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RAJYA SABHA
Thursday, the 26th November, 2009/5 Agrahayana, 1931 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

REFERENCE BY CHAIR

Reference to the victims of 26/11 Mumbai attack on its

First Anniversary

MR. CHAIRMAN: Hon. Members today is the first anniversary of the terrorist attack in
Mumbai which claimed hundreds of innocent lives and injured many others apart from causing
loss of property. The indomitable spirit of human kind cannot be subdued by such senseless
acts of violence. The way Mumbai quickly attained normalcy after the terrorist attack speaks
volumes for the resolve of our people to confront and defeat the evil designs of those wishing to
destabilise the nation and disrupt its progress. We remember today all those who lost their lives
in the Mumbai attack and commend the valiant efforts of our security forces. In solemn
remembrance of those who lost their lives in this horrific attack a year ago, | request Members to

rise in their places and observe silence for a minute.

(Hon. Members then stood in silence for one minute)

ORAL ANSWERS TO QUESTIONS
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Preserved heritage sites in Delhi

1*101. SHRI BRIJ BHUSHAN TIWARI: Will the PRIME MINISTER be pleased to state:

(a)  the number of historical remnants in Delhi that have been granted the status of
preserved heritage by the Archaeological Survey of India (ASI);

(b)  whether it is a fact that most of these sites neither have any name plates nor they are
being maintained; and

(c) if so, the reasons for such negligence and the steps being taken by Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) to (c) A Statement is laid on the table of the House.

Statement

There are 174 monuments in Delhi declared to be of national importance as per the relevant
provisions of the Ancient Monuments and Archaeological Sites and Remains Act, 1958,
comprising of mosques, tombs, forts, minars, baolis, inscribed pillars, rock edict and
cemeteries belonging to Mauryan, Gupta, Tomar, Chauhan, Mamuluk, Khalji, Tughlug, Sayyid,
Lodi, Sur, early Mughal, late Mughal and British periods ranging in dates between 3rd century
BC to 18th century AD. Of these, Humayun’s Tomb, Qutb Complex and Red Fort have been
inscribed on the World Heritage List considering their outstanding universal value by the World
Heritage Committee of UNESCO. Most of these monuments have been provided with notice
boards indicating their name, history, art, architecture and other salient feature, besides the
protection-notice boards. Major monuments have been provided with directional signages.
However, in view of the Commonwealth Games, 2010, 46 monuments have been identified for

tOriginal notice of the question was received in Hindi.



elaborate sprucing up and uplift which, inter-alia, include comprehensive conservation of the
monuments, environment development in the monument precincts and providing of better
visitor-amenities (drinking water facilities, toilets, souvenir shops, cafeteria, etc.). Directional
Signages indicating approach to monuments, visitor facilities, site-maps, etc., are also being

provided at these select monuments.
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SHRI V. NARAYANASAMY: Hon. Chairman, Sir, there are 174 monuments which have
been Centrally identified under the Act. They are being maintained by the Archaeological

Survey of India. As far as the monuments’ maintenance and directional signages are
concerned, the hon. Members has mentioned that most of the monuments are not having the
signages and also the protection notice boards. Sir, from my side, | would like to submit that
there are 159 monuments where protection notice boards, mentioning that this is a monument
declared of national importance, are there. In most of the monuments, cultural notice boards
have also been there wherein the architecture and historic value of the monument has been

mentioned.

Thirdly, Sir, regarding directional signages, that has also been mentioned in some of the
monuments. Yes, | agree with the hon. Member that while it is there in most of the monuments,
in some of the monuments it is not there. The INTACH has been given the charge of completing

this work for the remaining monuments and that has been done.

As far as encroachment part is concerned, right from 1992 till this day, more than 10
encroachments have been removed. In case of some encroachments, notices have been
issued. The matter is pending in the courts. The courts have granted stay. We are pursuing with

the courts to see the stay is vacated so that the encroachments can be removed.
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SHRI V. NARAYANASAMY: Sir, 46 monuments have been identified. Even a small tomb is a

monument. The Red Fort is also a monument. The Humayun’s Tomb is also a monument. The



Qutab Minar is a monument. There are many small and big monuments. The Ajmeri Gate is also
a monument. Forty six such monuments where visitors go have been identified. An amount of
Rs. 17.5 crore has been allocated this year for the purpose of refurbishing these monuments.
Some of them are having toilet facilities, ticketing counter, counter for selling books, drinking
water facilities, and parking facilities. For disabled people a provision has been made, so that
they can visit these monuments. Landscaping has also to be done for their beautification. Forty
six such monuments have been identified.
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SHRI V. NARAYANASAMY: Sir, | took note of the senior hon. Member’s suggestion.
Refurbishing of monuments, including providing amenities to tourists, is being done. Out of 174
monuments, some of the monuments | myself will visit to see that all the facilities are provided to

tourists who are going to see those monuments.
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SHRI V. NARAYANASAMY: Sir, the Ancient Monuments and Archaeological Sites and
Remains Act, 1958 was passed by Parliament and Rules came in 1959. And it was notified in
1992. Between the period from 1958 to 1992, as far as the jurisdiction of the Act is concerned,
whoever have occupied them or even the people who are occupying it even as private owners
and some of the people who are using it for prior purposes, it has been protected under the Act
itself prior to 1992 before the notification. After 1992, whoever made encroachment there, action
has been taken, and in 10 cases, eviction has been ordered and they have been evicted. In
about 11 cases, it is pending in the court.



SHRIMATI VIPLOVE THAKUR: No, no. | am talking about the officers, not about the
people. | am talking about those officers who were posted there at that time.

SHRI V. NARAYANASAMY : About the officers, we will be able to consider after the court
judgment comes.

SHRIMATI KANIMOZHI: Is there any provision in the Act to make Delhi a heritage city? |
would like to know about that.

SHRI V. NARAYANASAMY': Sir, under the Ancient Monuments and Archaeological Sites
and Remains Act 1958, there is no provision called heritage city, and only heritage sites,
historical ancient monuments and archaeological sites have been mentioned in the Act. Now,
Sir, they are bringing another Bill which is pending in the Rajya Sabha. The Standing Committee
is also considering it. Now, the monuments which have not been coming under the purview of
the Government of India and also the State Governments, to codify those monuments and for
protecting them, there is a Bill which is pending in the Rajya Sabha because the existing Act
covers the historical ancient monuments and the archaeological sites and remains which are
more than 100 years old. For monuments which are less than 100 years old, the new Bill is
coming, and as soon as the Bill comes, all this will be taken care of. There is no provision called
the heritage city in the present Act.

*102. [The questioner (Miss Anusuiya Uikey) was absent. For answer vide page
21 infra]

*103. [The questioner(s) (Ms. Mabel Rebello, Dr. T. Subbarami Reddy) were absent.
For answer vide page 23 infra]

*104. [The questioner (Shri Ramchandra Khuntia) was absent. For answer vide page 23
infra]

*105. [The questioner(s) (Shri Santosh Bagrodia, Shri Gireesh Kumar Sanghi) were
absent. For answer vide page 26 infra]

Meeting of telecom service providers

*106. SHRIMATI MOHSINA KIDWAI:tt
SHRI'N.K. SINGH:

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to
state:

(a)  whether Government had called a meeting of heads of all telecom service providers
recently;

(b) ifso, the details of the issues discussed in the meeting and the outcome thereof;

(c)  whether the telecom service providers are not following the directives/guidelines of
Government issued from time to time; and

t1The question was actually asked on the floor of the House by Shrimati Mohsina Kidwai.



(d) if so, the facts thereof and the further steps Government proposes to take in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI SACHIN PILOT): (a) to (d) A statement is laid on the Table of the
House.

Statement

(a) and (b) Yes, Sir. Meetings were held with Access Service Licensees, National Long
Distance Service Licensees, International Long Distance Service Licensees, Internet Service
Providers in the first week of November, 2009. Suggestions of the service providers were invited

for the various measures which inter-aliainclude :—
O] Steps to increase tele-density, specifically rural tele-density.
(i)  Measures for more effective utilization of Universal Service Obligation (USO) Fund.

(i) Measures to be taken for faster Internet and Broadband coverage especially in rural

areas.
(iv)  Incentives for lower tariff for expansion of telecom services.

(c) and (d) While various service providers, generally, follow the directives/guidelines/
terms and conditions of the licence, however necessary action is taken as per the provisions of
the licences granted to various service providers under section 4 of the Indian Telegraph Act in

case of any non-compliance.
MR. CHAIRMAN: Q.No. 106.
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MR. CHAIRMAN: Thank you.

SHRIMATI BRINDA KARAT: Very good.

MR. CHAIRMAN: Thank you. Mr. Vijayaraghavan. ...(Interruptions)...
SHRIMATI BRINDA KARAT: Sir, Mr. N.K. Singh is there. ...(Interruptions)...
MR. CHAIRMAN: Sorry, Mr. Vijayaraghavan. Shri N.K. Singh.

SHRI A. VIUAYARAGHAVAN:: Sir, you have called me.

MR. CHAIRMAN: He is there with the question. Mr. N.K. Singh.

SHRI N. K. SINGH: Well, Sir, considering that the media is awashed with only two types of
stories on telecom, namely, high profitability of the telecom companies every month and the
scam of the telecom sector, as an average consumer experiencing high drop rates of phones,
growing irritation and very poor quality of telecom service, | would like to know from the Minister
of Communications whether he has any credible plan for an independent telecom ombudsman
who can redress this growing consumer irritation.

SHRI SACHIN PILOT: Mr. Chairman, Sir, first of all, | would like to take this opportunity to
share with the House that our mobile services are growing at a very healthy rate and, | think, in a
day or so, we will touch 50 crore mobile subscribers in the country. Having said that, | would like
to inform the House that the increased competition and a number of players have made our call
rates one of the cheapest in the world. Along with that comes the problem of congestion and call
drops which is experienced by all operators, whether they are PSUs or private operators.

As regards the question put by the hon. Member, | can only speak for the regulatory
mechanism that we have created in this country. In the case of the PSUs, whether it is the BSNL
or the MTNL, we have asked these companies to take effective steps to curb the situation that
arises out of call drops and congestion of the network. We are putting up more towers; we are
updating our technology; we are investing more money to make sure that the frequencies are



aligned in such a way that the calls are much better in terms of quality. Sir, | think, the direct
answer to this question is “No”. But the role of the Government is to provide a level-playing field
where competitors and many operators come, and the consumers get the cheapest and the
best call rates that are available anywhere in the world; and | hope in the times to come even the
private operators will be urged to invest more money to improve the quality of service.

...(Interruptions). ..
MR. CHAIRMAN: Shri A. Vijayaraghavan. Please. ... (Interruptions)...

SHRI A. RAJA: Sir, | just want to add one thing. During the discussion that we had in the
last session, | think hon. Members, Shri Venkaiah Naidu and Shrimati Brinda Karat, spoke about
the call drops. Of course, we have our own system to maintain the records of call drops and the
quality of the service is being maintained by the TRAI. In spite of that, considering the anguish
shown by the hon. Members in this House, | made a statement through the ITU, when | attended
it in Geneva, that a person who is getting a call, even if he says ‘hello’, there would be a
droppage and immediately the consumer will be charged for one minute. | am with you. | have
not at all compromised the views that have been expressed in this House. So, | made a
statement as to why the consumer is going to be fined for the call drop that has been inculcated
in the system of the service provider. We made an appeal that the call must be counted per
second. Now it has been accepted. Of course, most of the companies are telling us that there
will be a huge loss or moderate loss to the companies. | don’t bother about it. Ultimately, the
consumer should not be fined. This is the decision taken by the Government and, | think, you will

all accept it. ... (Interruptions)...
MR. CHAIRMAN: Please. Shri. A. Vijayaraghavan.

SHRI A. VIJAYARAGHAVAN: Sir, this is a very serious issue. In a country like ours we have
to expand the access to the telecom service where the Central Government and the BSNL have
an important role to play. Unfortunately, as far as the reports are concerned, the BSNL, which
made a profit of Rs. 4,231 crores in 2005-06, had suffered a loss of Rs. 1,277 crores in 2007-08
and it is expected that the loss will be more than Rs. 4,000 crores in the present year. In such a
situation, there is an important role to be played by the BSNL. Unfortunately, it is under the
scanner of the CBI. In such a situation, what steps are you going to take, at least, to protect the
service providers, namely, MTNL and BSNL, which are making losses? There is a failure on the
part of the Government. How are you going to play your — the Government, the BSNL and the
MTNL — roles? The BSNL and the MTNL are already in the red. How are you going to save

them? Please give a proper reply to this.

SHRI SACHIN PILOT: Mr. Chairman, Sir, this question does not relate directly to BSNL and
MTNL. However, | will try my level best to answer his question. Sir, BSNL and MTNL, | think, are
doing a commendable job. One must not forget the kind of responsibility being thrust upon our

PSUs to discharge some of the social obligations also. Just to make a point, BSNL pays 33 per
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cent of all its income to its employees. There are about three lakh employees in BSNL. If you
compare that to the largest mobile service provider in India, they are hiring only 20,000 people.
The average salary that they pay from their income is between five and eight per cent. The PSUs
have a large historical manpower which we have to sustain, which we have to keep. However,
so far as the question about the steps taken by BSNL is concerned, | would like to point out on
the floor of the House that the market share of BSNL in landline is 77 per cent; in broadband, it is
60 per cent, for mobile service, it is 13.3 per cent. This is for BSNL. So far as MTNL is
concerned...

SHRI A. VIJAYARAGHAVAN: Every year, it is coming down.

SHRI SACHIN PILOT: Sir, the market share is coming down because earlier BSNL and
MTNL had a monopoly. We have allowed private operators to come and operate. Because there
is increased competition, the market share is bound to come down. But | am happy to report
that in last 12 months, in the last four quarters, the rate of decline of these PSUs is now
being mitigated. We are taking effective steps to make sure that BSNL and MTNL maintain
their effective position in the market. . Sir, | would like to illustrate two-three points.

...(Interruptions). ..
MR. CHAIRMAN: Please be patient. Listen to the Minister.

SHRI SACHIN PILOT: Mr. Chairman, Sir, | would like to illustrate two-three points. We have
taken initiative on behalf of the Government of India through BSNL to make sure that these
companies remain robust and dynamic and perform their functions. There are 13 lakh points of
sale all over India where these mobile SIM cards and other items are sold. As of now, BSNL’s
footprint is only 2.5 lakhs. We are having increased marketing efforts to make sure that we reach
about 3.5 lakh outlets so that our market share of footprint, our presence all over India,
increases everyday. We have got in touch with BCG which is one of the top firms. BSNL is
consulting with them. We are having franchise modes. We are pushing ourselves and making
efforts. We are having very, very attractive packages for our customers. | can assure the hon.
Members on the floor of this House that we will spare no effort to make sure that BSNL and
MTNL remain in that paramount position. We will give them all the support from the Government

side to make sure that they give better and better service.

7} frora FoR waron: [HTafy Sff, # sad A1egd | ST A8 g 4 BSNL & IR | agd
IR TN ERARTE dT1 AT & % $AHT GIR e &, IS 3t Havel YRAT B SHBT BRI
T fh 3R e A1 # s, E.as. HUH & USRI, S BSNL BRI B, Sh §RT 99
qead fpar S TET 21 39 oS .E1L3E. duet 7 Bt oY ereH fotfiie & ofex awrsg &l foram B
S@! TeTs iR ggie Hl 98 PoR &1 aTat s H, Srei 9t gEice iR o €, a8t
diep =reT X81 21 § 8 YBHT =1edl § b 31U 39 el H 1S, E.a1E. HU UR 91 BrRiars! B
27 T O U I8 & {9 BSNL BT S heighest Tead &, 9 Tcdd &1 S3hRgFaR Hl 3o
TSI HU DI ol PR b fo1Q 7T 2, $9H fharT1 JThT1 BSNL B el %81 87 TARI SIHSRI
2 o SPRE R BT 25% ...(HAHF)... 75% Ih! < V8 &1 995 IR H 3MTDT RIT BT 872
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MR. CHAIRMAN: Please answer one question.

SHRI SACHIN PILOT: Sir, the supplementary question does not relate to this question. If he
wants any specific details, | would request him to meet me and give me in writing. | will submit
those details to him.

Y srgaR Rie FHTGH: FuTafcr S, # s wress § #3) S F A1 A1 g 6 BSNL
P TCTD DI Il BT &, FAT U P& BSNL BT JST BRI & AT [T 3R HUT BT BTa= of I
27 89 #A1 Sfl 9 8199 H I8 UTINH 918 © [ BSNL F ead $I Sl d<T &, 98 98 YR
2l A g8 A1 R e mar 6 did = e fMe @) a9 ta dfevs w)oan
S (FaET)....

it | AT 4o SfifTgl
#} sadR Rz FHIGH: F1 59 w1 BT GURA F fog ff B voed Jerg Sir? w®

S FILAT I GIRT ST ? GG |

SHRI SACHIN PILOT: Sir, again this supplementary does not relate to the main question
directly. But | can assure the hon. Member, through you, Sir, that the problems we face [Tt
ST, TTET & H B9 wareT fahd Sl ¥1 Sl H9Tsel % <rdR Bl &, 981 iR Hfi-3ft fastelt o
ATATS el Bl 2l [ISTel of Awelte T8l 8M ¥ 9 O™ &1 § 7181 37 Fahdl &) TA a1 e
P B EH AT OFReR 9l 2, Siofel T SUeTe BRaTd 8, offdh 3R UTaR Atells 8a) 81T,

i} W 3rett: FHTIfRT Sff, f9ER A...(xaem)...
CIKE IS ACCASIMYICIRISCICKSSRSTING:C 1) o )W
7} IR 37ett: AHTIRT SiL...(Tae)...

it |HTafcr: AR 3Fell Sil, 3119 98 SMSY @ISl ...(@aYT)... 3T I8 SY, AT STa1d G
SIRTY ...(caaeT).... 319 STaT JF <7y, et It et oS 2

Y AR arete: § 9T we 9 9eT BT AnEd § L (@ag)... 3] e § fE
IR AT SaY BT el faotell Suae 81, af fHfTad wu 9 7 & o311 § 3y d1egq |
J AR ST A A8 PHRAT A8 g b 37U1-301 57 TRBRI 4 Al e &3 fb 9
faoTell T SUTeH 9814, d1fd BHR HIGTSd ST BIH BN bl

e oAl &1 faer
*107. o} ¥ v yNATS:
o} Rrar= foar: ++
AT 9 A T8 A DI HUT PR b

(@) w1 g8 T4 & & ot ufa @afh am ik a1fife gig av & muR R [derR, 7eg
T, 3TFH, IR, SR I ¥l STfe Iy s gy g;

(@) IS &, G1ad 2003 I 2008 T BT A § g7 <A1 H AT fT A AFA 1
IR a1fe gfg-a= frai-fara W& &;

HAHT H I8 U 20 Rrar< far gR1 41 11|
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() F1 Mg F Fgford faem & fog et & smaR o= 37 I &1 fAar o
31ferard 8; 3l

(9) 39 IR IRER B R UfAfharg?

ST HATAT | I H31 (37 . TREVRR): (F) F (9) U fIa=01 9T ged uR 9T
AT

o

(P) 992003 2008 BT 3G F forg ufy =afth o &l efe 4, {IER, 7ey ywr, oRH
TSR 3R TR U2 IS31 & Ui afeh 311 Wik uicr @fih SfAd o1 9 &4 g8 21 9 2003
H Ty 2008 B A P oIy HRES AN (1999-2000 & &I W) Fehel ST B IATE
(STTESd) @ T fad &% & SMUR TR IORAT B BISH G4l ITAT BT Fdhdl TG
IS (ST fIeTT SR Y Aehel 8¢ IUTE [T &% o AT A HH Bl

(@) 99 2003-08 b SR 5 I # AT T @I 1 3MR 1P [y &% o1 &R
foa=or -1 9 far mar & (R Raw)

(1) 3R () AR < R H Fford axih I AP 3% H GIR B & o1 31 U
FHH B 2| SO AT T STl & Sfata B fawmRid Iral &1 aHe B gY s o
YISt 3R TR -GISTT 11 6T 37aRvr, B & § ol SE &) W91 & {77 3) s
AT e 51 RTSAT &b el 31T ST HH BRA o [o1Q 3T BRIHH Y PR by TV &1 37
BRIPHI S 3fid fUeer & srgar M (IeRSuw), ddi &= faerd Srisd ik A &
[EEaREAEL I ERIIG R

o
arferat: ufer safe 3ma 3ik arfifes e av
Hicr &fcs 31T (¥9Y)
I 2003-04 2004-05  2005-06 2006-07 2007-08 SINE|
(2003-08)
[EEIN 6117 6772 6719 8167 8703 7296
A U 11870 12032 12567 12881 13299 12530
SR 13675 13946 14419 15152 15857 14610
NEEIE] 15579 14908 15577 17143 18095 16260
IR U< 10120 10421 10758 11334 11939 10914
IRIAWRA 18301 19331 20868 22580 24295 21075
a1 fdarer av (faerd)
I 2003-04 2004-05  2005-06 2006-07 2007-08 R INE]
(2003-08)
1 2 3 4 5 6 7
IR -5.15 12.17 1.49 22.00 8.04 7.7
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1 2 3 4 5 6 7

AL IS 11.42 3.08 6.48 4.75 5.25 6.2
3H 6.02 3.74 4.94 6.97 6.06 5.5
NTSTRATT 28.67 -1.85 6.89 11.81 7.33 10.6
IR U< 5.27 5.4 5.25 7.18 7.16 6.1
JIRgeT AR 8.52 7.47 9.52 9.75 9.01 8.9

Bl : QHAT (Bt Fifas! TTe) fidhs faid 27.10.2009 F FTAR

Development of backward States

1107.  SHRI RAVI SHANKAR PRASAD:
SHRI SHIVANAND TIWARI 1+

Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that the States of Bihar, Madhya Pradesh, Assam, Rajasthan,
Uttar Pradesh, etc. are backward on the basis of their per capita income and annual growth

rate;

(b) if so, the average per capita income and annual growth rate estimated in these
States during the period from 2003 to 2008;

(c)  whether the development of these States on a priority basis is necessary for the

balanced growth of the nation; and
(d) ifso, Government’s reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) to (d) A Statement is laid on the Table of the House.

Statement

(a) In terms of per capita income for the period 2003 to 2008, the States of Bihar,
Madhya Pradesh, Assam, Rajasthan and Uttar Pradesh fell below the national average per capita
income. On the basis of annual growth rate of Gross State Domestic Product (GSDP) at factor
cost (at 1999-00 prices) for the period 2003 to 2008, all the States except Rajasthan fell below

the national average of Gross Domestic Product (GDP) growth rate.

(b) A statement of the average per capita income and annual growth rate estimated in

these States during the year 2003-2008 is given in the Statement-| (See below).

(c) and (d) The Government has been taking several measures to improve the growth rate

across the country in a balanced manner. The policy instruments in this regard nclude plan and

tOriginal notice of the question was received in Hindi.
t1The question was actually asked on the floor of the House by Shri Shivanand Tiwari.
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non-plan transfer of resources from the Centre to States favouring less developed States, tax
incentives for setting up of private industries in the backward regions, etc. A number of
programmes have been initiated to reduce income disparity between States. These include
Backward Regions Grant Fund (BRGF), Hill Area Development Programme and Border Area

Development Programme, etc.
Statement-/
Table: Per capita Income and Annual Growth Rates

Per Capita Income (Rs.)

States 2003-04  2004-05  2005-06  2006-07  2007-08  Average
(2003-08)
Bihar 6117 6772 6719 8167 8703 7296
Madhya Pradesh 11870 12032 12567 12881 13299 12530
Assam 13675 13946 14419 15162 15857 14610
Rajasthan 15579 14908 15677 17143 18095 16260
Uttar Pradesh 10120 10421 10758 11334 11939 10914
ALL INDIA 18301 19331 20868 22580 24295 21075

Annual Growth Rates (%)

States 2003-04 2004-05 2005-06 2006-07 2007-08 Average
(2003-08)
Bihar -5.15 12.17 1.49 22.00 8.04 7.7
Madhya Pradesh 11.42 3.08 6.48 4.75 5.25 6.2
Assam 6.02 3.74 4.94 6.97 6.06 5.5
Rajasthan 28.67 -1.85 6.89 11.81 7.33 10.6
Uttar Pradesh 5.27 5.4 5.25 7.18 7.16 6.1
ALL INDIA 8.52 7.47 9.52 9.75 9.01 8.9

Source: CSO (Central Statistical Organization): Data as on 27.10.2009

sft Rrar< foars): w9mfr 7eie, g9R < & o # ug foen e feam e fo <
A IR-RE 8, D! GRBR e &) IR Sl S ey |@fde™ 3 g fean o,
3T & 62 TuT & 915 IHD! FIT BTeAd &, I8 HAT SN & a1 & SR B 3R §HR &l <@l
WY, AT i1 Ui @fRh A 2, 98 <% H 2003 I 2008 & 414 21,075 UV &, GO TR [d8R
7,296 BT & MR IR YT, S gl &1 T 1 759 &, Iqa! 0y @fh 3113 10,914 $IY
21 3 IST Mmard) @t iy feh 3y IS 3N A AT A B, < AT A 7, SN ¥ 31
= 21 H A e A S arEd g b AfaeE 7 &E R-aRE) Bl g HRA Bl el
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fgiRa foar o, g8 ey IR-aR1ER) R 78] 81 @l §, 39! URIBTRe BRI 91 87 1
ARBR 7 SHADT DTS AT PRARIT & AR T AXPR BIg AT G41 HR I BIRVI DI G HIA
BT I HR ST 872

SHRI V. NARAYANASAMY: Sir, to consider and, then, to take remedial measures for
bridging the gap between the developing States and the underdeveloped States, as the hon.
Member has mentioned, to remove regional imbalances, during the Tenth Plan Mid-term
Appraisal, a discussion was held, and thereafter, a Task Group was formed by the Planning
Commission in August, 2004. Then, the Task Group submitted a Report to the Government, and
on that basis, the Backward Regions Grant Fund was created. About 250 districts have been
identified as backward districts in the country. If | can tell you State-wise the number of districts
which has been selected, Bihar, 36 districts; Assam, 10 districts; Madhya Pradesh, 24 districts;
Rajasthan, 12 districts and Uttar Pradesh, 34 districts. An amount of Rs. 4,670 crores was
allocated in the Eleventh Plan. And, the districts were given money for the purpose of developing
road infrastructure, water supply facility, sanitation and other basic amenities required for the
rural people in the backward region. Then, Sir, apart from that, as far as Bihar is concerned,
looking into the backwardness of the region, a Special Package, amounting to Rs. 1,000 crores,
has been given by the Government of India, and that money has to be utilized for irrigation,
watershed management, power, road connectivity and forestry. Every year this money is being
given. So, for the last three years, it has been continuously given to the Government of Bihar.
Sir, the Plan and Non-Plan Budget provision is one thing, and the Centrally-sponsored Schemes
is another thing. Apart from that, special funds have been created by the Government.

The hon. Members from the State of Uttar Pradesh and Madhya Pradesh mentioned about
the Bundelkhand region. The Government of India has provided Rs. 7,600 and odd crores as the
Bundelkhand package. Therefore, the Government is committed to the development of the
backward regions in the country. Look at the figures pertaining to the GDP. Bihar had 1.9 per
cent earlier and now it is 7.7 per cent. Next year, it was 22 per cent; it was much less in the
previous year. As far as Madhya Pradesh is concerned, it was 4.75 per cent in 2006-07; now it is
6.2 per cent. As far as Assam is concerned, it is 5.5 per cent. As far as Rajasthan is concerned,
it was 7.33 per cent earlier and it has now gone up to 10.6 per cent. In the case of Uttar
Pradesh, it was 7.16 per cent, which has now come down to 6.1 per cent. Sir, the Government
of India is alive to these regional imbalances and it has been addressing these issues from time

to time.
MR. CHAIRMAN : Thank you. Shri Tarigq Anwar.
it Rrar= framrdt: TR, =7 U Fare oiR g1 & .. (FaE). .
it quTafer: FE1-7121, 3MIdT 8h U FATH B B ...(HILH). .
it R fart: =, 71 U@ 9ard A1 §9d1 81 © - (FaETH)...

4} Q.U STEQAITAT: IR, TS H3aR 3R &1 37T 7 G-I AR 1 HaTed Y8 Dl &
..(TFHT)... |
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MR. CHAIRMAN: The ballot is in the first person; he is only associating.
...(Interruptions)... | am very clear about it.

St Rrar= o 781 W=, 3% vF Fardd dF 99947 81§ 39 <9 & 9 sl uewr 3 orrar
g ...(aH)... I8 U HEaYU| HaTe & ..(FqLH)...

Y FTafcr: SR, ST DIs SRS 81 ©, I8 8IS B Jlded B gaTd ol
2 7919, IR qarteran: Riar=< Sil, & e .. (@@gm)... |

#t Rrame AR Guiy 785y, $9 A B9 89! I8 AUGR el [ &9 a1 Jard Yo
Hb| U 0 o118 31 U 8] O o ST ...(F@em)... |

Y At TE1-7E1, RER) Sff, ward a8 981 § ..(Fau™)... 399 Bl SRS T8l §
..(TIETH)...

i Rrarr=< forar: § U &3 4 A1 § ST8i 3o+ wae gTerd €, g9y |Hafy Heley,
B9 U FaTel e T S ...(agm). . |

it guafer: fat S, arel g 781 81 ...(qae™)... el 98 781 § ...(dgm)...
oAt Rrar—< e 99l 98153, 59! 39 dferd 81 fhar we ... (a@asm ). . |
oft gurafar: <Ray, Siel do sy & Yfded &1 9a1d & ...(aem)...

st R REr): I8 TaR a1 U< Soild &I AT B & W& &, Gy q8ied, afe
3 Y VAT BN, 1 89 AT Bl SIrg|

SHRI'S.S. AHLUWALIA: Sir, if he doesn’t turn up... (Interruption)...

MR. CHAIRMAN: | am sorry, the ballot is in the first person.

SHRI S.S. AHLUWALIA: No, Sir. If he doesn’t turn up, the second man becomes the first.
MR. CHAIRMAN: No.

SHRI'S.S. AHLUWALIA: That is the convention of the House.

MR. CHAIRMAN: | will allow this question but this is against the rule, clearly. Please, go
ahead. And | would request both the hon. Minister and...

it R foam: [urafy Sft, enft-and) a9+ 520 78iey 7 3fidbs] BT ST ST J&f IR
Ut ot o oS &3l & AT & (ol ARBR P -3 D DHIH B 1 Rl 81 I§ Yeb ¥ Silel
2139 & IrfenfeTal 7 <9 % &7 F B &1 9T H 91T @ — Ud 1T iR Udh 36| Ul el W@
W I fhaT €1 OT9 TR ITUT & {HAMT B ST & IR § @R et §, a1 &9 Al &l
ITH R & IR H W) A7 Bl 21 AfhT I 91 19T WY §, Th aRB 21,075 ST Uiy A
RIS 3119 & 3fR G ARG 7,296 $UY &1 319 Sl SU 91 38 &, T S I8 IR-GRME™T X
BN

i} HTafcT: 317 HaTe Yfoy .. (agm). .

it Rram= et gudfy @8igg, o Uvs g 8, S9¢ 91U ¢us! I8 & b agf
gavcHe W) T8I BIRBI®| 981 BIg UIgde g-dvex -] ol %81 8| ARGR ¥ Ugell Yaayiy ATST]

17



I PR AT TP 9 HH 991 39 351 H fpar §, S S0 719 ST &1 1 § I8 ST argan
g P w1 WRaR g9 P91 WR...| 3T S &1 % €, SHH T 91 I8 © b gARI B8R B
RBR 7 I BT TR 500 BRIS BUT H SATGT WG9 {1 8, oAfh= 1a= st dab a1 e
...(TLT)...

i} \gHTafcr: 3179 Harer gfey, i d Sfard < Habl
At Rrarr= frard: ®18 ff Sl e 9 33l 3 79 HH w 181 81 e 8l
MR. CHAIRMAN: Please.

it Rrare faard): & ATy 430 Aeley 9 98 S1 9rEdl § 6 596 iR 98 IR-aRes)
PU R B DA 67

MR. CHAIRMAN: | would request the hon. Minister to give a short, pointed answer. This is

not debate. This is Question Hour.

SHRI V. NARAYANASAMY: Hon. Chairman Sir, | understand the anguish of the hon.
Member. But as far as the development of the backward regions is concerned, and the
implementation of various schemes by the State Governments in rural areas is concerned, for
supplementing the Budget proposals that have been given, the Centrally-sponsored schemes
which have been implemented by the State Governments and for which funds have been
provided by the Central Government, various schemes like the National Rural Employment
Guarantee Scheme, Sarva Shiksha Abhiyan, Pradhan Mantri Gram Sadak Yojana, National Rural
Health Mission...

it Rrar< far): ¥8 a1 R <91 & U 2, oif 7 &3] & IR § Wit 1 4 a1y a1
B ST I8 87 T 37T ggi fhed) IRE BT (a9 B S I8 & 31 781, 89 o I8 ST 8 &
...(TALT)...

SHRI V. NARAYANASAMY: | have specifically mentioned, Sir, the Special Plan
for...(Interruptions)...

sft Rram= fars):: 7€ 91 IR BIMARU 5T Udh 91U WS 81 3R s 9 oSl
..(STLT)...

oY SR qIfT: GN, ..(ae™). .

ot Rrar= far): 3= S96! SUfae g9 W1 8 ... (FILH). .
it guTafay: orfor SN, oY 98 ATST...(aUT)...
it Rrar= faart: srars €, 3 os = | ..(aam). ..

MR. CHAIRMAN: One minute, please. ...(Interruptions)... Hon. Members, there is an

occasion for agitation, but Question Hour is not the occasion for agitation. Let us stick to the
established practices of this House - ask questions and receive answers. ... (Interruptions). ..

SHRI RAJIV PRATAP RUDY : Brief answers from the Ministers.
MR. CHAIRMAN: Fair enough. ... (Interruptions)...

SHRI V. NARAYANASAMY: Sir, as far as poverty ratio is concerned, | would like to bring it
to the notice of the hon. Member that the all-India average is 27.5 per cent. In Bihar, in 1993-94,
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it was 55 per cent, which has come down to 41 per cent. In Assam, from 40.9 per cent, it has
come down to 19.7 per cent. In Madhya Pradesh, from 42.5 per cent, it has come down to
38.3 per cent.

SHRI SITARAM YECHURY : What per cent is this?

SHRI V. NARAYANASAMY: It is poverty ratio. ...(Interruptions)... | am referring to the
poverty ratio.

SHRIMATI BRINDA KARAT: That is because of...

SHRI V. NARAYANASAMY': That is because of the development taking place in the rural
areas on the basis of the schemes implemented by the State Governments with the help of the
Central Government. That is the point | am trying to drive home. ... (Interruptions)... Kindly have
patience. | understand your anguish. But, it is not only the Central Government’s responsibility
but the States also have a major role to play in developing the States. Therefore, Sir, it is
cumulatively, both for developing the backward region and the development of the State. Sir,
there are other programmes like the Hill Area Development Scheme and Border Area
Development Scheme. So, through all these schemes, funds are being provided to the
backward regions.

3t AIR® IFaR: AU J8Iey, A3l Si 7 U IR H AT & d1F A -FAAT HH
B P Y 31 BRIHH Y& B S IR H Bl 5l 395 AI-81-A1 oS &3 3 e b
T ot wE 18 21 H A St B e A 5 e #, @ dR R o9 ad 2000 #F f9ER @
dearT 8 & 918 S IN fIgR ¥4, 98l S & AW W, $A-GREN & A W Al
infrastructureav':fmtr?,Wﬁﬁ@lﬁﬁ@ﬁm,ﬁ%ﬁm@%lmwm
TR ga1 o1, 99 S Ry Uehst < 1 91a Pel TS o I FHI s H TAOSI0N0 B WRPR
oY 311R arrearft STt 8 w3t 9

it [T 37T ard gl

3t TIRS SFaR: S=i+ e fan o {6 R &1 faey Yost e s, oifes a8
foRy 4 oot I TET faan R H Ig S A 6 9% i SR €, $9h! G B P
oy, @RIAR R S8R &1, S8 1S 918, YT 3Mf 8 TRE & Sl UIPHId IS &, = [€eR
oIl Y81 7, T8I & fory ey Yot <1 1 i 91 S 693 TH0SI000 1 TRBR  foha o1 3iR 4
AT TP ITDI ARPR BaR A 21, olfh I Y DI ARy Uobel 21 faar, a1 w1 ga|m=
PR 9 W G, AR Sl 3R S9 va fRy dst <ft, a1fd I8 smmmear ) 81
HEH?

SHRI V. NARAYANASAMY: Sir, the hon. Member has mentioned about the Special
Package for Bihar. Sir, | would like to inform the hon. Member that the hon. Chief Minister also

wrote a letter to the hon. Prime Minister about the disaster and the havoc that has been caused
by the Kosi river and the Government also sanctioned money for that. Though they demanded
about Rs. 14,000 crores, the Government of India has given the money for the purpose of
immediately ameliorating the problems faced by the region. Sir, as far as Bihar is concerned, no
other State, when compared with other northern States, is getting a special plan. The Bihar
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Special Plan was given by the Government of India, especially for rural electrification and also for
irrigation facilities, which | have already mentioned, Rs. 1,000 crores every year.

SHRI TARIQ ANWAR: But it is not sufficient. ... (Interruptions)...
MR. CHAIRMAN: That is a different matter.

SHRI V. NARAYANASAMY: The hon. Member is making a claim. Sir, as far as the
Government of India is concerned, within the available resources, looking at the backward
regions of various States, funds are being allocated. There are certain formulas given by the
Planning Commission which have been accepted by the National Development Council. On that
basis, the funds are being provided.

3t weIed Agdal: S, oS eR & oy WRER 7 faRy Yst @l it "o & g,
A HAT ST 3t It fres o 21 599 91 & oy # a9 U8 el §RaR I, A1 98
=t St @1 iR g el S BT 9gd-9gd g=IATE <1 ArEdl § F 39 & w99 fes ok W
SATH B IR, <X U &1 Fel, TWHR B Tor T S, feads &8 99 fUreel saferg & f&
U I I8 HEY U ¥l 3R SR U9, &1 (AT H §€ 7T MR S 151 Bl WRBRI | SHD)
TR €7 el o, 3rq & 21 49 a0t 98 S anedn g % . (aem).

£} Rrar= R ¥z ffegpd 7ol 9 81 ...(ae™)...
Y 3 Rie: I8 fegrd Tord 91d B ...(ae™)...

it © SR qIfdT: W, ...(FaHH)...

oY gurafay: orfor S, ©itst 319 S S8 ... (aae™). .

it Rrars foardt: sl IReR @t Nl & god € 98 s B ...(caaum)...
off uTafy: 31T 3¢ S8 ©iell ... (aeH ). .

N AIET Agaat: AR FHTAR HBIS Y, ... (FFETH)..

sft U 31T FaTd HR ATy, 991

it wrEa Tt #9 A1 waTe B} & Y & g8 a1 Sorg ot 3R wg Fel 81 g § e
HE &I, 3MMID AT TN & el e 81 & 3ffdrs 39 91 Bl FHEd ¢ [$ Jaods 39 a0
H ga¥ WY R w9 U8s solldl § A U 21 3R IS ao I8 fUwel § o Mivad
HY W I SU&T &b PIRVT &1 G3NT BIT 3IR RIT 81 AP &7 ...(FIeH)...

it Rrares forardt: frat Ster ... (caaem)...

it 3R Rig: o1y gl 9 Sy 7 < £ (@), .
it Rrar= frardt: 78 el 3 ReR ..(Faem)...
it 3R Rg: 31Ty 50 AT A UTaR # £ ..(FTHM)...

sit umafe: omg ware ‘{%ﬁl ..(FIY)... You have to ask supplementary questions;
please ask them. ... (Interruptions). .. TAIST, 3Td 3T ATl & T, | ...(GLT)...

#} Tged Agdel: 3R, G ANl A Jeards b1 * a1 Bl ...(@ae™)... g9 |l | Jeads
BT * {51 21 ..(cagm)...

*Expunged, as ordered by the Chair.
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ot R faardt: I8 el o R e gpad @1 2 ..(aum)...

Y 3R R g @l < R fpa 27 ..(aam). .

it Rrareg frart: 3ma B 9197 BT TR BR IR B2, (G, .
ST ST 9= W), L (aET).

sft BEARTIY] 9IfT: R, ...(ALTH)...

it 3R Rig: 31Ty for ARE @t 91T T T AR 32 B2 (). .

oY QUTIR: 31T T 96 SIS ... (L. .. 37T T dol § Ad 3| ...(Hae ). .

The House is adjourned till 12 o’ clock.

The House then adjourned at forty-eight minutes past
eleven of the clock till twelve noon.

WRITTEN ANSWERS TO STARRED QUESTIONS
Millennium Development Goals

1%102. MISS ANUSUIYA UIKEY: Will the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a)  whether it is a fact that the country has set a target to eradicate starvation by the
year 2015 under Millennium Development Goals (MDG);

(b) if so, whether according to the experts of the United Nations Development
Programme, it is not possible to achieve this target in the scheduled time-frame in the wake of
global economic crisis; and

(c) if so, the details of the steps being taken to achieve this target in the scheduled
time-frame?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI SELJA):
(a) The Millennium Declaration signed in 2000 at United Nations, of which Government of India is
also a signatory, lists 8 Millennium Development Goals (MDG). The first MDG is “Eradicate
extreme poverty and hunger” by 2015. Specific targets for poverty and hunger are: (a) to halve,
between 1990 and 2015, the proportion of people whose income is less than $1a day and (b)to
halve, between 1990 and 2015, the proportion of people who suffer from hunger.

(b)  InaReport of United Nations Development Programme (UNDP), India, published in
April, 2009, titled “Global Financial Crisis: Impact on India’s Poor Some Initial Perspectives”,
Chapter 5 deals with the ‘Impact of Financial Crisis on India’s March Towards MDGs’. It
mentions India’s human development and achievement of the Millennium Development Goals
(MDGS), and says that if the national poverty line is used as the definition, the country is
generally considered to be well on track to reduce the headcount ratio of poverty. However, due
to global economic crisis, there

tOriginal notice of the question was received in Hindi.
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is possibility that poverty levels may be higher than expected in the next couple of years till the

economy resumes a higher growth path.

(c)  National programmes and related initiatives by Government of India tackle the issues
of poverty in rural and urban areas by addressing the needs of employment, income generation,
shelter, nutrition, and food security, thereby facilitating the march towards the achievement of

MDG No. 1 relating to eradication of extreme poverty and hunger by 2015.
The major schemes include the following:—

In Urban Areas: the Jawaharlal Nehru National Urban Renewal Mission (JNNURM)
launched on 3rd December, 2005 with a strong focus on provision of basic services and

shelter to the urban poor, especially slum-dwellers;

The Revised Swarna Jayanti Shahari Rozgar Yojana (SJSRY) with effect from 1st April 2009
focusing on employability, employment generation, loans for micro-enterprises and self-

employment, community mobilization and empowerment of the urban poor;

The Government has recently announced a new programme called Rajiv Awas Yojana
aimed at making India Slum-free through assistance to States that are willing to assign

property rights to slum-dwellers living in cities and towns;

In Rural Areas: Implementation of National Rural Employment Guarantee Scheme based
on enactment of National Rural Employment Guarantee Act (NREGA) aimed at providing
for the enhancement of livelihood security of the households in rural areas by providing
at least 100 days of guaranteed wage employment in every financial year to every

household;

Swarnajayanti Gram Swarojgar Yojana (SGSY) focusing on skill development and self-

employment of the rural poor;

Prime Minister’s Gram Sadak Yojana (PMGSY’) with focus on development of infrastructure
of link roads to villages while creating employment for the rural poor; and Indira Awas

Yojana (IAY) aimed at assisting the rural poor in construction of houses;

In both urban and rural areas, implementation of Integrated Child Development Scheme
(ICDS) as a major programme of intervention for the nutrition and overall development of

children below 6 years of age and expectant and nursing mothers;

Strengthening of Public Distribution System to ensure food security to the rural and urban

poor;

Under all schemes aimed at redressing poverty and its deleterious effects, Government is
placing emphasis on reaching the benefits of schemes to the SC/ST/OBC, minorities and

women.
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Eleventh Plan expenditure target

*103. MS. MABEL REBELLO:
DR. T. SUBBARAMI REDDY:

Will the PRIME MINISTER be pleased to state:

(a)  whether the Planning Commission has observed that to meet the Eleventh Plan
expenditure target, Government will have to follow a much ‘bolder’ disinvestment plan;

(b)  whether this decision emerged after the full meeting of the Planning Commission
chaired by the Prime Minister;

(c)  whether the Commission has also called for taking steps to reduce subsidies,
especially those for fertilizer and petroleum products; and

(d) if so, the other main decisions taken and by what time these decisions will be
implemented ?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) to (d) Full Planning Commission in the meeting held on September 1, 2009 deliberated on
the Discussion Paper on the “State of the Economy”. The paper presented an assessment of the
current economic situation and a tentative projection of prospects for the last two years of the
Plan. Full Planning Commission endorsed the assessment of the current economic situation. The
concluding observations in the meeting amongst others mentioned that there was a need to
revive investment, particularly in the infrastructure sector, and to contain fiscal deficit within the
limits of prudence, by raising resources and using the resources efficiently. The challenge of
resource mobilization over the last two years of the Eleventh Five Year Plan needed to be met to
sustain the momentum of planned development and to meet adequate funding for the flagship
programmes.

BSNL/MTNL share in mobile market

*104. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a)  whether Bharat Sanchar Nigam Limited (BSNL) and Mahanagar Telephone Nigam
Limited (MTNL) are losing share in mobile market and the performance of these Government
owned companies has been deteriorating despite having a one year lead of 3G services;

(b)  whether in landline the market share of Government operators has gone down from
89.4 per cent in 2008 to 85.8 per cent in 2009 and in mobile from 17 per cent in 2008 to 13.6 per
cent in 2009;

(c) if s0, the details thereof and the reasons therefor; and

(d) the strategy of BSNL and MTNL to protect the market share and to control the
decline?
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THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI A.
RAJA): (a) Sir, BSNL and MTNL are losing share in mobile market due to the intense
competition and entry of new operators with aggressive tariff plans. BSNL and MTNL are the
only 3G operators in the country and the growth of their 3G subscriber base has not been able to
offset fall in the overall share in mobile market. The number of 3G connections issued by BSNL
and MTNL are 73,133 and 1,29,024 respectively. The reasons for the low growth of 3G

subscriber base are given in the Statement-1 (See below).

As per the performance monitoring report of Telecom Regulatory Authority of India (TRAI)
for the quarter ended June 2009, the overall quality of mobile service provided by BSNL and

MTNL is comparable to the quality of service provided by the private mobile companies.

(b) and (c) The details of landliine, mobile connections and market share of the

Government operators is given below :—

Landline Status Mobile Status
As on 31.03.2008 As on 31.03.2009 As on 31.03.2008 As on 31.03.2009

Name  Connections %6share  Connections %6 share  Connections %6 share Connections %o share
ofthe (n (n (n (n
Company  lekhs) lekhs) lakhs) lekhs)

BSNL 3156.52 80.05 293.46 77.30 407.86 15.62 521.44 13.31
MTNL 36.76 9.33 356.73 9.41 35.34 1.35 44.82 1.14

Total for  352.28 89.38 329.19 86.71 443.20 16.98 566.26 14.45
Government

operators

ToTaLfor  41.85 10.62 50.44 13.29 2167.58  83.02 3351.33 85.55
private

operators

(d)  BSNL and MTNL are augmenting their capacity to enhance the network coverage
and to remove the congestion. They are also strengthening their sales and marketing channels.
The strategy of BSNL and MTNL to protect the market share and to control the decline are given

in the Statement-II.
Statement-/
Reasons for Low Growth Rate of 3G Subscriber Base

For any service/technology, the initial graph is always gradual and picks up gradients after a
minimum percentage of population has adopted, experienced and accepted the technology.

This was seen in other technologies as well, such as broadband on copper:—
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. It is a worldwide phenomenon that initially 3G subscriber base increases slowly,
which picks up as 3G network grows to acquire decent coverage and gets
stabilized.

. The services have been launched in the select few cities and even in those cities the
complete area coverage is yet to be attained.

. Low viewership of mobile TV and presence of less/negligible number of popular IT
applications with high bandwidth requirement (cannot be supported by 2G) that can
increase demand of 3G services.

. Tariff barrier and high cost of 3G compatible handset is also a deterrent in increasing
3G penetrations.

. Awareness/exposure/experience on the advantages of 3G over 2G services which
will increase over time.

Statement-1l

Strategy of BSNL and MTNL to protect the market share and
to control the decline

Landline:

Replacement of old telephony switches by State of the art Next Generation Network
Switches providing various value added services in landline.

Providing Broad Band connections along with landline.

Retention of non payment disconnected numbers by giving installment payment options and
pursuing the case on individual basis.

Five pair cable is being used in place of drop wires to reduce the fault rate.

Underground paper core cables are being replaced either by Jelley filled cables or by other
systems in a phased manner.

Activity of making the outdoor plant as Pole less is continuously being carried out.

More and more Remote Switch Units (RSUs) / Digital Line Concentrators (DLCs) are
being opened to reduce the loop length of cables.

Mobile:

Matching and innovative tariff plans and other subscriber friendly schemes are being
launched by BSNL.

Constant monitoring of network to improve the quality of service.

Launching of new services and bundling schemes in the network for retention of the
subscribers.

Network outage is being very closely monitored.

Radio Capacity is being augmented to reduce congestion, enhance capacity and improve
QoS.
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. Network is being optimized.

*  Sales teams are being formed to have regular interaction with Points of Sales.

. Monthly meetings are being held with franchisees to get feedback on customer issues.
Agreement on trans—border insurgency

*105. SHRI SANTOSH BAGRODIA:
SHRI GIREESH KUMAR SANGHI:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a)  whether there exists a regional agreement among SAARC countries on trans-border
insurgency;

(b) ifso, the details thereof;

(c)  whether Government is aware of the reported statement by a member of the
Standing Committee of Nepali Maoist Organization UCPN-M claiming to support the Indian naxal
groups;

(d) if so, whether Government has taken up the issue with the Nepalese Government;
and

(e) ifso, the response of that Government ?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) to (e) 1. There are two SAARC Regional Agreements to address the issue of
trans border insurgency. The SAARC Regional Convention on Suppression of Terrorism signed
in 1987 and its Additional Protocol signed in 2004. The Convention on Mutual Assistance in
Criminal Matters was signed during the 15th SAARC Summit in Colombo (2-3 August 2008).

2. The provisions of the above mentioned SAARC Agreements will enable evidence
sharing among Member States and enable seizure and confiscation of funds meant for criminal
and terrorist activities.

3. A senior member of UCPN-M had reportedly made a statement that they are
extending support and cooperation to Indian Maoists, which was subsequently refuted by the
leader of the UCPN-M. The Nepalese Government has assured that it would not allow its
territory to be used for any activity against India.

Discussions during the Ninth Trilateral Meet

*108. SHRI BHARATKUMAR RAUT : Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) the issues discussed in the recently held Ninth Trilateral Meet among India, China
and Russia; and

(b)  the salient features of the decisions taken/agreements signed in the meeting ?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) The Foreign Ministers of India, China and Russia met in Bengaluru on 27
October, 2009. The three Foreign Ministers discussed strengthening trilateral cooperation and
global and regional issues during their 9th Trilateral Meeting. There was an exchange of views
among the three Ministers on global issues such as UN reform, climate change and global
economic governance architecture. There was also an exchange of views on developments in

the region, including on Afghanistan, Iran and the Shanghai Cooperation Organisation.

(b) It was agreed to strengthen trilateral cooperation including trilateral business
interaction. The Ministers condemned terrorism and discussed measures to counter terrorism. A
Joint Communiqué was issued at the end of the meeting reflecting the decisions arrived at during

the meeting. No agreements were signed.
Proposal for irrigation projects

*109. SHRIM.V. MYSURA REDDY:
SHRI NANDAMURI HARIKRISHNA:

Will the Minister of WATER RESOURCES be pleased to state:

(a) whether there is any proposal pending before Government to take up irrigation

projects as national projects;

(b) if so, the details of such projects, with particular reference to Andhra Pradesh;
and

(c)  theaction that has so far been contemplated in this regard?

THE MINISTER OF WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): (a) to (¢)
After issue of guidelines for the implementation of scheme of national projects, 10
project proposals from different States for inclusion of their projects in the scheme of national
projects have been received. The status of these proposals is given in the Statement (See

below).

The State of Andhra Pradesh has so far submitted proposals of two projects for inclusion
in the scheme of national projects. These projects are Indirasagar (Polavaram) project and

J. Chokkarao Lift Irrigation scheme. Status of these proposals is also given in Statement.
Statement
Status of proposals of national projects
1. Kanbher Irrigation Project (Uttar Pradesh)

The ultimate irrigation potential of the project is 27898 ha which is less than 200000 ha and

therefore project is not eligible for inclusion in the scheme of national projects.
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Bansagar Project (Uttar Pradesh)

The estimated cost of the project to which investment clearance has been accorded by the
Planning Commission is Rs. 2053.60 crore. The latest estimated cost of the project is
Rs. 3164.40 crore. The State Government is required to obtain revised investment
clearance.

Saryu Canal Project (Uttar Pradesh)

The estimated cost of the project which is approved by the TAC is Rs. 2765.16 crore. The
latest estimated cost of the project is Rs. 7330.68 crore. The State Government is required

to obtain revised investment clearance.
Baghen Project (Uttar Pradesh)

As per guidelines of the national projects, the intra-state project with irrigation potential of
more than 2 lakh ha could be considered for inclusion in the scheme of national project. The
Baghen project is having irrigation potential of the order of 15000 ha and therefore project is
not eligible for inclusion in the scheme of national projects.

Rajghat Canal Project (Uttar Pradesh)

During AIBP Review meeting taken by the Secretary (WR) on 22nd May, 2009, this project
has been reported as completed.

Restoration of capacity of Sharda Sahayak Canal (Uttar Pradesh)

The project has been recommended by the CWC (FU) to CWC (HQ) for inclusion in the
scheme of National Project. The latest estimated cost of the project for which investment
clearance has been accorded by the Planning Commission is Rs. 319.23 crore. However,
the State Government is being asked to communicate its decision regarding one of the 6
projects which it would like to be considered for inclusion in the scheme of national project.
This is necessary as the inclusion of large numbers of intra-state projects of a State in the
scheme of national projects will result in thin spreading of resources and thereby result in
delay in completion of national projects.

Rengali Project (Orissa)

The field unit of CWC has raised some observations on the proposal of the State
Government. Important observation is regarding revision of cost of the project and revised
investment clearance from the planning commission. The State Government is to comply
with observations of the CWC.

Polavaram (Indira Sagar) Project

The project has been cleared by the Steering Committee for inclusion in the scheme of
national project. For seeking approval of the Union Cabinet, Cabinet note has been
prepared and has been sent for inter-ministerial consultation.

28



9. J. Chokkarao Lift Irrigation Scheme

The estimated cost of the project to which, investment clearance has been accorded by the
planning commission is Rs. 6016 crore. The latest estimated cost of the project is Rs. 9300
crore for which, the State Government is required to obtain revised investment clearance.
Further, in order to avoid thin spreading of the resources, only one project of a State is at
present being considered for inclusion in the scheme of national projects.

10. Bargi Diversion Project

The proposal submitted by the Narmada Valley Development Authority, Government of
Madhya Pradesh in September, 2009 is not in accordance with the guidelines of the scheme
of national projects as issued by the Ministry of Water Resources in February, 2009. The
State Government has been advised to frame proposal as per guidelines.

Clearance for Kochi Metro Rail Project

*110. SHRIP. RAJEEVE:
SHRI P.R. RAJAN:

Will the Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether any decision has been taken by Government on the Kochi Metro Rail
Project;

(b) if not, the reason for not giving approval to the project;

(c) whether his Ministry has formulated any specific guidelines and criteria for
sanctioning of the Metro project; and

(d)  whether the Planning Commission has given clearance for this project?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) No, Sir.

(b)  The proposal is under consideration of the Government.

(c) Normally projects having high traffic demand of 20,000 peak hour peak direction
traffic (PHPDT) or more and which will have sufficient operational sustainability are considered,
if duly supported by Comprehensive Mobility Plan and an Alternatives analysis.

(d)  Yes,Sir.
Development of sports in rural areas

*111. SHRI RAJINITI PRASAD: Wil the Minister of YOUTH AFFAIRS AND SPORTS be
pleased to state:

(a)  whether Government has any programme for the promotion and development of
games and sports in rural areas of the country; and

(b) if so, the details of policies and programmes framed by Government for the
purpose ?
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THE MINISTER FOR YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) and (b) Yes,
Sir. Government has, for the first time, introduced a centrally sponsored scheme with national
coverage for promotion of basic sports infrastructure and sports competitions in all village and
block panchayats of the country under Panchayat Yuva Krida Aur Khel Abhiyan (PYKKA). The
Eleventh Five Year Plan outlay for this scheme, launched in the Financial Year 2008-09 is Rs.
1500 crore. The scheme envisages to cover around 2.50 lakh village panchayats and 6,400 block
panchayats (inoluding their equivalent units) in a phased manner over a period of ten years at an
annual coverage of 10%.

The following pattern of assistance has been provided under the scheme:—

Sl. Component Village Block
No. Panchayat Panchayat
1. One-time Capital Grant (75:25) basis Rs. 1lakh Rs. 5 lakh

between Centre and State Government;
(90:10) basis in the case of special
category States/North Eastern States

100% central grant
2. Annual Acquisition Grant Rs. 10,000/ - Rs. 20,000/ -
3. Annual Operational Grant Rs. 12,000/ - Rs. 24,000/~
4. Annual Competition Grant
a. Block Level Competition Rs. 50,000/ -

b. District Level Competition Rs. 3 lakh (it includes Rs. 1 lakh for
inter-school competition at District level)

c. State Level Competition Rs. 10 lakh for each State
Rs. 5 lakh for each Union Territory

d. National Level Competition Rs. 70 Iakh@ Rs. 3.5 lakh per discipline
for 20 disciplines.
5. Prize money for winners in the block
and district level competitions

a. Block level competition Rs. 25,000/, Rs. 15,000/ - and Rs. 5,000/ -
prize money for village panchayats
securing first three positions.

b. District level competition Rs. 50,000/~ Rs. 30,000/~ and Rs. 10,000/~
for block panchayat’s securing first three
positions
6. North East Sports Festival/games As per admissible grant
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During 2008-09, financial assistance amounting to Rs. 250.77 crore was sanctioned to 24
States for creation of sports infrastructure in 22,854 Village and 601 Block Panchayats. During
2009-10 (upto 31-10-2009) financial assistance amounting to Rs. 14.64 crore has been
sanctioned to 5 States for creation of sports infrastructure in 1,261 Village Panchayats and 53
Block Panchayats. The details of funds released during 2008-09 and 2009-2010 are given

below :—
(Rupeses in crore)
Year Funds released
2008-09 92.00
2009-10 99.78 (upto 31-10-2009)

Under this scheme, annual competitions are organized in PYKKA sports disciplines
throughout the country at block, district, state and national levels. Apart from broad basing
sports, the scheme is expected to expand the talent base for the promotion of excellence in
sports in the long-run.

Reading time in the National Library at Kolkata
*112. SHRI MOINUL HASSAN: Will the PRIME MINISTER be pleased to state:
(a)  whether the reading time in the National Library at Kolkata has been reduced;

(b) if so, whether the readers, both domestic and foreign, are facing a problem;
and

(c) ifso, the action Government has taken to resolve the problem?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) No, Sir.

(b) and (c¢) The National Library, Kolkata has four buildings namely, (1), Main Building, (1)
Bhasha Bhavan, (Ill) Annexe Building and (IV) New Annexe Building within the liorary campus
at Belvedere, within walking distance of each other. The Esplande Reading Room is located 10
kms. away from the Belvedere Campus. The main Building has been declared as a “Heritage
Building” and needs immediate restoration and conservation. For this purpose, the building has
been vacated for handing over to the ASI for restoration. All books, documents and reading
materials have been shifted to the Bhasha Bhavan and other buildings. The Annexe building has
several reading rooms, including the Asutosh Collection and Rare Books. The Indian Official
Document Divisions Reading Room and the English Periodical Reading Room were housed in
this building. Presently the English Periodical Reading Room has been shifted to the second floor
of the Bhasha Bhavan and remains open from 9.00 a.m. to 8.00 p.m. The Indian Official
Document Division’s Reading Room remains open from 9.00 a.m. to 6.00 p.m. in the Annexe
Building and from 6.00 p.m. to 8.00 p.m., the services to it are provided from the Bhasha
Bhavan Reading Room. As soon as the work of shifting is over, the earlier arrangement will be
restored.
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Handling of letters by India Post

+*113. SHRI KRISHAN LAL BALMIKI: Wil the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whetheritis a fact that handling of letters by India Post has been reduced to a half in
the last five years while the country’s courier business is growing at 25 per cent annually;

(b) ifso, the details thereof; and

(c)  thereasons therefor?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI A.
RAJA): (a) No, Sir. There has been a decline to the extent of 26% in the total mail traffic
(Unregistered and Registered Mail) from the year 2003-04 to 2007-08. The tentative figures of
2008-09, however, reveal a reversal in the trend. No authentic information regarding the courier
business growing at 25% annually is available with the Department.

(b)  The details of the total mail traffic handled for the last five years from 2003-04 to
2007-08 and for 2008-09 is as under:—

Year Total Mail Traffic Decline in total mail Percentage of
Number of articles traffic over previous decline
(in crore) year No. of articles
(in crore)
2003-04 863.53 45.88 5.04%
2004-05 736.03 127.50 14.76%
2005-06 670.06 65.97 8.96%
2006-07 667.71 2.35 0.35%
2007-08 639.11 28.60 4.28%
2008-09 654.09°* +14.98* +2.34%
*Tentative

(c)  The decline in the mail traffic has been caused by the changing nature of mail from
personal to business mail and the effect of new technologies like mobile telephones and e-mail
and to a certain extent by mushrooming of courier companies.

lllegal immigrants in the US

*114. SHRI NAND KUMAR SAl: Wil the Minister of EXTERNAL AFFAIRS be pleased to

state:

(a)  whether Indians have the dubious distinction of being the fastest growing group of

illegal immigrants in the US;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof along with the reaction of Government thereto;

(c)  whether Government has made any study to find out the growth rate of Indian
population in the US;

(d) ifso, the details thereof; and
(e) the steps taken by Government to protect the image of the country?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) No, Sir. The Indian origin community in USA stands at nearly 2.7 million and is
the second largest ethnic community in USA. They have distinguished themselves in several
fields and are the best educated and highest-earning ethnic group in USA. Almost one lakh
Indian students in India travel to USA every year to pursue higher studies. Government is not
aware of Indians being the fastest-growing group of illegal immigrants since the bulk of Indian
immigration has been legal.

(b)  The Government of India has been working with the US Government to deport illegal
Indian immigrants in USA, after due verification of their Indian nationality by (government of India
(GOlI) as per established GOI procedures.

(¢) No,Sir.
(d) and (e) Does not arise
Projects under UIDSSMT in Andhra Pradesh

*115. SHRI NANDI YELLAIAH: Will the Minister of URBAN DEVELOPMENT be pleased to
state:

(a)  the details of the projects submitted by the State Government of Andhra Pradesh to
his Ministry during the last two years and till date under the Urban Infrastructure Development
Scheme for Small and Medium Towns (UIDSSMT);

(b)  the latest status of each of these projects;
(c) by when these are likely to be implemented; and
(d) the reasons for delay, if any, in implementing these projects?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) Under Urban Infrastructure Development Scheme for Small and Medium Towns
(UIDSSMT), State Level Sanctioning Committee of Andhra Pradesh has approved 40 projects in
35 towns at an estimated cost of Rs. 1257.25 crore and 5 projects in 5 towns at an estimated
cost of Rs. 206.64 crore in its meetings held on 2.8.2007 and 22.2.2009 respectively. The details
of these projects are given in the Statement-I (See below).

(b) and (c) Of these 45 projects, funds amounting to Rs. 391.51 crore for 31 projects in 28
towns were released during 2008-2009. The details of the projects are given in the Statement-l|
(Seebelow).

33



Out of the remaining 14 projects, funds could not be released for 7 projects as they were not
technically cleared. 2 projects of Tirupati could not be taken up as it was subsequently declared
a Mission City under UIG component of JNNURM. 5 projects did not qualify for release as per
Planning Commission O.M. dated 24.12.2008 wherein it has been prescribed that one project
per town out of the projects sanctioned prior to issue of O.M. could be considered against the
additional allocation made during 2008-09. State of Andhra Pradesh has already exhausted its
7 year allocation under UIDSSMT and these projects can not be considered for release funds.

(d)  As per Quarterly Progress Reports furnished by the State work has commenced on
all projects and are at different stages of implementation.

Statement-/

UIDSSMT: List of projects submitted by Andhra Pradesh and ACA
released till 31st October, 2009
(Rupees in lakhs)

SI. Town Name Scheme  Approved Date Central Date ACA
No. cost SLSC Share Released Released
Towns State Ist__Inst
1 2 3 4 5 6 7 8
1. Adoni WS 573.00  2-Aug.-07  458.40 18-Mar.-09  229.00
2. Anakapalli WS 366.00  2-Aug.-07 292.80 17-Feb.-09  146.00
3. Bapatla WS 1466.00  2-Aug.-07 1172.80 0.000
4. Bellampally WS 1887.00  2-Aug.-07 1509.60 18-Mar.-09  755.00
5. Bhongir WS 2037.00  2-Aug.-07 1629.60 18-Mar.-09  815.00
6. Dharmavaram WS 5045.00 2-Aug.-07 4756.00 18-Mar.-09 2378.00
7. Dhone WS 4476.00 2-Aug.-07 3580.80 18-Mar.-09 1790.00
8. Eluru Corp WS 5959.00 2-Aug.-07 4767.20 18-Mar.-09 2439.61
9. Gadwal WS 3281.00 2-Aug.-07 2624.80 0.000
10. Gudur WS 6487.00  2-Aug.-07 5189.60 18-Mar.-09 2595.00
1. Guntakal WS 1685.00 2-Aug.-07 1348.00 18-Mar.-09 674.00
12.  Hindupur WS 1630.00  2-Aug.-07 1304.00 18-Mar.-09  652.00
13. Kamareddy D 1508.00  2-Aug.-07 1206.40 0.000
Kamareddy WS 2235.00 2-Aug.-07 1788.00 18-Mar.-09 927.53
14. Kavali WS 1869.00  2-Aug.-07 1495.20 18-Mar.-09 747.00
15 Mandapeta D 2178.00  2-Aug.-07 1742.40 0.000
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1 2 3 4 5 6 7 8
16. Miryalguda D 3435.00 2-Aug.-07 2748.00 17-Feb.-09 1408.35
Miryalguda R 3146.00 2-Aug.-07 2516.80 17-Feb.-09 1289.46
17. Nalgonda D 3586.00 2-Aug.-07 2868.80 17-Feb.-09 1467.17
Nalgonda R 3970.00 2-Aug.-07 3176.00 17-Feb.-09 1624.72
18 Nandyal S 6683.00 2-Aug.-07 5346.40 0.000
19 Nuzvid WS 4119.00  2-Aug.-07 3295.20 18-Mar.-09 1648.00
20 Palamaneru WS 4340.00 2-Aug.-07 3472.00 18-Mar.-09 1736.00
21 Piduguralla WS 3454.00 2-Aug.-07 2763.20 17-Feb.-09 1409.98
22 Pithapuram WS 1966.00 2-Aug.-07 1572.80 18-Mar.-09  786.00
23 Punganur WS 3036.00 2-Aug.-07 2428.80 17-Feb.-09 1255.59
24 Rajampet WS 3413.00 2-Aug.-07 2730.40 17-Feb.-09 1365.00
25 Ramagundam WS 404.00  2-Aug.-07 323.20 17-Feb.-09  162.00
26 Sadasivpet WS 3203.00 2-Aug.-07 2562.40 0.000
27 Siddipet D 984.00 2-Aug.-07 787.20 17-Feb.-09  403.84
28 Srikalahasthi WS 1881.00  2-Aug.-07 1504.80 18-Mar.-09  780.22
29 Suryapet D 2464.00 2-Aug.-07 1971.20 17-Feb.-09 1010.64
Suryapet (Phase-2) WS 960.00  2-Aug.-07  768.00 17-Feb.-09  393.60
30 Tadepalligudem S 4960.00 2-Aug.-07 3968.00 0.000
31 Tenali WS 8085.00 2-Aug.-07 6468.00 18-Mar.-09 3299.49
32 Tirupati D 4286.00 2-Aug.-07 3428.80 0.000
Tirupati S 1414.00  2-Aug.-07 1131.20 0.000
33 Venkatakagiri WS 6962.00 2-Aug.-07 5569.60 18-Mar.-09 2785.00
34 Yemingaur S 3983.00 2-Aug.-07 3584.70 18-Mar.-09 1593.00
35 Zaheerabad WS 1409.00  2-Aug.-07 1268.10 18-Mar.-09  585.14
36 Khammam WS 3220.00 22-Feb.-09 2576.00 0.000
37 Nizamabad Phase-2 S 7520.00 22-Feb.-09 6016.00 0.000
38 Tandur WS 4690.00 22-Feb.-09 3752.00 0.000
39 Vikarabad D 2000.00 22-Feb.-09 1600.00 0.000
40. Vizianagaram WS 3234.00 22-Feb.-09 2587.20 0.000
TOTAL 45 146389.00 1771170.00 117650.40 1236242.00 39151.34
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Statement-I/

UIDSSMT: List of projects sent by Government Andhra Pradesh and ACA released as on 31.10.2009

(Rupees in lakhs)

Sl. Town Name Scheme Approved Date Central Share Date ACA Total Released
No. cost SLSC State Released Released land I
Towns Ist__Inst

1 2 3 4 5 6 7 8 9

1. Adoni WS 573.00 2-Aug.-07 458.40 18-Mar.-09 229.00 229.00
2. Anakapalli WS 366.00 2-Aug.-07 292.80 17-Feb.-09 146.00 146.00
3. Bellampally WS 1887.00 2-Aug.-07 1509.60 18-Mar.-09 755.00 755.00
4. Bhongir WS 2037.00 2-Aug.-07 1629.60 18-Mar.-09 815.00 815.00
5. Dharmavaram WS 5945.00 2-Aug.-07 4756.00 18-Mar.-09 2378.00 2378.00
6. Dhone WS 4476.00 2-Aug.-07 3580.80 18-Mar.-09 17%0.00 17%0.00
7. Eluru Corp WS 5959.00 2-Aug.-07 4767.20 18-Mar.-09 2439.61 2439.61
8.  Gudur WS 6487.00 2-Aug.-07 5189.60 18-Mar.-09 2595.00 2595.00
9. Guntakal WS 1685.00 2-Aug.-07 1348.00 18-Mar.-09 674.00 674.00
10.  Hindupur WS 1630.00 2-Aug.-07 1304.00 18-Mar.-09 652.00 652.00
1.  Kamareddy WS 2235.00 2-Aug.-07 1788.00 18-Mar.-09 927.53 927.53
12, Kavali WS 1869.00 2-Aug.-07 1495.20 18-Mar.-09 747.00 747.00
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13.  Miryalguda D 3435.00 2-Aug.-07 2748.00 17-Feb.-09 1408.35 1408.35
Miryalguda R 3146.00 2-Aug.-07 2516.80 17-Feb.-09 1289.46 1289.46
14.  Nalgonda D 35686.00 2-Aug.-07 2868.80 17-Feb.-09 1467.17 1467.17
Nalgonda R 3970.00 2-Aug.-07 3176.00 17-Feb.-09 1624.72 1624.72
15, Nuzvid WS 4119.00 2-Aug.-07 3295.20 18-Mar.-09 1648.00 1648.00
16.  Palamaneru WS 4340.00 2-Aug.-07 3472.00 18-Mar.-09 1736.00 1736.00
17.  Piduguralla WS 3454.00 2-Aug.-07 2763.20 17-Feb.-09 1409.98 1409.98
18.  Pithapuram WS 1966.00 2-Aug.-07 1572.80 18-Mar.-09 786.00 786.00
19.  Punganur WS 3036.00 2-Aug.-07 2428.80 17-Feb.-09 1255.59 1255.59
20. Rajampet WS 3413.00 2-Aug.-07 2730.40 17-Feb.-09 1365.00 1365.00
21. Ramagundam WS 404.00 2-Aug.-07 323.20 17-Feb.-09 162.00 162.00
22. Siddipet D 984.00 2-Aug.-07 787.20 17-Feb.-09 403.84 403.84
23.  Srikalahasthi WS 1881.00 2-Aug.-07 1504.80 18-Mar.-09 780.22 780.22
24.  Suryapet D 2464.00 2-Aug.-07 1971.20 17-Feb.-09 1010.64 1010.64
Suryapet (Phase-2) WS 960.00 2-Aug.-07 768.00 17-Feb.-09 393.60 393.60
25.  Tenali WS 8085.00 2-Aug.-07 6468.00 18-Mar.-09 3299.49 3299.49
26.  Venkatakagiri WS 6962.00 2-Aug.-07 5569.60 18-Mar.-09 2785.00 2785.00
27.  Yemingaur S 3983.00 2-Aug.-07 3584.70 18-Mar.-09 1593.00 1593.00
28. Zaheerabad WS 1409.00 2-Aug.-07 1268.10 18-Mar.-09 585.14 585.14
TOTAL 31 96746.00 77936.00 39151.34 39151.34
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Wages of casual labourers in BSNL

*116. SHRIMATI BRINDA KARAT: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the wages paid to the casual labourers employed in Bharat Sanchar Nigam Limited
(BSNL);

(b)  whether any all India wages have been determined and are being paid as per
Government orders; and

(c) ifnot, the reasons therefor?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI A.
RAJA): (a) Casual Labourers with Temporary Status are entitled to daily wages with reference
to minimum of the pay scale of a regular Group ‘D’ official including DA, HRA, CCA and are also
entitled for annual increments of the Pay Scale.

Casual Labourers without Temporary Status are entitled for daily wages at the rate of 1/30th
of pay at the minimum of the relevant pay scale plus Dearness Allowance for work of 8 hours
wherever engaged for work of regular nature. In case of casual labour engaged in intermittent or
seasonal work, the casual labourers are entitled for wages as per the rates prescribed under the
Minimum Wages Act.

(b)  Inview of (a) above, orders for all India Wages already exist.
(c) Inview of (a) and (b) above, not applicable.
Depletion of ground water level

*117. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of WATER RESOURCES be
pleased to state:

(a)  whether Government has taken note of the data provided by NASA satellite recorder
showing depletion of groundwater level in northern India by as much as a foot per year;

(b)  whether 70 per cent of India’s irrigation needs and 80 per cent of domestic water
supplies are now fully dependent on groundwater resources;

(c)  whether Government would consider establishment of an agency like the Tennessee
Valley Authority in US in the Brahmaputra basin to tap the abundant water resource in the
North-East; and

(d) ifso, by when a decision is likely to be taken?

THE MINISTER OF WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): (a) to (d) In
the article titled ‘Satellite-based estimates of groundwater depletion in India’ published in
August, 2009 issue of scientific journal ‘Nature’ it has been indicated that groundwater is being

depleted at a mean rate of 4.0 + 1.0 cm yr~ | equivalent height of water (17.7 + 4.5 km3 yr'1)
over the Indian States of Rajasthan, Punjab and Haryana (including Delhi).
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As per the information provided by the States, 45% of the irrigation potential created is
through ground water resources and about 47% of the irrigation potential utilized is through
ground water. About 85% of the rural drinking water requirement has been assessed to be met

from ground water resources.

The Government has constituted the Brahmaputra Board under the Brahmaputra Board
Act, 1980 (No. 46 of 1980) for the planning and implementation of measures for the control of
flood and bank erosion and matters connected therewith in Brahmaputra Valley.

Subsidized coverage of PDS

*118. DR. ABHISHEK MANU SINGHVI:
SHRI VIJAY JAWAHARLAL DARDA:

Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that the Planning Commission intends to reduce the burden of
subsidized coverage of Public Distribution System (PDS) by extrapolating the 2004 Planning
Commission figures on the 2009 population size;

(b) if so, whether it will not dilute the concept of “inclusive growth” which the present
UPA Government formed after a decisive mandate wants to achieve;

(c) the total amount allocated and spent on PDS, during 2006-07 and 2008-09,

year-wise; and
(d)  the projections for PDS allocation and expenditure during 2009-107

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) and (b) For allocation of food grains to States and UTs under Targetted PDS(TPDS),
Department of Food and Public Distribution uses the number of BPL families based on 1993-94
poverty estimates of Planning Commission and population estimates of the Registrar General of
India as on 1st March, 2000. This number of BPL families is 6.52 crore, which include 2.43 crore
Antyodaya Anna Yojana (AAY) families. However, as reported by end of October, 2009, the
State and UT Governments have issued 10.96 crore BPL ration cards, which includes 2.43 crore
AAY cards. No steps have been taken by the Planning Commission to reduce the burden of
subsidized coverage of PDS.

(c) Total food subsidy released during 2006-07 to 2008-09 is as under:—

(Rs. in crore)

Year Subsidy released
2006-07 23,827.59
2007-08 31,259.68
2008-09 43,668.08
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(d)  Total requirement of food subsidy estimated for 2009-10 (Revised Estimates) is
Rs. 67,609 crore. This includes subsidy for TPDS, Other Welfare Schemes, Buffer Subsidy,
Subsidy on open market sale scheme and arrears of previous years.

Allocation of 3G spectrum

*119. SHRI S.S. AHLUWALIA: Will the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a)  whether allocation of 3-G Spectrum has been decided to be made through an
auction process;

(b) if so, salient details of the process decided to be pursued for the same
vis-a-vis recommendations and advice, if any, given by TRAI, Finance Ministry and other
agencies;

(c) the details of advantages, if any, envisaged for cellular phone consumers owing to
3-G spectrum availability;

(d)  the details of the period when the final decision regarding the process taken by
Government, indicating the period when the process is finally expected to be completed; and

(e) thereasons for prolonging the process?

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI A.
RAJA): (a) Yes, Sir.

(b) (i)  Auction Process: TRAI has recommended in 2006 that 3G spectrum should
be auctioned so as to ensure efficient utilization of this scarce resource. As
per the guidelines issued in August/September, 2008, Department of
Telecommunications (DoT) announced that 3G spectrum shall be auctioned
through a controlled, simultaneous, ascending e-auction.

(i)  Reserve Price: Department of Telecommunication (DoT) has suggested Pan
India reserve price of Rs. 2020 crores per one block of 2 x § MHz of 3G
spectrum in 2.1 GHz band which was agreed to by TRAI. Finance Ministry
has suggested further doubling the reserve price from Rs. 2020 crores to
Rs. 4040 crores for the same spectrum block. Empowered Group of
Ministers (EGoM) in the meeting held on August 27, 2009 has decided to
keep a pan India reserve price of Rs. 3500 crores for the same spectrum
block.

(c) 3G systems support increased data communication, hence they allow high speed
data transfer of at least 144 kbps, mobile Internet access, entertainment, and triple-play
converged communications services on the Cellular Mobile Phone of the consumer.

(d) Revised Information Memorandum indicating the various aspects associated
with the 3G auction has been issued on 23/10/2009 and published on Department of
Telecommunications (DoT) website. The time line for 3G auction, mentioned in the Revised
Information Memorandum, is given in the Statement (See below).
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(e)  Not applicable in view of (d) above.

Statement

Auction of 3G and BWA Spectrum — Revised Information Memorandum

1.11 Timetable

The Auctions shall be carried in 4 stages as below:—

Figure 1. Stages in the Auction process

Invitation Stage Pre-qualification Stage Auction Stage Grant Stage

Applications Evaluation

Bidding Final Approvals

There is no pre-set timetable and the Government reserves the right to determine the

overall timetable of the Auctions or to amend it from time to time. However, the table below sets

out an indicative timetable.

Table 7. Indicative Timetable

Deadline for submission of questions for per-bid 13th November, 2009

conference

Pre-bid conference

Issue of clarifications, if any

Notice Inviting Applications

Final date for Applications

Publication of ownership details of Applicants
Bidder Ownership compliance Certificate
Pre-qualification of Bidders

Mock Auction

Start of the 3G Auction

Start of the 800 MHz and BWA Auction

Payment of Bid Deposit by Successful Bidders

16th November, 2009
27th November, 2009
8th December, 2009
21st December, 2009
24th December, 2009
4th January, 2010

7th January, 2010
11th-12th January, 2010
14th January, 2010

2 days from the day of close of
the 3G auction

Within 5 calendar days of the
close of the relevant Auction

Payment of the balance amount (Successful Bid Within 15 calendar days of the

the relevant Auction

Amount less Bid Deposit)close  of

Note: Any change in the Auction Timelines will be communicated to bidders through the

auctions website. Participants are requested to monitor the Auctions website actively.
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Central assistance to tourism projects in Uttar Pradesh

+%120. SHRI AMIR ALAM KHAN: Wil the Minister of TOURISM be pleased to
state:

(a) the details of the proposals for Central assistance received from the Uttar Pradesh
Government for projects on tourism; and

(b)  the action taken by Government in this regard?

THE MINISTER OF TOURISM (KUMARI SELJA): (a) and (b) Development and Promotion
of Tourism is primarily the responsibility of the State Governments/Union Territory
Administrations. However, the Ministry of Tourism, Government of India, extends Central
Financial Assistance to project proposals received from the State Governments/Union Territory
Administrations which are complete in all respects as per the scheme guidelines, subject to
inter-se-priority and availability of funds. Ministry of Tourism has sanctioned tourism projects of
Rs. 68.34 crore to the State Government of Uttar Pradesh in the eleventh Plan.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Planting of atomic energy projects

747. SHRI TIRUCHI SIVA:
SHRI SANTOSH BAGRODIA:

Will the PRIME MINISTER be pleased to state:

(a) the number of new atomic energy generation projects that have been planted for the
States of Rajasthan and Tamil Nadu;

(b)  the schedule of starting the works and their finishing; and
(c) thetotal cost of all these projects?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (SHRI PRITHVIRAJ
CHAVAN): (a) Administrative approval and financial sanction for RAPP-7 and 8 (2 x 700 MWe)
at Rawatbhata, Rajasthan has been accorded in October, 2009. Government has also accorded
“in-principle” approval for the Kudankulam Atomic Power Project (KK) Unit-3 to 6 (4 x 1000
MWe) at Kudankulam, Tamil Nadu.

(b)  Work on Rajasthan Atomic Power Project (RAPP) Unit-7 and 8 has commenced.
Completion of the project is planned for 2016-2017. The Nuclear Power Project at Kudankulam is
planned to be executed in two stages on twin unit basis. The planning is to start work on KK-3
and 4 in the year 2010-11 followed by KK-5 and 6, 3 to 4 years later as the work on KK-3 and 4
tapers off. The completion period is about 6 years.

(C) The approved completion cost of RAPP-7 and 8 is Rs. 12,320 crore. Details of cost
of KK-3 to 6 will be known only after proposals in this regard are approved.

tOriginal notice of the question was received in Hindi.
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Revelation regarding Pokhran-I| test

748. SHRI NANDAMURI HARIKRISHNA:
SHRIM.V. MYSURA REDDY:

Will the PRIME MINISTER be pleased to state:

(a) the reaction of Government to a scientist’s harshrevelations with regard to
Pokhran-Il test;

(b) whether it is a fact that 45 KT yield could not be achieved in the test;

(c) whether it is also a fact that not a single member of Atomic Energy Commission
(AEC) has the necessary experience or expertise to be able to calculate the energy yield from
fission or fusion reactions or blasts; and

(d) ifso, the details of (b) and (c) above?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (SHRI PRITHVIRAJ
CHAVAN): (a) The Atomic Energy Commission (AEC) has issued a statement confirming
achievement of designed yield of tests carried out in 1998 at Pokhran including the thermonuclear
test.

(b) and (c) No, Sir.

(d)  Does not arise.
Controversy over nuclear test

749. SHRI O.T. LEPCHA: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that in view of a disclosure made by a scientist there was a
controversy relating to yield of the Thermo nuclear test conducted by the country in 1998;

(b) ifso, the details in this regard; and

(c)  the counter arguments available with Government to deny the assertion made by the
scientist?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (SHRI PRITHVIRAJ
CHAVAN): (a) and (b) There have been some reports in the Press raising doubt on the yield of
the Thermo Nuclear Test conducted in 1998. In this connection the Atomic Energy Commission
(AEC) has issued a statement confirming achievement of the designed yield during the Thermo
Nuclear Test.

(c) Yield of nuclear tests has been confirmed through several diverse methods by
different groups.
Uranium mining

750. SHRI BIRENDRA PRASAD BAISHYA: Will the PRIME MINISTER be pleased to state:

(a)  whether the Ministry is aware of the strong public resentment in regard to mining of
Uranium in Meghalaya that it has been carried out without following the norms of radioactive
extraction; and
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(b) if so, details of program of the Government and steps taken to control, protect life

and property and create awareness among the people against radiation?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (SHRI PRITHVIRAJ
CHAVAN): (a) Uranium Corporation of India Limited (UCIL), the Public Sector Undertaking
under the Department of Atomic Energy has not started mining of Uranium from its proposed

project in Meghalaya.

(b)  Not Applicable. However, it is intimated that the operations of UCIL are under strict
surveillance of Atomic Energy Regulatory Board, State Pollution Control Board and Directorate
General of Mines Safety. To generate awareness among the people and address their concerns,

awareness programmes have been organized in the region.
Inspection of sites of nuclear plants
751.  SHRI KALRAJ MISHRA: Will the PRIME MINISTER be pleased to state:

(a)  whether Government has granted permission for inspection of the proposed sites of

nuclear plants to super nuclear powers;
(b) ifso, the number of sites so far inspected; and
(c)  the details of such sites inspected and approved or disapproved ?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (SHRI PRITHVIRAJ
CHAVAN): (a) to (c) The proposed sites for setting up nuclear power plants based on foreign

co-operation do not need international inspection and approval.
Nuclear energy from sea-sand

1752. SHRI RUDRA NARAYAN PANY: Wil the PRIME MINISTER be pleased to

state:

(a)  whether there is any possibility of the generation of atomic energy from the material
found in the sea-sand of 6,000 acre of coastal land near Shree Jagannathpuri which is being
allocated by the State Government of Orissa to ‘Shree Viswavidayala’ managed by a trading

company named ‘Vedanta’; and
(b)  if so, the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI PRITHVIRAJ
CHAVAN): (a) and (b) Yes, Sir. In Orissa, Atomic Minerals Directorate for Exploration and
Research (AMD) has identified 1.82 million tonnes of Thorium bearing monazite resources.
Thorium is a fertile element and can be converted to fissile element to produce Atomic Energy in

the 3rd stage of Nuclear Power Programme of India.

tOriginal notice of the question was received in Hindi.

44



Nuclear power stations in States
1753. SHRI PRABHAT JHA: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that the process of building nuclear power stations in different
States of the country has been initiated;

(b) if so, the details thereof;

(c) the names of States where the nuclear power stations have been built up or
acceptance has been granted till date;

(d)  whether the places for building nuclear power station have also been identified in
Madhya Pradesh; and

(e) if so, the details thereof and by when the nuclear power stations would be built up at
the said places?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (SHRI PRITHVIRAJ
CHAVAN): (a) Yes, Sir.

(b) and (c) Nuclear power stations have been built/are under construction in Guijarat,
Karnataka, Maharashtra, Rajasthan, Tamil Nadu and Uttar Pradesh. Approval has been
accorded for setting up additional reactors in Gujarat and Rajasthan, in October, 2009. In
addition, “in-principle” approval has been accorded for sites for future nuclear power reactors in
Andhra Pradesh, Gujarat, Haryana, Madhya Pradesh, Maharashtra, Tamil Nadu and West
Bengal.

(d)  Yes,Sir.

(e) Site at Bargi in Mandla district of Madhya Pradesh has been accorded in principle
approval for setting up of 2 x 700 MWe nuclear power station. The work on the project is
planned to be taken up after completion of land acquisition and pre-project activities, estimated
to take about two years.

Ban on technology to India
754. SHRIR.C. SINGH: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that the ban of Enrichment and Reprocessing (ENR) items/
technologies to India by G8 countries and backed by US is contrary to the spirit of the India’s
bilateral agreement with US;

(b)  whether it is also a fact that the Chairman of Atomic Energy Commission, in a
seminar on Global Nuclear Challenges, on January 10 itself has warned that the Consultative
Group of Nuclear Suppliers Group (NSG) was moving close to take a decision that ENR would
be given only if NPT is signed; and

(c) ifso, the reaction of Government thereto?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI PRITHVIRAJ
CHAVAN): (a) to (c) At the L’Aquila Summit, the G-8 countries

tOriginal notice of the question was received in Hindi.
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adopted a statement on non-proliferation. The Statement details the G-8 countries positions in
several areas such as obligations of NPT states, IAEA safeguards, multilateral approaches to the
nuclear fuel cycle and the proliferation risks associated with enrichment and reprocessing items
and technology. India’s agreements for cooperation with international partners including USA in
peaceful uses of atomic energy provide for full international cooperation in the area of civil
nuclear energy.

Spectrum allocation

755. SHRI N.R. GOVINDARAJAR: Wil the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that some existing dominant operators like Bharti Air Tel and
Vodafone have started using the spectrum allocated to the new licensees knowing that their
infrastructure is not yet ready and that they were not in a position to make use of the allocated
spectrum;

(b) if so, the details thereof; and

(c) the action being taken by Government against these operators who have seriously
violated clause 43.6 of the terms and conditions of the license agreement ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) and (b) The new licencees, who have been
allotted initial spectrum as per the conditions of Universal Access Service License (UASL) and
while planning their network, have reported that existing operators are using their spectrum. An
independent monitoring exercise was conducted by this Ministry and the results do not reveal
such usage.

(c) Does not arise in view of (a) and (b) above.
Mobile phone towers

756. SHRI GIREESH KUMAR SANGHI:
SHRI SANTOSH BAGRODIA:

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to
state:

(a)  whether it is a fact that the towers put up by mobile phone operators affect the
health of the people in nearby areas;

(b) if so, preventive measures Government has taken;

(c) the plan Government has to inform the public about this hazard which is not known
to the innocent public along such mobile towers used by mobile operators; and

(d) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) and (b) No, Sir. Guidelines by International
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Commission on Non-ionizing Radiation Protection (ICNIRP) has been adopted by
Telecommunications Engineering Centre (TEC) of DOT regarding basic restriction and response
levels for limiting Electro Magentic Field exposures. Epidemiological studies on exposed workers
and the general public have shown no major health effects associated with typical exposure
environments (very near to Towers).

Government has also inserted a clause in the Service Licence Agreement stating “Licensee
shall conduct audit and provide self certificates annually as per procedure prescribed by
Telecommunications engineering Centre (TEC)/or any other agency authorized by Licensor
from time to time for conforming to limits/levels for antennae (Base Station emissions) or
general public exposure as prescribed by International Commission on Non-lonizing Radiation
Protection (ICNIRP) from time to time”.

(c)  Notapplicable in view of (a) and (b) above.

(d)  Not applicable.
SIM card racket

1757. SHRI BALAVANT ALIAS BAL APTE:
SHRI SHREEGOPAL VYAS:

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to
state:

(a)  whether ‘SIM Card’ racket of Jammu and Kashmir has been investigated;

(b)  the number of mobile subscribers in the State in comparison to other States and its
rank among other States;

(c)  the number of people enquired after SIM racket investigation and the number of
persons arrested out of them;

(d)  whether terrorist link have also been found in it; and
(e) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) The information is being collected and will be
laid on the Table of the House.

(b)  The number of mobile subscribers in the State of Jammu and Kashmir is 45.84 lakhs
as on 30.09.2009. A statement giving the Licensed Service Area (Circle) wise number of mobile
subscribers as on 30.09.2009 is as under:—

Sl. Circle/State Total mobile phones
No.

1 2 3

1. Andhra Pradesh 37126048

2. Assam 7015733

tOriginal notice of the question was received in Hindi.
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1 2 3

3. Bihar 27434896
4. Gujarat 27475585
5. Haryana 11419646
6. Himachal Pradesh 4007420
7. Jammu and Kashmir 4584133
8. Karnataka 28867734
9. Kerala 20116267
10. Madhya Pradesh 24923739
1. Maharashtra-Mumbai 36326491
12. North East 4155402
13. Orissa 11478109
4. Punjab 16724369
15. Rajasthan 27742395
16. Tamil Nadu — Chennai 34775984
17.  Uttar Pradesh (East) 33381914
18.  Uttar Pradesh (West) 23651599
19. West Bengal — Kolkata 19215048
20. Kolkata 13325001
21. Chennai 10673476
22. Delhi 24841758
23. Mumbai 22463458
TOTAL 471726205

Rank of Jammu and Kashmir among service areas is 21st.
(c) to (e) The information is being collected and will be laid on the Table of the House.

MTNL and BSNL share
758. SHRIN.K. SINGH:
SHRIMATI JAYANTHI NATARAJAN

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to
state:
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(a)  whether Government is aware that Government owned MTNL and BSNL are losing
market share to private operators in the mobile technology;

(b) ifso, the facts and details thereof;

(c)  whether Government has recently decided to disinvest part of its stake in BSNL and
MTNL;

(d) ifso, the reasons therefor; and

(e) the steps Government propose to take to strengthen the financial health of the BSNL
and MTNL?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) and (b) Yes Sir, BSNL and MTNL are losing
market share in mobile technology segment due to the intense competition and entry of new
operators with aggressive tariff plans.

Market share of BSNL and MTNL in mobile technology segment during the last three years
and current year upto 30.9.2009 in their respective license service area is given below :—
(in percentage)

As on BSNL MTNL
31.3.2007 21.50 13.39
31.3.2008 17.67 11.80
31.3.2009 14.89 10.75
30.9.2009 13.86 09.82

(c) and (d) The Government is considering to offer part of its equity shareholding in BSNL
by an offer for sale to the public due to following reasons:—

. It will facilitate BSNL to get Navratna status.

. It will promote growth of BSNL.

. It will provide an access to the capital market for raising fresh equity capital, if
required.

The timing of the issue depends on the condition of the capital market.

MTNL is already listed in the Indian stock market. Government of India currently holds
56.25% stake in the company.

(e)  To strengthen the financial health of BSNL and MTNL, the following initiatives have
been taken:—

. Augmentation of capacity to enhance the network coverage and to remove the
congestion.
. Expanding distribution channels and improving system of follow up of franchisees

and retailers.
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. Developing a system of providing special premium Service Level Agreements
(SLAs) for large enterprise customers and focusing on corporate accounts.

. Improving customer care, better feedback and after sales service.

. Development new lines of revenue through infrastructure sharing.

. Improving management information systems for better management and collection
of revenue.

Scam in allocation of spectrum

759. SHRI KAMAL AKHTAR:
SHRIMATI KUSUM RAI:
SHRI NAND KISHORE YADAV:

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to
state:

(a) whether a big scam has come to light in allocation of spectrum to telecom
companies;

(b) ifso, the details thereof;
(c)  the details of loss to public exchequer due to this scam; and

(d)  the details of the present price of spectrum and the price on which it was allocated
to private companies along with the details of those companies ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) to (c) Initial/start-up spectrum is allotted as
per the conditions of the UAS License and additional spectrum as per the criteria existing in force
from time to time, subject to availability.

The allocation and issuance of spectrum licences are made continuously as per the existing
policy in force and also as per the recommendations of TRAI.

However, on allegation of irregularities in the award of UAS Licenses to private companies,
CBI registered a case on 21.10.2009 against unknown officials of DOT, unknown private
persons/companies and others under section 120-B IPC r/w section 13 (2) r/w 13(1) d of PC
Act. CBI conducted a search on 22.10.2009 in some offices of DOT and has taken custody of
certain files relating to policy, issuance of UAS licenses and spectrum.

(d)  The UAS Licence is granted at a pan India price of Rs 1658 crores. The UAS Licence
mandates grant of spectrum, subject to availability. Annual spectrum charges are being levied as
a percentage of Adjusted Gross Revenue (AGR) from telecom operators. Current Spectrum
charging rates for the allotment of 2G spectrum is given in the Statement-I (See below). Details
of allotted spectrum to UAS Licensees as on date along with applicable spectrum charging rates
on their spectrum holding is given in the Statement-II.
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Statement-/

2G (GSM) Spectrum charges

Sl. Amount of 2G (GSM) Spectrum Spectrum charging as %age of
No. Adjusted Gross Revenue (AGR)
1. Upto 4.4 + 4.4 MHz 2
2. Upto 6.2 + 6.2 MHz 3
3. Upto 10 + 10 MHz 4
4. Upto 12.5 + 12.5 MHz 5
5. Upto 15 + 15 MHz 6
Statement-1/

Details of allotted spectrum to all the GSM operators (UAS Licensees)
as on 31.10.2009

SI. Service Operators Allotment Allotment Total Spectrum
No. Area in in Allotment charging
900MHz 1800MHz in MHz as Y%age
band in band in of
MHz MHz Adjusted
Gross
Revenue
(AGR)
1 2 3 4 5 6 7
1. Delhi Bharti 8.0 2.0 10.0 4
Vodafone 8.0 2.0 10.0 4
MTNL 6.2 6.2 12.4 5
IDEA 8.0 8.0 4
Aircel Ltd. 4.4 4.4 2
Reliance 4.4 4.4 2
Etisalat DB Pvt. 4.4 4.4 2
Ltd.
TOTAL 22.2 31.4 53.6
2. Mumbai Vodafone 8.0 2.0 10.0 4
Bharti 9.2 9.2 4
MTNL 6.2 6.2 12.4 5
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1 2 3 4 5 6
Idea 4.4 4.4
Reliance 4.4 4.4
BPL 8.0 2.0 10.0
Aircel Ltd. 4.4 4.4
Etisalat DB Pvt. 4.4 4.4
Ltd.
Datacom 4.4 4.4
Unitech 4.4 4.4
TTSL 4.4 4.4
TOTAL 22.2 50.2 72.4

3. Kolkata Bharti 6.2 1.8 8.0
BSNL 6.2 3.8 10.0
Reliance 6.2 6.2
Aircel 4.4 4.4
Vodafone 7.8 2.0 9.8
ldea 4.4 4.4
Datacom 4.4 4.4
Unitech 4.4 4.4
TTSL 4.4 4.4
Loop 4.4 4.4
TOTAL 20.2 40.2 60.4

4. Maharashtra Bharti 0.0 8.2 8.2
ldea 7.8 2.0 9.8
Reliance 0.0 4.4 4.4
BSNL 6.2 3.8 10.0
Vodafone 6.2 0.0 6.2
Aircel Ltd. 0.0 4.4 4.4
Datacom 4.4 4.4
Unitech 4.4 4.4
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1 2 3 4 5 6
Etisalat DB Pvt. 4.4 4.4
Ltd.
Loop 4.4 4.4
TTSL 4.4 4.4
Spice 4.4 4.4
TOTAL 20.2 49.2 69.4

5. Gujarat Vodafone 7.8 2.0 9.8
Reliance 4.4 4.4
BSNL 6.2 1.2 7.4
Idea 6.2 0.0 6.2
Bharti 6.2 6.2
Aircel Ltd. 4.4 4.4
Datacom 4.4 4.4
Unitech 4.4 4.4
Etisalat DB Pvt. 4.4 4.4
Ltd.
Loop 4.4 4.4
TTSL 4.4 4.4
TOTAL 20.2 40.2 60.4

6. Andhra Pradesh Vodafone 6.2 6.2
Aircel Ltd. 4.4 4.4
Reliance 4.4 4.4
Bharti 7.8 2.2 10.0
BSNL 6.2 3.8 10.0
IDEA 6.2 1.8 8.0
Datacom 4.4 4.4
Unitech 4.4 4.4
Spice 4.4 4.4
Etisalat DB Pvt. 4.4 4.4

Ltd.
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1 2 3 4 5 6 7
Loop 4.4 4.4 2
TTSL 4.4 4.4 2
TOTAL 20.2 49.2 69.4
7. Karnataka Bharti 7.8 2.2 10.0 4
Spice 6.2 0.0 6.2 3
Vodafone 8.0 8.0 4
Aircel Ltd. 4.4 4.4 2
Reliance 4.4 4.4 2
BSNL 6.2 3.8 10.0 4
Datacom 4.4 4.4 2
Idea 4.4 4.4 2
Unitech 4.4 4.4 2
Etisalat DB Pvt. 4.4 4.4 2
Ltd.
Loop 4.4 4.4 4.4 2
TTSL 4.4 2
TOTAL 20.2 49.2 69.4
8. Tamil Nadu Bharti 9.2 9.2 4
(incl. of
Chennai) Vodafone 6.2 1.8 8.0 4
Reliance 4.4 4.4 2
Aircel Ltd. 7.8 2.0 9.8 4
BSNL 6.2 3.8 10.0 4
Datacom 4.4 4.4 2
Idea 4.4 4.4 2
Unitech 4.4 4.4 2
Etisalat DB Pvt. 4.4 4.4 2
Ltd.
Loop 4.4 4.4 2
TTSL 4.4 4.4 2
Total 20.2 47.6 67.8
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1 2 3 4 5 6
9. Kerala BSNL 6.2 3.8 10.0
Vodafone 6.2 0.0 6.2
Bharti 6.2 6.2
Idea 6.2 1.8 8.0
Reliance 4.4 4.4
Dishnet 4.4 4.4
Datacom 4.4 4.4
Uniotech 4.4 4.4
Etisalat DB Pvt. 4.4 4.4
Ltd.
Loop 4.4 4.4
TTSL 4.4 4.4
TOTAL 18.6 42.6 61.2
10. Punjab Vodafone 6.2 6.2
Bharti 7.8 0.0 7.8
Spice 7.8 0.0 7.8
BSNL 6.2 0.0 6.2
Reliance 4.4 4.4
Aircel Ltd. 4.4 4.4
HFCL 4.4 4.4
Unitech 4.4 4.4
Etisalat DB Pvt. 4.4 4.4
Ltd.
Loop 4.4 4.4
TTSL 4.4 4.4
Idea 4.4 4.4
TOTAL 21.8 41.4 63.2
11 Haryana Bharti 6.2 6.2
BSNL 6.2 3.8 10.0
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1 2 3 4 5 6
Reliance 4.4 4.4
Idea 6.2 0.0 6.2
Vodafone 6.2 0.0 6.2
Dishnet 4.4 4.4
Etisalat DB Pvt. 4.4 4.4
Ltd.
Datacom 4.4 4.4
Unitech 4.4 4.4
TTSL 4.4 4.4
Loop 4.4 4.4
Spice 4.4 4.4
TOTAL 18.6 45.2 63.8

12. Uttar Pradesh Bharti 6.2 6.2

(West)

Vodafone 6.2 0.0 6.2
Idea 6.2 1.8 8.0
BSNL 6.2 3.8 10.0
Reliance 4.4 4.4
Datacom 4.4 4.4
Unitech 4.4 4.4
Etisalat DB Pvt. Ltd. 4.4 4.4
Aircel Ltd. 4.4 4.4
Loop 4.4 4.4
TTSL 4.4 4.4
TOTAL 18.6 42.6 61.2

13. Uttar Pradesh Bharti 6.2 1.0 7.2

(East)

Vodafone 6.2 2.0 8.2
Reliance 4.4 4.4
Idea 6.2 6.2
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1 2 3 4 5 6
BSNL 6.2 3.8 10.0
Dishnet 4.4 4.4
Datacom 4.4 4.4
Unitech 4.4 4.4
Etisalat DB Pvt. 4.4 4.4
Ltd.
Loop 4.4 4.4
TTSL 4.4 4.4
TOTAL 18.6 43.8 62.4

14. Rajasthan Vodafone 6.2 0.0 6.2
ldea 6.2 6.2
Reliance 4.4 4.4
BSNL 6.2 1.8 8.0
Bharti 6.2 2.0 8.2
Aircel Ltd. 4.4 4.4
Shyam Telelink 4.4 4.4
Datacom 4.4 4.4
Unitech 4.4 4.4
Etisalat DB Pvt. Ltd. 4.4 4.4
TTSL 4.4 4.4
Loop 4.4 4.4
TOTAL 18.6 45.2 63.8

15. Madhya Pradesh Bharti 8.0 8.0
Vodafone 4.4 4.4
BSNL 6.2 3.8 10.0
Reliance 6.2 0.0 6.2
IDEA 6.2 1.8 8.0
Dishnet 4.4 4.4
Datacom 4.4 4.4
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1 2 3 4 5 6
Unitech 4.4 4.4
Loop 4.4 4.4
TTSL 4.4 4.4
Allianz 4.4 4.4
TOTAL 18.6 44.4 63.0
16. West Bengal Bharti 4.4 1.8 6.2
Dishnet 4.4 4.4
Vodafone 4.4 1.8 6.2
Reliance 4.4 1.8 6.2
BSNL 6.2 1.8 8.0
Datacom 4.4 4.4
IDEA 4.4 4.4
Unitech 4.4 4.4
Loop 4.4 4.4
TTSL 4.4 4.4
TOTAL 19.4 33.6 53.0
17. Himachal Vodafone 4.4 4.4
Pradesh
Dishnet 4.4 4.4
Bharti 6.2 0.0 6.2
Reliance 6.2 0.0 6.2
Idea 4.4 4.4
BSNL 6.2 3.8 10.0
Datacom 4.4 4.4
S. Tel 4.4 4.4
Loop 4.4 4.4
Unitech 4.4 4.4
TTSL 4.4 4.4
TOTAL 18.6 39.0 57.6
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1 2 3 4 5 6
18. Bihar Bharti 6.2 3.0 9.2
Vodafone 4.4 4.4
Reliance 6.2 1.8 8.0
BSNL 6.2 3.8 10.0
Dishnet 4.4 4.4
ABTL 4.4 4.4
Datacom 4.4 4.4
Unitech 4.4 4.4
S. Tel 4.4 4.4
Loop 4.4 4.4
TTSL 4.4 4.4
Allianz 4.4 4.4
TOTAL 18.6 48.2 66.8
19. Orissa Vodafone 4.4 4.4
Reliance 6.2 0.0 6.2
BSNL 6.2 3.8 10.0
Dishnet 4.4 4.4
Bharti 6.2 1.8 8.0
Datacom 4.4 4.4
Idea 4.4 4.4
Unitech 4.4 4.4
S. Tel 4.4 4.4
Loop 4.4 4.4
TTSL 4.4 4.4
TOTAL 18.6 40.8 59.4
20. Assam Vodafone 4.4 4.4
Bharti 1.8 4.4 6.2
BSNL 6.2 3.8 10.0
Reliance 6.2 0.0 6.2
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1 2 3 4 5 6
Dishnet 4.4 1.8 6.2
Datacom 4.4 4.4
Idea 4.4 4.4
Unitech 4.4 4.4
Loop 4.4 4.4
S. Tel 4.4 4.4
TOTAL 18.6 36.4 55.0
21. N.E. Bharti 4.4 1.8 6.2
BSNL 6.2 3.8 10.0
Reliance 4.4 1.8 6.2
Dishnet 4.4 0.0 4.4
Vodafone 4.4 4.4
Datacom 4.4 4.4
Idea 4.4 4.4
Unitech 4.4 4.4
Loop 4.4 4.4
S. Tel 4.4 4.4
TOTAL 19.4 33.8 53.2
22. Jammu and Vodafone 4.4 4.4
Kashmir
Reliance 4.4 4.4
BSNL 8.0 0.0 8.0
Dishnet 4.4 0.0 4.4
Bharti 6.2 0.0 6.2
Datacom 4.4 4.4
Idea 4.4 4.4
Unitech 4.4 4.4
Loop 4.4 4.4
S. Tel 4.4 44
TOTAL 18.6 30.8 49.4
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Allotment of 2G spectrum

760.  SHRI NANDAMURI HARIKRISHNA:
SHRIM.V. MYSURA REDDY:

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to
state:

(a) whetheritis a fact that his Ministry has changed the cut-off date for allotment of 2G
spectrum;

(b)  the reasons behind modifying the cut-off date;

(c)  the details of companies which are going to be benefited with the change in the
cut-off date;

(d)  whether it is true that the High Court of Delhi has ruled that advancing the cut-off
date is illegal and directed his Ministry to allot spectrum to some applicants; and

(e) the criteria adopted in allocation of spectrum and the revenue accrued to
Government Exchequer through allocation of spectrum?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) Government has not prescribed any cut-off
date for allotment of 2G spectrum and the spectrum is allotted continuously on first-come-first-
serve basis based on guidelines/ orders/ criteria in force from time to time, subject to availability.

(b) and (c) Do not arise in view of (&) above.

(d)  Single Judge of High Court of Delhi, in its judgement dated 01.07.2009 in Writ
Petition (C) No. 363 of 2008 in the matter of S Tel. Ltd. Vs Union of India has quashed the Press
Release dated 10.01.2008 wherein it was, inter-alia, intimated that Department of Telecom
(DOT) has decided to issue Letter of Intent (LOI) to all the eligible applicants on the date of
application who applied upto 25-9-2007 and directed to consider the 16 applications dated
28.09.2007 of the petitioner.

(e) Initial start-up spectrum of 4.4 MHz for Global System of Mobile Communications
(GSM)/2.5 MHz for Code Division Multiple Access (CDMA) is allotted as per the provisions of
Unified Access Services (UAS) Licence Agreement, subject to availability of spectrum on
first-come-first-served basis. Additional spectrum beyond initial start-up spectrum is allotted as
per the prescribed criteria subject to availability of spectrum. The current prescribed criteria
dated 17.01.2008 in force for GSM and CDMA technology are given in Statement-l and Il
respectively.

The annual spectrum charge revenue accrued to Government Exchequer as revenue share
from the access services licensees for year 2008-09 is Rs. 3248.57 Crore. This is in addition to
the upfront entry fee for grant of UAS licences and annual licence fee as revenue share payable
by the licensees separately.
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Statement-/

Order
Government of India
Ministry of Communications and IT
Department of Telecommunication
WPC Wing, Sanchar Bhawan, New Delhi-11001

No. J-14025/200(17)/2004-NT Dated the 17th January, 2008
ORDER

In continuation of the orders dated 09-01-2008 relating to subscriber base criteria for
allotment of GSM spectrum, the following subscriber based criteria, in line with TRAI
recommendations shall be followed, as an interim measure.

Service Area Subscriber base * (In Lakh) supported by GSM spectrum in MHz.
(eligibility for allotment of next step)
2x  2x 2 x 2 x 2x  2x 2 x 2 x 2 x 2 x 2 x
4.4 62 7.2 82 9.2 102 M2 122 132 142 15@

Metro Service 5 15 18 21 26 32 40 48 57 65
Areas

Telecom Circles 8 30 41 53 68 82 90 98 107 116
as Service Area

Category ‘A’

and ‘B’

Category ‘C 6 20 31 42 52 62 70 78 87 96
Circles

@Present upper limit for spectrum allotment.

* These are the figures of active subscribers (VLR) averaged over a month. In

addition, peak traffic, averaged over a month should be 40 milli-Erlangs per active subscriber
in the criteria.

2. The spectrum allotment is subject to availability of spectrum.

3. The active subscribers and peak traffic averaged over a month (for a minimum of
40mErlangs per subscriber) in the Visitor Locator. Register (VLR) would be taken into account
for this purpose.

4. The revenue share for spectrum charges, as per orders in this regard, would apply on the
AGR for the complete service area.

5. This comes into force with immediate effect.
_Sd -
(D.JHA)
Assistant Wireless Adviser
Ph:2303 6681
To:
(1) All concerned.
(2) Unified Access Service Providers/Cellular Mobile Telephone Service providers.
(3) COAI.
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Statement-1/
Order
Government of India
Ministry of Communications and IT
Department of Telecommunication
WPC Wing, Sanchar Bhawan, New Delhi-11001

No. J-14025/200(17)/2004-NT Dated the 17th January, 2008
ORDER

In continuation of the orders dated 09-01-2008 relating to subscriber base criteria for
allotment of CDMA spectrum, the following subscriber based criteria, in line with TRAI
recommendations shall be followed, as an interim measure.

Service Area Subscriber base * (In Lakh) supported by CDMA spectrum in MHz.
(eligibility for allotment of next step)

2x2.5MHz  2x3.75MHz 2 x 5MHz 2 x 6.25 MHz 2x7.5MHz
(2carriers) (3 carriers)  (4carriers)  (5carriers) (6 carriers)@

Metro Service 5 20 30 50
Areas

Telecom Circles
as Service Area

Category ‘A’ 8 50 80 100
and ‘B’ circles

Category ‘C’ 6 40 60 80
circles

@Present upper limit for spectrum allotment.

* These are the figures of active subscribers (VLR) averaged over a month. In

addition, peak traffic, averaged over a month should be 40 milli-Erlangs per active subscriber
in the criteria.

2. The spectrum allotment is subject to availability of spectrum.

3. The active subscribers and peak traffic averaged over a month (for a minimum of
40mErlangs per subscriber) in the Visitor Locator Register (VLR) would be taken into account
for this purpose.

4. The revenue share for spectrum charges, as per orders in this regard, would apply on the
AGR for the complete service area.

5. This comes into force with immediate effect.
_Sd -
(D.JHA)
Assistant Wireless Adviser
Ph:2303 6681
To:
(1) All concerned.
(2) Unified Access Service Providers/Basic Service providers.
(3) AUSPI.
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2G Licence

t761. SHRI SATYAVRAT CHATURVED!I:
SHRI MOTILAL VORA:

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to
state:

(a)  whether it is a fact that the Telecom Regulator TRAI has advised Government not to
issue any new 2G licence till it gives its recommendations with regard to spectrum allocation and
cost;

(b)  the response of Government on the advice of TRAI;

(C) the number of companies who have applied for 2G licence till date and how many of
them have been issued licence; and

(d)  the possibility of impact of delay in issuing licence on the mobile trade?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) and (b) On 4th August 2009, Telecom
Regulatory Authority of India (TRAI) has informed Department of Telecommunications (DoT)
that since it is undertaking comprehensive exercise on overall spectrum management and review
of licence terms and conditions, the DoT may keep in abeyance the grant of any new access
service license till finalization of these recommendations and decisions thereupon by
Government. Government has not issued any new access service license thereafter.

(c) 53 companies had applied for grant of new Unified Access Service (UAS)
Licence(s) from 11.11.2003 (i.e. introduction of UAS licensing regime) till date the 24 companies
had been issued UAS licence(s) in various service areas of the country.

(d) There are 12 to 14 telecom access service licensees in each service area and
sufficient competition is already in place. Therefore, no immediate adverse impact is envisaged.
Cable and tower maintenance

762. SHRI TARIQ ANWAR: Will the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether it is a fact that Bharat Sanchar Nigam Ltd. is planning to outsource cable
and tower maintenance operations in the country;

(b) ifso, the details thereof; and
(c)  theimpact of this on BSNL?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) Sir, Bharat Sanchar Nigam Limited has no plan
to outsource cable maintenance operations. However, it has planned to outsource tower
maintenance operations in the country.

tOriginal notice of the question was received in Hindi.
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(b)  As per prevailing practices in BSNL, Annual Maintenance Contract (AMC) is in place
for second line maintenance of equipment with the network supply vendors. Moreover, it has
been decided to outsource the work of diesel filling in remote areas, wherever internal resources
are inadequate.

(c)  Enhanced efficiency in maintenance of Base Transceiver Station (BTS) sites.
Saving accounts in post offices

763. SHRI PARIMAL NATHWANI: Wil the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the present status of post offices so far as coverage of population and villages is
concerned in Jharkhand;

(b)  the number of postal saving accounts at present in Jnarkhand;
(c)  the number of these that belong to women; and
(d)  the target set for opening of new saving accounts in post offices during 2009-107

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) At the present 3093 Post Offices consisting of
13 HOs, 435 SOs and. 2645 BOs an covering the population and villages in Jharkhand.

(b)  Number of Savings Accounts in Jharkhand circle is 49, 93, 224 at the end of
31.10.2009.

(c)  No separate information regarding accounts belonging to women is maintained.

(d) The target for opening of new Savings Accounts in Post Office in Jharkhand during
2009-10 is 25.26 Lakh.

Availability of 3G spectrum

764. SHRI A. ELAVARASAN: Wil the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that there is disparity between availability of 3G spectrum across
different circles;

(b) if so, in what manner Government propose to address the issue of disparity between
availability of 3G spectrum across different circles;

(c) the number of operators that are planned to be awarded 3G spectrum in each of the
service areas; and

(d)  the manner in which Government proposes to make available more spectrum in
these areas and the time-frame for making available such spectrum?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): () to (d) Yes, Sir.
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As per the decisions of Empowered Group of Ministers (EGol\/I), the Department of
Telecommunications (DoT) has decided to auction upto 20 MHz of paired 3G spectrum in the
2.1 GHz band in the telecom service areas where 25 MHz or more paired spectrum is available
One block has been allotted to BSNL/MTNL. In telecom service areas where less than 25 MHz
paired spectrum is available in the 2.1 GHz band, the actual amount of available spectrum in
blocks of 2 x 5 MHz per operator will be allotted.

A Memorandum of Understanding (MoU) has been signed between Ministry of
Communications and Information Technology and Ministry of Defence on 22nd May 2009,
regarding the vacation of 3G spectrum. The Armed Forces will release the spectrum out of
Defence usage, in a time bound manner as per the triggers of MoU.. Ministry of Defence has
already vacated 10 MHz 3G spectrum, as per the MoU. The spectrum thus vacated by Defence
also would be auctioned subject to a maximum of 4 blocks in each service area.

Transfer delay in S.B. and R.D. cases

765.  SHRI VARINDER SINGH BAJWA: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a)  whether the Chief Post Master General, Delhi has received complaints about the
serious delays being caused by the Post Master, Ramesh Nagar, New Delhi-110015 in
transferring S.B., R.D. cases from his area to outside the U.T. to U.P. and other States;

(b) if so, whether any inquiry has been conducted to fix responsibility of the staff and
the supervisors for causing delay of months for the transfer of such cases from one circle to
another;

(c) if so, the action taken/proposed to be taken against the delinquent staff and
officers; and

(d) ifnot, the reasons for not taking action on such delay?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) No complaints have been received in the office
of Chief Postmaster General, Delhi Circle in 2009 regarding serious delay in transfer of SB/RD
cases pertaining to Ramesh Nagar HO to other Postal Circles.

(b) to (d) Do not arise in view of above.
Post offices in Punjab

766.  SHRI VARINDER SINGH BAJWA: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the number of sub-post offices in Punjab where all the services have been
computerized and where the services have been computerized partially; and

(b) by when all such post offices are expected to be fully computerised ?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) The services which have been computerized
include Counter Service, Savings Bank, Electronic Money Order (eMO), Instant Money
Order (iMO), International Money Transfer Services (IMTS), ePost, ePayment and Speednet
services. In so far as Punjab Circle is concerned, 229 Sub Post Offices Offer all the computerized
services while in 15 Sub Post Offices, only partial services have been computerized till
31.10.2009.

(b)  There are a total of 787 Sub Post Offices in Punjab Circle. 244 Sub Post Offices were
computerized till 2008-09. 174 Double handed Sub Post Offices have been supplied with
hardware in the current year. In addition, 22 Head Post Offices in the Circle are computerized.
For the rest, computerization of Post Office is an ongoing programme subject to availability of
funds and technical feasibility.

Pulse war among phone service providers

767. SHRIMATI JAYA BACHCHAN: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that there is a pulse war among phone service
providers;

(b)  whether Government has made any assessment on this front for the years to

come;
(c)  the steps MTNL has taken to compete in this war of rates;

(d)  whether it proposes to reduce the fixed line tariff, increase the number of free calls
and reduce the rate of calls to promote the ever increasing desertation of fixed line phones;
and

(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) and (b) Regulation of Tariff has been mandated
to Telecom Regulatory Authority of India (TRAI) vide TRAI Act of 1997. The TRAI, in exercise of
its powers, has issued Telecommunication Tariff Order (TTO), 1999 (as amended from time to
time), which lays down the framework for Tariff for telecom services in the country. As per the
existing provisions of TTO, tariff for telecom services are under forbearance except with regard
to Fixed Line Service in Rural Areas, National Roaming service and Leased Line Service. Thus,
the Service Providers have the flexibility to offer any tariff or combination of tariff including Pulse
Rates to their subscribers in a competitive manner.

(c) MTNL is offering competitive and affordable tariff plans to compete with other
service providers. It also revises its tariff plans from time to timers per prevailing market

conditions.
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(d) and (&) No, Sir. There is no such proposal at present, since MTNL is already offering a
variety of plans to cater to different segments.

Special audit checks

768. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that Government is conducting special audit checks on the
accounts of telecom operators;

(b) if so, the details of the terms of reference given to the special auditors; and

(c)  whether DoT has made any check list for the special auditors which would enable
them to carry out the audit in line with the requirements ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) Yes, Sir. Government is conducting special
audit of accounts of major telecom operators.

(b) The terms of reference have been framed to ensure that there is no possibility of any
kind of leakage of Government revenue. The auditors have been asked to ensure that the
accounts prepared by the operators are in accordance with the Norms for Preparation of
Accounts as annexed to the licence agreement and are in consonance with the various terms
and conditions provided therein. It has to be ensured that the operators observe the principles
laid down in Accounting Standard 9 for revenue recognition. Various other issues including sale
of handsets, transfer pricing, cross booking of revenue between the subsidiaries, sharing of
infrastructure, tower business, commissions paid to the franchisees, possible benefits from
arbitrage, the deductions claimed by the operators and netting of expenditure if any, shall be
examined by the auditors. The auditors shall verify that various TRAI directives as given from time
to time, are observed by the operators. The auditors have been given discretion to examine
relevant areas suo moto in order to ensure that the Government’s share of revenue has been
calculated correctly and have been directed to point out shortfalls therein, if any.

(C) Yes, Sir. The auditors are required to carry out the audit as per Terms of Reference
(Check list).

Public sector telecom majors

769. SHRI B. K. HARIPRASAD: Wil the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a)  whether it is a fact that the public sector telecom majors BSNL and MTNL together
have cash in hand of over Rs. 42,000 crores;

(b) if so, whether both the enterprises are seriously considering to be part of a
consortium to bid for a minority stake in a Kuwaiti telecom company;

(c)  whether the proposal has been subjected to the process of due diligence as is
required for massive investment in an overseas telecom company; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) Sir, as per the provisional and unaudited
accounts, cash and bank balance of BSNL is Rs. 36,392.42 crores and MTNL is Rs. 5078.59
crores totaling to Rs. 41,471.01 crores as on 30.9.2009.

(b) to (d) No, Sir. The proposal is in preliminary stage only and has not reached the stage
for initiating the process of due diligence.

Indian telephone industry

770. SHRI B. K. HARIPRASAD: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a)  whether the Bharat Sanchar Nigam Ltd. has decided to award the work for building
a 25 million wireless lines to Indian Telephone Industries (IT1);

(b)  whether presently the [Tl has capacity to produce only about 10 million lines;
and

(c) if so, whether Government would step in to help [Tl to enhance its production
capacity under a technical tie-up with overseas telecom hardware companies ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): () No, Sir.

(b) Tl has the installed capacity to produce 12 million lines in a year instead of 10 million
lines.

(c)  No, Sir. Government is not considering any such proposal.
Telecom services

771. SHRI ISHWAR SINGH: Will the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a)  whether the mobile services rendered by BSNL/MTNL to its subscribers are not
satisfactory in comparison to private telecom players;

(b) ifso, the facts and reasons therefor;

(c)  whether Government has chalked out plans to improve the mobile services of
BSNL/MTNL; and

(d) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) and (b) Sir, as per the performance monitoring
reports of Telecom Regulatory Authority of India (TRAI) for the quarter ended June 2009, the
Quality of Service of the mobile services provided by BSNL and MTNL is comparable to the
quality of service provided by the private cellular mobile companies.
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In respect of mobile services, BSNL is meeting the benchmark of all the identified key
parameters except for Point of Interconnection (POI) congestion in a very few places. However,
in a number of service areas, from the analysis of quarterly performance report regarding
percentage of cells having more than 3% Call drop, it is observed that BSNL has certain
pockets/localities where call drops are more than prescribed benchmarks.

Similarly, MTNL is meeting the benchmark of all the identified key parameters. However,
MTNL has certain pockets/localities where call drop is more than the prescribed benchmark of
3%.

(c) and (d) Quality of Service (QoS) improvement is a continuous process. BSNL and
MTNL are taking the following steps to improve mobile services:—

(i)  Augmentation of mobile network progressively so as to enhance coverage, capacity
and to further improve the QoS.

(i)  Optimization of mobile network for better performance like tilting of antenna and
drive tests are taken on a continuous basis.

(iii) Monitoring of network has been strengthened to ensure performance as per the
parameters prescribed by TRAI.

Centralised system to monitor communications

772. SHRI NAND KUMAR SAI: Will the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether Government proposes to set up a centralized system to monitor
communications on mobile phones, landlines and the internet in the country;

(b) if so, whether a telecom research and development organisation has finalized any
telecom security project for the said purpose;

(c) ifso, the details thereof and the salient features thereof; and
(d)  the time by which Government proposes to start such system in the country?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) and (b) Yes, Sir.

(c) Centralized Monitoring System (CMS) is envisaged to be implemented by DOT to
strengthen the security environment in the country. With the implementation of CMS following
problems which are inherent in the present system will be overcome :—

. In the existing system secrecy can be easily compromised due to manual
intervention at many stages while in CMS these functions will be performed on
secured electronic link and there will be minimum manual intervention.

. Interception through CMS will be instant as compared to the existing system which
takes a very long time.
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The envisaged salient features of CMS are as follows:

. Central and regional database which will help Central and State level Law
Enforcement Agencies in Interception and Monitoring.

. Direct Electronic Provisioning of target numbers by Government agencies without
any manual intervention from Telecom Service Providers (TSPs).

. Filters and Alert creation on the target numbers.

. Call Data Records (CDR) analysis and data mining on CDRs to identify call details,
location details etc. of the target numbers.

. R&D in related fields for continuous upgradation of the CMS.

(ol) Pilot project of CMS is likely to be started by June, 2010 subject to clearance by
Cabinet Committee on Economic Affairs (CCEA).

Guidelines on meeting with industrialists

773. SHRI DHARAM PAL SABHARWAL: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a)  the number of times Chairman of Anil Dhirubhai Ambani Group (ADAG) have met
Communications and Power Ministers and officers besides Cabinet Secretary during the last six
months with dates, purpose of the meetings; and

(b) the guidelines of Government on giving frequent appointments by Ministers/
Secretaries/Cabinet Secretaries to industrialists ?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) and (b) The information being collected and
shall be laid on the Table of the House.

Techniques for calculating outgo

774. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that different operators use different techniques for calculating
their outgo to Government levies;

(b)  whether the DoT had made any comprehensive check list for calculating
Government revenue;

(c) ifso, the details thereof; and
(d) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) Some instances of such exceptions are
observed from time to time. However, the Department assesses the revenues as per the terms
and conditions for the license agreements and raises demands for the levies accordingly.
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(b) and (c) The Government’s revenue is calculated not as per any checklists but rather as
per the terms and conditions detailed in relevant License Agreements. Norms for preparation of
the accounts by the operators are also prescribed in relevant license agreement.

(d)  Does not arise in view of (b) and (c) above.
Appointment of experts in cultural field

t775. SHRI RAVI SHANKAR PRASAD:
SHRI RAJ MOHINDER SINGH MAJITHA:

Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that Government has decided to adopt the policy to appoint
experts in cultural field as administrators in the cultural institutions instead of civil servants;

(b) ifso, the facts thereof; and

(c)  the names of institutions where civil servants have been appointed as administrators
in the country at present?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) and (b) In order to induct professionals at the helm of affairs, the Recruitment Rules in
respect of the posts of heads of 8 attached and subordinate offices of the Ministry of Culture
have been revised, to provide for a Search-cum-Selection procedure (in place of selection
procedure earlier); appointment on contract basis in addition to the existing modes of promotion
and / or deputation basis; and, increase in the age of appointment on contract basis.
Recruitment Rules in respect of posts of Director General, Archaeological Survey of India;
Director General, National Museum; Director General, National Archives of India and Director,
National Library have already been revised and that of Director, Anthropological Survey of India

are under revision.

(c) At present, the post of Director General, Archaeological Survey of India is held by an
officer of Additional Secretary level on regular appointment basis and the post of Director
General, National Museum is held by a Joint Secretary in the Ministry of Culture, on additional
charge basis.

Monuments of national importance in Himachal Pradesh

776. SHRIMATI VIPLOVE THAKUR: Wil the PRIME MINISTER be pleased to
state:

(a) the number of monuments/sites declared as of national importance in Himachal
Pradesh;

(b)  the amount spent on conservation and maintenance of these monuments during the
years 2007-08 and 2008-09;

tOriginal notice of the question was received in Hindi.
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(c) the amount earmned by the Government as entrance fee from these monuments/sites
during the years 2007-08 and 2008-09;

(d) whether Government proposes to declare any other monuments/sites as
monuments of national importance in the State; and

(e) ifso, the name and location of such monument/site?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) There are 40 monuments/sites declared as of national importance in Himachal Pradesh.

(b)  The amount spent on conservation and maintenance of these monuments during the
years 2007-08 and 2008-09 was Rs. 125 lakhs and Rs. 118 lakhs, respectively.

(c) The amount earned as entrance fee from these monuments/sites during the years
2007-08 and 2008-09 was Rs. 4.87 lakhs and Rs. 5.06 lakhs, respectively.

(d)  Thereis no such proposal under consideration.
(e) Does not arise.
Constructions near Centrally protected monuments

777. SHRIMATI JAYANTHI NATARAJAN: Wil the PRIME MINISTER be pleased to
state:

(a) whether it is a fact that Archaeological Survey of India had in the recent past
allowed constructions close to Centrally protected monuments and sites in various parts of the
country;

(b) ifso, the details thereof, State-wise;

(c) the reasons behind ASI allowing these constructions which have harmed the
monuments and sites; and

(d)  the remedial measures Government proposes to take in this regard to save these
monuments and sites in the country ?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) to (d) The Government, exercising its powers under Rule 31 of Ancient Monuments and
Archaeological Sites and Remains (AMASR) Rules 1959 vide No. SO 1764 dated 16.6.1992 has
notified certain regulations to regulate constructions near the protected monuments. The
notification has also defined the protected areas (comprising of prohibited and regulated areas)
of the monuments. However, certain protected areas of the monuments were having a
residential houses/constructions even prior to the issue of the said Notification. The regulations
caused a lot of problems to such genuine inhabitants as they could not even undertake repairs,
alterations, restoration and reconstruction of their properties. To look into the problems being
faced by such inhabitants, an Expert Advisory Committee was constituted by the Government in
the year 2006 with eminent Town Planners, Conservation Architects, Archaeologists, Historians,
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Landscape Architects as its members. The Delhi High Court vide its order dated 30.10.2009 in
LPA No. 417/2009 has declared constitution of Expert Advisory Committee illegal and violative of
the notification dated 16.6.1992. The High Court order is under the examination of the

Government.

A State-wise list of permissions granted by the Archaeological Survey of India as per the
recommendations of the Expert Advisory Committee is at the given Statement.

Statement

Number of proposals received and approved (State-wise)

for grant of permissions for construction

Sl. State Number of proposals placed Proposals approved
No. before the Committee
1. Assam 3 2
2. Punjab 7 1
3. Chhattisgarh 1 -
4. Delhi 176 119
5. Goa 2 -
6. Guijarat 46 24
7. Himachal Pradesh 1 1
8. Jammu and Kashmir 1 1
9. Karnataka 8 2
10. Kerala 23 17
1.  Madhya Pradesh 7 -
12.  Maharashtra 63 16
13.  Orissa 28 10
14. Rajasthan 10 3
15.  Tamil Nadu 10 6
16.  Uttarakhand 1 1
17.  Uttar Pradesh 31 %
18.  West Bengal 8 2
TOTAL 426 214
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Action plan for enrichment of Indian folk culture
1778. SHRI SAMAN PATHAK: Will the PRIME MINISTER be pleased to state:

(a)  whether Government has prepared any action plan for enrichment of script, folk
culture, folk dances and folk art of tribes living in different areas of the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) and (b) The information is being collected and will be laid on the Table of the House.

Maintenance of monuments by ASI
779. SHRI ISHWAR SINGH: Will the PRIME MINISTER be pleased to state:

(a)  whether the Government is aware that the condition of several monuments and
historical sites being maintained by Archaeological Survey of India (ASI) are becoming bad to
worst day by day;

(b) if so, whether the ASI has formulated any plans to protect the monuments and
historical sites from further damage; and

(c) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) to (¢) The centrally protected monuments under Archaeological Survey of India (ASI) are in
good state of preservation. Every year conservation programme is drawn for conservation and
maintenance of the protected monuments and implemented as per conservation principles in
vogue. For selected monuments major repair works are taken up under the special repairs
programme depending upon the urgency of the repairs and availability of resources. The routine

maintenance of all the monuments is done under the annual repairs programme.
Setting up of public libraries in the country

780. SHRI T.T.V. DHINAKARAN: Wil the PRIME MINISTER be pleased to
state:

(a)  whether it is proposed to set up public libraries at different locations in the country;
(b) if so0, the details thereof; and
(c) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) to (c) Government is in the process of working out an Implementation Plan for the
recommendations of the National Knowledge Commission, which envisage, inter-alia,

development of modern Libraries across the Country.

tOriginal notice of the question was received in Hindi.
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Study on South-West Monsoon

781.  SHRI NAND KUMAR SAl: Will the Minister of EARTH SCIENCES be pleased to
state:

(a)  whether Indian Institute of Tropical Meteorology has made any study in the recent
past on the South-West Monsoon in India;

(b) if so, the details thereof;

(c)  whether the said Institute has issued any remedial measures to deal with the
situation;

(d) ifso, the details thereof; and
(e)  the details of the measures taken in this regard ?

THE MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES (SHRI PRITHVIRAJ
CHAVAN): (a) Yes, Sir.

(b)  The research studies carried out at the Indian Institute of Tropical Meteorology
(IITM), Pune indicate that the south-west monsoon rainfall over the country has decreased by
nearly 4.7% during the period 1965-2006 as compared to the earlier period (1931-1964).
Further, a significant increasing trend in the frequency and magnitude of high rainfall events
(greater than IOCm/day) and a significant decreasing trend in the frequency of moderate events
(1-5cm/day) are noticed.

(c) to (&) Continuous R&D efforts are underway to comprehensively understand the
causes for the aforementioned changes in the southwest monsoon rainfall and to improve the
rainfall predictions in all time scales.

Change of sea water into potable water

t782. DR. PRABHA THAKUR: Will the Minister of EARTH SCIENCES be pleased to
state:

(a)  whether the sea water can be changed into potable water by desalination;

(b) if so, the cost of the process of changing one litre sea water into potable water and
the details thereof;

(c)  whether sea water is being changed into potable water at any place in India;
(d) ifso, the name of that place;

(e) ifnot, the reasons therefor; and

(f)  the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES (SHRI PRITHVIRAJ
CHAVAN): (a) Yes, Sir. The National Institute of Ocean Technology (NIOT) an autonomous
body of the Ministry of Earth Sciences has indigenously designed developed and demonstrated

tOriginal notice of the question was received in Hindi.
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desalination technology for conversion of sea water into potable water based on Low
Temperature Thermal Desalination System (LTTD). The LTTD is a process under which the
warm surface sea water is flash evaporated at low pressure and the vapour is condensed with
cold deep sea water. This technology is efficient and suitable for island territories of India.

(b)  The initial estimated cost of production of Kavaratti Plant was 10 paise per litre
depending on the charges of power/electricity. The estimated cost of production of
demonstration plant is inclusive of capital and other fixed costs. The operational cost of
production is about 6-7 paise per liter.

(c) Yes,Sir.

(d)  Currently, two plants are in operation. The first LTTD plant with a capacity of 1 lakh
liter per day production of fresh water was developed and commissioned in May 2005, at
Kavaratti, Lakshadweep Island. Since then the plant has been effectively working and catering
significantly to the needs of the local population. The plant has so far produced over 155 million
liters of fresh water. The Lakshadweep Islands have the advantage of ocean depth (~500 m)
available within few hundred meters from the coast and hence, island-based plants are
possible. NIOT is in the process of setting of 3 more plants in the islands of Lakshadweep of 1-
lakh liter per day capacity, one each in Agatti, Androth and Minicoy. The target for completion of
one of the plants at Agatti is March, 2010 and for the other two plants is March, 2011. Another
LTTD Plant of 1-lakh litre per day capacity was also established at Northern Chennai Thermal
Power Station, Chennai in March, 2009, which uses waste heat discharge from the power plant.
A scheme is also being formulated for large scale desalination plants at the coastal power plants
and the remaining 3 more islands of Lakshadweep islands which envisages Public-Private
Partnership.

(e) and (f) Does not arise.
Hydroelectric project in POK

783. SHRI AMAR SINGH: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) whether Government is aware that Pakistan has decided to construct the Buniji
hydro-electric project in Pakistan occupied Kashmir with the help of China;

(b) ifso, the details thereof;

(c) whether it is also a fact that Pakistan has also promulgated the Gilgit Baltistan
Empowerment and Self Governance Order, 2009 as part of a reforms package for northern area;
and

(d) ifso, Government’s reaction in regard thereto?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) Yes.
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(b) Pakistan’s Ministry of Water and Power and China’s Three Gorges Project
Corporation signed a Memorandum of Understanding (MoU) on August 23, 2009 for
construction of the 7100 MW Bunji hydroelectric project on river Indus near Gilgit in Pakistan
Occupied Kashmir (POK) during the visit of President of Pakistan Asif Ali Zardari to China in
August, 2009.

(c) Yes.

(d)  The Government of India protested on September 11, 2009 to the Government of
Pakistan regarding the so-called “Gilgit-Baltistan Empowerment and Self Governance Order-
2009”. Pakistan has for the past six decades denied the basic rights to the people in those parts
of the state of Jammu and Kashmir under its illegal occupation. The entire state of Jammu and
Kashmir is an integral part of India. The so-called “Gilgit-Baltistan Empowerment and Self
Governance Order-2009” is yet another cosmetic exercise intended to camouflage Pakistan’s
illegal occupation.

Dam on Brahmaputra by China

784. SHRI SANTOSH BAGRODIA:
SHRI KALRAJ MISHRA:
SHRI GOVINDRAO WAMANRAO ADIK:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether it is a fact that the National Remote Sensing Agency has tracked
construction of a dam by China at Brahmaputra river in the Eastern Tibet Region;

(b)  whether it is also a fact that previously Government had raised this issue with
China;

(c) if so, whether it is also a fact that the Chinese Government has previously denied
such construction; and

(d)  whether Government has recently raised the issue with China under existing bilateral
agreements and multilateral treaties on river water sharing?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) to (d) Government has seen media reports to such effect. These reports have
been taken up with the Chinese side, who have said that such reports are inconsistent with the
facts. Government is not aware of any existing dam on the Brahmaputra River. Government
keeps a constant watch on all developments having a bearing on India’s interests and takes all
necessary measures to protect them. Government takes up all relevant issues relating to trans-
border rivers with the Chinese side through the Expert Level Mechanism established in 2006.

Resolution passed by OIC

785. SHRI SANTOSH BAGRODIA:
SHRI O.T. LEPCHA:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:
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(a) whether Government is cognizant of the recent resolution passed by the
Organisation of the Islamic Conference (OIC);

(b)  whether it is a fact that the resolution reflects an organisations’s stand on Jammu
and Kashmir;

(c)  the details thereof;

(d)  whether Government has taken up the issue with the OIC and its members
bilaterally; and

(e) ifso, the details of the responses?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) Yes.

(b) and (c) The Hon’ble member is probably referring to the recent resolution passed by
OIC in their Final Communique of the Annual Coordination Meeting of Ministers of Foreign Affairs
of the OIC Member States held in New York on September 25, 2009 on the sidelines of 64th
session of UN General Assembly. It reflects their overtly one sided and India-adverse position on
the issue of Jammu and Kashmir.

(d) and (e) Yes. The matter is invariably raised at bilateral level and in meetings with group
of OIC member States.

The Government of India has issued a strong rebuttal in response to the OIC resolution
stating that “It is regrettable that the OIC has commented on India’s internal affairs. We
condemn and reject this. Inherent in OIC’s statements and actions on the issue of Jammu and
Kashmir is a complete inability to understand India’s position. Jammu and Kashmir is an integral
part of India and it is our firm position that the OIC has no locus standi in matters concerning
India’s internal affairs.”

Indians attacked in Australia

1786. PROF. P.J. KURIEN:
DR. GYAN PRAKASH PILANIA:

Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased to state:

(a)  the number of Indians attacked in Australia during the last year and the number of
persons who died or injured in such incidents;

(b)  the number of people arrested in this regard and the number of people against
whom action has been taken;

(c)  whether despite the assurance from Government of Australia attacks are still going
on; and

(d)  the substantial arrangement made for the security of the migrants and students
studying in Australia?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (a) The number
of Indians attacked in Australia during 2008 and 2009 are given below :—

() 2008 :17

(i) 2009 :94
(upto 20th November 2009)

No Indian died in any of these attacks. Majority suffered minor injuries.

(b)  Figures of the exact number of people arrested in this regard are not available.
However, it is reported that 7 people received convictions, after being held guilty and
responsible for some of these attacks.

(c) Reports of some stray incidents of attacks continue to be received from
Melbourne.

(d) As a result of a series of discussions with visiting high level Australian delegations
and demarches made by Indian Mission/Posts in Australia, the Australian Government has taken
various steps. They have announced a series of measures, including stricter policing in Victoria
and NSW, aimed at ensuring the safety and security of Indian students in Australia. The Deputy
Prime Minister and Minister of Education, Ms. Julia Gillard introduced in the Parliament an
Amendment Bill to the ESOS Act, 2000, under which all educational institutions will be required
to re-register under new and tighter criteria by 31 December, 2010. Similarly rapid audit of
service providers is being undertaken by the Australian authorities, as a result of which some
colleges have already been de-registered and shut down. These steps have been useful and the
incidence of attacks has decreased.

Haj quota to private tour operators

787. SHRI MOHAMMED ADEEB:
SHRI SABIR ALI:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) the basis of distribution and release of Government Haj quota and additional Haj
quota this year to private tour operators; and

(b)  the steps that are being taken to make it more rational and transparent ?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) The distribution of PTOs quota for Haj-2009 was done as per the following
policy :—

(i)  Allthe old PTOs who got quota in 2008 and had been found eligible for allocation of
quota this year also, have been allocated quota of minimum 50 seats provided their
quota allocation during 2008 was 50 seats or more.

(i)  Those PTOs who are applying since last three Haj seasons but no quota was
allocated to them last year, have been allocated a quota of minimum 50 seats
provided they were otherwise eligible.
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(i)  Those PTOs who are applying since last two Haj seasons but no quota was
allocated to them last year have also been allocated a quota of minimum 50 seats
provided they were otherwise eligible

(iv)  The PTOs who had applied since last one year only /.e. in Haj-2008 and those fresh
applicants who have applied this year could not be considered for allocation of quota
for Haj-2009.

(b)  Efforts are being made to make the distribution and release of private tour operators
quota in a more rational and transparent manner by applying the policy decided by the
Government uniformly among the old and new Private Tour Operators (PTOs) in order to ensure
that there is a healthy competition among the old and new PTOs and the haj pilgrims travelling
through PTOs have the choice for comfortable and economical services for their pilgrimage. All
information in this regard was made public through the websites of the Haj Committee of India
and Ministry of External Affairs.

Chinese claim on Arunachal Pradesh and Sikkim

788. SHRI NAND KISHORE YADAV:
SHRIMATI KUSUM RAI:
SHRI KAMAL AKHTAR:
SHRI AMIR ALAM KHAN

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a)  the number and details of Chinese intrusion in Indian territory during last two years,
till date;

(b)  whether it is a fact that China has claimed over Arunachal Pradesh and Sikkim;
and

(c) if so, the details thereof and the details of steps taken by Government to redress the
situation?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) to (c) China disputes the international boundary between India and China in
the Eastern Sector and claims approximately 90,000 square kilometres of Indian territory in the
State of Arunachal Pradesh. China does not have claims over the Indian State of Sikkim. The
two countries have appointed Special Representatives to explore from the political perspective of
the overall bilateral relationship the framework for a boundary settlement. There have been
thirteen meetings of the Special Representatives till date. Since 1993, the two Governments have
agreed to maintain peace and tranquility along the Line of Actual Control in the India-China
border areas, without prejudice to their respective positions on the alignment of the line of actual
control as well as on the boundary question. Government regularly takes up any violation along
the LAC with the Chinese side through established mechanisms including the Joint Working
Group, the Expert Group, border personnel meetings, flag meetings and diplomatic channels.
There has been no increase in the number of incidents of Chinese intrusions.
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Terror activities from Pakistan

1789. SHRI ANIL MADHAV DAVE:
SHRI BALAVANT AL/AS BAL APTE:
SHRI SHREEGOPAL VYAS:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a)  whether there has been increase into terrorist activities in the country from Pakistan

during the past years;
(b) if so, the details thereof and reaction of Government thereon;

(c)  whether Government proposes to declare Pakistan as a terrorist State and to

prompt other countries also to do so;
(d) if so, the details thereof and if not, the reasons therefor;

(e)  whether the representation have been received from social organizations/people in

this regard; and
(f)  if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) and (b) India has been a victim of terrorist acts emanating from the territory of
Pakistan. The Government of India has taken up this issue several times with the Government of
Pakistan, including at the highest level and urged it to implement its commitment not to allow

territory under its control to be used for terrorism against India in any manner.

(c) to (f) Representations from social organisations and individuals are received by the
Government from time to time suggesting action against Pakistan for fomenting terrorism against
India, including declaring Pakistan a terrorist State. The Government has consistently highlighted
to the international community Pakistan’s role in sponsoring terrorism directed against India. In
the aftermath of the terrorist attack on Mumbai in November 2008, the External Affairs Minister
wrote 1o his counterparts in all countries forwarding a detailed dossier on the terrorist attack on
Mumbai with evidence incriminating elements in Pakistan. Detailed briefings for all resident
Heads of Missions based in India were organised in the Ministry of External Affairs. Our Heads of
Missions abroad similarly briefed their Governments of accreditation. As a consequence of major
diplomatic steps taken bilaterally and internationally, the United Nations Al Qaeda and Taliban
Sanctions Committee listed under Security Council Resolution 1267, individuals and entities
based in Pakistan, including leaders of Lashkar-e-Tayyiba. The Jamat ud Dawa was also listed
as an alias of the LeT. This entails restrictions such as freezing of funds, arms embargo and

travel restrictions on the listed organisations/individuals.

tOriginal notice of the question was received in Hindi.
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Extradition pact with Nepal

1790. SHRI SHREEGOPAL VYAS:
SHRI BALAVANT AL/AS BAL APTE:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:
(a) the status of the Indo-Nepal extradition pact;

(b)  whether Pakistani nationals are operating anti-India activities in Nepal on a large
scale; and

(c)  the steps being taken by Government to check them?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) India and Nepal signed an Extradition Treaty on 02/10/1953, which remains in
force. With a view to strengthen the institutional legal arrangements for effectively combating
crime and terrorism in tune with contemporary realities, India and Nepal have initialled the
updated Extradition Treaty in January, 2005. The Government has regularly taken up the matter
of signature of the updated Extradition Treaty with the Government of Nepal.

(b)  The Nepali authorities, from time to time, have apprehended Pakistani nationals
involved in racketeering in fake Indian currency.

(c) During the visit of Prime Minister of Nepal to India from 18-22 August, 2009, it was
agreed to enhance bilateral co-operation to effectively address all issues concerning security,
including cross border crime, through existing bilateral mechanisms. The Nepalese side assured
that it would not allow its territory to be used for any activity against India.

Chinese claim on Arunachal Pradesh

791.  PROF. ALKA BALRAM KSHATRIYA:
SHRI'N.K. SINGH:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a)  whether during the Prime Minister’s visit to Arunachal Pradesh recently, China has
once again raked up its claim over the State;

(b) ifso, the facts and details thereof;

(c)  whether China has strongly dissatisfied with visit of Indian Prime Minister to the
disputed region; and

(d) if so, the further reaction of Government on such statements made by
China?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) to (d) In October 2009, after the visit of the Prime Minister to
Arunachal Pradesh, the Official Spokesperson of the Chinese Ministry of Foreign Affairs said

tOriginal notice of the question was received in Hindi.
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“China expresses its strong dissatisfaction at the activities of the Indian leaders in the disputed
areas”. The fact that Arunachal Pradesh is an integral and inalienable part of India and that it is
well established practice in our democratic system that our leaders visit States where elections
to Parliament and to the State Assemblies are taking place has been clearly conveyed to the
Chinese side.

Visit of Nepalese Foreign Minister

792.  SHRI'V. HANUMANTHA RAO:
DR. T. SUBBARAMI REDDY:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a)  whether border management, encroachments and political mechanism to promote
trust and understanding among parties in Nepal has come up for high level discussions during
visit of Nepal Foreign Minister to India;

(b)  whether two countries have also sought to talks on reviewing India-Nepal friendship
treaty and explore ways to bring about early conclusion to joint hydel projects including
Pancheswar, Sapta Kosi and Naumure;

(c) ifso, outcome of the discussions held;
(d)  whether any agreement was reached; and
(e) if so, details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) to (&) Yes. The Nepalese Foreign Minister Ms. Sujata Koirala visited India from
August 10-14, 2009, during which issues of mutual interest, including border management,
encroachments and hydel power were discussed. Both sides agreed to resolve border related
issues through existing bilateral mechanisms and not allow the open border to be misused.
Nepal assured that it will not allow its territory to be used against India. India expressed full
support for the successful completion of the peace process and for Nepal’s efforts for its
economic development. The visit was a preparatory one preceding the visit of the Prime Minister
of Nepal, Mr. Madhav Kumar Nepal, to India from August 18-22, 2009. During Prime Minister of
Nepal’s visit, the Foreign Secretaries of India and Nepal signed an MoU regarding continuation of
Indian grant assistance for the Goitre control programme in Nepal. A Joint Press Statement was
also issued during the visit.

Security of high commissions abroad

793. SHRI MAHENDRA MOHAN:
DR. JANARDHAN WAGHMARE:
PROF. ALKA BALRAM KSHATRIYA:
SHRI KAPTAN SINGH SOLANKI:

Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a)  whether in view of attacks on Indian High Commissions in foreign countries,
Government proposes to increase security measure at all the Indian missions abroad;
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(b) ifso, the details thereof;

(c)  whether the officials working in Indian missions abroad are not feeling secure;
and

(d) if so, the facts thereof and further steps taken by Government to enhance security
network at Indian missions abroad?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) and (b) Review of security of each Indian mission abroad is an ongoing
process. Necessary security review and augmentation have been undertaken, with discussions
as appropriate with the host Governments in tune with established diplomatic practice and

conventions.

(c) and (d) Officials working  in Indian Missions abroad are safe. Based on changes in the
prevalent security environment, necessary requisite steps have been and are being taken to
enhance security at Indian Missions/Posts abroad.

Assistance to Sri Lanka

794. SHRI N. R. GOVINDARAJAR: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a)  whether any relief/assistance has been extended by Government to Government of
Sri Lanka for the rehabilitation of displaced Tamil Civilians in their country;

(b) if so, the details thereof;

(c)  whether there is any proposal to send all party members to Sri Lanka in this
regard;

(d) ifso, the details thereof; and

(e) the steps taken by Government to achieve a political solution of the ethnic problem
in Sri Lanka?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) Yes.

(b)  Government of India attaches high priority to the welfare and rehabilitation of the
Internally Displaced Persons (IDPs) in Northern Sri Lanka. An amount of Rs. 500 Crores has
been announced by Government for the rehabilitation and reconstruction of Northern Sri Lanka.
Several steps have been taken in this connection. Since October 2008, 2.5 lakh family packs
were sent to the IDPs as part of the relief and humanitarian assistance. A 60-member emergency
field hospital operated in Sri Lanka for six months till September 2009 and treated more than
50,000 patients. India has sent four demining teams and 2600 tons of shelter material for
resettling the IDPs in their original areas of habitation. We are extending assistance to revive
agriculture in Northern Sri Lanka. About 20,000 agricultural starter packs have been donated by
India for IDP families resettling in the North.

85



(c) There is no proposal to send all party delegation to Sri Lanka in this regard.
(d)  Does not arise.

(e) India has reiterated at the highest level its position in favour of a negotiated
political settlement acceptable to all communities, including the Tamil community, within the
framework of a united Sri Lanka. We have urged the Government of Sri Lanka to take steps in
this direction.

RTI of NRIs

795. SHRI MANOHAR JOSHI: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) whether it is a fact that in many countries NRIs are asking information to Indian
embassies under RTI act, if so, the details of applications, country-wise;

(b)  whether it is also a fact that Indian embassies are not in a position to reply the
application;

(c) if so, whether the Government has any proposal to amend RTI act so that any NRI
can seek information through the Indian missions;

(d) ifso, the details thereof; and
(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) Yes. NRIs are seeking information from Indian Missions/Posts abroad under
the RTI Act, 2005. As regards details of the RTI applications received and replied country-wise,
relevant information is being compiled and will be provided at an early date.

(b) Indian Missions/Posts abroad are responding to the RTI applications as stipulated
under the provisions of the RTI Act, 2005.

(c) to (&) Ministry of Personnel, Public Grievances and Pensions (Department of
Personnel and Training), New Delhi is the appropriate authority to provide information on any
proposed amendment of the RTI Act.

Review of bilateral treaties
796. SHRI D. RAJA: Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether there is any proposal to review bilateral treaties with any Asian
countries;

(b) ifso, the details of any such proposals;

(c) the circumstances under which Government reviews bilateral treaties with foreign
countries; and

(d)  the full details of conditions and circumstances under which Government reviews
foreign treaties?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) Yes.

(b)  Details of existing bilateral treaties under review/consideration for review :—

. Double Taxation Avoidance Agreement/Convention with China, lIsrael, Japan,
Jordan, Kazakhstan, Kyrgyz Republic, Malaysia, Mongolia, Philippines, Syria,
Tajikistan, Thailand, Turkmenistan and Uzbekistan;

. Visa Agreement and Protocol on Visits to Religious Shrines of 1974 with Pakistan;

. Indo-Nepalese Treaty of Peace and Friendship of 1950;

V. Bilateral Air Services Agreement with Singapore;
V. Periodic review of the comprehensive economic cooperation agreement with
Singapore.

(c) and (d) A review of bilateral treaties is undertaken, where possible, to address new
situations and realities so that the basic purposes of a treaty are safeguarded and our national
interest is protected and promoted.

Discussion on visit of Nepalese PM

797. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a)  whether the Prime Minister of Nepal has recently visited India and held discussions
with various leaders;

(b) ifso, the details of the discussions held and outcome thereof;

(c)  whether the Government of Nepal have agreed to extend help to fight terrorism and
Naxal; and

(d) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) Yes.

(b)  Mr. Madhav Kumar Nepal, Prime Minister of Nepal, paid an official visit to India from
18-22 August, 2009. The Prime Minister of Nepal called on the President of India and the Vice-
President of India. He had meetings with Prime Minister, Minister of External Affairs, Minister of
Finance and Minister of Home Affairs. Discussion were held on issues of mutual interest and
concern and both sides expressed their satisfaction at the state of bilateral relations between the
two countries and resolved to work together to further strengthen and enhance cooperation
consistent with the wishes and aspirations of the people of both the countries. They also
reaffirmed their determination to consolidate and expand the areas of cooperation with a view to
taking the relationship to a new height on the basis of mutual respect, understanding and mutual
benefit. During the visit, the Foreign Secretaries of India and Nepal signed an MoU regarding
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continuation of Indian grant assistance for the Goitre control programme in Nepal. A Joint Press
Statement was also issued during the visit.

(c) and (d) The Government of Nepal has assured that it would not allow its territory to be
used for any activity against India. It has also been agreed to enhance bilateral cooperation to
effectively address all issues concerning security, including cross border crime, through existing
bilateral mechanisms.

Privatization of passport offices

798. SHRI MOINUL HASSAN: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) whether the passport offices were deprived of the software which were provided to
TATA;

(b) ifso, the reasons therefor;

(c)  whether the whole work related to Passport Issuance System is proposed to be
done by the private contractor and the passport employees would be given the job of verifying
the work done by private workers; and

(d) ifso, the reason for Government going in for privatization of passport offices ?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) No.

(b)  Question does not arise.

(c) and (d) No. All non-sovereign and non-sensitive functions involving issuance of
tokens, initial scrutiny of application, capture of photo and finger prints, scanning of documents
and acceptance of fee will be performed by the employees of the Service Provider while
sovereign and sensitive functions such as actual verification of documents with originals and the
granting, printing and dispatch of passports will be performed by Central Passport Organisation
(CPO) employees.

Indo-Pak meeting

799. SHRI SYED AZEEZ PASHA: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a)  whether Indo-Pak talks was held in the recent past;

(b) if so, the details of various issues discussed in the said meeting;
(c)  the reactions of Pakistan on the points raised by India;

(d)  the details of the decision taken on the occasion; and

(e)  the mutual benefits likely to accrue as a result of these talks?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) Yes. The External Affairs Minister (EAM) met Pakistan Foreign Minister (FM)
Shah Mahmood Qureshi on September 27, 2009 in New York on the sidelines of UNGA. This
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meeting was preceded by a detailed meeting between the Foreign Secretaries of India and
Pakistan.

(b) to (e) Both the Ministers had a useful, constructive and candid exchange of views on
the situation in our bilateral relations. They agreed that the future direction in our bilateral
relations has to be one of deeper, sustained and meaningful relations. EAM conveyed to
Pakistan FM our view that for a sustained and meaningful dialogue process to succeed, it is
essential to ensure an environment free of violence, terrorism and the threat to use violence.
EAM underlined and reiterated that concrete and effective steps by Pakistan against individuals
and entities who pose a threat to us can instill in us the confidence that commitments given by
Pakistan for not allowing its soil to be used for terrorist attacks against India would be adhered
to. Pakistan FM conveyed the seriousness of his Government in bringing to book through their
legal process those responsible for the terrorist outrage in Mumbai. Pakistan FM conveyed that
the trial against those accused for the Mumbai attack would begin shortly and that the Pakistan
Government would take steps to see that justice is done.

Position of Arunachal Pradesh in Google map

800. SHRI PRAKASH JAVADEKAR: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(a) whether it is a fact that Google map depicts Arunachal Pradesh as part of
China;

(b) ifso, the details thereof;
(c) the steps that has been taken by Government in this concern; and
(d)  the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) to (d) Government is aware of reports to such effect. The matter was taken up
with Google. Google issued a statement in August, 2009 admitting that it was the result of an
error in processing of data. The error has since been corrected in the Google Maps for India
< http://maps.google.co.in >.

Passport application sent by speed post

801. SHRIMATI VIPLOVE THAKUR: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a)  whether Government is aware of the fact that the Regional Passport Office (RPO),
Shimla, has been sending back passport applications sent to the office by speed post;

(b) ifso, the reasons therefor;

(c)  whether Government has issued any order to the various regional passport offices
instructing them not to accept such applications which are being sent by speed post;

(d) ifso, the reasons therefor; and
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©)

if not, the action Government has taken against those responsible for not accepting

such applications ?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) Yes.

(®)

Submission of passport applications by post/courier is not authorized. Passport

applications need to be submitted in person or through authority letter at the Passport Offices, or
in person at the District Passport Cells (DPCs) or at authorized Speed Post Centres (SPCs).

©

Yes. The Ministry issued orders in September, 2009 discontinuing the acceptance of

passport applications through post.

(@)
®

Q)

(i)

(V)

)

(e

802.

state:

@

The following, inter alia, were the reasons :—

The Ministry have set up DPCs at the district headquarters, which are manned by
the police personnel, where passport applications can be submitted in person. At
present, there are 463 district Passport Centres. In Himachal Pradesh, DPCs are
functioning in all the 13 district headquarters.

Similarly, 1095 SPCs, which are manned by the personnel of the Department of
Posts, have been set up, where passport applications can be submitted in person.

Only less than 10 percent of applications were being received through post by
various Passport Offices. Most postal applications received were found to be filled
improperly and submitted without proper/prescribed documents.

At the Passport Office, DPC and SPC, scrutiny of applications for completeness is
done at the counter before an application is accepted and applicants can rectify
omissions and errors, if any. Original documents are also verified, which cannot be

done in the case of postal applications.

Most of the applications received by post were found to be incomplete or wrongly
filed up. In all such cases, additional/correct information needed to be called for
from the applicants, with consequential delay in issue of passport.

Not applicable.
Special envoy on Kashmir

DR. K. MALAISAMY: Wil the Minister of EXTERNAL AFFAIRS be pleased to

whether it is a fact that Organisations of Islamic Conference (OIC) has appointed

special envoy on Kashmir;

(®)
©

Kashmir;

the number of nations that join together to constitute OIC;

would this move on the part of Pakistan not amount to internationalise the issue of
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(d)  when was an announcement made in U.N. recently; and

(e)  the effective steps taken by India to counter this move of Pakistan and what has
been the extent of effect?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) Yes.

(b)  OIC has 57 member States and 5 observer States.

(c)  Pakistan plays a proactive role in the OIC to take advantage of its presence at OIC to
do so.

(d)  The Organization of Islamic Conference (OIC) Contact Group on Jammu and
Kashmir met on September 28, 2009 on the sidelines of 64th UN General Assembly session in
New York and announced the appointment of OIC’s Special Envoy on Kashmir.

(e)  Yes. The matter is invariably raised at bilateral level and in meetings with group of
OIC member States.

The Government of India has issued a strong rebuttal in response to the OIC resolution
stating that “It is regrettable that the OIC has commented on India’s internal affairs. We
condemn and reject this. Inherent in OIC’s statements and actions on the issue of Jammu and
Kashmir is a complete inability to understand India’s position. Jammu and Kashmir is an integral
part of India and it is our firm position that the OIC has no locus standi in matters concerning
India’s internal affairs.”

Assistance to Sri Lanka

803. SHRIMATI JAYANTHI NATARAJAN: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that Government has expressed its readiness to provide further
assistance to Government of Sri Lanka for the war displaced persons housed in the refugee
camps of northern province of Sri Lanka;

(b) if so, the details thereof; and
(c)  the reaction of the Sri Lankan Government with regard thereto?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) and (b) Government of India attaches high priority to the welfare and
rehabilitation of the Internally Displaced Persons (IDPs) in Northern Sri Lanka. An amount of
Rs. 500 Crores has been announced by Government for the rehabilitation and reconstruction of
Northern Sri Lanka. Several steps have been taken in this connection. Since October, 2008, 2.5
lakh family packs were sent to the IDPs as part of the relief and humanitarian assistance. A
60-member emergency field hospital operated in Sri Lanka for six months till September, 2009
and treated more than 50,000 patients. India has sent four demining teams and 2600 tons
of shelter material for resettling the IDPs in their original areas of habitation. We are extending
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assistance to revive agriculture in Northern Sri Lanka. About 20,000 agricultural starter packs
have been donated by India for IDP families resettling in the North.

(c)  SrilLankan Government have welcomed India’s assistance towards the rehabilitation
of IDPs. Further, Sri Lankan Government agreed to resettle the bulk of the IDPs to their original
places of habitation in 180 days.

Hyderabad as a hub for Haj Pilgrims

804. SHRI PENUMALLI MADHU: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a)  whether his Ministry is aware that Hyderabad is becoming a hub for Haj Pilgrims from
South India;

(b) if so, whether there are any plans before his Ministry for constructing a separate and
permanent Haj Terminal, in coordination with the Ministry of Civil Aviation, with all facilities
existing at Rajiv Gandhi International Airport for Hajis;

(c) whether any request from the State Government of Andhra Pradesh has been
received in his Ministry in this regard; and

(d) if so, the details thereon and action that has been contemplated or proposed to
contemplate in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI SHASHI
THAROOR): (a) No. As per information available with the Government only three Airports viz.
Delhi, Kolkata and Kozhikode are functioning as hubs for Haj pilgrims.

(b) and (c) The Ministry had received a request from the State Government of Andhra
Pradesh for grant of Rs. 10 crores for construction of a separate Haj terminal in the existing Rajiv
Gandhi International Airport, Hyderabad.

(d) As the Ministry of External Affairs does not have any provision for the grants for
construction of airports and the subject matter does not fall within its purview, no further action
on the request is contemplated by this Ministry.

Education and employment to slum dwelling children

t805. SHRI GANGA CHARAN: Will the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a)  Government’s plan to provide education and employment to slum-dwelling children,
if not, reasons therefor;

(b)  whether Government is not of the opinion that slum dwellers lead a life of hell with no
education, health services and their houses looking like pile of rubbish;

(c) if so, the efforts being made to improve it by Government;
(d) ifso, detailed reasons thereof; and

(e)  whether Government have any plan to build houses for slum dwellers?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI SELJA):
(a) The Government of India is implementing Sarva Shiksha Abhiyan (SSA) to provide useful
and relevant elementary education for all children (including the slum dwelling children) in the 6
to 14 age group by 2010. Further, employment needs of the urban poor, including slum dwellers,
are addressed through the urban poverty alleviation scheme named Swarna Jayanti Shahari
Rozgar Yojana (SJSRY). The scheme of Swarna Jayanti Shahari Rozgar Yojana (SJSRY)
strives to, provide gainful employment to the urban unemployed and under employed poor,
through encouraging the setting up of self employment ventures by the urban poor living below
the poverty line, and also through providing wage employment by utilizing their labour for

construction of socially and economically useful public assets.

(b) to (e) Jawaharlal Nehru National Urban Renewal Mission (JNNURM) was launched
with the basic objective to strive for holistic slum development with a healthy and enabling urban
environment by providing houses and basic infrastructure facilities to the slum dwellers of the
identified urban areas. Additional Central Assistance is provided to States/UTs for taking up
housing and infrastructural facilities for the urban poor in 65 select cities under the Sub-Mission
on Basic Services to the Urban Poor (BSUP). For other cities/towns, the Integrated Housing
and Slum Development Programme (IHSDP) has been introduced. Objectives of the
Mission are provision of Basic Services to Urban Poor including security of tenure at affordable
prices, improved housing, water supply, sanitation, education, health and social security.
Further, the Government has announced a new scheme called Rajiv Awas Yojana (RAY) for the
slum dwellers and the urban poor, aimed at extending support to States that are willing to assign

property rights to people living in slum areas.
Population living in slum areas

806. DR. JANARDHAN WAGHMARE : Will the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a)  whether Government has estimated the population living in slum areas;

(b)  whether Government has prepared a comprehensive poverty alleviation plans for

them;
(c) ifso, the details thereof; and
(d) ifnot, the reasons therefor?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI SELJA):
(a) As per the estimation made by Town and Country Planning Organisation (TCPO) the
population living in slum areas during 2001 was 61.8 million. For 1743 towns, for which Census

2001 conducted enumeration, the reported slum population was 52.4 million.
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(b) to (d) With a view to ameliorate the living condition of the urban poor including slum
dwellers, Ministry of Housing and Urban Poverty Alleviation has revamped the scheme of Swarna
Jayanti Shahari Rozgar Yojana (SJSRY) with effect from 1.4.2009. The revamped SJSRY has
now following five components:—

(i)  Urban Self Employment Programme.

(i) Urban Women Self-help Programme.

(i) Skill Training for Employment Promotion amongst Urban Poor.
(iv) Urban Wage Employment Programme

(v)  Urban Community Development Network.

The guidelines of the revamped scheme have been circulated to the States/Union
Territories with request to prepare action plans and implement the scheme effectively.

Further, the shelter and basic amenities requirements of the urban poor are addressed
through the Jawaharlal Nehru National Urban Renewal Mission (JNNURM), launched in
December, 2005. The Sub-Mission of Basic Services for Urban Poor (BSUP) under the
Jawaharlal Nehru National Urban Renewal Mission (JNNURM) caters to 65 identified Cities and
Integrated Housing and Slum Development Programme (IHSDP) applies to cities/ towns other
than 65 identified cities. The BSUP and IHSDP stipulate the provision of security of tenure at
affordable prices, improved housing, water supply, sanitation, education, health and social
security benefits to the urban poor.

National Policy on Urban Street Vendors

807. DR. E.M. SUDARSANA NATCHIAPPAN: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a)  whether Governments National Policy on Urban Street Vendors, 2009 has been
adopted by all the States by way of executive order or legislation;

(b) if so, the States that have started to implement the same and reasons for non-
implementation by certain States; and

(c)  the details of beneficiaries thereof?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI SELJA):
(a) to (c) The National Policy on Urban Street Vendors 2009 was circulated to all States/Union
Territories on 17th June 2009 for suitable adoption. The States were requested to take all
necessary action to ensure that the legislative framework and institutional and other necessary
arrangements are put in place in conformity with the National Policy on Urban Street Vendors
2009 and further that the Policy is implemented effectively to give a new deal to the urban street
vendors. No State has reported adoption of the policy by way of executive order or legislation so
far. As policy has been circulated to States only recently, it is too early to ascertain reasons for
non-adoption.
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Lack of employment opportunity abroad

808. SHRI MAHMOOD A. MADANI: Will the Minister of OVERSEAS INDIAN AFFAIRS be
pleased to state:

(a)  whether Government is aware that even the H1B Visa quota given by India could not
be filled up because of enough employment opportunity is not available in that country;

(b) whether it is a fact that many NRIs in USA already employed who have lost their jobs
are facing financial difficulties; and

(c)  whether Government has any plan to help such people in different countries
including USA?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (a) As per
information available a total number of 46,700 petitions for H1B visas have been filed against
65,000 H1B visa cap for 2010.

(b)  Indians working in the US, like others have been affected by the recession which has
resulted in unemployment rate of 10.2% in October 2009. However no representation from
Indian workers in the US has been received by the Mission.

(c)  The Mission in Washington has requested the US authorities that H1B visa holders
who lost their jobs be allowed sufficient time for winding up his or her affairs or locating another
job.

Attack on Indian students in Australia

1809. SHRI SHREEGOPAL VYAS:
SHRI RUDRA NARAYAN PANY:

Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased to state:

(a) whether attacks on Indian students in Australia have not stopped yet;

(b)  the number of students attacked so far;

(c)  the number of persons admitted in hospitals and who is taking care of them;

(d)  whether any sustainable mechanism is available with the Embassy to tackle this
problem;

(e)  whether Government proposes to send a parliamentary group there; and
(f)  if so, the details thereof?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (a) The number
of attacks has decreased in the recent past as a result of various intervention measures taken by
the Australian authorities at the instance of the Government of India.

(b)  The exact number of attacks is not known as the information is not made available to

tOriginal notice of the question was received in Hindi.
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Indian Mission/Posts in Australia by Australian authorities citing privacy laws. However, there are
reports of attacks on 33 Indian students since 23rd May, 2009.

(c)  Ason date, no Indian student attacked is in the hospital.

(d)  An officer has been designated as the ‘Students’ Welfare Officer’ in the High
Commission of India, Canberra as well as our Consulates General in Sydney and Melbourne. As
soon as a case of attack comes to the notice, the matter is taken up immediately with local
Government authorities. Besides, the High Commission and Consulates also maintain regular
liaison with the students in universities and other educational institutions as well as through
participating in the meetings and seminars organised by the local Government and law

enforcement authorities as well as the Indian community.

In order that all Indian students know that there is an open door for them to come and
discuss their problems, the High Commission, the Consulates and the Honorary Consuls have
designated every Friday, from 11 am till 5 pm, an ‘Open Day’ for students, when any Indian
student can walk in, without prior appointment, to meet the High Commissioner, Consuls
General, the designated Student Welfare Officers and Honorary Consuls and discuss their
problems and grievances.

(e) and (f) No, Sir.

Setting up of ICWF

810. SHRI NARESH GUJRAL : Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased
to state:

(a) whether Government has recently decided to set up Indian Community
Welfare Fund (ICWF) in Indian missions abroad to help overseas Indian in time of distress;

(b) ifso, the details thereof;

(c)  whether the Indian workers working abroad are duped by middlemen in host

countries; and
(d) ifso, the manner in which such Indian workers would be protected ?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (a) Yes
Sir.

(b)  The Ministry has set up the ‘Indian Community Welfare Fund (ICWF)” in the Indian
Missions in 17 Emigration Clearance Required (ECR) Countries and Maldives to provide on-site
welfare for the Overseas Indian Citizens who are in distress. The Fund (ICWF) is aimed at
providing the following services on a means tested basis in the most deserving cases:—

Q) Boarding and lodging for distressed overseas Indian workers in Household/
domestic sectors and unskilled labourers;

(i)  Extending emergency medical care to the overseas Indians in need;
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(i) Providing air passage to stranded overseas Indians in need;
(iv)  Providing initial legal assistance to the overseas Indians in deserving cases;

(v)  Expenditure on incidentals and for airlifting the mortal remains to India or local
cremation/burial of the deceased overseas Indian in such cases where a sponsor is
unable or unwilling to do so as per the contract and the family is unable to meet the

cost.

The ICWF would be funded through budgetary support from the Ministry of Overseas Indian
Affairs, funds raised by the Indian Missions by levying a service charge on consular services and
through Voluntary contributions from the Indian community. The Fund will be administered by the
respective Heads of Missions.

(c) and (d) Complaints regarding fraudulent offers of overseas employment and cheating
of job seekers against unauthorized intermediaries in the host countries are received by the
Ministry from time to time. The complaints are referred to Indian Missions abroad for
investigation and redressing the grievances of the overseas workers. The Heads of Missions in
the Gulf Region have also been requested to identify the sponsors and intermediaries operating
in the Gulf who are bringing migrant workers illegally, so that suitable action can be taken against
the culprits.

University for NRIs

811. PROF. P.J. KURIEN: Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased to
state:

(a) whether Government has taken any decision to set up any NRI Universities;
(b) ifnot, the reasons therefor;

(c)  the number of NRI Universities proposed to be set up by Government and the time
by which they are proposed to be established;

(d)  whether Government has advertised for setting up the NRI Universities;
and

(e) ifso, the details thereof?
THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (a) Yes, Sir.
(b)  Does not arise.

(c)  The task of setting up the first PIOs/NRI university has been entrusted to the Manipal
Academy of Higher Education Trust (MAHET). Expressions of Interest for setting up four more
universities at places other than Benguluru have been received.

(d) and (e) Yes, Sir. In response to advertisesments published in February and June 2009
calling for Expressions of Interest (EOIs), 60 proposals have been received.

97



Rules to stop exploitation of labourers abroad

1812. SHRI LALIT KISHORE CHATURVEDI: Will the Minister of OVERSEAS INDIAN AFFAIRS
be pleased to state:

(a)  whether the rules and regulations made to check the exploitation of labourers in the
Gulf countries have been proved ineffective;

(b)  whether Government has noticed the big scam of making fake documents which are
required under these rules and regulation;

(c) whether vested interests have been found involved actively in this scam;
and

(d)  the action being taken by Government to check it?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (a) to (d) The
Emigration Act, 1983, regulates the emigration of workers for overseas employment. There has
been a rapid growth in the volumes of workers migrating to the Gulf. The present day migration
process is complex with several ground-level problems that need a real-time response. A need
has been felt for modernizing the legislative framework governing mobility of workers.

Following the recent CBI raid of some offices of Protector of Emigrants (PoE), the agency
has reported forging of documents by some unscrupulous recruiting agents (RAs) to seek
emigration clearance in collusion with some of the officials of the POE offices.

The Ministry has already initiated action to revamp the system by proposing a new
legislation to make the immigration process simple, transparent and efficient.

National Youth Parliament Competitions

813. SHRI P. RAJEEVE: Will the Minister of PARLIAMENTARY AFFAIRS be pleased to
state:

(a)  whether Government has any plan to restructure the existing pattern of funding to
provide financial assistance to the States for organizing National Youth Parliament Competition
for school children;

(b)  whether there is any provision for reimbursing the TA/DA to teachers and officials
who are attending this programme; and

(c) ifnot, whether Government has any plan to introduce it ?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI PRITHVIRAJ CHAVAN): (a) Yes, Sir;

(b)  NoSir;

(c) Does not arise.

tOriginal notice of the question was received in Hindi.
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IAS officers in Jharkhand
814.  SHRI PARIMAL NATHWANI: Will the PRIME MINISTER be pleased to state:
(a)  whether there is a considerable decline in IAS cadre officers posted in Jharkhand;

(b)  whether Government has received any representation regarding increasing the
number of IAS cadre officers in Jharkhand; and

(c)  ifso, the details of actions taken in this regard with results?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) The Government of India in consultation with
State Governments determines the strength and composition of each of the cadres of IAS and
also makes such alterations ordinarily at the interval of every five years. The total authorized
strength of IAS cadre of Jharkhand has been increased from 129 in 2001 to 143 in 2005. As per
IAS Civil List as on 1.1.2009 in Jharkhand 108 IAS officers were in position.

(b)  YesSir.

(c) ltis for the Government of Jharkhand to ensure that at any given point of time
adequate number of IAS officers against the authorized sanctioned strength are posted in the
State Government In so far as Government of India is concerned it has been decided to give 04
direct recruit IAS officers to Jharkhand on the basis of CSE 2008. In addition, 24 vacancies in
promotion quota of IAS cadre of Jharkhand have already been determined in consultation with
the State Government.

Harassment of people seeking information under RTI

815. SHRISANJAY RAUT:
SHRI GOVINDRAO WAMANRAO ADIK:

Will the PRIME MINISTER be pleased to state:

(a)  whether a number of cases have come to notice from different States, especially the
State Government of Bihar about harassment and even jail to persons seeking information under
Right to Information Act;

(b) if so, the number of such cases from each state since the Act was passed; and

(c) the steps that have been taken by Government against abuse of powers by
Government officials concerned ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) Some news items have appeared in the press
about harassment of persons seeking information under the Right to Information Act.

(b)  Information is not centrally maintained.

(c)  The Act has an inbuilt system whereby a complaint may be filed with the concerned
Information Commission and the Commission may impose penalty on the public information
officer.
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Cases withdrawn by CBI

816. SHRIMATI KUSUM RAI:
SHRI NAND KISHORE YADAV:
SHRI KAMAL AKHTAR:
SHRI PRAKASH JAVADEKAR:

Will the PRIME MINISTER be pleased to state:
(a)  the details of the cases withdrawn by CBI during last three years;
(b)  the reasons for withdrawal of cases by CBI during the said period, case-wise;

(c)  whether Government has decided to withdraw case against Quattrochi, the main
accused in Bofors scam; and

(d) ifso, the details and reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) and (b) 16 cases have been withdrawn by the
CBI during the last three years. The case-wise details including the reasons of withdrawal are
given in the Statement (See below).

(c) and (d) On the basis of CBI report and advice of Ld. Attorney General of India and
Solicitor General of India, the Government has given its consent to withdraw the Court Case No.
2/2002 against Ottavio Quattrocchi, accused in the Bofors case under section 321 of Cr.P.C.
CBI has filed an application before the trial Court of Ld. CMM, Delhi for the purpose.

Statement

Details of cases withdrawn by CBI during last 3 years i.e. 2006,
2007, 2008 and 2009 (upto 31.10.2009)

Sl.  Case No. and Allegation in brief Date on Reasons for
No. Date of which withdrawal
Registration and Court
Name of allowed
Accused withdrawal
of case
1 2 3 4 5
2006
1. RC.12(A)/1978 CC.6/80: The accused abusing his  24.4.2006  Accused not
dt. 31.8.1978 position as public servant traceable despite
ACB, obtained for himself pecuniary all efforts. Case
Visakhapatnam advantage to the extent of almost 30 years
Rs. 2,250/~ by accepting a new old.

refrigerator 140 Itrs.  costing
Rs. 3250/- for Rs. 1,000/- only
from M/s. Euhlar Engineers,
VSKP.
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2

P.V. Krishna,

the then Dy.
Regional
Manager, NMDC,
Visakhapatnam

RC. 1/02-ACU
(VIV)
dt. 14.4.02 AC.II

Michel Philip
Pinto-IAS (Retd)
(MH:66) the
then Chairman,

JNPT and former
M/o
and

Secretary,
Shipping
Transport, New
Delhi (Pvt.) and
others

RC. 22(8)/1981
dt. 3.10.1981
ACB
Visakhapatnam

Bhagat Ram(A4)
Manager, Anoop
Singh  Sundarlal,
Commercial

Agencies, Guntur

RC. 7(A)/1968
dt. 1.4.1968
ACB Bangalore

Shri
Govardhanagiri

3

CC.7/80: The accused misap-
propriated an amount of
Rs. 3,500/- obtained by him on
16.1.78 from M/s. Pathigalli
Suryanarayana & Bros., VZM. as
an advance towards the purchase
of copper, brass and Aluminium
scrap from NDMC Ltd. VSKP.

The accused persons in
collusion with each other caused

wrongful loss to the extent of
Rs. 5.16 crores to Jawahar Lal
Nehru Port Trust (INPT),

Nhava Sheva (Maharashtra) and
corresponding wrongful gain to
M/s Ornate Multi Modal Carriers
Ltd., Mumbai in the matter of
award of contract of trans-
portation of containers by Tractor
Trolleys (TTs) for the period 2000

to 2003.
2008

A1 to A4 of charge sheet are
private persons and are partners
of M/s. Anup Singh Sunder Lal,
Commission Agents and M/s.
K.V.S. Enterprises. All the
accused entered into a criminal
conspiracy to cheat SBI, Guntur
causing loss to the tune of Rs.
49.50 lakhs.

The accused misappropriated
Rs. 2,380/~ from the cash collec-
tions of the Post Office.
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3.4.2006

31.12.2008

23.4.2008

On the
representtation

of the petitioner,
the
Government has

Central

decided to
withdraw the
case.

Three other co-

accused were
tried separately
and

acquitted on

29.10.2004. A4
is not traceable
since  date of
registration of the

case.

The accused last
seen in the year
1968
whereabouts not

and his

known.



2

RC. 7(A)/1948
dt. 1.4.1968

ACB Bangalore
Shri Gangadhara
Mahadevappa
Gotagi

RC. 1(S)/94-SIG
dt 3.8.1994.
CC No. 248/98

Cletus Goma

RCCHG1994A00
19 dt. 9.5.1994
ACB Chandigarh

1. Shri Navpreet
Virk

2.  Shri
Oberoi
3. Shri Ranijit
Singh

Ranijit

RC. 17(S)/86-
SCB Chennai

dt. 2.11.1986
SCB Chennai

CC No. 2218/01

Prem Kumar Ojha

3

The accused prepared 40-forged
postal money orders purported to
have been issued by Anekal Sub
Post Office, Bangalore to his
address and had

received Rs. 7,500/ -.

fraudulently

Accused Cletus Goma, a Nigerian
National opened an account in the
SBI, Anna Salai Branch, Madras
on the basis of forged passport
and cheated the bank by
withdrawing Rs. 1,58,500/- after
depositing two forged Demand

Drafts purportedly of M/s.
Thomos Cook Al Rostamani
Exchange Company, Dubai

amounting to Rs. 82,500/~ and
Rs. 80,000/-.
2009

Shri. N. Guru, RPO, Regional
Passport Office, Chandigarh and
Shri Balbir Singh Gupta, Supdt.,
O/o RPO, Chandigarh during the
period 1992 to 1994 entered into
criminal conspiracy with private
persons with the object to cheat
the Government and in pursuance
of the conspiracy the
accused by abusing their official

said

positions as servants passed and
approved granting orders of the
passport applications.

The accused persons entered into

a criminal  conspiracy and
stealthily removed a cheque for
Rs. 10,000/~ issued to M/s Singh
Brothers, Bombay, by Indian Oil
Corporation, during transit. The
cheque was altered for the

amount of Rs. 5,68,000/- and
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4

23.4.2008

25.09.2008

11.4.2009

24.06.09

5

The accused not
traceable and the
case more than
40 years old.

The accused not
traceable. India
does not have
extradition treaty

with Nigeria.

Co-accused
discharged by

trial Court. The
three persons
not traceable.
They, even

if apprehended,
would have been
discharged in
accordance with
earlier decision of
the Court.

The accused not
traceable for the
last 20 years.



RC. 12 and
15(8)/87-SCB
Chennai

dt. 20.8.87 and
14.9.87

CC No. 1791/02

A.M. Bhatia and
R.K. Suri

RC.  6(S)/89-
SCB Chennai

dt. 03.5.1989

CC No. 1447/91

1. A.S. Kapadia

2. Mrs. Chaya
Tejani

CC No. 1783/01

1. P.P. Shetty
2. Ashish S.

Kothare and
3. V.A. Kudva

RC 5(8)/91-SCB
Chennai

dt. 15.03.91

CC No. 6471/95

3

withdrawn by opening fictitious
account in  the
Amar Constructions in
Chindadripet, Madras.

name  of
0B,

The accused opened account in
Union Bank of India, Broadway,

Chennai and Canara Bank,
Guindy in fictitious company
names and encashed forged

DDs/Cheques by depositing in
the said fictitious accounts. They
also intercepted a cheque issued
75/- by BPCL to
M/s Deep Agencies, Mumbai
sent in ordinary post and altered
the amount as Rs. 9,80,000/-.
This  forged cheque
deposited in the above said
accounts and cash withdrawn.
The total amount Involved in this
cheating is Rs. 9,80,000/-.

for Rs.

was

The accused persons entered into
a criminal conspiracy at Madras
and other places during May, 88
and July, 88 and in pursuance of
the conspiracy cheated the Indian
Bank, Mount Road, Madras to the
tune of Rs. 9.77 lakhs by way of
bill discounting by producing false
and forged bills. The total amount
involved in this cheating is
Rs. 9.77 lakhs.

The accused persons conspired
together and in pursuance of the
said criminal conspiracy applied
and obtained Indian Passports
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01.07.09

6.7.09

2.7.09

30.06.09

The accused not
The
more

traceable.
case is
than 20 years old
and many of the
witnesses have
either expired or
shifted and not

traceable.

The original
documents are
neither available
in the court nor in

the office.

Witnesses are not
available at the
given addresses
in this 20 vyears
old case. Hence,
trial could not be
proceeded with.

The
were not available
given
addresses and

witnesses

in the



2

A1-V.C. Kedar,
Prop. of

V.C.K. Travels
(Expired),

A2-K. Mohamed
Faizal, A3-E.
Razak, A4-B.
Ramachandran
(Expired), A5-V.
Moidu, A6-
Sivasankaran
Chandrababu
and A7-Hasan
Kattilpuram

CC No. 6472/95

A1-V.C.
Prop. of
V.C.K. Travels
(Expired),
A2-K. Mohamed
Faizal, A3-E.
Razak, A4-B.
Ramachandran
(Expired), A5-P.
Raju, A6-V.
Moidu and A7-
Ambazhahan

Kedar,

RC. 3(8)/92-
SCB Chennai

dt. 05.02.1992
CC No. 8906/98

P. Rathnagiri @
Giri (Pvt.) (A1),
Nandakumar (@
Vinod @ Radha

(Pvt.) (A2),

Rajasekaran

(Pvt.) (A3),

Pushparathinam

(Pvt.) (A4)

3

from RPO Madras using false and
forged school certificates, No
amount involved.

The accused persons entered into
a criminal conspiracy and in
pursuance of the above
conspiracy applied for passports
with false and fabricated school
certificates and attempted for
obtaining passport from RPO,

Madras.

The Accused A1 had got
possession of an American Credit
Card of Richard E. Meshberger of
USA, conspired with A2 to
A4 and fabricated a passport of
Republic of Malta in the name of
the holder of the American
Express  Card Richard E.
Meshberger A2 impersonating as
the holder of the Card. They
conspired with A5, and purchased
a number of domestic air tickets of
Indian Airlines to several
destinations by forging
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30.06.09

01.07.09

5

prosecution un-
able to produce
them before the
court in this long
pending case.

The
per-sons A1l to
A4 not traceable

accused

and A5 reported

dead. The
accused are
Srilankan

Nationals and
efforts made

could not locate
them even
through Interpol,
Colombo as the

addresses given



13.

RC. 6/67-ACU
(VIV)
dt. 13.6.67

AC.II

M/s. New
Swadeshi Mills of
Ahmedabad Ltd
and others

RC. 10/66-ACU
(V1) dt. 25.5.66

Shri  Jit  Paul,
Partner

M/s. Aminchand
Pyare Lai,

Calcutta-1and
others

RC 1(S)/94-SIG
dated  3.8.2004
CC No. 214 2002

Ziad Ahmed
Igbal Qusaymah

3

the signatures of the holder of the

card and thereby cheated
the Indian Airlines. Amount
involved is  US$770  during
1992.

During the period from 1964 to
about August, 1967 accused were
parties to a criminal conspiracy to
commit or cause to be committed
offences punishable u/s 7 of the
EC Act 1955 and Section 9 of
Central Excise and Salt Act 1944
and that in pursuance of this
conspiracy M/s New Swadesh
Mills
manufactured different varieties of
cloth in contravention of various,
textile orders,
claimed higher price for controlled
cloth and evaded huge amount of
excise duty.

and Manjushri  Textiles

control falsely

The employee of M/s Aminchand
Pyare Lal Calcutta entered into a
conspiracy and by
misrepresenting facts procured
M/s.
Divakaran Nanjee Banking Co.
Ltd. (Now Dena Bank) and
cheated the Port Commissioner of
the

criminal

false  certificate  from

Calcutta  to tune  of

Rs. 1,02,220.

Accused, a Jordanian national in
conspiracy with accused Khalid
Walid cheated Viaya Bank/
D. K. Mehra by posing Khalid
Walid as a big businessman
wanted to import 10,000 goats
through D.K. Mehra and fraudu-
lently getting forged demand
drafts purportedly of Thomas
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30.3.09

28.5.09

8.06.2009

5

by the accused
were found false.

Case almost 40
years old. Most
of the witnesses
are either dead
or untraceable.

Case almost 40
years old. 6
accused out of 8
are dead. Most
of the witnesses
are either dead
or untraceable.

The accused not
traceable. India
does not have
extradition treaty

with Jordan.



16. RC 1

and 2
(8)/94-SIG

(DD Fraud Case)
dated  3.8.1994
and 29.9.1994.

CC No. 148/02

1. Kamal Yousef
Khader
Sulaiman-
Jordanian
national

2. Ahmed Nazzal
(Jordanian
national)

3. Ghassan Gheis
Abbas
(Palestenian
national)

4. Mohd. Al
Alowneh
(Jordanian
national)

5. Walid
Machhour
(Syrian national)

3

Cook Al
Company, Dubai encashed from
Vijaya Bank, Barakhamba Road
through Sh. D.K. Mehra.

Rustamani  Exchange

The accused persons cheated
Bank of Baroda, and Vijaya Bank
encashment of
forged drafts of
M/s. Thomas Cook Al Rustamani
Exchange Company, Dubai and
M/s Habib and Al
Exchange Company, Dubai.

by fraudulent
demand

Mansoor

War against corruption

8.06.2009

The accused
persons not
traceable  India
does not have

extradition treaty
with Jordan,

Palestine and
Syria.  Accused
Kamal Yousef
and Ahmed
Nazzal were
arrested in
Jordan.

However, request
of Government of
India for their
extradition was
turned down by
the Government
of Jordan.

817. SHRI JABIR HUSAIN: Will the PRIME MINISTER be pleased to state:

(a)  whether the Prime Minister announced the war against the corruption in Indian public
life which has affected the economic growth and wastes precious national resources besides
scaring away the foreign investors who expect fair treatment and transparent dealings;

(b) if so, whether the Prime Minister promised to launch a multi-pronged attack on
corruption and decided on the Second Administrative Reforms Commission’s recommendations
on Ethics in Governance; and
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(c) the main steps he has now considered to take to wipe out the corruption in the
country and to what extent these measures have helped in reducing and checking the
corruption?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) to (¢) The Hon’ble Prime Minister in his address
at the XVII Biennial Conference of CBI and State Anti-Corruption Bureaux on August 26, 2009
stressed on the need to combat corruption which distorts the rule of law and weakens
institutions of governance and at the same time hurts economic growth etc. He also mentioned
that pervasive corruption discourages investors who expect fair treatment and transparent
dealing when dealing with public authorities. The Hon’ble Prime Minister in his address has
emphasized that the battle against corruption has to be fought at many levels. The design of
development programmes should provide for more transparency and accountability. Systems
and procedures should be made more transparent, simpler, decentralized and less
discretionary. The 2nd Administrative Reforms Commission gave wide range of
recommendations in this regard in its report on “Ethics in Governance” which was examined in
great detail. Government remains committed to transparent and accountable governance with
zero tolerance to corruption.

Need of experts in Administration

1818. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI RAVI SHANKAR PRASAD:

Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that country’s current administration required involvement of
several experts;

(b) if so, whether Government has entrusted the responsibility to certain people in the
administration over last few months;

(c) ifso, the names of these experts; and
(d)  Government’s future plan in this direction?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) to (d) Government engages experts from
different fields as and when required. Such engagement brings specialized knowledge which
may not always be available with career civil servants. No centralized data base of these experts
is maintained.

Complaints against DG of Hydrocarbons

819. SHRI JAI PRAKASH NARAYAN SINGH: Will the PRIME MINISTER be pleased to
state:

(a)  whetheritis a fact the CVC had asked for an enquiry into the complaints received by
it against the Director General of Hydrocarbons;

tOriginal notice of the question was received in Hindi.
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(b) if s0, the details thereof;
(c) the details of the issues on which the enquiry is being done by the CBI; and
(d)  the time-frame by which the enquiry would be completed by the CBI ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) Yes, Sir.

(b) and (c¢) The CVC has requested the CBI for discreet field verification into the alleged
misuse/abuse of official position by the then Director General of Hydrocarbon in collusion with
private parties.

(d)  Since the matter is at the initial stage of examination, no time frame can be given for
completion of enquiry.

Implementation of RTI Act
820. SHRINANDI YELLAIAH: Will the PRIME MINISTER be pleased to state:

(a)  whether Government is aware of the findings of a survey conducted by Public Cause
Research Foundation as per which only in 34,980 cases out of total 51,128 cases, orders for
giving required information were complied and thus only 27 out of 100 applicants were getting
reply under RTI Act;

(b)  whether it is also a fact that despite several reminders the State Governments of
Sikkim and Uttar Pradesh have not given copies of RTI orders and copies of only 900 orders have
been provided by Tamil Nadu Government against its claim of having passed about 40 thousand
orders; and

(c) if so, the steps taken/proposed to ensure effective implementation of RTI
Act?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) The Government, through a media report, has
come to know about a study conducted by the Public Cause Research Foundation about
functioning of the Information Commissions. The Study, according to the media report,
concludes that a person filing an appeal with an Information Commission has 27% chance of
getting information. However, as per the Annual Report of the Central Information Commission
for the year 2006-07, on an average authorities under different Ministries disposed off 66% of
the requests received under the RTI Act, A person under the Act has an opportunity of filing two
appeals — one within the Public Authority and another with the Information Commission. The
Central Information Commission disposed off 68.45% of the appeals according to the CIC
Annual Report.

(b) The Central Information Commission and some other State Information
Commissions are posting their orders on the website. However, the information is not centrally
maintained.
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(c)  The Government in order to ensure effective implementation of the RTI Act, has
been giving training to public information officers/first appellate authorities; has issued various
instructions to Ministries/Departments/establishments, published Guides for the Information
Seekers, the Central Public information Officers, the First Appellate Authorities, the Public
Authorities; giving financial help to the State Information Commissions under a Centrally
Sponsored Scheme etc. The Government also launched publicity campaigns to create

awareness about the Act.
Incidents of disproportionate assets cases
1821. SHRI PRABHAT JHA: Will the PRIME MINISTER be pleased to state:

(a)  whether incidents of disproportionate assets through abuse of Governmental and
constitutional position by public servants in country, and those occupying constitutional posts in
country and States, have increased in the recent past;

(b) ifso, the details for the last five years;
(c)  whether Government is incapable of curbing such incidents of economic offences;

(d) if not, the reason for Central Vigilance Commission being incapable of curbing such

incidents or take concrete action;

(e)  whether there should be an autonomous mechanism to monitor corruption in States
which can prevent incidents like the recent one involving a former Chief Minister; and

(f)  ifso, details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) and (b) The CBI has registered 517

disproportionate assets cases since 1.1.2004 to 31.10.2009. The year-wise figures are as given

below :—
Year
2004 2005 2006 2007 2008 2009 (Upto
31.10 .09)
75 147 78 79 86 52

(c) and (d) Government is fully committed to implement its policy of “Zero Tolerance
against Corruption” and is moving progressively to eradicate corruption from all spheres of life by
improving transparency and accountability. Several steps have been taken to combat corruption
and to improve the functioning of Government. These include:—

(i)  lssue of Whistle Blowers Resolution, 2004;

(i)  Enactment of Right to Information Act, 2005;

tOriginal notice of the question was received in Hindi.
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(i) The pro-active involvement of Ministry/Department through Annual Action Plan on
Vigilance as a preventive measure;

(iv) Issue of comprehensive instructions on transparency in tendering and contracting
process by the CVC;

(v)  Issue of instructions by the CVC asking the organizations to adopt Integrity Pact in
major Government procurement activities, similar instructions have been issued by
the Central Government on 16th June, 2009 advising the State Governments to
adopt Integrity Pact in major procurements;

(vi) India is amongst the countries who have signed the United Nations Convention
against Corruption;

(vii) Introduction of e-Governance and simplification of procedures and systems;
(viii)  Issue of Citizen Charters.
(e) and (f) This is a state subject and should be handled as such.
Legislation for corruption cases
822. SHRI AMAR SINGH: Will the PRIME MINISTER be pleased to state:

(a)  whether Government proposes to bring forward any legislation for the seizures of
illegal properties and assets of Government officials convicted in corruption cases;

(b) ifso, the details thereof; and
(c)  bywhenitis likely to bring forward?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) to (c¢) The Government has not proposed any
new legislation for the seizure of illegal properties and assets of Government officials convicted in
corruption cases. A provision for attachment and confiscation of the property and money
procured by means of the scheduled offence by the accused persons is already available in the
Criminal Law (Amendment) Ordinance, 1944.

Corruption cases against officers
823. SHRI AMAR SINGH: Will the PRIME MINISTER be pleased to state:

(a) whetheritis a fact that a large number of cases against top Government officers are
pending for sanction for their prosecution in corruption cases;

(b) if so0, the details thereof and since when these cases are pending;

(c)  whether Government proposes to amend Article 31 of the Constitution of India which
grants certain rights and protection to Government employees which are often used to delay
prosecution of corrupt officials; and

(d)  if so, the details thereof and by when it is likely to be brought forward?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) and (b) No, Sir. As per information received
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from the Central Bureau of Investigation (CBI), prosecution for sanction is pending against

eleven Joint Secretary and above level officers. One of these officers has 15 cases registered

against him. Details of these cases are as given in the Statement (See below).

(c) and (d) There is no proposal with the Government to amend Article 311 of the

Constitution of India, which provides for certain protection to Government employees.

Statement

List of cases pending sanction for prosecution against

Joint Secretary and above

Sl. Cases ID No. and Name and Designation of Pending since/with

No. date of Resignation Government officers

1 2 3 4

1. RC-22(S) 05-HYD L.V. Subramanyam, IAS, the then 21.10.2008/DoP & T
3.3.2005 Principal Secretary, Government and State Government

of Andhra Pradesh of Andhra Pradesh.

2. RC-5(A)/2005- Shri Rajendra Mishra, the then 15.10.2009/DoP & T
ACU-IX Director (8SM), Ministry of Health and Ministry of
18.11.2005 and Family Welfare, New Delhi. Commerce.

Presently working as Joint Secretary,
Ministry of Development of North
Eastern Region, New Delhi.

3. Shri V.L. Sharma, (Indian Supply
Service), the then Joint Director
Supply, Ministry of Health and
Family Welfare, New Delhi.

4. RC-6(A)/2005- Shri A.K. Gautam (IRS: 1977), 8.7.2009/Department
ACU(IV) Commission of Income Tax of Revenue.
29.9.2005 (Appeals Behrampur, Orissa).

5. RC-8(8)/2003- Shri Mandeep Singh, IAS 3.3.2009/Government
SIC-IV 26.6.2003 of Punjab and DoP & T.

6. RC-8(S)/2003- ShriJ.S. Kesar, IAS 3.3.2009/Government
SIC-IV 26.6.2003 of Punjab.

7. RC.9/A/2007-LKO Shri R.G. Singh, the then Chief 15/10/2009/Ministry
11/4/2007 Engineer (construction), NER, of Railways.

Gorakhpur.
8. RC.13/A/2006~ Shri Karan Bir Singh Sidhu, IAS, 21/1/2008/DoP & T

CHG 7/4/2006

Punjab.
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1 2 3 4

9. RC.2(A)/2008- Shri Homi Rajvash (IRS:85), 30.10.2009/
ACU-1110.5.2008 Commission of Income Tax, Department of

Kolkata. Revenue.

10. RC-3/A/20-SIU.I Baldev Singh Sandhu, (IRS:81) 13.7.2009/Department

12/4/2005 Commission of Income Tax, of Revenue.
Ahmedabad.

11. RC-7(8)/2006 Shri Rajesh Kumar Srivastava, 31.12.2007/DoP & T.
SCR-Ill 21.9.2006 |AS(UT284)

12. RC-7(8)/2006- Shri Rajesh Kumar Srivastava, 22.1.2008/DoP&T.
SCR-Ill 21.9.2006 |AS(UT284)

13. RC-7(8)/2006- Shri Rajesh Kumar Srivastava, 27.12.2007/DoP &T.
SCB-114.9.2006 |AS(UT184)

14. RC-6(S)/2006/ Shri Rajesh Kumar Srivastava, 20.12.2007/DoPAT.
SCB-II/ND IAS(UT:84)
13.7.2006

15. RC-11(8)/2006/ Shri Rajesh Kumar Srivastava, 4.1.2008/DoP &T.
SCB-l11 14.9.2006 |AS(UT!84)

16. RC-12(S)/2006/ Shri Rajesh Kumar Srivastava, 18.12.2007/DoP & T.
SCB-1114.9.2006 |AS(UT:84)

17. RC-13(S)/2006/ Shri Rajesh Kumar Srivastava, 20.12.2007/DoP & T.
SCB-I11 14.6.2006 |AS(UT:84)

18. RO4EES&F Shri Rajesh Kumar Srivastava, 12.8.2008/DoP & T.
Delhi 9.9.2006 IAS(UT:84)

19. RC-7/S/2006-SIU-| Shri Rajesh Kumar Srivastava, 26.3.2008/DoP & T.
7/8/2006 IAS(AGMUT :84)

20. RCHS259H Shri Rajesh Kumar Srivastava, 27.3.2008/DoP &T.
26/10/2006 IAS(AGMUT :84)

21. RC-16/S/2006- Shri Rajesh Kumar Srivastava, 31/10/2008/DoP & T.
SIU-126/10/2005 IAS (AGMUT:84)

22. RC-7/A/06-SCU-V  Shri Rajesh Kumar Srivastava, 31/1/2009/DoP &T.
26/9/2009 IAS (AGMUT:84)

23. RC-7/A/2006- Shri Rajesh Kumar Srivastava, 31/12/2007/DoP & T.
SCU-V 30/9/2006  IAS (AGMUT:84)

24. RC-17/A/2006- Shri Rajesh Kumar Srivastava, 28/4/2008/DoP&T.

SCU-V 4/10/2006

IAS (AGMUT:84)
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25 RC18/A/2006- Shri Rajesh Kumar Srivastava, 22.4.2008/DoP & T.
SCU-V5/10/2006  IAS (AGMUT:84)

Special Delivery Monitoring Unit

824. DR.T.SUBBARAMI REDDY:
SHRI JESUDASU SEELAM:

Will the PRIME MINISTER be pleased to state:

(a)  whether Prime Minister has kicked off a Special Delivery Monitoring Unit to ensure
time-bound implementation of Government’s programme;

(b) if so, whether this Unit has received its first update on schemes and agenda
identified for monitoring by September 15, 2009;

(c) ifso, whether implementing Ministries were asked to file quarterly reports;

(d)  whether this monitoring unit will keep tabs on 18 key programmes across Ministries
ranging from social sector and infrastructure to security; and

(e) if so, the latest position and the steps that have been taken to implement those
schemes which have not so far been fully implemented ?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) to (c) Yes, Sir. Delivery Monitoring Unit (DMU) has been set up in the Prime Minister’s
Office to review a select number of flagship programmes/initiatives/iconic projects. The first set
of DMU reports in respect of the following 12 out of a total of 18 identified programmes/
initiatives/projects have been furnished by the respective Ministries and placed on their websites
in October, 2009:—

() National Rural Employment Guarantee Act

(2)  National Rural Health Mission

(3)  Sarva Siksha Abhiyan

(4)  Jawanharlal Nehru National Urban Renewal Mission
(5)  Multi-sectorial District Plans for Minority Concentration Districts
(6)  Reconstruction Plan for Jammu and Kashmir

(7)  Infrastructure Development in the North East Region
(8)  Development of Land Ports

(%)  Assam Gas Cracker Project

(10)  Bharat Nirman

(11)  Delhi Mumbai Industrial Corridor

(12)  National Mission of Female Literacy
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The nodal Ministries for these 12 programmes/initiatives/projects have been requested to
publish DMU reports on the website on a quarterly basis; while reporting in respect of the
remaining six programmes/initiatives/projects will be commenced once the contours of these
are concretized.

(d) and (e) The function of the DMU is to act as a mechanism for oversight to improve
monitoring, delivery of output and transparency for ensuring effective delivery of select
programmes. However, the primary responsibility for implementation, appropriate monitoring
and follow up action remains that of the Ministry/States concerned. Accordingly, the latest
position on identified programmes and the steps taken for the implementation would be available
with the Ministries concerned.

Population under poverty

825. SHRIN.K. SINGH:
SHRI MAHENDRA MOHAN::

Will the PRIME MINISTER be pleased to state:

(a)  whether Government had information of exact percentage of population under
poverty at present;

(b) ifso, the facts and details thereof;

(c)  whether the various committee’s constituted by Government has submitted their
various figures on population under poverty; and

(d) if so, the facts thereof and further steps taken by Government to bring population
under poverty above the poverty line?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) and (b) The Planning Commission estimates the number and proportion of persons living
below the poverty line at the National and State level from a large sample survey on household
consumer expenditure carried out by the National Sample Survey Organization (NSSO) at an
interval of approximately five years. The latest poverty estimates have been released for the
2004-05, according to which, 30.17 crore persons /.e. 27.5 per cent of the total population were
living below the poverty line. The national Poverty line at 2004-05 prices is Rs. 356.60 per capita
per month in the rural areas and Rs. 538.60 per capita per month in urban areas.

(c)  The Planning Commission is the only Nodal agency in the Government of India which
estimates the poverty in the country. The methodology for estimation of poverty is reviewed from
time to time. Planning Commission has constituted an Expert Group under the Chairmanship of
Prof. Suresh D. Tendulkar to look at the methodology related issues including alternative
conceptualization of poverty and to recommend any changes in the existing procedures of
official estimates of poverty.

(d) The poverty alleviation has been one of the guiding principles of Planned
Development. Besides aiming at accelerated economic growth rate, the government has also
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followed the strategy of direct intervention. A number of anti-poverty programmes are being
implemented. Some of the major schemes and programmes in this regard are: National Rural
Employment Guarantee Act (NREGA) of the Ministry of Rural Development, which guarantees at
least 100 days of wage employment in a financial year to every rural household, Swarnjayanti
Gram Swarojgar Yojana (SGSY) provides self employment to the rural poor who are organized
into Self Help Groups (SGHs) and are provided income generating assets through a mix of bank
credit and subsidy. Under Indira Awas Yojana (IAY) the shelterless rural BPL households are
provided financial assistance for construction of houses. National Social Assurance programme
(NSAP) provides social security in the form of IGNOAPS (Indira Gandhi National Old Age
Pension Scheme), pension scheme for widows and disabled etc., Aam Admi Bima Yojana and a
Health Insurance Scheme for the unorganized sector workers are the other measures taken by
the government to alleviate poverty. Similarly the Ministry of Housing and Urban Poverty
Alleviation is implementing Swarna Jayanti Shahri Rozgar Yojana (SJSRY) which aims to
encourage urban self-employment through subsidy and loan with a component of skill
development training, Rajiv Awas Yojana aims to make the country slum-free. The Ministry of
Consumer Affairs Food and Public Distribution is implementing Targeted Public Distribution
System (TPDS), which provides foodgrains at subsidized rates to the poor, the Antodaya Anna
Yojana (AAY) provides foodgrains to the poorest of the poor families at a highly subsidized
rates.

Method adopted for poverty assessment
1826. SHRI LALIT KISHORE CHATURVEDI: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that many of the State Governments have disagreed to the

method adopted by the Centre to assess the level of poverty;

(b)  whether the Planning Commission has itself set the parameters to assess the level of

poverty;
(c)  whether the existing parameters have become outdated;

(d)  whether State Governments would be taken into confidence while setting new

parameters; and

(e)  whether the global scenario would also be kept into consideration while setting these

new parameters ?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V.
NARAYANASAMY): (a) and (b) The Planning Commission has been estimating the
level of poverty in the country using the methodology suggested by the Expert Group
on Estimation of Proportion and Number of Poor, since 1997. On an average, consumer
expenditure of Rs. 49.9 per capita per month is associated with a calorie intake of
2400 per day in rural areas and Rs. 56.64 per capita per month with a calorie intake

tOriginal notice of the question was received in Hindi.
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of 2100 per day in urban areas at 1973-74 prices. The poverty line has been updated for the
subsequent years using the Consumer Price Index for Agricultural Labourers (CPIAL) for rural
areas and Consumer Price Index for Urban Poverty line. The latest poverty estimates using the
above methodology have been released for the year 2004-05. The State Governments have not
disagreed with the methodology of estimation of poverty as such, however, some State
Governments have been requesting to allow them to have more number of households in the
BPL list.

(c) to (e) The methodology for estimation of poverty is reviewed from time to time.
Planning Commission has constituted an Expert Group under the Chairmanship of Prof. Suresh
D. Tendulkar to look at the methodology related issues including alternative conceptualization of
poverty and to recommend any changes in the existing procedures of official estimates of
poverty.

Saxena Committee Report

1827. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI SHIVANAND TIWARI:

Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that Saxena Committee appointed by the Ministers of Rural
Development has suggested that a comprehensive reform is necessary in the procedure
adopted by the Planning Commission for assessing the number of the poor in the country;

(b) ifso, the details thereof;

(c) whether it is also a fact that there is always a difference found between the
assessment made by the Planning Commission and the assessment of the survey conducted by
the Ministry of Rural Development; and

(d)  if so, the details of this difference?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) and (b) Ministry of Rural Development appointed an Expert Group (headed by Dr. N.C.
Saxena) to advise the Ministry on the methodology for conducting the BPL Census for the
Eleventh Five Year Plan in order to identify the BPL households living in the rural areas who could
be assisted under its various poverty alleviation programmes. The matter of fixing percentage
and number of people below poverty line is beyond the terms of reference of this Expert Group,
which is handled by a separate Expert Group (headed by Prof. Suresh D. Tendulkar)
constituted by Planning Commission. The Expert Group (headed by Dr. N.C. Saxena) have,
however, expressed their views in Para 2.3 of the Report that the percentage of people entitled
to BPL status should be drastically revised upwards to at least 50%.

(c) and (d) Estimation of poverty is done by the Planning Commission at the national and
state level from the large sample survey on household consumer expenditure conducted by the

tOriginal notice of the question was received in Hindi.
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National Sample Survey Organization (NSSO) at an interval of approximately five years. The
number of person living below the poverty line at the national level and state level is thus
determined by the Planning Commission. The identification of the poor is, however, done by the
Ministry of Rural Development through door-to-door survey with hundred per cent coverage.
While the estimation of poverty helps in assessing the magnitude of poverty, identification of the
specific households living Below Poverty Line is necessary for targeting them under various
poverty alleviation programmes. The guidelines issued by the Ministry of Rural Development for
conducting the BPL Census 2002 stipulated that the States/UTs may identify the number of BPL
households in the rural areas which should be equal to the poverty estimates of 1999-2000 or
the adjusted share worked out by the Planning Commission, whichever is higher. In addition
to above, another 10% flexibility was given to the States and UTs to account for the transient
poor.

Prime Minister Reconstruction Package

1828. SHRI BALAVANT ALIAS BAL APTE:
SHRI PRABHAT JHA:

Will the PRIME MINISTER be pleased to state:

(a)  whether Government of Jammu Kashmir has been a failure in utilizing Prime Minister
Reconstruction Package worth Rs. 24000 crores;

(b) if so, the details thereof;

(c)  reaction of Government to this indifference of the Jammu and Kashmir Government;
and

(d)  whether Government is contemplating a new scheme for implementation of such
schemes in Jammu and Kashmir?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) No, Sir.

(b) to (d) Does not arise.
Financial assistance for infrastructure projects
829. SHRI'Y.P. TRIVEDI: Will the PRIME MINISTER be pleased to state:

(a)  whether the State Government of Maharashtra has requested for financial assistance
for infrastructure projects;

(b) if s0, the details thereof and the assistance released, so far, and;
(c)  ifnot, by when such assistance would be released?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) There is no request from Government of Maharashtra for financial assistance for
infrastructure projects in the State

tOriginal notice of the question was received in Hindi.
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(b) and (c) Does not arise.
Funds demanded by Uttar Pradesh
1830. SHRI GANGA CHARAN: Will the PRIME MINISTER be pleased to state:
(a)  whether Government is working with Uttar Pradesh with a feeling of retaliation;

(b) if not, the reasons for not providing funds demanded by Uttar Pradesh for its
developmental projects; and

(c) the amount demanded so far by Government of Uttar Pradesh for developmental
schemes alongwith the project-wise amount given by Government, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) No, Sir.

(b) and (c) The size of Annual Plan 2009-10 of the Uttar Pradesh was approved at Rs.
39,000 crore as proposed by the State Government. This plan size is 11.42% higher than the
approved outlay of Annual Plan 2008-09 of Rs. 35.000 crore. The Sector wise break up of outlay
for Annual Plan 2009-10 of Uttar Pradesh is as under:—

Sl. Heads of Development Annual Plan 2009-10
No.
1. Agriculture and Allied Activities 2671.72
2. Rural Development 2591.33
3. Special Area Programmes 1007.93
4. Irrigation and Flood Control 3214.57
5. Energy 5628.91
6. Industry and Minerals 3414.29
7. Transport 4435.33
8. Science and Technology 28.39
9. General Economic Services 840.46
10.  Social Services 14930.05
1. General Services 237.02
GRAND TOTAL 39000.00

Centrally sponsored schemes

831.  SHRIMOHD. ALI KHAN: Will the PRIME MINISTER be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether it is a fact that only 60 per cent of money in centrally sponsored schemes
reached the target groups;

(b) if so0, the details thereof and the reasons therefor;

(c) whether it is a fact that there is no proper monitoring agency for the works either in
the Central or the State Governments; and

(d) ifso, the comments of Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI V. NARAYANASAMY):
(a) to (d) No, Sir. State-wise release of funds under the Centrally Sponsored Schemes (CSS),
as well as monitoring of their utilization by each State, is undertaken by the respective Central
Government Ministry/Departments implementing the CSS. The modalities for implementation of
such schemes are clearly outlined by the Ministries/Departments of the Central Government in
the guidelines of each Scheme. The Administrative Ministry/Department concerned of Central
Government and the State Governments have to ensure proper use of funds given to States. The
States also provide Utilization Certificates from time to time and other reports, as may be
prescribed based on which further release of funds is made. The Comptroller and Auditor
General has the constitutional responsibility to audit the utilization of funds and report any
misuse/diversion to the Parliament/State Legislatures.

Academic institutions in Uttarakhand

832. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of SCIENCE AND TECHNOLOGY

be pleased to state:

(a) how many academic institutions in Uttarakhand have been supported through the
programmes of Fund for Improvement of Science and Technology Infrastructure, during 2007-08
and 2008-09, so far; and

(b)  the amount released to these institutions during the above period?

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY
(SHRI PRITHVIRAJ CHAVAN): (a) Two academic institutions (Indian Institute of Technology,
Roorkee and Kumaun University, Nainital) during 2007-08 and three academic Institutions
(Indian Institute of Technology, Roorkee; H.N.B. Garhwal University, Srinagar (Garhwal); and
Shri Guru Ram Rai PG College, Dehradun) during 2008-09 were supported in Uttarakhand
through the programmes of Fund for Improvement of Science and Technology Infrastructure.

(b)  Anamount of Rs. 723.6 Lakhs and Rs. 481.1 Lakhs were supported during 2007-08
and in 2008-09 respectively, to the above institutions.

Removal of sand from river in Tamil Nadu
833. DR. K. MALAISAMY : Will the Minister of EARTH SCIENCES be pleased to state:

(a)  whether Government is aware of the indiscriminate removal of sand in abundance
from rivers in Tamil Nadu with the consent and connivance of authorities by the ruling party men
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and earning lot of ill-gotten money besides leading to hampering the sub-soil water table and
permanent damage to underground water potential; and

(b) if so, the measures that are taken to protect the natural resource and the interest of
public?

THE MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCE (SHRI PRITHVIRAJ
CHAVAN): (a) and (b) No, Sir. Indiscriminate removal of sand from rivers is not being done in
Tamil Nadu. The Government of Tamil Nadu is providing sand to the people for the purpose of
construction activities through a single point department that is Public Works Department
(PWD), with effect form 02.10.2003 to control indiscriminate sand quarrying by private agencies.
The sand quarrying operations are done by the PWD, with the prior approval of the District
Collectors after considering all the related issues to protect natural resources and to protect the
interest of public. Sand quarrying is done from rivers at very shallow depths (less than 1m)
without affecting the river flow and regime and ensuring environmental protection carefully. In
effect, sand movement through littoral drift is only quarried and subsoil water table and the
ground water potential are in no way affected.

Implementation of Senior Citizen Act, 2007

834. SHRI GIREESH KUMAR SANGHI: Wil the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) the latest status of implementation of the Maintenance and Welfare of Parents and
Senior Citizen Act, 2007;

(b)  whether the Act has been implemented by all the States/UTs; and
(c)  ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) to (¢) The Act has so far been brought into force by 21 states and
all the 7 UTs. A statement giving details of steps taken by the states for its effective
implementation is enclosed.

Statement

Steps taken by States for Implementation of the Maintenance and
Welfare of Parents and Senior Citizens Act-2007

Sl. Name of State/ Date of Appointed Date of Date of Date of Date of
No. uT Notification date of  Notification Notification  Notification Notification
of Act enforcement  of Rules of of of
of actin Maintenance Maintenance Appellate
State/UT Officer Tribunal  Tribunal
1 2 3 4 5 6 7 8

1. Andhra Pradesh 22.04.08 28.04.08
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2 3 4 5 6 7 8

2. Arunachal Pradesh 08.08.08 06.08.08
3. Assam 04.10.08 04.10.08 02.08.08
4. Bihar Not yet notified
5. Chhattisgarh 26.09.08 26.09.08 24.01.09  24.01.09  24.01.09
6. Goa 23.09.08 01.10.08
7. Gujarat 07.10.08 07.10.08  19.05.09 19.05.09 19.05.09 19.05.09
8. Haryana 22.10.08 22.10.08  19.06.09
9. Himachal Pradesh The State has its own Act
10. Jammu and The Act does not extend to the State of Jammu and Kashmir

Kashmir
1. Jharkhand 12.04.08 01.04.08 14.02.09 14.02.09 14.02.09
12. Karnataka 27.03.08 01.04.08 19.02.09  19.02.09
13. Kerala 24.09.08  24.09.08 28.08.09 17.08.09 17.08.09  17.08.09
14. Madhya Pradesh  23.08.08 23.08.08 02.07.09 02.07.09 02.07.09 02.07.09
15. Maharashtra 27.02.09 01.03.09
16. Manipur Not yet notified
17. Meghalaya Not yet notified
18. Mizoram 29.12.08 01.01.09
19. Nagaland 22.04.08  22.04.08
20. Orissa 20.09.08 01.10.08  24.09.09  01.10.09 01.10.09
21. Punjab 15.07.08  15.07.08 27.08.08 27.08.08 27.08.08
22. Rajasthan 31.07.08 01.08.08 19.09.08  19.09.08  19.09.08
23. Sikkim Not yet notified
24. Tamil Nadu 29.09.08 29.09.08
25. Tripura 14.08.08 15.08.08 22.08.08 15.12.08 15.08.08  15.08.08
26. Uttar Pradesh Not yet notified
27. Uttarakhand 11.11.08 01.11.08
28. West Bengal 05.12.08 05.12.08  12.01.09  20.01.09  20.01.09  20.01.09
29. Andaman and 21.05.08 21.05.08

Nicobar Islands
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1 2 3 4 5 6 7 8

30. Chandigarh 21.10.08 22.10.08 22.12.08  22.12.08

31. Dadraand Nagar 17.09.08 17.09.08
Haveli

32. Daman and Diu 17.09.08 17.09.08

33. Delhi 08.09.08 01.09.08  30.06.09 01.10.09  01.10.09
34. Lakshadweep 25.10.08 22.09.08
35. Puducherry 31.10.08 01.11.08

Misuse of law for protection of SCs and STs

1t835. DR. PRABHA THAKUR: Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT
be pleased to state:

(a) whether some cases of misuse of law related to punishment on use of abusive
language against the people of SC and ST community by some people for their self-interest or
with malafide intention have come to the notice of Government;

(b)  whether Government will consider to make this law more practical and justified so

that nobody could misuse such laws made with an intention to provide social justice;
(c) ifso, the details thereof; and
(d) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) Incidence of false cases under the Scheduled Castes and the
Scheduled Tribes (Prevention of Atrocities) Act, 1989 was indicated by some agencies.

(b) to (c) The objective of the said Act is to prevent the commission of offences of
atrocities against members of the Scheduled Castes and the Scheduled Tribes. However, for
dealing with specific false cases, relevant Sections of the IPC can be invoked by the concerned

agencies.
Survey on population of backward classes

t836. SHRI SHIVANAND TIWARI:
SHRI RAJ MOHINDER SINGH MAJITHA:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether it is a fact that as per a recent Government’s survey, the population of

backward classes in the country has been estimated 38.5 per cent at national level;

tOriginal notice of the question was received in Hindi.
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(b) ifso, the details thereof;

(c)  whether this population is lesser than the population estimated by the Mandal
Commission; and

(d) if so, the reasons for decrease in the population?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) No, Sir.

(b) to (d) Does not arise.

District Disability Rehabilitation Centres in Andhra Pradesh

837. SHRIM.V. MYSURA REDDY:
SHRI NANDAMURI HARIKRISHNA:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) the number of District Disability Rehabilitation Centres in the State of Andhra
Pradesh (A.P.);

(b)  the details of schemes that are being implemented in Andhra Pradesh under Persons
with Disabilities Act, Deendayal Disabled Rehabilitation Scheme, Assistance for Disabled
Persons for purchase of Aids and Appliances, etc. during the last five years, year-wise and
scheme-wise; and

(c)  the number of beneficiaries of the above schemes in the last five years, year-wise
and scheme-wise?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) There are four District Disability Rehabilitation Centres in the State
of Andhra Pradesh.

(b)  During the last five years, the following Central Schemes of the Ministry for the we if
are of persons with disabilities are being implemented in different States including the States of
Andhra Pradesh :—

(i)  Under the Scheme for implementation of Persons with Disabilites (Equal
Opportunities, Protection of Rights and Full Participation) Act, 1995, funds are
released for providing rehabilitation services, creation of barrier-free environment in
public buildings etc.

(i) Under the Assistance to persons with disabilities for purchase/fitting of Aids and
Appliances Scheme, assistance is provided to the needy disabled persons in
procuring and fitment of aids and appliances for their physical, social and
psychological rehabilitation. During the year 2007-08 and 2008-09, when State
specific notional allocation had been made under the scheme, Rs. 15.29 crores and
Rs. 13.37 crores had been released for the State of Andhra Pradesh.
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(i) Under Deendayal Disabled Rehabilitation Scheme (DDRS), funds for the welfare of
persons with disabilities are provided to the non-governmental organizations for
projects like Special Schools, Vocational Training Centres, Half Way Homes,
Community Based Rehabilitation Centre, Early intervention Centres, Rehabilitation of
Leprosy Cured Persons etc. Under this scheme, in 2004-05, 2005-06, 2006-07,
2007-08 and 2008-09, Rs. 7.00 cores, 15.11 crores, 15.00 crores, 18.08 crores
and Rs. 13.18 crores respectively had been released for the State of Andhra
Pradesh.

(iv)  Under the new scheme of Incentive to the Employers in Private Sector for providing
employment to persons with disabilities, effective from 01.04.2008, the employers
contribution for Employee’s Provident Fund (EPF) and the Employee’s State
Insurance (ESI) for providing employment to the physically challenged persons in
the private sector with a monthly salary upto Rs. 25,000/ - is provided for 3 years, by
the Government.

(c)  During the year 2004-05, 2005-06, 2006-07, 2007-08 and 2008-09, the number of
beneficiaries covered in the State were 21411, 13305, 12303, 34103 and 37484 respectively.

Artificial Limbs Equipment Supply Scheme in
Madhya Pradesh and Chhattisgarh

1838. SHRIMOTILAL VORA:
SHRI SATYAVRAT CHATURVEDI:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) the allocation fixed for the year 2008-09 for Madhya Pradesh and Chhattisgarh under
the Artificial Limbs Equipment Supply Scheme;

(b)  amount of proposal received from respective States against the fixed allocation;
and

(c) the number of voluntary organizations of Madhya Pradesh and Chhattisgarh
alongwith quantum of amount sanctioned to them under this scheme by Government of
India?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) to (c) No Scheme with the nomenclature of Artificial Limbs
Equipment Supply Scheme is being implemented. However, under the Scheme of Assistance to
Disabled Persons for Purchase/fitting of Aids/Appliances (ADIP Scheme), proposals for Rs.
187.88 lakhs were received and Rs. 22.25 lakhs were sanctioned in Madhya Pradesh to three
NGOs. In respect of Chhattisgarh, proposals for Rs. 178.25 lakhs were received and Rs. 16.50
lakhs were sanctioned to three DDRCs.

tOriginal notice of the question was received in Hindi.
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Reservation for SCs, STs and OBCs

839. SHRI T.K. RANGARAJAN: Wil the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a)  whether Government is aware of the recent Supreme Court ruling that the migrated
SCs, STs, and OBCs cannot claim benefits of reservation unless their State of domicile
recognize their status as reserved community;

(b) if so, whether this would result in denial of large sections of reserved communities
the benefits of reservation;

(c) if so, whether the Government contemplate bringing in legislation to recognized the
migrant reserved communities in their state of domicile too; and

(d) ifso, the details thereto and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) to (d) The Supreme Court, in Civil Appeal No. 5092 of 2009
(Subhash Chandra and Anr. Vs. Delhi Subordinate Services Selection Board and Ors.) and
W.P. (C) No. 507 of 2006 (Sarv Rural and Urban Welfare Society Vs. Union of India), has given
their judgment, dated 04.08.2009. The Apex Court has held that in accordance with provisions
of Articles 341 and 342 of the Constitution of India, specification of community as a Scheduled
Caste and a Scheduled Tribe, respectively, is in regard to a State/Union Territory.

As such, for such communities, which are included in the various Constitution (Scheduled
Castes) Orders and Constitution (Scheduled Tribes) Orders, as amended from time to time, in
relation to a specific State/Union Territory, there would be no denial of benefits as admissible to
them in the State/Union Territory of their origin.

Scheme for giving incentive to physically challenged persons

840. SHRI T.T.V. DHINAKARAN: Wil the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a)  whether the scheme for giving incentive for providing employment to physically
challenged persons has not taken off;

(b) if so, the reasons therefor; and
(c)  the action taken to attract the employers?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) and (b) The Scheme of Incentives to the Private Sector for
Employment of Physically Challenged Persons has already been launched, w.e.f. 01.04.2008.
Under this Scheme, the Government of India provides the employer’s contribution for Employees
Provident Fund (EPF) and Employees State Insurance (ESI) for 3 years, for physically
challenged employees employed in the private sector on or after 01.04.2008, with a monthly
salary upto Rs. 25,000/-. Under the scheme 144 persons have been covered by Employees
Provident Fund Organisation and 261 persons have been covered by Employees State Insurance
Corporation till 30.09.2009.
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(c)  The Ministry of Social Justice and Empowerment circulated the Scheme on 26th
February, 2008, to the Ministries/ Departments of Government of India, all States/ UTs,
Chambers of Commerce and Industry and NGOs working in the Disability Sector:—

. Ministry of Labour and Employment issued necessary notification under the EPFO
and ESI Act on 31.3.2008. EPFO and ESIC issued detailed guidelines about the
scheme to their respective offices in May, 2008.

. The Ministry of Social Justice and Empowerment has sanctioned advance amount of
Rs. 1 crore and 50 lakh to EPFO and ESIC, respectively to enable them to pay
employers’ contribution as soon as valid claims are received.

. Advertisements about the scheme have been published in newspapers at regular
intervals.

Ministries of Social Justice and Empowerment and Labour and Employment, the Employees
Provident Fund Organization and the Employees State Insurance Corporation have prominently
publicized the scheme on their websites :—

. All State Governments have been requested to publicise the scheme and to have its
progress monitored regularly.

. Chairmen and Chief Executives of FICCI, Cll, NASSCOM, ASSOCHAM and PHDCCI
have been requested to give wide publicity of the Scheme, and to encourage their
members to avail of the Scheme by appointing persons with disabilities.

. FICCI organized a National Conference on engaging industry in employment of
persons with disabilities on the 17th October, 2008.

. Twenty past recipients of National Award for Best Employers of persons with
disabilities were individually requested in September 2008 to employ more persons
with disabilities and publicize the Scheme.

. State Welfare Secretaries in the annual Conference held were requested to ensure
intensive implementation of the scheme in their respective States/UTs.

. The High Level Monitoring Committee constituted for implementation of the scheme
has held four meetings so far, to, inter-alia, chalk out steps necessary to intensify
implementation of the scheme.

District Level Telephone Advisory Committee

841. SHRI P. RAJEEVE: Will the Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state:

(a)  whether the District Level Telephone Advisory Committee has been reconstituted in
Kerala; and

(b) ifnot, the reasons for the delay?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): (a) Yes, Sir. All the District Level Telephone
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Advisory Committees (TACs) in Kerala have been constituted for a period of two years (from
01.10.2009 to 30.09.2011).

(b)  Does not arise in view of (a) above.
Reservation for OBCs in the respective State Government Services

842. SHRI MATILAL SARKAR: Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT
be pleased to state:

(a) the States where there is no reservation for OBC in the respective State Government
Services;

(b)  the reasons for not having OBC reservation in those States;

(c)  whether the States have sought for any assistance from the Central Government to
overcome the problems blocking the scope of introducing reservation for OBC in the State level
services; and

(d)  the role of the Central Government in respect of the above ?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRID. NAPOLEON): (a) to (d) State Governments have the authority to decide the extent of
reservation for OBCs in respective State Government services. Central Government has no role
to play in this regard.

Grants-in-Aid to NGO’s and VO’s in Andhra Pradesh

843. SHRI SYED AZEEZ PASHA: Wil the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) the total amount of grants-in-aid released to Non-Governmental Organisations
(NGOs) and Voluntary Organisations (VOs) in Andhra Pradesh under various programmes/
schemes for Scheduled Castes, Scheduled Tribes, Other Backward Classes and Physically
challenged persons during the last three years;

(b)  whether any study has since been conducted by the Government to check the
proper utilization of grants by these NGOs/VOs for the schemes meant for SCs/STs/OBCs and
Physically challenged in Andhra Pradesh; and

(c)  ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) The total amount of grants-in-aid released by this Ministry and the
Ministry of Tribal Affairs, to the Non-Governmental Organisations in Andhra Pradesh under
various programmes for Scheduled Castes, Scheduled Tribes, Other Backward Classes and
Physically challenged persons during the last three years is given at Annexure.

(b) and (c¢) No such study has been conducted in Andhra Pradesh. The Ministry monitors
the performance of Non-Governmental Organisations through utilization certificates received
from them and periodical inspections by senior officers of this Ministry.
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Statement
“Grants-in-Aid to NGOs and VVOs in Andhra Pradesh’

Total amount of grants-in-aid released to the Non-Governmental Organisations in Andhra
Pradesh under various programmes for Scheduled Castes, Scheduled Tribes, Other Backward
Classes and Physically challenged person during the last three years (2006-07, 2007-08 and
2008-09).

(Rs. in lakhs)

Schemes implemented by Ministry of Social Justice and Empowerment

Sl. Name of the Schemes Amount

No. released

1. Free Coaching for SCs and OBCs 91.33

2. Assistance of Voluntary Organisation for the welfare of Scheduled 898.00
Castes

3. Assistance to Disabled Persons for purchase/fitting of Aids/Appliances 286.67
(ADIP)

4. Deendayal Disabled Rehabilitation Scheme 4626.00

Schemes implemented by Ministry of Tribal Affairs

Sl. Name of the Schemes Amount

No. released

1. Strengthening Education among ST Girls in Low Literacy Districts 3471.00

2. Grants-in-Aid to Voluntary Organisations working for the Welfare of 61.00
STs

3. Coaching for Scheduled Tribes 62.00

4. Development of Particularly Vulnerable Tribal Groups 2219.00

Educational facilities for SC students

844. SHRI R.C. SINGH: Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be
pleased to state:

(a) the details of SC boys and girls studying in middle, higher secondary, colleges and
universities, State-wise and category-wise;

(b)  whether it is a fact that sufficient hostel facilities for SC boys and girls are not
available in the country studying in middle, higher secondary, colleges and universities;

(c) whetheritis also a fact that the Government of India provides financial assistance of
only 50 per cent and the States have been demanding to change this ratio to 90:10 so as to
construct more and more hostels for SC boys and girls; and
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(d) if not, the steps taken to construct more hostels by Government and increase the

matching grant to 90 per cent?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) A Statement containing the details is enclosed (See below).

(b) to (d) State Governments send proposals for hostels keeping in view the local

requirement of the area. The Government of India provides 100 % financial assistance for

construction of hostels for SC girls and 50% financial assistance for SC boys in all States/Union

Territories under the scheme of Babu Jagjivan Ram Chhatrawas Yojana. Hostels for SC students

are sanctioned as and when proposals are received from State/Union Territories.

Statement

State-wise details of SC Boys and Girls studying in Middle, Higher

Secondary, Colleges and Universities

Sl.  States/UTs Total-Class-VIII-XII Higher Education
No.

Boys Girls Total Boys Girls Total
1 2 3 4 5 6 7 8
1. Andhra Pradesh 389163 378891 768054 134395 67399 201794
2. Arunachal Pradesh 138 82 220 10 3 13
3. Assam 91722 74228 165950 8160 4083 12243
4. Bihar 171448 83162 254610 54593 6079 60672
5. Chhattisgarh 115016 81555 196571 18692 13102 31794
6. Goa 623 598 1221 219 210 429
7. Guijarat 136883 87134 224017 25836 15870 41706
8. Haryana 148112 116894 265006 25181 11804 36985
9. Himachal pradesh 66082 58548 124630 8047 6653 14700
10. Jammu and Kashmir 25654 21357 4701 3931 3232 7163
11. Jharkhand 55707 32621 88328 6471 2968 9439
12. Karnataka 306279 253263 559542 80625 45893 126518
13. Kerala 100285 105285 2056570 16990 21249 38239
14. Madhya Pradesh 439479 268004 707483 119689 89033 208722
15. Maharashtra 524614 423075 Q47689 106152 72753 178905
16. Manipur 2989 2569 5558 603 571 1174
17. Meghalaya 1381 1237 2618 246 237 483
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1 2 3 4 5 6 7 8

18. Mizoram 177 164 341 1 1 2
19. Nagaland 0 0 0 153 116 269
20. Orissa 141457 107795 249252 23782 5329 29111
21. Punjab 185253 156542 341795 30861 18352 49213
22. Rajasthan 311660 145297 456957 48297 16560 64857
23. Sikkim 620 637 1257 217 174 391
24. Tamil Nadu 458594 453963 912557 117364 66130 183494
25. Tripura 19308 15979 35287 2579 1788 4367
26. Uttar Pradesh 949623 264976 1214599 246788 126367 373155
27. Uttarakhand 64480 44679 109159 11873 7502 19375
28. West Bengal 439831 333347 773178 72166 31174 103340
29. Andaman and 0 0 0 44 5 49

Nicobar Islands

30. Chandigarh 2670 2402 5072 2030 1803 3833

31. Dadra and Nagar 205 152 357 0 0 0
Haveli

32. Daman and Diu 315 281 596 20 26 46

33. Delhi 45719 47983 93702 16855 109M 27766

34. Lakshadweep 0 0 0 0 0 0

35. Puducherry 7713 7674 15387 2808 1959 4767
INDIA 5203200 3570374 8773574 1185678 649336 1835014

Evaluation studies on various projects/ schemes for social justice

845. SHRIMATI VIPLOVE THAKUR: Wil the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a)  the number of evaluation studies on various schemes/projects aimed at providing
social justice and empowerment to various sections of the society that have been implemented
by Government during 2008-09 and 2009-10;

(b) to what extent such schemes are being proved effective for the disadvantaged
section; and

(c) ifso, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) and (c) Twelve evaluation studies on various schemes have been
completed during the year 2008-09 and 2009-10. The name of the institution conducted the
studies, schemes evaluated, states covered in the study and the summary of main findings of
these Studies are given in the Statement.
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Statement

Evaluation studlies on various projects/schemes for social justice

SI. Name of Institution Name of the Scheme States where evaluation Summary of main findings
No.  which conducted evaluated done
the Study

1 2 3 4 5

1. Noble Social and Pre-matric Scholarships Andhra Pradesh, The scheme had made much positive impact on
Educational Society, for those engaged in Karnataka, enrolment, retention and drop out rates of children of
Tirupati. unclean occupations. Kerala and Tamil Nadu the target groups.

The attitude of the parents has changed towards

2. Himalayan Region Bihar and Madhya the education of their children due to introduction of
Study and Research Pradesh pre-matric scholarship scheme.

Institute, Delhi Majority of the beneficiary students—were intended to
join higher level of studies.
The drop out rate is low among boys student
beneficiaries than among girl student beneficiaries.

3. Giri Institute of Pre-matric Scholarships Uttar Pradesh and Scholarships given at the pre-matric stage attracted
Development Studies, for OBC students. Uttaranchal the students and improved their enrollment and
Lucknow. retention.

Priority is given to Government schools in allocation

4. Centre for Research, Guijarat, Bihar, Rajasthan grants depending on availability of fund

Planning and Action,
New Delhi.

and Tripura

Parents suggested for enhancement of amount of
scholarship at least once in three years.
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2

4

5

Sri Venkateswara
University, Tirupati.

Sri Venkateswara
University, Tirupati.

Omeo Kumar Das
Institute of Social
Change and
Development,
Guwahati.

Department of Social
Work, Jamia Millia
Islamia, New Delhi.

Hostels for OBC Boys
and Girls

Voluntary Organisations
Working for the Welfare
of Other Backward
Classes

Andhra Pradesh,
Karnataka and
Tamil Nadu

Andhra Pradesh,
Karnataka and
Tamil Nadu

Assam Manipur

Delhi

Delay in obtaining the OBC certificates and non-
submission of income proof by the students are the
major problems being faced in implementing the
scheme.

The boarders of BC hostels are being provided

free boarding and lodging to pursue their education.
The hostels sanctioned for construction have

modern facilities for which a new type of design was
sanctioned in Tamil Nadu.

Financial assistance may be notified well in advance
every year /.e. in the beginning of the financial year so
that the State Government can implement the schemes
as desired by the Government of India.

Students from formal educational system are getting
attracted for skilled development training.

Skill acquisition, employability and better job

options, generating livelihood through self-initiative
were some of the main reasons for taking up skill
development programmes by the beneficiaries.

A good number of students and house wives got
themselves absorbed in tailoring and embroidery

related jobs.
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9.

Midstream Marketing
Research Pvt. Ltd.,
New Delhi.

Department of
Criminology
University of Madras
Chennai

Integrated Programme
for Older Persons

Scheme for Prevention
of Alcoholism and
Subsistence (Drugs)
Abuse

Madhya Pradesh,
Uttar Pradesh, Haryana

Tamil Nadu,
Andhra Pradesh,
Karnataka, Kerala

There were positive impacts from the skill development
trainees.

The rate of stipend is big attraction which is given most
of times annually.

The main criteria for selection of inmates (/.e. aged) is
based on social isolation and poor economic status of

aged persons.

On an average, 25 aged persons are enrolled in the old
age homes and 50 aged persons are enrolled in the day
care centers as per norms of the Scheme.

Main reasons for joining old age homes are poverty,
carelessness of children, abandoned by the family
members.

Most of the inmates in the old age homes and day care
centers have expressed satisfaction over the services
provided.

The beneficiaries have received consultancy and
medicines from the mobile medicare units.

Majority of the de-addiction centers were located in
rental buildings.

Majority of the centers have adequate facility to treat
alcohol and opium addicted patients.
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2

4

5

1.

The Organisation for
Applied Socio-
Economic Systems
(OASES),

New Delhi.

Omeo Kumar Das
Institute of Social
Change and
Development,
Guwahati.

Deen Dayal Upadhyay
Disabled Rehabilitation
Scheme

Madhya Pradesh,
Maharashtra, Gujarat,
Goa

North Eastern States

Majority of the drug addicts came into contact with
addiction through friends in a group.

Most of the addicts face problems like stress, anxiety,
poor appetite, mal nutrition, impaired memory, poor
concentration, financial hardships, etc.

Skill acquisition, job opportunities, livelihood and
security were some of the reasons for enrolling in

various programmes for rehabilitation.

Most of the parents of MR/CP found special skill set up
under DDRS very helpful for their children in need of
special education.

Most of the trainees in north-eastern India found it
difficult to start their own self-employment as there were
hardly any market linkages for the types of vocational
skills developed.

The Scheme has been valuable to bring ultimate
disabled stake holders in touch with main stream to
enhance their confidence.
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Survey on Untouchability by National Law School, Bangaluru

846. DR. JANARDHAN WAGHMARE: Wil the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a)  whether Government is aware of the harsh reality that untouchability still persists in
villages and it seems to be rampant in Andhra Pradesh, Karnataka, Madhya Pradesh, Rajasthan

and West Bengal as per a survey conducted by the National Law School, Bangaluru;

(b)  whether it is a fact that Dalits are not allowed to enter temples and fetch water from

the public water wells and tanks; and

(c) if so, the steps that are being taken to attain zero-untouchability situation in the

country?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) to (c) The National Law School, in their sample study report, 2008,
on ‘Evaluation of the Protection of Civil Rights Acts, 1955 and its impact on the eradication of
untouchability; conducted in the States of Andhra Pradesh, Karnataka, Madhya Pradesh,
Rajasthan and West Bengal, had studied various facets of untouchability.

Article 17 of the Constitution of India has abolished practice of untouchability; its practice in
any from is forbidden and is an offence punishable in accordance with law. An Act of Parliament,
namely, the Protection of Civil Rights Act, 1955, prescribes punishment for the enforcement of

any disability arising from preaching and practice of untouchability.

The said Act is implemented by the concerned State Governments and Union Territory
Administrations. With a view to ensure effective implementation of provisions of the Act central
assistance is provided to States/Union Territories, which includes strengthening of the
enforcement machinery, incentive for inter caste marriages and awareness generation. They are
requested to implement provisions of the Act in letter and spirit. Reviews meetings are also held

with State Governments from time to time.
Thorium Oxide from Monazite

847. SHRISHYAMAL CHAKRABORTY:
SHRI MOINUL HASSAN

Will the PRIME MINISTER be pleased to state:
(a)  the percentage of Thorium Oxide that can be obtained from Monazite; and

(b)  the time schedule for generating nuclear power from the Thorium Oxide (ThO5)?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI PRITHVIRAJ
CHAVAN): (a) Monazite available in India contains about 9% Thorium Oxide.
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(b)  While in technological terms we are ready with the design of Advanced Heavy Water
Reactor which would produce around two third of its energy from Thorium, large scale
deployment of Thorium for power generation will be mainly in the third stage. This can start once
large generation capacity based on fast reactors has been set up in the second stage of our

nuclear power programme.
Contracts signed by ISRO
848. SHRI R.C. SINGH: Will the PRIME MINISTER be pleased to state:

(a) the details of contracts that ISRO signed during the last five years, including the
recent contract with Aerion Space;

(b)  whether it is a fact that in 2010 ISRO is going to launch satellites of France, Algeria,
Germany, Canada, Indonesia, etc.;

(c) ifso, the details thereof;

(d)  what would be the income that ISRO is going to generate through the above
agreements and in what manner it is planning to generate revenue through such commercial
dealings?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE, (SHRI PRITHVIRAJ
CHAVAN): (a) The details of contracts that ISRO signed during the last five years, including the
recent contract with Ariane Space:—

Date of Contract Agencies Purpose Status
22nd August, 2007 Arianespace Launch of INSAT- Launch Scheduled
4G for 2010

The details of contracts signed by ISRO through its commercial arm ANTRIX, for launch of
foreign satellites are furnished in the given Statement (See below).

(b)  Yes,Sir.

(c) In 2010, ISRO is going to launch the following satellites of foreign, countries with
Piggyback along with our satellites using Polar Satellite Launch Vehicle:—

(i)  ALSAT from Algeria weighing about 150 Kgs.
(i)  NLS.-6 Nano satellite from Canada weighing about 25 Kgs.
(i) AISAT from German Space Agency, Germany weighing about 10 Kgs.

(iv) X-Sat from Nanyang Technological University of Singapore weighing about
110 Kgs

(v) PORTIERES Nano satellite from Japan weighing about 10 Kgs.

(d)  The income that ISRO is going to generate through the above agreements made by
its commercial arm, Antrix Corporation Limited is about 6 MILLION US Dollars. In future, it is
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planned to generate revenues through such commercial dealings including dedicated launches

that can be spared from PSLV or GSLV after meeting the national needs.

Statement

Satellites of other space agencies launched by ISRO/ANTRIX, India on PSLV

Date of Contract Agency with Country of Name of the Status
Signed which contract Satellite Satellite
Signed ownership
1 2 3 4 5
January, 2004 Cosmos Italy AGILE Successfully
International Launched
Satellitenstart
GmbH
September, 2004 Aerospace Indonesia LAPAN-TUBSAT Successfully
Electric Tech Launched
August, 2005 Israel Aircraft ISRAEL TECSAR Successfully
Industry Launched
February, 2006 Argentina Argentina PEHUENSAT-1 Successfully
association for Launched
space Tech
August, 2006 University of Canada NLS-4 (Cluster Successfully
Toronto of 6 Nano Launched
Satellites)
August, 2007 ISIS Innovative Netherland CUBSATS Successfully
(Cluster of Launched
4 Satellites)
September, 2007 University of Canada NLS-5 Successfully
Toronto Launched
September, 2007 COSMOS Germany Rubin-8 Successfully
International Launched
April, 2008 CARLO- ITALY IMSAT To be launched
GAUAZZI
Space (IMSAT)
September, 2008  Algerian Space Algeria Alsat-2A To be launched
Agency
October, 2008 OHB System Germany Rubin-9.1 Successfully
AG Launched
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1 2 3 4 5
December, 2008 Kalnin Space Germany Rubin-9.2 Successfully
System Launched
Engineering
December, 2008 University of Canada NLS-6 To be launched
Toronto
March, 2009 Osaka Institute Japan PROITERES To be launched
of Technology
Japan
April, 2009 Cosmos Germany EnMAP Satellite To be launched
International
Satellitenstart
GmbH
May, 2009 MDA Canada Sapphire To be launched
June, 2009 University of Canada NLS-7 To be launched
Toronto
August, 2009 National Inst. Indonesia LAPAN-A2 and To be launched
of Aeronautics Lapan Orari
and Space —
Lapan

Satellite launched by ISRO

849. SHRI RAJKUMAR DHOQOT : Will the PRIME MINISTER be pleased to state:

(a)  whether it is a fact that ISRO launched seven satellites, one Indian and six of foreign

countries on 23rd September, 2009;
(b) if so, the details thereof;

(c) the number of Indian satellites that are in the orbit and capable of transmitting
movement of even tiny creatures on earth and underneath across borders; and

(d) ifso, whether their services are available to security and intelligence agencies?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE, (SHRI PRITHVIRAJ
CHAVAN): (a) and (b) Yes, Sir. India has successfully launched the Oceansat-2 satellite
and six other small satellites of foreign countries by its PSLV-C14 flight on 23rd September,
2009.

(c) Generally the resolutions of the imaging cameras onboard the remote sensing
satellites are not designed to detect tiny creatures on and underneath earth. As of now, the fine
resolution of the Indian remote sensing satellites is 0.8 meters, which is at par with that of
advanced remote sensing satellites of other nations.

138



(d)  Services of Indian remote sensing satellites are enabled for all user agencies in India
depending upon the requirements of their applications.

Tourism spots in Andhra Pradesh

850. SHRIM.V.MYSURA REDDY:
SHRI NANDAMURI HARIKRISHNA:

Will the Minister of TOURISM be pleased to state:

(a) whether it is a fact that 42 projects have been sanctioned since 2004-05 in the State
of Andhra Pradesh;

(b) ifso, the details of the projects;

(c) the amount that has been sanctioned and released, project-wise and the progress
of these projects;

(d)  whether the Ministry has identified alternative tourism spots in the State of Andhra
Pradesh;

(e) ifso, the details thereof; and

(f) the steps Ministry is taking to promote the alternative tourism spots as tourist
destinations?

THE MINISTER OF TOURISM (KUMARI SELJA): (a) to (f) Development and promotion of
tourism is primarily undertaken by the State Governments/Union Territory Administrations
themselves. However, Ministry of Tourism provides Central Financial Assistance for tourism
projects, identified in consultation and interaction with them, subject to availability of funds and
inter-se-priority under various schemes of the Ministry.

A list of projects sanctioned to the Government of Andhra Pradesh from the, year 2004-05
till 2009-10 is given in the Statement (See below).

Execution and maintenance of projects sanctioned by the Ministry of Tourism, is the
responsibility of the concerned State Government/Union Territory Administration. However, the
Ministry of Tourism monitors physical and financial progress of the sanctioned projects through
site visits and review meetings from time to time.

Statement

List of projects sanctioned for the development of tourism in Andhra Pradesh
from 2004-05 to 2009-10 (7l 31.10.2009)

(Rs. in lakh)
Sl. Name of the Project Amount
No. Sanctioned
1 2 3
2004-05
1. Development of Bhadrachalam as Tourist Destination, Khammam 434.50
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2

20.

21.

22.

Celebration of Kuchipudi Festival3.92
Celebration of Lumbini Festival 5.00

Introduction of Southern India Tourist Train in Andhra Pradesh,
LRG Project, Feasibility Report 15.00

Sea Cruise between Visakhapatnam Port Blair-Chennai under large
Revenue Generating—Preparation of Feasibility Report

Taramati Baradari Cultural Complex in Andhra Pradesh under LRG
preparation of Feasibility Report

Development of Village Shrikalahasti, District Chittor, Andhra Pradesh
under Rural Tourism

Integrated Development of Kurnool Tourism Circuit

Integrated Development of Tourism Circuit, Hyderabad-Nalgonda-
Khammam

Destination Development of Bhavani Island, Krishna District,
Vijayawada

Setting of Taramati Baradari Cultural Complex

Development of Puttaparthi, Ananthpur District as a Rural Tourism
destination

Development of Chinchinada, East Godavari District as a Rural
Tourism destination

2005-06

Destination Development of Singur Dam, Andhra Pradesh
Destination Development of Night Bazaar, Shilparamam, Hyderabad
Integrated Development of Lower Krishna Valley Buddhist Circuit
Integrated Development of Araku-Vizag Tourism Circuit
Development of Eco-Commerce Portal for IT Scheme

Celebration of Hyderabad Carnival and Kalinga festival

Celebration of Konaseema Festival in East Godavari

2006-07

CFA for development of Laknavaram Lake as Eco Tourism destination
in Warangal District

Integrated development of Beach Circuit

15.00

5.00

69.80

800.00

797.47

500.00

62.50

49.50

50.00

433.96

500.00

800.00

771.86

75.00

20.00

15.00

468.63

571.93
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23.

24
25
26

27
28

29

30

31

32

33

34

35

36

37

38

39

40.

Development of Golconda-Qutub Shahi Tomb-Hakimpet-Shaikpet
Sarai-K.B. Museum-Premavathi Mosque

2007-08
Development of Kolleru Lake in West Godavari District
Development of Horsley Hills in Chittoor District

Destination development of Anantharam village, Mahabubabad
Mandal, Warangal District

Development of Circuit on Rivers Godavari and Krishna

Development of Eco Tourism Centre at Pulicat Lake in B.V., Palem
at Nellore District

Development of Charminar Area of Hyderabad

Development of Puligundu as a Adventure and Destination tourism
in Chittoor District

Tourism Development at Padmakshi Temple, Hanumakonda, Warangal

District

Celebration of Kadaposthavalu (Cultural Festival) 2007 in Kadapa
District

2008-09

Development of Heritage Circuit at Tirupati as a Mega circuit in
Andhra Pradesh

Development of Heritage Tourist Circuit in Kadapa District as a
Mega Circuit in Andhra Pradesh

Development of Integrated Circuit in Chittoor District in Andhra
Pradesh

Development of tourism infrastructure facilities at Kaligiri Sri
Venkateswara Swamy Temple, Kaligiri Hills Village, Puthalapattu
Mandal in Chittoor District as a major destination in Andhra Pradesh

Destination Development of Chilaka Hill Tribal Retreat - Phakal
Eco Tourism Zone and Landscape Park Kummarikunta Narsampet,
Warangal District

Integrated Development of Vizianagaram Srikakulam Tourism Circuit,
Andhra Pradesh

Destination Development of Eco Park at Nellore Tank, Nellore
District, Andhra Pradesh

Establishment of a State Institute of Hotel Management at Tirupati

500.00

447 .61
253.91

64.53

425.95

167.37

994.75

216.68

43.68

15.00

4652.49

3692.89

284.41

137.45

312.22

735.50

165.62

1000.00

141



2009-10

41. Development of Jammulamma Reservoir at Jammiched Cheruvu, 232.00
Mahabubnagar District as tourist destination

42. Development of Village Etikoppaka District Vishakhapatnam 70.00
43. Development of Village Dharmavaram, District Anantapur 70.00
44. Setting up of IITTM Centre at Nellore 1693.85

Proposals of Maharashtra pending with Government
851. SHRI Y.P. TRIVEDI:: Will the Minister of TOURISM be pleased to state:

(a)  the total number of proposals of Maharashtra Government pending with Ministry as
on date; and

(b)  the details of each such proposal indicating the latest status thereof?

THE MINISTER OF TOURISM (KUMARI SELJA): (a) and (b) Development and promotion
of tourism is primarily undertaken by the State Governments/Union Territory Administrations
themselves. However, Ministry of Tourism provides Central Financial Assistance for tourism
projects, identified in consultation and interaction with them. Only one project proposal for
development of Archaeological Theme Lighting at Chhattrapati Shivaji Terminus (VT Station)
Mumbai for Rs. 7.95 crore has been received during 2009-10 from the Government of
Maharashtra.

The project proposals which are, complete in all respects, are appraised as per scheme
guidelines on the basis of inter-se-priority and funds are released, subject to availability under
the respective head.

Ministry of Tourism during the 1st two years /.e. 2007-08 and 2008-09 of the 11th Five Year
Plan have sanctioned projects worth Rs. 63.89 crore for integrated development of tourism in the
State of Maharashtra.

New spots of tourist attraction in the country
852. PROF. SAIF-UD-DIN SOZ: Will the Minister of TOURISM be pleased to state:

(a) whether new spots of tourist attraction in the country are under consideration;
land

(b)  ifso, whether some areas in Kashmir would also be included for development ?

THE MINISTER OF TOURISM (KUMARI SELJA): (a) and (b) Identification and
development of tourist spots are primarily undertaken by the State Governments/Union Territory
Administrations. The Ministry of Tourism provides financial assistance for tourism projects on the
basis of proposals received from them subject to availability of funds and inter-se priority. During
the current financial year 106 tourism projects for Rs. 398.33 crore have been sanctioned in the
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country upto September, 2009. This includes 17 projects for Rs. 34.92 crore in Jammu and
Kashmir.

Mega tourist centres in the country

1t853. SHRI KAPTAN SINGH SOLANKI: Will the Minister of TOURISM be pleased to
state:

(a) whether the Government has decided to open seven mega tourist centres
throughout the country to promote tourism;

(b) if so, the details thereof;

(c)  the names of States selected and the amount allocated so far for the purpose;
(d)  whether such other schemes are also being run; and

(e) ifso, the details thereof?

THE MINISTER OF TOURISM (KUMARI SELJA): (a) to (¢) The Ministry of Tourism has
identified 29 destinations/circuits on the basis of footfalls and future potential in consultation with
the concerned State Governments so far for development through mega projects. The details
are at the given Statement (See below).

(d) and (e) The Ministry provides financial assistance to States/Union Territories for
tourism projects on the basis of proposals received from them subject to availability of funds and
inter-se priority. During the current financial year 106 projects including mega projects have been
sanctioned in various States/Union Territories for Rs. 398.33 crore upto September, 2009.

Statement

Destinations/Circuits Identified for Mega projects so far

Sl State/UT Destination/Circuit Amount
No. Sanctioned
(Rs. in lakhs)

1 2 3 4
1. Andhra Pradesh 1. Tirupati Heritage Circuit 4652.49

2. Kadapa Heritage Tourist Circuit 3692.89

3. Charminar area 994.75
2. Bihar 4. Bodhgaya-Rajgir-Nalanda 1922.42
3. Chhattisgarh 5. Jagdalpur-Tirathgarh-Chitrakote- 1133.82

Barsur-Dantewada-Tirathgarh

4. Delhi 6.  lllumination of Monuments 2375.09

tOriginal notice of the question was received in Hindi.
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1 2 3 4
5. Goa 7. Churches of Goa (Integrated
Development of Infrastructure for
heritage and Hinterland Tourism 4309.91
6. Gujarat 8. Dwarka-Nageshwar-Bet Dwarka 798.90
7. Haryana 9. Panipat-Kurukshetra-Pinjore (Haryana) 3175.25
10. Panchkula-Yamunanagar (Haryana) —
Paonta Sahib (Himachal Pradesh)
8. Himachal Pradesh 11. Eco and Adventure Circuit (Kullu-
Katrain-Manali)
9. Jammu and Kashmir 12. Spiritual Destination of Leh-Ladakh
10. Karnataka 13. Hampi 3283.58
1. Kerala 14. Muzuris Heritage and Culture Circuit
(Trissur and Ernakulam Districts)
12. Madhya Pradesh 15 Spiritual and Wellness Destination of 2401.98
Chitrakoot
13. Maharashtra 16 Vidarbha Heritage Circuit 3738.19
17 Aurangabad
14. Orissa 18  Bhubaneshwar- Puri -Chilka 3022.80
15. Puducherry 19  Puducherry
16. Punjab 20 Amritsar 1585.53
17. Rajasthan 21 Ajmer 1069.68
22 Desert Circuit (Jodhpur-Bikaner-
Jaisalmer)
18. Sikkim 23 Gangtok 2390.70
19. Tamil Nadu 24 Mahabalipuram 1312.69
25 Pilgrimage Circuit (Madurai-
Rameshwaram-Kanyakumari) in
Tamil Nadu
20. Uttarakhand 26 Haridwar-Rishikesh 4452.22
21. Uttar Pradesh 27 Agra-Revitalization of Taj
(Uttar Pradesh) 1525.00
28 Varanasi 2202.30
22. West Bengal 29 Ganga Heritage River Cruise Circuit 2042.35
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Tragedy in Thekkadi in Kerala
854. DR. K. MALAISAMY : Will the Minister of TOURISM be pleased to state:

(a)  whether an unprecedented tragedy occurred and hundreds of tourists lost their lives
in Thekkadi, Kerala State in the recent past; and

(b)  pending enquiry, the studies made and the advance measures conceived and the
consequential action ensured to avert this kind of major mishaps in future in all the tourist
spots?

THE MINISTER OF TOURISM (KUMARI SELJA): (a) The unfortunate boat accident
happened at Thekkadi on 30.09.2009 in which 45 numbers of tourist lost their lives.

(b)  State Government constituted a committee consisting of representatives of various
Departments to conduct an emergency audit of the motorized boats operating in the public
canals and other water bodies in Kerala. Moreover, Government of Kerala have strengthened
security of tourists in all tourism centers.

Travel advisories issued by countries

855. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of TOURISM be pleased to
state:

(a)  whether any country or countries have issued travel advisories to their citizens not to
visit India or any specific part of the country;

(b)  the names of the countries which have issued such advisories in the last three
years;

(c)  whether Government has responded to such advisories;

(d)  whether the issue of such advisories which affects India’s tourism have been taken
up with any Heads of the Governments; and

(e) ifso, the details thereof?

THE MINISTER OF TOURISM (KUMARI SELJA): (a) to (e) Travel advisories have been
issued by various countries from time to time, advising their citizens to avoid travel or to take
precautions while traveling to areas in the country which are temporarily disturbed. The Ministry
of Tourism through its overseas offices and in collaboration with the Ministry of External Affairs
and Indian missions abroad takes up the matter regarding lifting of travel advisories as and when
issued by different countries to avoid any adverse impact on tourism to the country.

Sexual harassment of foreign tourists
1856. SHRI AMIR ALAM KHAN : Will the Minister of TOURISM be pleased to state:

(a)  whether attention of Government has been drawn towards increasing incidents of
sexual harassment of foreign tourists;

tOriginal notice of the question was received in Hindi.
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(b) if so0, the details thereof;

(c)  whether it is a fact that the number of foreign women tourists has steeply decline
after such incidents; and

(d) if so, appropriate steps being taken by Government to attract more foreign tourists
and to tackle with such serious problem?

THE MINISTER OF TOURISM (KUMARI SELJA): (a) and (b) There have been reports in
the media highlighting case of harassment and misbehavior with tourists in India. However,
‘Public Order’ and ‘Police’ are State subjects as per the Seventh Schedule to the Constitution of
India and as such, registration, investigation, detection and prevention of crime is primarily
the responsibility of the State Government including sexual harassment of foreign tourists.
However, in order to ensure safety and security of the tourists, Ministry of Tourism has advised
all the State Governments/Union Territory Administrations to deploy Tourist Police in one form or
the other.

(¢)  The foreign tourist arrivals to India witnessed an increase of 5.6 % in 2008 and
14.3% in the year 2007.

(d)  To increase the number of FTAs Ministry of Tourism through its India Tourism offices
overseas is undertaking a series of promotional activities like advertising, participation in travel
fairs, exhibitions, road shows, India evenings, seminars and workshops, Indian food and cultural
festivals, publication of brochures, inviting media personalities, tour operators and opinion
makers to visit the country under the Hospitality Programme of the Ministry.

Cities covered under JNNURM

857. SHRISHYAMAL CHAKRABORTY:
SHRI MOINUL HASSAN

Will the Minister of URBAN DEVELOPMENT be pleased to state:
(a)  the total number of cities covered under JNNURM, State-wise;

(b)  whether there is a constant demand for other big cities to be included under
JNNURM; and

(c)  ifso, the reaction of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) 65 cities have been covered under Urban Infrastructure and Governance (UIG)
component of Jawaharlal Nehru National Urban Infrastructure Renewal Mission (JNNURM).
Details are given in the Statement (See below). All other cities and towns are covered under
Urban Infrastructure Development Scheme for Small and Medium Towns (UIDSSMT) of
JNNURM.

(b) and (c) Yes, Sir. Request have been received for inclusion of various cities under UIG
of JINNURM. The hundred days agenda of the Ministry refers to concerted effort to include cities
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with population of & lakh and above under Jawaharlal Nehru National Urban Renewal Mission
(UNNURM).

Statement

List of Cities included in JINNURM

Sl. City/Urban Agglomeration Name of the State

No.
1 2 3
(@) Mega Cities
1. Delhi Delhi
2. Greater Mumbai Maharashtra
3. Ahmedabad Guijarat
4. Bangalore Karnataka
5. Chennai Tamil Nadu
6. Kolkata West Bengal
7. Hyderabad Andhra Pradesh
(b) Million Plus Cities
1. Patna Bihar
2. Faridabad Haryana
3. Bhopal Madhya Pradesh
4. Ludhiana Punjab
5. Jaipur Rajasthan
6. Lucknow Uttar Pradesh
7. Madurai Tamil Nadu
8. Nashik Maharashtra
9. Pune Maharashtra
10. Cochin Kerala
. Varanasi Uttar Pradesh
12. Agra Uttar Pradesh
13. Amritsar Punjab
14. Visakhapatnam Andhra Pradesh
15. Vadodara Guijarat
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1 2 3
16. Surat Guijarat
17. Kanpur Uttar Pradesh
18. Nagpur Maharashtra
19. Coimbatore Tamil Nadu
20. Meerut Uttar Pradesh
21. Jabalpur Madhya Pradesh
22. Jamshedpur Jharkhand
23. Asansol West Bengal
24. Allahabad Uttar Pradesh
25. Vijayawada Andhra Pradesh
26. Rajkot Guijarat
27. Dhanbad Jharkhand
28 Indore Madhya Pradesh
(c) Identified cities/UAs with less than one million population
1. Guwahati Assam
2. Itanagar Arunachal Pradesh
3. Jammu Jammu and Kashmir
4. Raipur Chhattisgarh
5. Panaji Goa
6. Shimla Himachal Pradesh
7. Ranchi Jharkhand
8. Thiruvananthapuram Kerala
9. Imphal Manipur
10. Shillong Meghalaya
1. Aizawal Mizoram
12. Kohima Nagaland
13. Bhubaneswar Orissa
4. Gangtok Sikkim
15. Agartala Tripura
16. Dehradun Uttaranchal
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1 2 3

17. Bodh Gaya Bihar

18. Ujjain Madhya Pradesh

19. Puri Orissa

20. Ajmer-Pushkar Rajasthan

21. Nainital Uttaranchal

22. Mysore Karnataka

23. Pondicherry Pondicherry

24. Chandigarh Punjab and Haryana
25. Srinagar Jammu and Kashmir
26. Mathura Uttar Pradesh

27. Hardwar Uttaranchal

28. Nanded Maharashtra

29. Porbunder Guijarat

30. Tirupati Andhra Pradesh

Diversion of road without affecting Khasra No. 8§74

858. SHRIMATI RENUBALA PRADHAN: Will the Minister of URBAN DEVELOPMENT be
pleased to refer to the answer to Unstarred Question 2597, Starred Question 305 and Starred
Question 289 given in the Rajya Sabha on 6 September, 2009, 6 December, 2007 and 23 July,
2009 respectively and state:

(a) whether Government is aware that the actual ownership of Khasra No. 874 in
Dindarpur village has been transferred through Registered Power of Attorney to several other
persons;

(b)  whether in view of the dispute over ownership of Khasra No. 874 Government
proposes to divert the road in a manner that Khasra No. 874 is not affected subsequent to
notification No. F.9(88)/2004/L&B/LA/176 dated 7.4.2006;

(c) ifso, the details thereof; and
(d) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) to (d) The Government of National Capital Territory of Delhi (GNCTD) has informed
that the registration of Power of Attorney is governed by the Registration Act, 1908 which
inter alia, provides that the registration of General Power of Attorney can be done in the office of
Sub-Registrar in whose jurisdiction the property is situated or in the jurisdiction of Sub-Registrar
where in the executors desire to register. The GNCTD has also informed that as per the record of
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the Sub-Registrar on whose local jurisdiction the J-Khasra No. 874 is situated, the General
Power of Attorney in respect of the said Khasra has not been found registered during the period
2005-09.

The GNCTD has further informed that as per the revenue records, Khasra No. 874 is
Shamlat Deh and Shri Raje Ram, son of Shri Nyadar, resident of Dindarpur is the recorded
Cultivator in “Jamabandi year 1990-91”. GNCTD has further informed that no objection in respect
of ownership of land over Khasra No. 874 is recorded in the revenue records and that a total of 2
bigha 7 biswa of this Khasra No. 874 of Village Dindarpur is proposed to be acquired on the 100
m road.

Mass Rapid Transport System for million plus cities

859. SHRI NAND KUMAR SAI: Will the Minister of URBAN DEVELOPMENT be pleased to
state:

(a) whether the Government proposes to support Mass Rapid Transport Systems for all
million plus cities in the country;

(b) if so, the details of the assistance Government proposes to provide under the said
scheme;

(c)  whether Government has received any proposals from various States in this regard;
(d) ifso, the details thereof, State-wise; and

(e) the status of the proposals received by the Union Government during 2009-10, so
far, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) No, Sir.

(b)  Does not arise.
(c) Yes,Sir.

(d) and (e) The State-wise details in respect of Mass Rapid Transport Systems /.e Metro
Rail Projects; and Bus Rapid Transport Projects and their present status are given in the
enclosed Statement-l and Il.

Statement-/

Status of Metro Rail Projects for million plus cities.

Sl. State Name of Project, Action taken by the
No. Length in km, Government/Present Status.
Cost in Rs. crore

1 2 3 4
1. Delhi Delhi MRTS Project have been sanctioned
Phase Il by Government of India and
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2 3 4
Length: 54.675 km work started. Shahdara — Dilshad
Cost: Rs. 8605.36 crore Garden and Vishva Vidyalaya —
(without central taxes) Jahangir Puri sections have been
commissioned on 30.6.2008 and
3.2.2009 respectively. Remaining
portion is targeted for completion by
30.6.2010.
Delhi/Haryana Extension of Delhi Metro The projects have been sanctioned
from Ambedkar Nagar in by Government of India and is
Delhi to Sushantlok targeted for completion by
(Gurgaon) 31.3.2010.
Length: 14.47 km
Cost: Rs. 1589 crore
Delhi/Uttar Extension of Delhi Metro The project have been sanctioned
Pradesh from New Ashok Nagar in by Government of India and is
Delhi to NOIDA Sector-32 commissioned on 12.11.2009.
Length: 7.0 km
Cost: Rs. 827 crore
Delhi High Speed Express Link The project has been sanctioned
from New Delhi Railway by Government of India and is
Station to IGI Airport targeted for completion by
Length:19.2 km 30.10.2010.
Cost: Rs. 3076 crore
Delhi Express link from 1GI The Project has been sanctioned
Airport to Dwarka by Government of India and is
Sector-21 targeted for completion by
Length: 3.50 km 30.9.2010.
Cost: Rs. 793 crore.
Delhi Metro Link from Dwarka The Project has been sanctioned
Sector-9 to Dwarka by Government of India and is
Sector-21 targeted for completion by
Length:2.76 km 30.9.2010.
Cost: Rs. 356.11 crore
Haryana Extension of Delhi Metro The proposal is presently premature

to Faridabad
Length: 13.875 km
Cost: Rs. 2028 crore

for approval by Government of
India. As such no commitment can
be given regarding approval and
implementation of project.
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1 2 3 4
8. Haryana Extension of Delhi Metro No firm proposal has been submited
to Bahadurgarh by Government of Haryana so far.
Length: 11.781 km The proposal is presently premature
Cost: Rs. 1432 crore for sanction by Government of India.
9.  Karnataka Bangalore Metro Rail The Project has been sanctioned by
Project- the Government of India and is now
Length: 42.3 km targeted for completion by 30.9.2012.
Cost: Rs. 8158 crore
10.  West Bengal East-West Metro corridor, The Project has been sanctioned by
Kolkata the Government of India and is
Length:14.67 km is targeted for completion by
Cost: Rs. 4874.58 crore 31.01.2015.
11.  Tamil Nadu Chennai Metro Rail The Project has been sanctioned by
Project the Government of India and is
Length: 46.5 km targeted for completion in 2014-15.
Cost: Rs. 14600 crore.
12.  Maharashtra Versova-Andheri-Ghatkopar The project is being implemented
Line-1, Mumbai by Government of Maharashtra on
Length: 11.07 km Public Private Partnership basis.
Cost: Rs. 2356 crore Ministry of Finance, Government of
India has released Viability Gap
Funding support of Rs. 235.50 crore
for the project as Additional Central
Assistance  (ACA) on  7.10.09.
Project is targeted for completion in
2011-2012.
13. Maharashtra Charcop-Bandra-Mankhurd The project is to be implemented
Line-2, Mumbai on Public Private Partnership mode.
Length: 31.87 km Government of India has approved
Cost: Rs. 7660 crore in principle for giving 20% VGF as
per project cost of Rs. 7660 crore
under the Viabilty Gap Funding
scheme of Ministry of Finance. As per
bids received recently by State
Government, Viability Gap Funding of
Rs. 2298 crore has been asked.
14. Kerala Kochi Metro Rail project Proposal received from Government

Length:25.3 km

of Kerala on 12.09.2005. The final
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3

4

Cost: Rs. 2991.5 crore

Note for Cabinet has been sent to
Cabinet Secretariat for consideration on
5.11.2009.

15.  Andhra Pradesh Hyderabad Metro Rail Proposal received from State Gov-
Project. ernment on 28.06.2005 for taking
Length: 71.16 km up project with Viability Gap
Cost: Rs. 9696 crore Funding support from Government of
India. The concession agreement for
the project was awarded by
Government of Andhra Pradesh in
2008 to a consortium led by
M/s Nav Bharat where no Viability
Gap Funding was envisaged. The
State Government is reported to have
cancelled this concession agreement
and invited fresh bids.
Statement-I/
Status of MRTS Project for States
Sl. State City Total length Total cost Admissible
No (inkm.) (Rs.in Central
crore) Assistance
(ACA)
(Rs.in
crore)
1. Maharashtra Pune 101.77 1051.00 525.50
Pimpri-Chinchwad 42.22 738.16 326.48
2. Madhya Pradesh Indore 11.45 98.45 49.22
Bhopal 21.71 237.76 118.88
3. Gujarat Ahmedabad 88.50 981.35 343.71
Rajkot 29.00 110.00 55.00
Surat 29.90 469.00 234.51
4. Rajasthan Jaipur 39.35 479.59 239.77
5. Andhra Pradesh Vijaywada 15.50 152.64 76.32
Vizag 42.80 452.93 226.47
TOTAL 422.20 4770.88 2195.86

153



Progress of Delhi Metro

860. SHRIMOHAMMED ADEEB:
SHRI SABIR ALI:

Will the Minister of URBAN DEVELOPMENT be pleased to state:
(a)  the details of Metro lines presently operating in Delhi;
(b)  the details of the works in progress; and

(c)  the proposals for the future?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) Delhi Metro Rail Corporation (DMRC) Ltd. has reported the following details of Metro
lines presently operating in Delhi:—

Corridor Length No. of

(km.) Stations
Dilshad Garden-Shahdara-Rithala 25.09 21
Jahangirpuri-Vishwavidyalaya-Central Secretariat 17.36 14
Dwarka Sub-City — Indraprastha — New Ashok Nagar 40.17 35

(b)  The details of the works in progress are as under:—

Corridor Total length No. of Physical
(km.) Stations progress as on
31.10.2009
Central Secretariat — Qutab Minar 12.53 10 71%
Yamuna Bank-Anand Vihar ISBT 6.17 05 92%
Inderlok/Kirtinagar-Mundka 18.46 16 82%
Dwarka Sector-9 to 21 2.76 1 70%
Qutab Minar-Delhi Border 7.42 4 81%
Central Secretariat-Badarpur 20.01 16 58%
New Delhi Railway Station-IGl 22.70 6 68%

Airport-Dwarka Sector-21

(c) DMRC has reported the following proposals for the future. However, these may get
changed during detailed studies by DMRC and consultations with stake holders:—

Corridor Total length
(km.)
1 2
Gazipur-Mayur Vihar Phase 1 Extension-Sarai Kale Khan — 25

Nizammudin Station — Moolchand — AlIMS-Bhikaji Cama
Place — Dhaula Kuan
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1 2

Mukundpur-Adarsh Nagar-Netaji Subhas Place-Shivaji Park 9
Sector 18, NOIDA-Kalkaji-Seikh Sarai-Malviya Nagar-Vasant 23
Kunj-NH8

Ashok Park-Karol Bagh-Pahar Ganj-New Delhi Railway 7
Central Secretariat-Barakhamba Road-Delhi Gate-Kashmere Gate 7
Shiv Vihar-Yamuna Vihar-Seelampur-Yamuna Bank 1"
Jahangirpuri-Badli 3

Detailed project report has not been completed so far for these proposals.

Clearances required for DMRC

861. SHRISABIR ALI:
SHRI MOHAMMED ADEEB:

Will the Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether it is a fact that DMRC has been doing some of the works without obtaining
necessary clearance from other concerned agencies such as NDMC, Heritage Conservation or
Delhi Urban Arts Commission;

(b) if so, the details in this regard; and
(c)  the action being taken in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) to (¢) The information is being collected and will be laid on the table of the Sabha.

Installation of statue of Mahatma Gandhi at India Gate

862. SHRI RAJEEV SHUKLA: Will the Minister of URBAN DEVELOPMENT be pleased to
state:

(a) whether it is a fact that in the year 1994, Union Cabinet had decided to install a
statue of Mahatma Gandhi in India Gate lawns, New Delhi; and

(b) ifso, the steps taken by Government in this regard, so far?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) and (b) The Union Cabinet in its meeting held on 29.07.1992 decided to install a
statue of Mahatma Gandhi at India Gate leaving the exact location to be decided by the Minister
of Urban Development in consultation with others. In the year 1995, a group of Ministers, on the
directions of Union Cabinet, considered the matter and recommended that the statue of
Mahatma Gandhi be installed at the present site of the canopy of India Gate. However, in
response to a Writ Petition, the Delhi High Court passed an interim order on 26.07.1995
restraining the Government from altering/removing/demolishing the canopy at India Gate
Complex. The High Court finally disposed off the matter on 09.03.2005 in terms of its above
interim order.
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Regularization of unauthorized colonies in Delhi

1t863. DR. PRABHA THAKUR: Will the Minister of URBAN DEVELOPMENT be pleased to
state:

(a)  whether thousands of people live in various unauthorized colonies in Delhi;

(b) the details of the unauthorized colonies in Delhi which have been regularized by
Government till date;

(c)  the total number of other such unauthorized colonies for which Government has
formulated plan for regularization; and

(d) if so, the details of plan and the names of colonies alongwith the time schedule of
this regularization for which Government has prepared a plan?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) Yes, Sir.

(b) and (c) Pursuant to the Revised Guidelines 2007 and the Regulations for Regularization
of Unauthorized Colonies in Delhi notified by Delhi Development Authority (DDA) on 24th March,
2008 and 16th June, 2008, no unauthorized colony has been formally regularized. The
Government of National Capital Territory of Delhi (GNCTD) has received 1639 applications for
regularization and has issued 1218 provisional certificates.

(d)  The Revised Guidelines and Regulations contain the general principles, procedure,
steps to be taken, parameters etc. for regularization of Unauthorized Colonies. The time
schedule for regularization of Unauthorized Colonies has been given in para 5 of Notification
dated 24th March, 2008 and Notification dated 16th June, 2008. A time period of two months
has been prescribed for scrutiny of layout plan. For finalizing the boundary of each identified
colony, a time period of three months has been provided from the last date of submission of
layout plan. Layout plan is to be approved by the Competent Authority within one month of
receipt of layout plan after fixation of boundary by GNCTD, The process of regularization, except
change of land use, is to be completed within six months and formal regularization after effecting
change of land use is to be done within nine months of submission of layout plan. A time period
of twelve months has been provided for formal regularization from .the date of issue of
provisional certificate. Lt. Governor, Delhi has been empowered to relax the time limit. The work
relating to regularization would be coordinated, monitored and supervised by the GNCTD. Only
those colonies fulfilling the provisions of Revised Guidelines and Regulations will be eligible for
regularization.

USHA Scheme

1t864. SHRI KAPTAN SINGH SOLANKI: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether it is a fact that Government has implemented a scheme named ‘USHA’ to
assess the activities related to slums housing and building construction;

tOriginal notice of the question was received in Hindi.
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(b) ifso, comprehensive details of the scheme;

(c)  whether any programme has been started by Government for development of slums
under the said scheme; and

(d) if so, the State-wise details thereof and the details of amount allocated for the
purpose ?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI SELJA):
(a) to (d) Yes, Sir. The Central Sector scheme ‘Urban Statistics for HR (Human Resources)
and Assessments’ (USHA) is under implementation by National Building Organisation (NBO)
under the aegis of Ministry of Housing and Urban Poverty Alleviation. The scheme aims at the
development and maintenance of national database, (Management Information System (MIS)
and knowledge repository relating to urban poverty, slums, housing, construction and other
urbanization-related statistics. The components of the Scheme are Database including MIS and
Sample Surveys, Action Research, Impact Assessment and Capacity Building/Training. No
programme has been started by the Government for development of slums under the said
scheme and as such no State-wise allocation was made under the scheme.

Scientific disposal of garbage by local bodies

865. SHRIJESUDASU SEELAM:
SHRI VIJAY JAWAHARLAL DARDA:

Will the Minister of URBAN DEVELOPMENT be pleased to state:

(a) whether Government has advised the local bodies like Municipalities and
Corporations to follow the example of Greater Mumbai Municipal Corporation, who have earned
Rs. 26 crores for the scientific closure of a garbage dumping ground; and

(b) if so, whether the Government has customized guidelines for Municipalities/
Corporations, that apart from this cash-from-trash bargain in transformation, such exercises will
also result in creating beautiful landscaped hills from the existing stinking mountains of garbage ?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) and (b) Municipal Solid Waste Management/Sanitation is a State subject and it is the
responsibility of the State Governments/Urban Local Bodies (ULBS) to plan, design and
execute projects for Municipal Solid Waste Management and operate and maintain them.

The urban local bodies are required to follow the guidelines of Municipal Solid Waste
(Management and Handling) Rules, 2000 notified by Ministry of Environment and Forests for
setting up, managing and closure of landfills.

Ministry of Urban Development has drawn attention of Municipalities and State
Governments towards improving sustainability of Municipal Solid Waste Management and the
need for scientific closure of landfill sites. It has also been promoting sharing of best practices in
the sector through advisories, workshops and training programmes.

MMTS in Andhra Pradesh

866. SHRI MOHD. ALI KHAN: Will the Minister of URBAN DEVELOPMENT be pleased to
state:
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(a) the status of Multi Model Transport System (MMTS) project in Andhra Pradesh;
(b)  the amount incurred so far on each project;

(c)  the project which are in pipeline;

(d)  the pending projects whose survey is to be done for the current year;

(e) the share of the State and the Ministry funding, so far; and

(f)  therequests pending with the Ministry for sanction of financial assistance ?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) Multi Model Transport System (MMTS) in Andhra Pradesh is dealt by Ministry of
Railways. They have informed that MMTS has been introduced in the twin cities of Hyderabad
and Secunderabad in February, 2004. Under the 1st phase of work, MMTS was made
operational in two legs—Hyderabad-Secunderabad-Lingampalli (33 Km) and Hyderabad-
Secunderabad-Kacheguda-Falaknuma (24.54 Km). The projects under 2nd phase of MMTS
have not been submitted by Government of Andhra Pradesh after approvals of State
Government level.

(b)  The details of expenditure incurred for Phase-| works so far is as follows :—

Expenditure incurred so far (Rs. in crore)
Railways 83.63
Government of Andhra Pradesh 83.63
Total 167.26

(c)  The MMTS Phase-Il project proposal in Andhra Pradesh in twin cities of Hyderabad
and Secunderabad concerns the following six works :—

Sl.No. Route Route Km.
(i)  Secunderabad-Medchel-Manoharabad 43
(i)  Secunderabad-Ghatkesar-Bhongir 46
(i)  Maula Ali-Sanatnagar 21.85
(iv)  Lingampally-Patancheru 8.75
v aula Ali-Kacheguda
(v) Maula Ali-Kachegud 10
(vi)  Falaknuma-Shamshabad 20

(d) There are no pending MMTS Projects in Hyderabad area where survey is to be done
in the current year. However, a survey for doubling has been taken up between Secunderabad-
Mehboobnagar (113 kms).

(e)  Government of Andhra Pradesh has been approached to bear two-thirds of the cost
of the project.

() Nil
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Role of NISG

867. SHRISHYAMAL CHAKRABORTY:
SHRI MOINUL HASSAN:

Will the Minister of URBAN DEVELOPMENT be pleased to state:

(a) the role played by the National Institute of Smart Government (NISG) in enhancing
capacity at the JINNURM units; and

(b)  the reasons for not involving Ministry’s own agencies like National Institute of Urban
Affairs (NIUA) and Town and Country Planning Organisation (TCPO)?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) National Institute of Smart Governance (NISG) is enhancing capacity for
implementation of National Mission Mode Project on e-Governance in Municipalities under
Jawaharlal Nehru National Urban Renewal Mission (JNNURM) in Ministry of Urban
Development. It provides specialized support in project appraisal, implementation and capacity
building, monitoring and evaluation of approved projects for e-Governance.

(b)  The Government of India (GOI) through a Cabinet decision approved the setting up
of the NISG, Hyderabad, a not-for-profit private company incorporated in 2002 with government
nominees from Department of Information Technology (DIT) and Department of Personnel and
Training (DoP&T) on the Board of NISG. NISG has been appointed to assist the Mission
Directorate in consultation with DIT. NIUA and TCPO are not specialist organizations for
implementing e-Governance projects though they are expert in urban sector.

Progress of JNNURM in Andhra Pradesh

868. SHRI PENUMALLI MADHU : Will the Minister of URBAN DEVELOPMENT be pleased to
state:

(a) whether it is a fact that between 2005 and 2009, 116 Detailed Project Reports
(DPRs) have been received from the State of Andnra Pradesh for taking up various projects
under JNNURM;

(b) whether it is also a fact that only 48 projects have been approved by the
Government;

(c) ifso, the details of the projects approved, district-wise;

(d) ifnot, the reasons for not approving the remaining projects under JNNURM; and

(e)  the progress of 48 projects approved?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) Yes, Sir.

(b) to (e) 50 Projects have been approved for the State of Andhra Pradesh under Urban
Infrastructure and Governance (UIG) of Jawaharlal Nehru National Urban Renewal Mission
(JNNURM), details of which are given in the Statement (See below). DPRs submitted by the
State and found in conformity with the guidelines of UIG of JNNURM are considered by the
Central Sanctioning and Monitoring Committee (CSMC) for approval subject to their technical
appraisal and availability of funds. The projects for which funds have been released are at
different stages of implementation.
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Statement

Details of 50 approved projects for Andhra Pradesh

Sl. Name of the Name of the Name of the project Date of Total Total ACA Total ACA
No. State city approval by approved committed released
CSMC cost

1 2 3 4 5 6 7 8

1. Andhra Pradesh Hyderabad Flyover at Rajiv Gandhi Circle-Volume 27-Mar.-06 3300.00 1155.00 1023.75

2. Andhra Pradesh Hyderabad Remodelling of Storm Water Drainage — 21-Mar.-06 4231.00 1480.85 740.00
MURKINALA Secondary Drains

3. Andhra Pradesh Hyderabad Remodelling of Storm Water Drainage — 21-Mar.-06 3299.00 1154.65 288.00
MURKINALA P-11, P-12

4. Andhra Pradesh Hyderabad Remodelling of Storm Water Drainage — 21-Mar.-06 3136.00 1097.60 548.00
KUKATPALLY (Begumpet) Nalla P7

5. Andhra Pradesh Hyderabad Balkapur Channel 21-Mar.-06 3579.00 1252.65 313.00

6. Andhra [Pradesh Hyderabad Flyover at Green Lands Junction 27-Mar.-06 1727.00 604.45 485.55

7. Andhra Pradesh Hyderabad Flyover at Chandrayangagutta 27-Mar.-06 1101.00 385.35 362.09

8. Andhra Pradesh Hyderabad DPR for laying pipeline from Sahebnagar 27-Mar.-06 9493.00 3322.55 2493.00
TBR to Prashasan Nagar

9. Andhra Pradesh Hyderabad Diversion of Krishna Water to 27-Mar.-06 8120.00 2842.00 2132.00

Secunderabad
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. Andhra Pradesh

Andhra Pradesh

. Andhra Pradesh

Andhra Pradesh

Andhra Pradesh

Andhra Pradesh

Andhra Pradesh

Hyderabad

Hyderabad

Hyderabad

Hyderabad

Hyderabad

Hyderabad

Hyderabad

Road Widening on Outer Ring Road and
Inner Ring Road under Charminar
Pedestrianisation Project

Grid improvement works building
additional storage facilities on North
of Musi

Grid improvement works building
additional storage facilities on South
of Musi

Musi campaign Musi Revitalisation
project

Providing Flow, Level and Chlorine
measurements and supervisory Control
and Data Acquisition System (SCADA)
for All Reservoirs and bulk supply pipe
lines in the entire system of HMWSSB

Rehabilitation and Strengthening of
Sewerage system in Old City area on
South of Musi (in Zone 1in catchments
S1to0 S6, S12 and S14)

Rehabilitation and Strengthening of
Sewerage system in Old City Area on
South of Musi (in Zone 2 in catchments
8710 S11, S13 and S15)

28-Jun.-06

19-Sep.-06

19-Sep.-06

22-Jan.-07

9-Mar.-07

19-Mar.-07

17-Aug.-07

3510.00

2981.00

3355.00

4426.51

990.00

14881.00

25125.00

1228.50

1043.35

1174.25

1549.28

346.50

5208.35

8793.75

614.26

521.66

587.12

774.64

259.86

1302.08

2198.44
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1 2 3 4 5 6 7 8

17. Andhra Pradesh Hyderabad Implementation of Sewerage Master Plan 6-Dec.-07 20038.00 7013.30 490.93
in Serilingampally Municipality

18. Andhra Pradesh Hyderabad Krishna Drinking Water Supply Project 26-Nov.-07 60650.00 21227.50 21227.50
(Phase-Il)

19. Andhra Pradesh Hyderabad Refurbishment of existing feeder system 28-Jan.-08 23222.00 8127.70 2031.92
including distribution network for 10 zones
in-Old Municipal Corporation of
Hyderabad

20. Andhra Pradesh Hyderabad Commuter Amenity Centres (CAC) 8-Feb.-08 16213.00 5674.55 1418.64

21. Andhra Pradesh Hyderabad Improvement of Storm Water Drainage in 14-Oct.-08 12410.00 4344.00 1086.00
Zone-| and Il of erstwhile MCH Area

22. Andhra Pradesh Vijayawada Providing Water Supply facilities in 27-Mar.-06 3548.00 1774.00 1332.00
unserved areas

23. Andhra Pradesh Vijayawada Providing under-ground drainage facilities 27-Mar.-06 5656.00 2828.00 2121.00
to the unserved areas

24. Andhra Pradesh Vijayawada Providing sewerage system in 19-Sep.-06 743.00 371.50 185.74
Krishnalanka area of Vijayawada

25. Andhra Pradesh Vijayawada Providing sewerage treatment plan at 25-Oct.-06 949.00 474.50 118.63
Singhnagar (UASBR) (Sector-8)

26. Andhra Pradesh Vijayawada Storm Water Drainage System for 10-Nov.-06 4912.00 2456.00 1228.00

uncovered areas in Circle I, Il,
Il and MG road of VMC
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27.

28.

29.

30.

31.

32.

33.

34.

Andhra Pradesh

Andhra Pradesh

Andhra Pradesh

Andhra Pradesh

Andhra Pradesh

Andhra Pradesh

Andhra Pradesh

Andhra Pradesh

Vijayawada

Vijayawada

Vijayawada

Vijayawada

Vijayawada

Vijayawada

Vishakhapatnam

Vishakhapatnam

Augmentation of water supply utility in
Vijayawada Municipal Corporation

Providing sewage facilities in unserved
areas of VMC covering Housing Board
Colony, Gundala, Devinagar,
Kedareswarapet etc.

Bus Rapid Transport System for
Vijayawada (i) MG Road (i) Nujiveedu
Road (jii) Eluru Road (iv) Route No. 5
(v) S.N.Puram Road (vi) Loop Road

Formation of IRR connecting NH 9 and
NH 5 in between the Flyovers at Milk
Project 6 Ramvarappadu in Vijayawada
City

Solid Waste Management Improvement
Scheme

Providing Storm Water Drains at
Mangalagiri town in Vijayawada

Providing Water supply pipe line from
TSR to Yendada and to Kommadi
junction for augmenting water supply

DPR for replacement of existing Thatipudi
pipeline from Thatipudi reservoir to town
service reservoir and pumping units

2-Feb.-07

2-Feb.-07

26-Mar.-07

6-Dec.-07

14-Oct.-08

30-Oct.-08

10-May-06

10-May-06

7231.00

1985.00

16264.00

7424.00

5805.00

3016.00

2340.00

6228.00

3615.50

992.50

7632.00

3712.00

2902.00

1508.00

1170.00

3114.00

1807.76

494.26

1908.00

928.00

725.00

377.00

877.50

2336.00
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1 2 3 4 5 6 7 8

35. Andhra Pradesh Vishakhapatnam Regularisation of S.L Canal 10-May-06 339.00 169.50 126.90

36. Andhra Pradesh Vishakhapatnam Improvement of Yerri Gedda Storm 10-May-06 921.00 460.50 460.00
Water drain including bench drains

37. Andhra Pradesh Vishakhapatnam Providing sewerage system in Old city 10-Nov.-06 3708.00 1854.00 1390.50.
area of Vishakapatnam

38. Andhra Pradesh Vishakhapatnam Augmentation of Water Supply to 5-Mar.-07 3976.00 1988.00 994.0%
Gajuvaka Area

39. Andhra Pradesh Vishakhapatnam Providing sewerage system to Central 22-Feb.-07 24444.00 12222.00 9166.00
part of Visakhapatnam city

40. Andhra Pradesh Vishakhapatnam Bus Rapid Transport System for 18-May-07 45293.00 22646.50 11323.26
Vishakhapatnam (i) Simhachalam Transit
Corridor including tunnel (i) Pendurthi
Transit Corridor

41. Andhra Pradesh Vishakhapatnam Providing water supply distribution 7-Sep.-07 4600.00 2300.00 1150.00
system to Gajuwaka area of GVMC
(Phase II)

42. Andhra Pradesh Vishakhapatnam Augmentation of Drinking water supply 28-Dec.-07 24074.00 12037.00 6018.50
to peripheral areas

43. Andhra Pradesh Vishakhapatnam Improvement of Storm Water Drains for 29-Dec.-08 7227.00 3613.50 903.37

Zone VIl of Greater Visakhapatnam city

(Gagulhedda and Yerrigada branch
canals)
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44

45

46

47

48

49

50.

Andhra Pradesh

Andhra Pradesh

Andhra Pradesh

Andhra Pradesh

Andhra Pradesh

Andhra Pradesh

Andhra Pradesh

Vijayawada

Vishakhapatnam

Vishakhapatnam

Hyderabad

Vijayawada

Tirupati

Tirupati

Restoration of roads damaged due to
sewerage in Vijayawada

Refurbishment of comprehensive Water
Supply in North Eastern Zone in Centrall
Area of Greater Vishakapatnam Municipal
Corporation

Comprehensive Water Supply proposed
in Old city of Greater Vishakapatnam

Implementation of Sewerage Master Plan
in Rajendra Nagar Municipality in
Hyderabad UA

Providing sewerage facilities for Northern
part of Vijaywada City

Underground Drainage scheme for
Tirupati on eastern side of Tirumala
bye pass road

Storm Water Drainage System for
Tirupati

14-Jan.-09

22-Jan.-09

22-Jan.-09

30-Jan.-09

13-Feb.-09

30-Oct.-09

30-Oct.-09
Municipal

3625.02

19018.00

4793.48

33507.00

17815.00

1613.00

4556.00

1812.51

9509.00

2396.74

10000.00

8908.00

1290.00

3645.00

453.12

2377.25

599.18

2500.00

2227.00

0.00

0.00
Corporation
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Progress made under JNNURM

869. SHRI GOVINDRAO WAMANRAQO ADIK: Will the Minister of URBAN DEVELOPMENT be

pleased to state:

(a) the progress made so far under Jawaharlal Nehru National Urban Renewal Mission
(JNNURM) in development of the 400 cities as planned under INNURM;

(b) how far the planned development of these cities is lagging behind schedule;
and

(c)  the steps being taken to complete the contemplated target and by when it is likely to

be completed?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) to (c) Jawaharlal Nehru National Urban Renewal Mission (JNNURM) incorporating
Urban Infrastructure and Governance (UIG) has been launched on 3rd December, 2005 to
implement reforms driven planned development of identified 65 cities in a Mission Mode with
focus on efficiency in urban infrastructure/service delivery mechanism and basic services to the
urban poor with community participation and accountability of Urban Local Bodies/Parastatals
towards the citizens. So far 481 projects have been approved with Additional Central Assistance
(ACA) commitment of Rs. 24546.77 crore and Rs. 9726.77 crore has been released. The
projects for which funds have been released are in various stages of implementation. The
projects are monitored by the Ministry through the Quarterly Progress Reports and in review
meetings with the State Governments. The second and subsequent installments of Additional
Central Assistance (ACA) for projects are released only upon receipt of proper utilization
certificate from State Governments. The Central Sanctioning and Monitoring Committee
(CSMC) before releasing the second and subsequent installments of ACA satisfies itself as
regards the physical and financial progress of the projects under implementation and
achievement of milestones as agreed upon by the States and Urban Local Bodies (ULBs) for
implementation of reforms.

Composite National Capital Region

870. SHRI GOVINDRAO WAMANRAO ADIK: Will the Minister of URBAN DEVELOPMENT be

pleased to state:
(a) the progress made so far in the creation of a composite National Capital Region;
(b)  the details of the contemplated plan; and
(c)  how farit still remains to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) The National Capital Region (NCR) covering National Capital Territory of Delhi, nine
districts of Haryana, five districts of Uttar Pradesh and one district of Rajasthan has been
specified as provided in the NCR Planning Board Act, 1985.
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(b)  Section 7 of the NCR Planning Board Act provides for (i) preparation of Regional
Plan and Functional Plans; (ii) to arrange for preparation of Sub-Regional Plans and Project
Plans; (iii) to coordinate the enforcement and implementation of Regional Plan, Functional
Plans, Sub-Regional Plans and Project Plans, and (iv) to arrange for and oversee funding of
selected projects. The Board has prepared Regional Plan-2001 and Regional Plan-2021. The
Board has also prepared Functional Plans on Transport, Power, Telecommmunications and
Industry. The states of Uttar Pradesh and Rajasthan have also prepared their Sub-Regional
Plans. In addition, 25 Master Plans/Development Plans for various towns in the NCR have been
prepared. Besides, the Board has provided financial assistance for 239 projects with total
estimated cost of Rs. 15,805 crore so far in the NCR and its Counter-Magnet Areas.

(c)  Planning and development of the NCR is a continuous and long drawn process. The
policies and proposals of the Regional Plan are to be implemented by the NCR constituent
UT/States and the concerned Central Ministries.

Displacement consequent to land acquisition

871. SHRI MANGALA KISAN: Will the Minister of URBAN DEVELOPMENT be pleased to
refer to answer to Unstarred Question 2597 given in the Rajya Sabha on the 6th September,
2007, Starred Question 305 given in the Rajya Sabha on the 6th December, 2007 and Starred
Question 289 given in Rajya Sabha on the 23rd July, 2009 and state:

(a) the names alongwith the respective Khasra No. of the land holding of the people
who are going to be displaced consequent to the acquisition of land vide notification No.
F.9(88)/2004/L & B/LA/176 dated 7th April, 2006;

(b)  the details of the actual land owners who are going to get the compensation for
Khasra No. 874 in village Dindarpur;

(c) thelikely rate of compensation; and
(d)  ifso, by when the compensation is likely to be paid?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) to (d) The information is being collected and will be laid on the Table of the
Sabha.

JNNURM in Bangalore city

872. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of URBAN DEVELOPMENT be
pleased to refer to answer to Unstarred Question 759 given in the Rajya Sabha on 3rd October,
2008 and state:

(a) the extent to which the Planning Commission and the Central Government have
been able to increase the funds for the development of infrastructure of Bangalore city under
JNNURM; and

(b) by when the additional funds are likely to be made available to the State
Government?
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THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) and (b) The indicative allocation made by Planning Commission for the State of
Karnataka for the period 2005-2012 is Rs. 1374.59 crore. In 2008-09, an additional amount of
Rs. 100 crore for the city of Bangalore and Rs. 50 crore for the city of Mysore has been allocated
under Urban Infrastructure and Governance (UIG) component of Jawaharlal Nehru National
Urban Renewal Mission (JNNURM). An amount of Rs. 443.14 crore has been allocated to the
State of Karnataka under Urban Infrastructure Development Scheme for Small and Medium
Towns (UIDSSMT) of JNNURM for period 2005-2012. Additional allocation of Rs. 5000 crore has
been provided under UIDSSMT by the Planning Commission which has not been allocated
State-wise.

Defects in construction of DMRC lines

873. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(a)  whether it is a fact that an inquiry was ordered into the defects in the construction of
Delhi Metro Rail Corporation (DMRC) lines that resulted in serious accidents leading to loss of
lives and also caused serious injuries to workers and others;

(b) if so, the findings thereof and the action taken thereon; and

(c) the total number of labourers who have so far lost their lives while engaged in
construction work whether by DMRC or its contractors and the compensation given to their next
of kin?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): (a) Delhi Metro Rail Corporation (DMRC) Ltd. constituted a High Level Enquiry
Committee comprising of experts in the field to investigate the causes of the pier collapse
incident at Zamrudpur on 12.7.2009.

(b)  The main findings of the Committee are as under:—
. Serious deficiency in the design of the cantilever arm.

. The concrete not having adequate strength probably due to lack of adequate curing
of the concrete.

The action taken thereon by DMRC is as under:—

. M/s Arch Consultancy Services Pvt. Ltd. has been black listed for 5 years.

. M/s Tandon Consultants have been debarred from DMRC work for a period of 2
years.

. M/s Gammon India Ltd. has been served a memorandum for black listing them for a

period of 2 years.
. One Director has been repatriated to Indian Railways.

. Two Dy. Chief Engineers have been repatriated to parent units and memorandum for
action served on two HOD (Head of Department) level officers.
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. One expatriate Quality Expert of General Consultants has been demobilized.
The following preventive measures have been taken:—

. DMRC has undertaken a special drive to check all the cantilever piers so far
constructed and their designs rechecked by M/s Shirish Patel and Associates, a well
know Design Consultant. Based on their advice, necessary action has been taken

by DMRC to ensure that all the cantilever piers are safe.

. DMRC has also decided to get all the designs checked in future by the General
Consultants or by an outside Consultant. The Design Wing of DMRC has been

substantially strengthened.

. A special drive was undertaken by DMRC in late July, 2009 for special training of the
workers and supervisors of all the contractors working at DMRC sites. All the
construction companies were directed to arrange a Crash training programme of
minimum three days duration or equivalent 18 hours of training exposure to all their
employees working at site including sub-contractor workers. More than 25,000

workers have been trained under this special drive.

. The Government has informed all the Metro authorities and concerned Chief
Secretaries on 11.9.2009, where Metro rail projects are under construction, about
the accident at DMRC'’s site on 12.7.2009 and has reiterated its advice to ensure that

adequate preventive measures are put in place.

(c) The total number of labourers who have so far lost their lives while engaged in
construction work by DMRC or its contractors is 101. The total compensation given to their next

of kin as per available records is estimated at Rs. 4,32,15,219/ - approximately.
Irrigation through surface and ground water

t874. SHRI AMIR ALAM KHAN: Will the Minister of WATER RESOURCES be pleased to

state:

(a) whether it is a fact that irrigation through canals has been reduced continuously

during last five years and the use of underground water has increased;
(b) ifso, the reasons therefor;

(c)  the percentage area of land being irrigated through surface water and underground

water in the country; and
(d)  the details of efforts being made to augment irrigation area in the country?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT

PALA): (a) to (d) No, Sir. There has been continuous increase in the irrigation potential

tOriginal notice of the question was received in Hindi.
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canal and water distribution system created under major and medium irrigation projects and
minor irrigation schemes utilizing surface water.

The created irrigation potential through major and medium projects and minor irrigation
schemes utilizing surface water has increased from about 50.65 million hectares (Mha.) at end
of Ninth Plan to about 56.66 Mha. at the end of Tenth Plan and the irrigation potential utilized has
increased from about 42.45 Mha. at the end of Ninth Plan to about 46.42 Mha. at the end of
Tenth Plan. Similarly, the created irrigation potential through ground water has also increased
from 43.30 Mha. at the end of Ninth Plan to about 46.11 Mha. at the end of Tenth Plan and the
irrigation potential utilized through ground water schemes during the same period has increased
from 38.55 Mha. to 40.81 Mha. As per the Land Use Statistics for 2006-07 compiled by Ministry
of Agriculture, the net irrigated area by wells and tubewells is 59% and through canals, tanks
and other sources is 41%.

Water being a State subject, planning and implementation of water resources projects are
undertaken by respective State Governments. Several schemes have been planned for
implementation by the respective State Governments. Government of India provides central
grants to State Governments under Accelerated Irrigation Benefits Programme for early
completion of the schemes. Ministry of Water Resources has also prepared National Perspective
Plan for optimal utilization of the water resources particularly through diversion of surplus flood
water to water deficient areas, National Perspective Plan envisages various links to divert surplus
flood water to water deficient areas. Ministry of Water Resources has also launched a scheme
for Repair, Renovation and Restoration of Water Bodies under which assistance is provided to
States.

Rules for allotting quarters in CSIR

875. SHRI A. VIJAYARAGHAVAN: Will the Minister of SCIENCE AND TECHNOLOGY be
pleased to state:

(a)  whether the Competent Authority of CSIR has specific allotment rules for allotting
quarters to its employees;

(b) if s0, the details thereof;

(c) if so, whether the above rules are followed during the allotment of Directors
Bungalow, CRRI colony, Maharani Bagh and CSIR Scientists Apartment, Maharani Bagh;

(d) ifso, the details thereof; and
(e) ifnot, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY
(SHRI PRITHVIRAJ CHAVAN): (a) and (b) CSIR has its own residence allotment rules namely
“CSIR (Residence Allotment) Rules, 1997” for allotting residential accommodation to its
employees, as modified from time to time in keeping with instructions issued by the Government
of India and approval of the Competent Authority. Details of these rules are available on the CSIR
website www.csir.res.in.
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(c) and (d) Yes, Sir. Allotment of Director’s Bungalow, CRRI Colony, Maharani Bagh and
CSIR Scientist Apartments, Maharani Bagh is done by CSIR Hagrs. or the respective Directors of
the Lab./Instt., as per the above rules and established procedures.

(e) Does not arise.
Inter State rivers water disputes

t876. SHRI RUDRA NARAYAN PANY:
SHRI SHREEGOPAL VYAS:

Will the Minister of WATER RESOURCES be pleased to state:

(a) the names of such Indian rivers regarding which treaties have been entered into with
the neighbouring countries;

(b) the names of rivers where water is the root cause of dispute;
(c) the name of projects which are being affected due to these disputes;

(d) whether treaties have been made through the medium/base of International
standards/institutions;

(e)  whether these can be reviewed; and
(f)  the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) As per available information, the names of Indian rivers regarding which treaties
have been signed with neighbouring countries are Sharda, Kosi, Gandak, Ganga and the Indus
system of rivers comprising rivers Indus, Jhelum, Chenab, Ravi, Beas and Sutlej and their
tributaries.

(b) and (c) In respect of the Indus system of rivers, water sharing issue raised by Pakistan
after, Partition culminated in the signing of the Indus Water Treaty 1960. After the Treaty came
into existence, issues raised by Pakistan are settled in accordance with the provision of the
Treaty. India is free to construct projects which comply with the provisions of the Indus Waters
Treaty 1960, although Pakistan may be raising objections.

(d)  The International Bank for Reconstruction and Development lent its good offices
during the negotiations and signing of the Indus Water Treaty 1960.

(e) and (f) There is a provision of Indo-Bangladesh Treaty of 1996, relating to sharing of
Ganga waters, after five years. The Indus Waters Treaty 1960 provides for its provisions from
time to time to be modified by a duly ratified treaty concluded for that purpose between the
Governments of India and Pakistan. It also provides for the provisions of the Treaty, or its
provisions as modified, to continue in force until terminated by a duly ratified treaty concluded for
that purpose between the two Governments.

tOriginal notice of the question was received in Hindi.
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Interlinking of rivers project

1877. SHRI PRAKASH JAVADEKAR: Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether it is a fact that Government has declared rivers linking project as
devastating;

(b) ifso, the reasons therefor and details thereof;
(c)  whether this project has been cancelled; and

(d) if so, the details of expenditure of Rs. 20 to 30 crores annually by Government on
National Water Development Agency engaged in this project and whether this expenditure is
necessary, details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) No, Sir.

(b)  Dose not arise.
(¢) No,Sir.
(d) Dose not arise.
Digging up shallow tube wells in areas of drought

878. SHRITARIQ ANWAR:
DR. T. SUBBARAMI REDDY:

Will the Minister of WATER RESOURCES be pleased to state:

(a)  whether Government is planning to launch an ambitious scheme to dig over a million
shallow tube wells in areas reeling under drought where ground water has not been over-
exploited;

(b) if so, whether Government is planning to dig around 13.34 lakh tube wells, bore
wells, dug wells in scanty and deficient rainfall areas this year;

(c)  whether under this scheme contours and exact details are still being worked; and

(d) if so, by when official decision in this regard is likely to be taken and projects are
likely to be started?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) to (d) The scheme for “promoting installation of tube wells/bore wells and
construction of dug wells in order to augment availability of water for agriculture and drinking
water supply” has not been finalized.

Water in Rajasthan

“879. SHRI LALIT KISHORE CHATURVEDI:
DR. GYAN PRAKASH PILANIA:

Will the Minister of WATER RESOURCES be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a)  whether Rajasthan is having only one per cent of total quantum of water available in
India and the same remains dependent upon rain;

(b)  whether the quantum of water has been collected less than 50 per cent of the
holding capacity of Bhakra and Pong reservoirs and of the dam constructed over the river
Chambal;

(c) whether it is also a fact that a continuous decline of groundwater level due to
mismanagement of groundwater in Rajasthan has put 60 per cent area of the State under the
dark and grey zone;

(d)  whether disputes have started arising as of now over the demand of irrigation and
drinking water due to the drought this year; and

(e)  the details of the future water policy in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) As informed by Government of Rajasthan, the State has 21.7 Bilion Cubic Metre
(BCM) of surface water annually which is 1.16 per cent of the total surface water available in the
country.

(b)  Government of Rajasthan has further informed that during the year 2009-10, major
interstate dams namely Bhakra, Pong, Ranjit Sagar, Gandhi Sagar and Rana Pratap Sagar
received water upto 58.77%, 45.74%, 50.58%, 25.92% and 71.91% of their gross storage
capacities.

(c)  The State Government has further stated that there is a continuous decline of ground
water level as per draft report on ground water resources assessment of the State for the year
2008. Out of 236 blocks assessed, 164 blocks fall in over exploited category, 34 blocks in critical
category and 8 blocks in semi critical category which is 87% of the State.

(d)  According to the State Government, there is no dispute over demand for irrigation
and drinking water requirements. However, due to lesser inflow in the major feeding dams, full
demand for drinking and irrigation requirements cannot be met.

(e)  As per National Water Policy 2002, water allocation priorities should be broadly as
follows — drinking water, irrigation, hydropower, ecology, agro-industries and non-agricultural
industries and navigation and other uses. It also provides for State Water Policy backed with an
operational action plan to be formulated in a time bound manner, in order to achieve the desired
objectives. Water being a State subject, the future water policy depends on the State
Governments. Government of Rajasthan has informed of the preparation of a Draft State Water
Policy which is focused on integrated water resources management with enactment of legal
framework.

Irrigation potential

880. DR.GYAN PRAKASH PILANIA:
SHRI LALIT KISHORE CHATURVEDI:

Will the Minister of WATER RESOURCES be pleased to state:

(a)  whether ultimate irrigation potential for the country has been assessed to
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be about 139.9 million hectare, but only 105.8 Mha. of irrigation potential has been
created;

(b)  whether 34.1 Mha. has yet to be created and total irrigation potential created during
2005-09 is 6.71 Mha. and at this slow speed what would be the roadmap for achieving target of
ultimate irrigation potential;

(c) total number of Blocks in the country/States, and how many of them are Dark
(Over-exploited) and how many are safe; and

(d) whether decline in groundwater table is of grave concern, steps taken to check it,
how effective they have proved?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
(SHRI VINCENT PALA): (a) and (b) Ultimate irrigation potential of the country has been
assessed to be about 140 million hectare (Mha). As per the report provided by the State
Governments, irrigation potential of about 106 Mha. has been created up to March, 2009. The
State Governments have reported creation of irrigation potential of about 7.31 Mha. during the
period 2005-09. Water being a State subject, planning and implementation of water resources
projects are undertaken by respective State Governments. Several schemes have been planned
for implementation by the respective State Governments. Government of India provides central
grants to State Governments under Accelerated Irrigation Benefits Programme (AIBP) for early
completion of the schemes.

Ministry of Water Resources has also prepared National Perspective Plan for optimal
utilization of the water resources particularly through diversion of surplus flood water to water
deficient areas. National Perspective Plan envisages various links to divert surplus flood water to
water deficient areas. Ministry of Water Resources has also launched a scheme for Repair,
Renovation and Restoration of Water Bodies under which assistance is provided to the States.

(c) and (d) Out of 5723 Blocks/Mandals/Talukas in the country, 839 units have been
categorized as Dark (over-exploited). Number of critical and semi critical blocks has been
assessed as 226 and 550 respectively. The remaining blocks are considered safe. State-wise
details of Dark (over-exploited), Critical and Semi-critical blocks are given in the Statement
(See below). With a view to ensure proper management of ground water resources, Ministry of
Water Resources has circulated to the States/Union Territories a Model Bill to regulate and
control the development and management of groundwater in the country to enable them to
enact suitable groundwater legislation. So far 11 States/Union Territories namely, Andhra
Pradesh, Bihar, Chandigarh, Dadra and Nagar Haveli, Goa, Himachal Pradesh, Kerala,
Lakshadweep, Puducherry, Tamil Nadu and West Bengal have enacted ground water
legislation. Government of India also promotes rainwater harvesting and ground water recharge.
A scheme on *Artificial Recharge to ground water through Dug wells” for augmenting ground
water resources in over-exploited/critical/semi critical areas in Andhra Pradesh, Guijarat,
Karnataka, Madhya Pradesh, Maharashtra, Rajasthan and Tamil Nadu to provide sustainability
to the dug wells has also been launched.
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Statement

State-wise details of dark (Over-exploited), Critical and

SEMI Critical Blocks
Sl. States/Union Total No. Dark (Over- Critical Semi-critical
No. Territories of Blocks exploited) Blocks Blocks
Blocks
Nos. Nos. Nos.
1 2 3 4 5 6
States
1. Andhra Pradesh 1231 219 77 175
2. Arunachal Pradesh 13 0 0 0
3. Assam 23 0 0 0
4. Bihar 515 0 0 0
5. Chhattisgarh 146 0 0 8
6. Delhi 9 7 0 0
7. Goa M 0 0 0
8. Guijarat 223 31 12 69
9. Haryana 113 55 1 5
10. Himachal Pradesh 5 0 0 0
1.. Jammu and Kashmir 8 0 0 0
12. Jharkhand 208 0 0 0
13. Karnataka 175 65 3 14
14. Kerala 151 5 15 30
15. Madhya Pradesh 312 24 5 19
16. Maharashtra 318 7 1 23
17. Manipur 7 0 0 0
18. Meghalaya 7 0 0 0
19. Mizoram 22 0 0 0
20. Nagaland 7 0 0 0
21. Orissa 314 0 0 0
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22. Punjab 137 103 5 4
23. Rajasthan 237 140 50 14
24. Sikkim 1 0 0 0
25. Tamil Nadu 385 142 33 57
26. Tripura 38 0 0 0
27. Uttar Pradesh 803 37 13 88
28. Uttarakhand 17 2 0 3
29. West Bengal 269 0 1 37

TOTAL STATES 5705 837 226 546

Union Territories

1. Andaman and Nicobar 1 0 0 0
2. Chandigarh 1 0 0 0
3. Dadra and Nagar Haveli 1 0 0 0
4. Daman and Diu 2 1 0 1
5. Lakshadweep 9 0 0 3
6. Pondicherry 4 1 0 0
TOTALUTS 18 2 0 4
GRAND TOTAL 5723 839 226 550

Ground water availability

881. DR.GYAN PRAKASH PILANIA:
SHRI LALIT KISHORE CHATURVEDI:

Will the Minister of WATER RESOURCES be pleased to state:

(a) the scenario of Ground Water availability and pollution in Rajasthan, particularly
Jaipur;

(b)  whether Central Ground Water Board submitted any report on this context;
(c) ifso, the details thereof; and
(d)  the action taken on the report?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) As per ground water resource assessment carried out by the Central Ground Water
Board (CGWB) jointly with Rajasthan State Ground Water Organization in 2004, the annual
replenishable ground water resources of the State have been assessed as 11.56 Billion Cubic
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Metres (BCM) and the net annual ground water availability has been estimated as 10.38 BCM.
Annual ground water draft in the State is estimated as 12.99 BCM with stage of ground water
development at 125%. Out of 237 blocks (assessment units) in the State, 190 have been
categorized as Over-exploited/Critical including 13 blocks in Jaipur district.

The net annual ground water availability in Jaipur district has been assessed as 609.25
Million Cubic Metres (MCM), against which the annual ground water draft is 1136.85 MCM with
stage of ground water development at 186%.

Problems of ground water contamination due to salinity, fluoride, nitrate, iron etc. have
been reported from isolated pockets in different parts of the State. Concentration of lead
above permissible limit (0.05 mg/1) has been reported from Khetri Copper belt in Jhunjhunu
district, Pali industrial belt in Pali district and around Sambhar lake and Sanganer in Jaipur
District.

(b) to (d) CGWB has prepared ground water year books for the State of Rajasthan
including reports on ground water situation and quality problems in the State. These reports
have been disseminated to the user agencies in the State. The steps taken by the State
Government to provide safe drinking water include :—

. Taking up of Rajasthan Integrated Fluorosis Mitigation Programme (RIFMP) in 23297
fluoride affected habitations of the State in phased manner with collaborative efforts
of United Nations International Children’s Emergency Fund (UNICEF) and Public
Health Engineering Department (PHED).

. Distribution of domestic de-fluoridation units and sanctioning of major water supply
projects for safe and sustainable sources in fluoride affected areas.

. Formulation of project proposals by the State Government for major water supply
which also covers a large number of fluoride affected habitations.

Solution of floods

1t882. SHRI BRIJ BHUSHAN TIWARI: Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether Government is negotiating with Government of Nepal to explore a
permanent solution of floods;

(b) ifso, the details thereof; and
(c)  the progress made in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) to (c) Construction of big dams/reservoirs on rivers at suitable locations are
considered as permanent solution to floods, especially if dedicated flood cushion is provided in
the storage reservoirs. Big dams moderate the floods in downstream by way of releasing
controlled discharge through spillway. Pancheshwar Multipurpose Project on river Sharda

tOriginal notice of the question was received in Hindi.
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(Mahakali in Nepal), Saptakosi High Dam Project on river Kosi and West Rapti (Naumure)
Multipurpose Project on river West Rapti are under discussion with the Government of Nepal.
These high dam projects, on implementation, would provide benefits to people of India and
Nepal, both, in the form of hydro-power, irrigation and flood moderation.

Government of India is in constant dialogue with the Government of Nepal for which a three
tier mechanism consisting of Joint Ministerial level Commission on water Resources (JMCWR)
co-chaired by Ministers of Water Resources of India and Nepal, Joint Committee on Water
Resources (JCWR) at the level of Secretaries of Water Resources of India and Department of
Energy of Nepal and Joint Standing Technical Committee (JSTC) exists.

During the 5th meeting of JCWR held recently from 20-22 November, 2009 at Pokhara
(Nepal), the terms of reference for establishment of Pancheshwar Development Authority
(PDA) for development, execution and operation of Pancheshwar Multipurpose Project have
been jointly finalized.

Large scale erosion

883. SHRI KANJIBHAI PATEL: Will the Minister of WATER RESOURCES be pleased to
state:

(a)  whether the State Government of Guijarat has submitted a report to Government
regarding large scale erosion on sea shore of Gujarat during last monsoon in June and also
during the current year;

(b) ifso, the details thereof; and
(c)  the action taken by Government?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) No, Sir.

(b) and (c¢) Does not arise.
Inter-linking of rivers

884. SHRIMATI RENUBALA PRADHAN: Will the Minister of WATER RESOURCES be
pleased to state:

(a) whether any State Government is opposed to the project of the inter-linking of

rivers;
(b)  whether any budgetary provision will be made for the project this year; and

(c) the funds allocated by the Centre this year, for the flood protection measures in
Orissa?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) Most of the States are supportive of the concept of the interlinking of rivers project;
provided the project can some how ensure a “win-win” situation for all States. However, the
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State of Kerala, has passed a resolution in the Kerala Assembly to drop the proposal of Pamba-
Achankovil-Vaippar link. The Central Government has taken note of it and has decided not to
treat it as a priority link for consensus building purpose at present.

(b)  Anoutlay of Rs. 32.44 crore has been approved for the preparation of Prefeasibility/
Feasibility/Detailed Project Reports of river link proposals under National Perspective Plan,
preparation of Prefeasibility/Feasibility Reports of Intra-State links and other studies in this
regard by NWDA during current year.

(c) 69 Schemes with a total cost of Rs. 163.63 crore from Orissa have been included
under Flood Management Programme (FMP) for providing central assistance amounting to
Rs. 122.72 crore. First installment of central assistance amounting to Rs. 45.90 crore for these
69 schemes was released during financial year 2008-09.

Further, there is a provision of Rs. 900 crore during financial year 2009-10 for the whole
scheme “Flood Management Programme” for providing central assistance to all the States after
approval of the proposals by the Empowered Committee on FMP under the Secretary
(Expenditure), Ministry of Finance. As such, there is no provision for allocating funds on yearly
basis to specific State under FMP.

Scientific survey of groundwater

885. SHRI MOINUL HASSAN: Will the Minister of WATER RESOURCES be pleased to
state:

(a)  whether attention of Government has been drawn to the scientific survey about the

current stock of groundwater in this country;
(b) if so, the reaction of Government thereto;

(c)  whether Government is aware that water insecurity has come about because of poor
hydrological management — water storage, distribution, usage and conservation — as well as
failure of water authorities to periodically survey and record accurately the State of the country’s
water-table, the extent of its usage and wastage; and

(d) if so, the steps Government has taken to overcome its shortcomings in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) to (c) As per the assessment of ground water resources carried out by the Central
Ground Water Board (CGWB)) jointly with States in 2004, out of 5723 assessment units (Blocks/
Mandals/Talukas) in the country, 839 units have been categorized as ‘Over-exploited’, 226 units
as ‘Critical’ and 550 as ‘Semi-critical’. CGWB regularly monitors ground water levels in the
country through a network of 15640 observation wells. Further, the States also monitor the
ground water levels in their respective States. The data generated through the monitoring is
disseminated to the user agencies in the States for necessary action.
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Time series data generated by CGWB and the States is used in assessment of replenishable
ground water resources in the country and categorization of assessment units-based on decline
in ground water levels and stage of ground water development. These form the basis for
planning ground water development and management by the Central Government/States.

(d)  The measures taken by the Government for ensuring sustained development of
ground water resources in the country include:—

. Implementation of demonstrative artificial recharge projects by CGWB.

. Implementation of scheme for “Artificial Recharge of Ground Water through
Dugwells” in 7 States namely, Andhra Pradesh, Maharashtra, Karnataka, Rajasthan,
Tamil Nadu, Gujarat and Madhya Pradesh.

. Implementation of scheme for Repair, Renovation and Restoration of water bodies
to help water conservation and ground water recharge.

. Implementation of Farmers Participatory Action Research Programme (FPARP)
aimed at creating awareness about water conservation practices.

. Circulation of ‘Model Bill' to enable States/Union Territories to enact suitable
legislation for regulation and control of ground water development.

. Setting up of Central Ground Water Authority (CGWA) for the purpose of regulation
of ground water management and development in the country.

. Organization of mass awareness programmes on Water Management, Rain Water
Harvesting and Artificial Recharge of Ground Water.

. 18 States and 4 UTs have made rain water harvesting mandatory under building
bye-laws.

Hydro projects

1886. SHRI SAMAN PATHAK: Will the Minister of WATER RESOURCES be pleased to
state:

(a) whether Government is aware that Tista river is changing its course after
construction of several hydro projects over it;

(b)  whether Government is also aware that several villages like Laltung, Chamakdangi,
Dashmile, Forest Basti, Lagayat, 31 Highway and Karate are facing danger because of Tista river
changing its course; and

(c)  whether Government has any plan to check this type of danger?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRl VINCENT
PALA): (a) No, Sir.

(b) and (c) Due to severe floods in Teesta river experienced in flood seasons of 2007 and
2008, the villages, namely, Laltung, Chamakdangi, Dashmile, Forest Basti,

“Original notice of the question was received in Hindi.
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Lagayat, 31, Highway and Karate lying on the right bank of the river Teesta in West Bengal faced
danger due to severe bank erosion. Flood Management being the State subject, the State
Government of West Bengal has prepared requisite flood protection schemes for protection
of the affected villages/areas amounting to Rs. 1720.33 lakh and submitted to Brahmaputra
Board.

Declining in flow of river water

1887. SHRI BRIJ BHUSHAN TIWARI: Will the Minister of WATER RESOURCES be pleased
to state:

(a)  whether the flow of water is declining in Indian rivers due to climate change; and

(b)  whether Government is taking any measure to augment this important source of
water?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) The analysis of the average annual flow data of major rivers in the country does not
indicate any significant decreasing trend.

(b)  With a view to augment the water resources for utilization for various purposes,
several measures are undertaken by respective State Governments which, inter-alia, include
conservation of water resources through reservoir, traditional water bodies, rain water harvesting
and artificial recharge to ground water.

Protection of sea erosion

888. SHRI KANJIBHAI PATEL: Will the Minister of WATER RESOURCES be pleased to
state:

(a)  whether the proposal of State Government of Gujarat for protection of sea erosion
pending with Government;

(b) if so0, the details thereof; and
(c)  the action taken by Government?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALA): (a) to (¢) The Government of Gujarat had initially submitted a proposal indicating the
requirement of funds for Anti-Sea Erosion works amounting to Rs. 530.20 cr to Central Water
Commission (CWC) in July” 2008 for external assistance under the ‘National Coastal Protection
Project’. The proposal was examined and comments were offered by CWC to the Government of
Guijarat suggesting necessary modifications. In the meantime, anti-sea erosion schemes
amounting to Rs. 50.45 crore were submitted by the State Government to Central Water
Commission for techno-economic examination and for consideration under Flood Management
Programme — a State sector scheme approved during Eleventh Plan by the Cabinet. Out
of the 10 schemes, one scheme has been cleared by CWC and sent to the Planning Commission

tOriginal notice of the question was received in Hindi.
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for investment clearance. The observations of CWC on other 8 schemes have been sent to the
State Government suggesting certain modifications, which are awaited. One scheme (costing
less than Rs. 1.0 crore) has been returned as it can be funded by the State Government from
own resources. After obtaining all mandatory clearances including investment clearance from
Planning Commission, the eligible proposals/schemes would be considered for central
assistance by an Empowered Committee on FMP headed by Secretary (Expenditure), Ministry
of Finance. The list of 10 schemes sent by the State Government of Gujarat is given in the

Statement.
Statement
Schemes for protection of sea erosion
Name of Scheme Cost Remarks
Estimate
(Rs. in lakh)
1 2 3
1. Proposal on providing coastal 794.31 The scheme has been
protection/sea wall from Sangam cleared by CWC and sent
Narayan Temple to Gayatri Mandir to the Planning Commission
at Dwarka Tal. Dwarka District for investment clearance.
Jamnagar
2. Constructing Anti-Sea Coastal Erosion 559.00 Observations of CWC have
Earthen Bund at Village Dandi Taluka been sent to the State
Olpad District Surat Government of Gujarat for
compliance; which is still
awaited.
3. Constructing Anti-Sea Coastal Erosion 306.00 -do-
Earthen Bund at Village Dabhari
Taluka Olpad District Surat from 0 to
4275m
4. Constructing Anti-Sea Coastal Erosion 340.61 -do-
Earthen Bund at Village Nesh-Karanj
Taluka Olpad District Surat
5. Protection against erosion of Sea 700.66 -do-
Coast at Village Dumas, Taluka
Choryasi District Surat
6. Anti Sea Erosion work at Village 484.95 -do-

Danti, Taluka Jalalpore, District
Jalalpore, district Navasari Protection
length 1260
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1 2 3

7. Anti Sea erosion work at Village 484.33 -do-
Samapore (Dandi), Taluka Jalalpore,

8. Anti-sea erosion work at Village 608.11 -do-
Fansa, Taluka Umargam, District
Valsad
9. Anti-sea erosion work at Village 691.87 -do-
Maroli, Taluka Umargam, District
Valsad
10. Protecting Right side bank of Kanani 75.49 The scheme has been returned
Khadi at Village Sultanpore, Taluka as it can be funded by the
Jalalp District Navasari State Government from own
resources
TOTAL 5045.33

Delegation of Commonwealth Games Federation

889. SHRIO.T.LEPCHA:
SHRI NAND KUMAR SAI:

Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to state:

(a)  whether the delegates of Commonwealth Games Federation visited various venues
and assess the progress of various works;

(b) ifso, the details of the various venues visited by the said delegation;
(c)  whether the said delegation has submitted their assessment report;
(d) ifso, the details in this regard; and

(e) the details of the steps taken by the Government to expedite the works related to

various venues and the details of targets for completion fixed by the Government for various
?
venues

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI PRATIK PRAKASHBAPU PATIL): (a) Yes, Sir.

(b)  The details of venues visited by the Delegation are indicated in the Statement (See
below).

(¢) No,Sir.
(d)  Not applicable.

(e) The steps taken by Government to expedite the works include increase in the
number of supervisory staff and labour, increase in working hours, deployment of additional
machinerys, close monitoring and procurement of critical and special items to complete the work
within the revised target date. The expected dates of the completion of the venues are indicated
in the given Statement.
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Statement

Details of venues under construction for Commonwealth Games
by various agencies

Sl. Agency Venue Events Date of

No. completion

1 2 3 4 5

1. Central Public Works J.N. Stadium Athletics 30-June-10
Department

Weightlifting 15-Feb.-10

Lawn Bowls 15-Feb.-10

2. |.G. Stadium Gymnastics 31-Mar.-10
Cycling 31-Mar.-10
Wrestling 28-Feb.-10
3. MDC National Stadium Hockey 15-Dec.-09
4. SPM Swimming Pool Swimming 31-Mar.-10
Complex
5. Kami Singh Shooting Shooting 15-Dec.-09
Ranges
6. CRPF Campus, Kaderpur, Big-Bore 31-Mar.-10
Gurgaon Shooting
7. AllIndia Tennis R.K. Khanna Tennis Lawn Tennis 15-Mar.-10
Association Complex
8.  Delhi University Delhi University Main Rugby 15-Mar.-10
Ground
9.  Government of NCT Thyagraja Sports Netball 31-Dec.-09
of Delhi Complex
10. Delhi Development Sir Fort Sports Complex Badminton 31-Mar.-10
Authority
1. Squash
12.  Delhi Development Yamuna Sports Complex Table Tennis 31-Mar.-10
Authority
13. Archery 28-Feb.-10
14. New Delhi Municipal Talkatora Indoor Stadium Boxing 31-Dec.-09
Council
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Present status of preparation of Commonwealth Games 2010

890. SHRIKAMAL AKHTAR:
SHRIMATI KUSUM RAI:
SHRI NAND KISHORE YADAV:

Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to state:
(a) the present status of the preparation of Commonwealth Games 2010;

(b)  whether it is fact that preparation of these games are lagging behind the schedule
and there is no hope for its timely completion; and

(c)  the details of the amount sanctioned to CG-2010 till date and the details of money
spent, project-wise?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI
PRATIK PRAKASHBAPU PATIL): (a) and (b) After obtaining the necessary regulatory
clearances from the concerned agencies, the sports infrastructure work on the different venues
of the Commonwealth Games was commenced. There have been instances of delays in a few
projects for which ‘Recovery Schedules’ have been prepared. It is expected that all the sports
infrastructure projects will be completed in time before the Commonwealth Games, 2010.

(c)  Therequired details have been indicated in the given Statement.

Statement
(Rs. in crores)
SI.  Implementing Agency Name of Stadium/Project Amount Amount
No. allocated actually
spent
1 2 3 4 5
1. Sports Authority of Jawahar Lal Nehru 961.00 458.14
India/Central Public Stadium
Works Department
(CPWD)
2. -do- Maj. Dhayan Chand 262.00 130.56
National Stadium
3. -do- Indira Gandhi Stadium 669.00 312.10
4. -do- Dr. SPM Swimming 377.00 145.99
Pool Complex
5. -do- Dr. Kami Singh 149.00 67.42
Shooting Range
6. University of Delhi Competition/Training 306.41 159.00

venues
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1 2 3 4 5

7. Jamia Millia Islamia Construction/ Upgradation 33.41 16.00
University of training venues

8. AllIndia Tennis R.K. Khanna Stadium 65.65
Association

9. Central Reserve Police Kadarpur Shooting Range, 28.50 15.00
Force/CPWD Gurgaon

10. Delhi Public School/ Training venue for Lawn 1.73 0.50
CWPD Bowl, R.K. Puram,

New Delhi
11. Delhi Development Games Village/Competition 827.85 385.20

Authorityand Training venues

12. Government of NCT Competition and Training 412.45 228.91
of Delhi venues

13. New Delhi Municipal Competition and Training 330.00 100.00
Committee venues

Training and Competition Sites for Commonwealth Games

891. SHRIMATI SYEDA ANWARA TAIMUR:
SHRI VIJAY JAWAHARLAL DARDA:

Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) by when will all Training and Competition Sites be handed over to the contractors so
that these are ready by 13 January, 2010, when the Test Events will take off;

(b) has the work at Yamuna Sports Complex and Siri Fort Complex picked up the
requisite speed so that the scheduled date for taking off Test Events is not delayed;

(c) has any cost run or time-run occured over the estimated cost and
time-schedule; and

(d) if so, have additional financial resources been mobilized so as to maintain the
scheduled date of 13th January, 20107

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI PRATIK PRAKASHBAPU PATIL): (a) The Training and Competition sites of the
Commonwealth Games, 2010 have already been handed over to the construction agencies. The
work on all the Competition venues is progressing at a rapid pace and these venues will be ready
before the various Test Events, to be held during 17th January to 3rd July, 2010.

(b)  Yes,Sir.

(c) and (d) Yes, Sir. The required financial resources have been mobilized to ensure
completion of projects in time.
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Upliftment of standards in games other than cricket

892. SHRI RAUKUMAR DHOOT: Will the Minister of YOUTH AFFAIRS AND SPORTS be
pleased to state:

(a) whether it is a fact that the game of cricket has become a lucrative business and
pushed national game hockey to the background;

(b) if so, has Government considered ways and means to ensure that State and national
players in other games get remuneration at par with cricket players of comparative standing and
wrestlers, boxers, etc. get even more for their diet needs; and

(c) if not, how Government propose to uplift the standards of players in other games to
acquire improved position in international meets ?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI PRATIK PRAKASHBAPU PATIL): (a) to (c) Primary responsibility for promotion and
development of each individual sports discipline lies with the National Sports Federation (NSF)
concerned. The Government does not have any scheme for providing remuneration to the
sportspersons. However, for promotion of sports, the Government provides assistance to NSFs
by way of organizing national coaching camps and giving assistance for conducting national
championships and international tournaments in India, participation in international tournaments

abroad, procurement of sports equipments, engagement of foreign coaches, etc.
Package sanctioned by Government to Goa for sports activities

893. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(a) whether the Government of Goa has been sanctioned any package by the
Government for utilization of sports activities;

(b)  the amount of package;

(c)  the conditions for the utilization of package;

(d)  the amount, if any, already disbursed to the State Government; and
(e)  the date by which balance amount will be disbursed?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI PRATIK PRAKASHBAPU PATIL): (a) to (e) No, Sir. The Government has not sanctioned
any separate package for the State of Goa for sports activities. However, like in the case of all
other States, Government has sanctioned financial assistance to Goa under the scheme of
Panchayat Yuva Krida Aur Khel Abhiyan (PYKKA), which aims at creation of basic sports
facilities at village panchayat level. The details of assistance sanctioned/released in respect of
Goa are as under:—

A sum of Rs. 35 lakh was sanctioned in 2008-09 to set up 19 Village and 4 Block Panchyat
PYKKA centres, against which Rs. 18 lakh has been released towards first instalment. The
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balance amount will be released on receipt of Progress Report for the 1st instalment from
the State of Goa.

Training to participants of Commonwealth Games

894. SHRIMATI T. RATNA BAI: Will the Minister of YOUTH AFFAIRS AND SPORTS be
pleased to state:

(a)  whether Government is giving any training to the participants in the Commonwealth
Games;

(b) if so, the details thereof and the amount spent, so far; and

(c) the present status thereof and the funds allocated for Commonwealth Games
purpose ?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI PRATIK PRAKASHBAPU PATIL): (a) to (c) Yes, Sir. To improve the performance of the
Indian contingent in the Commonwealth Games, 2010, a Scheme with allocation of Rs. 678.00
crore (2008-09 to 2010-11) is being implemented for providing training to the elite sportspersons
in all the disciplines of the Commonwealth Games, 2010. These disciplines will be Archery,
Athletics, Aquatics, Badminton, Boxing (M), Cycling, Gymnastics, Hockey, Lawn Bowls,
Netball (W), Rugby 7s (M) Shooting, Squash, Table Tennis, Tennis, Weightlifting, Wrestling,
Elite Athletes with Disability (Athletics, Power lifting, Table Tennis and Swimming). Against
allocation of Rs. 678.00 crore, expenditure of Rs. 232.19 crores has been incurred so far (as on
23.11.2009).

Action plan for preparing Indian teams for success in
Commonwealth Games

895. SHRI A. ELAVARASAN: Will the Minister of YOUTH AFFAIRS AND SPORTS be
pleased to state:

(a) the details of the programme/action plan formulated by the Government for
preparing the Indian teams for success in the Commonwealth Games 2010;

(b)  whether Government had consultations with various sporting institutes/organizations
regarding preparation of the games;

(c) ifso, the details thereof;
(d) the name/title of the sporting events for which special attention has been given;

(e) the number of sports person identified so far for providing intensive training/
coaching for each event; and

(f) the steps taken by the Government for improving the level of performance of the
sportspersons of the country in the Commonwealth Games 20107

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI PRATIK PRAKASHBAPU PATIL): (a) To improve the performance of the Indian
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Contingent in the Commonwealth Games, 2010, a Scheme with allocation of Rs. 678.00 crore
(2008-09 to 2010-11) is being implemented for providing training to elite sportspersons in all the
disciplines of the Commonwealth Games, 2010.

(b) and (¢) Yes, Sir. The Scheme was finalized in consultation with Indian Olympic
Association and the concerned National Sports Federations.

(d) The Scheme will cover all the competition sports disciplines included in the
Commonwealth Games to be held at Delhi during 3rd to 14th October, 2010. These disciplines
will be Archery, Athletics, Aquatics, Badminton, Boxing (M), Cycling, Gymnastics, Hockey,
Lawn Bowls, Netball (W), Rugby 7s (M) Shooting, Squash, Table Tennis Tennis, Weightlifting,
Wrestling, Elite Athletes with Disability (Athletics, Power lifting, Table Tennis and Swimming).

(e) A statement indicating the number of sportspersons identified for training in each
disciplines of Commonwealth Games, 2010 enclosed Statement (See below).

(f) Support as per the provisions of the Scheme for Preparation of Indian Teams for
Commonwealth Games, 2010 is being provided to the sportspersons for improving their
performance in the Commonwealth Games.

Statement

Details of sportspersons identified for training in each
discipline for Commonwealth Games

Sl. Discipline No. of athletes identified for training
No.
Men Women

1 2 3 4

1. Archery 32 32
2. Athletics 104 71

3. Aquatics 55 50
4. Badminton 22 18
5. Boxing (M) 42 00
6. Cycling 28 16

7. Gymnastics 23 36
8. Hockey 44 39
9. Lawn Bowls 15 15
10.  NetBall (W) 0 30
1. Rugby 7s (M) 32 00
12.  Shooting 88 58
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1 2 3 4

13.  Squash 15 12
14.  Table Tennis 19 17
15.  Tennis 20 20
16.  Weightlifting 32 28
17.  Wrestling 56 28
18. EAD* 28 15

TOTAL 655 485

*EAD : Elite Athletes with Disability
Fund for adequate infrastructure of sports activities

896. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state:

(a) whether his Ministry has any data or information about the total requirements of
fund to develop adequate infrastructure in the country to make our sport activities of world
standard;

(b) if Government is not to able to provide, whether there is any survey or estimate in
this regard; and

(c) ifso, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI PRATIK PRAKASHBAPU PATIL): (a) to (c) As per the projection made under the
Panchayat Yuva Krida Aur Khel Abhiyan (PYKKA), an outlay of around Rs. 4,500 crore is
required to provide basic sports facilities in all village and block panchayats and their equivalent
units in the country. Against this requirement, an outlay of Rs. 1,500 crore has been earmarked
for the Eleventh five year plan period. However, no such estimation has been done for the
purpose of setting up State — of the art sports infrastructure throughout country.

Central assistance for sports infrastructure

1t897. SHRI RAGHUNANDAN SHARMA: Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state:

(a)  whether the Central assistance provided for construction of sports infrastructure by
Central Government has been discontinued; and

(b)  whether it will be restarted or in its place separate amount will be provided to the
States?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI PRATIK PRAKASHBAPU PATIL): (a) and (b) Yes, Sir. Centrally Sponsored Sports
Infrastructure Scheme transferred to State Sector w.e.f. 1.4.2005.

Government has introduced a centrally sponsored scheme namely Panchayat Yuva Krida
Aur Khel Abhiyan (PYKKA) with national coverage for the promotion of basic sports
infrastructure and sports competitions in all vilage and block panchayats of the country. The
Eleventh Five Year Plan outlay for this scheme, which was launched in the financial year 2008-09
is Rs. 1500 crore. The scheme envisages to cover around 2.50 lakh village panchayats and 6,400
block panchayats (including their equivalent units) in a phased manner over a period of 10 years
at an annual coverage of 10%. The scheme is implemented through the State Governments/
UTs. Administrations.

Sports infrastructure for school going children in the country

898. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state whether Government could made a plan where every village has a
playground and every Grampanchayat could have a mini stadium and indoor games outdoor
games, gymnasium and yoga could be included in curriculum upto 12th standard to make all
students fit and healthy in this country ?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI PRATIK PRAKASHBAPU PATIL): The Panchyat Yuva Krida Aur Khel Abhiyan provides for
assisting states to set up basic sports facilities at village and block panchyat level. The scheme
has an out lay of Rs. 1,500/~ crore for the eleventh five year plan period. It is envisaged to cover
all village and block panchyats under the scheme over a 10 years period @ 10% per annum. As
regards inclusion of sports and physical education in school curriculum, it is already recognized
in the National Policy for Education, 1986 and National Curriculum Framework 2005.

Sports infrastructure for North Eastern Region

899. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(a)  details of sports infrastructure being created and institutions being established in the
North East Region for promotion of sports under the 10 per cent budgetary provision; and

(b) specific plan, if any, taken up for execution during Eleventh plan period under 10 per
cent budgetary provision for the region?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI PRATIK PRAKASHBAPU PATIL): (a) and (b) Rs. 26 crore has been allotted under 10%
North Eastern Region (NER) Budget to Sports Authority of India (SAI) for 2009-10. Details of
ongoing SAl Infrastructure Projects in the North Eastern Region are at the given Statement (See
below).

In addition, under Panchayat Yuva Krida Aur Khel Abhiyan (PYKKA), the following
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assistance has been sanctioned/released to North Eastern States for the creation of basic
Sports Infrastructure at village and Block Panchayat level:—
(Rs. incrore)

Sl. Name of No. of No. of Total Funds Funds
No. States village block Amount released released
Panchayats Panchayats sanctioned during during
approved approved 2008-09 2009-10
1. Assam 333 22 4.81 3.85%
2. Manipur 79 4 1.08 0.87%* -
3. Mizoram 246%* ** gXH* 3.15% % 0.85%* -
4. Nagaland 110 5 1.48 1.18* —
5.  Sikkim 16 10 0.67 0.54%* 0.14%*
6. Tripura 104 4 1.36 1.09* —
TOTAL 724 48 10.47 4.53 3.99
*First Installment **Second Installment *** Consolidated for 2008-09 and 2009-10
Statement

Infrastructure works of Sports Authority of India (SAI) in NER which are in
progress and for which funds have been partially released

(Rs. in crores)

Station Name of work Approved Fund
cost released
1 2 3 4
Guwahati Laying of synthetic athletic track at SAI 3.08 3.00
Sub-Centre
Tinsukia Boundary wall at Sarbananda Stadium at 0.68 0.46

SAl Special Area Games (SAG) Centre

North East Hill Construction of Sports Projects 40.33 13.74
University

Imphal At North Eastern Regional Centre at
Takial
Laying of Synthetic Hockey Surface 2.47 2.00
3 Nos. Tennis Courts with Synthetic 1.06 0.46

Surface and Floodlights

Multi purpose Hall 5.9 2.43
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100 Bedded Hostel 8.97 1.63
Khuman, Lampak Multi Purpose Hall-cum-Hostel at SAI 5.41 1.58

SAG Centre
Utlou, District Construction of Multi Purpose Hall at 5.90 1.68
Bishanpur, Imphal SAG Centre

100 bedded hostel at SAG Centre 4.74 1.45
Thenzual Synthetic Hockey Surface at SAI SAG 3.00 2.60

Extension Centre
Aizwal, Mizoram 100 Bedded Hostel at SAG Centre 6.59 1.32

Agarthala, Tripura At SAG Centre at Dasrath Dev State
Sports Complex

100 Bedded Hostel (boys) 5.53 0.50

100 Bedded Hostel (girls) 5.53 0.50

Status of tribal sportspersons in the country

900. SHRIMATI T. RATNA BAI: Will the Minister of YOUTH AFFAIRS AND SPORTS be
pleased to state:

(a) the present status of tribal sportspersons in the country, gender-wise;
(b)  the details especially in Andhra Pradesh; and

(c) the funds earmarked and spent during the last five years, State-wise especially in
Andhra Pradesh for the training and other hostel expenses, year-wise, especially in Andhra
Pradesh areas like East and West Godavari areas where tribals are facing lot of difficulties due to
lack of awareness of their rights in getting the training and other facilities ?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI PRATIK PRAKASHBAPU PATIL): (a) to (¢) The Schemes operated by the Government
as well as the Sports Authority of India (SAI) for identification and nurturing of talented
sportspersons are inclusive schemes, which are open to both genders and all sportspersons
across the country. In addition to these, SAl operates the Special Area Games Scheme (SAG)
for scouting natural talent from remote areas, including those from tribal and hilly areas of the
country. There are 21 SAG Centres in the country, out of which 4 are in Southern India, 2 each in
Kerala and Tamil Nadu, respectively. There are 5 SAl training Centres in Andhra Pradesh,
including one in Eluru. The enrolment of SAI trainees is based on performance at district level
and state level sports competitions as well as a battery of tests to assess stamina, strength, skill
and endurance. The trainees hail from different communities including tribals. SAl does not
earmarked funds state-wise.
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Projects undertaken for Commonwealth Games

1t901. SHRI MANOHAR JOSHI: Will the Minister of YOUTH AFFAIRS AND SPORTS be
pleased to state:

(a) the names of the projects undertaken by the Government for the Commonwealth
Games being held next year;

(b) by when these projects are expected to be completed; and
(c) the steps being taken by Government to complete all the projects in time?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI PRATIK PRAKASHBAPU PATIL): (a) and (b) The Commonwealth Games, 2010 will be
held in the sports stadia of the Sports Authority of India; Delhi Development Authority;
Government of National Capital Territory of Delhi; University of Delhi and All India Tennis
Association. The work at all the Competition venues is progressing at a rapid pace and the
completion schedules of various stadia has been indicated in the Statement (See below).

(c) Recovery Plans have been worked out, wherever required, which inter-alia, includes
increase in the number of Supervisory Staff and Labour, Increase in working hours, deployment
of additional machineries, close monitoring and procurement of critical and special items to
complete the work within the recovery schedule. Various matters related to successful
organization of the Commonwealth Games including progress of work for each Venue is being
monitored/reviewed every week, by the Committee of Secretaries and the Group of Ministers

Statement

Projects undertaken for Commonwealth Games

Sl. Venue Events Date of completion

No.

1 2 3 4

1. Jawaharlal Nehru Stadium Athletics 30-Jun.-2010
Weightlifting 15-Feb.-2010
Lawn Bowls 15-Feb.-2010

2. Indira Gandhi Stadium Gymnastics 31-Mar.-2010
Cycling 31-Mar.-2010
Wrestling 28-Feb.-2010

3. MDC National Stadium Hockey 15-Dec.-2009

4. SPM Swimming Pool Complex Swimming 31-Mar.-2010

tOriginal notice of the question was received in Hindi.
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1 2

3

4

5. (i) Karni Singh Shooting Ranges

(i) Big Bore Shooting Range,
Kadarpur, Gurgaon

6. R.K.Khanna Tennis Complex
7. Delhi University
8. Thyagraja Sports Complex

9. Siri Fort Sports Complex

10. Yamuna Sports Complex
11. Talkatora Indoor Stadium

12. Talkatora Indoor Stadium

Shooting

Lawn Tennis
Rugby
Netball

(i) Badminton
(i) Squash
Table Tennis
Archery

Boxing

(i) 15-Dec.-2009

(it) 30-Dec.-2009

15-Mar.-2010
15-Mar.-2010
31-Dec.-2009

31-Mar.-2010

31-Mar.-2010
28-Feb.-2010

31-Dec.-2009

The House reassembled at twelve of the clock.

MR. DEPUTY CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE

7t 3R g (STR =) |7, * 211 expunge BIFT A12T R&TS Al

it STguTafa: S

it AR IR (FfeEmh Fmen): A, |-, Selifas 7 a1 faa fean, safoy sad an |

ol 3ma |ifQl § W # o Repre de1 arsdl § & 3T U defered telecast system W18y,
STET UR 319 Bl ruling BT W $B HTIGT BT, respect BT AR AT S-S rule HI & not on

record, b [ hICTHR IFE(S‘HSKH

37t Trofta gama w1 (f9ER): 319 I8 FRRT 8 & Fad &l
S} TARTT AR T2 AARRIT 78T 21 {hR B erT 1 7cierd T 8?2
37} ITSTa JATT WL 37T I§ HY ...(FGEH)...

7} FraRm AR SRR S g I8 7 ...(aUM)... I8 AARRT A gaf? ...(Fae™)...
3AT9 I1 B S &1 81 & ...(ALH)... TST Y © b Y H3i1 T8I 8, 39 I Bl T 81 T8
T 91 I8 B {6 IR ® IR% A 919 Tdh wielT 8Idl © T ®ali diet R&TS & expunged &, S
g &t < 21 R wfer &1 Aded a1 22 R oY wdl & aaall ...(a)... $Afay 37T
3P IR H TYRAT I AIRIUI BIs mechanism 89T 318 T

MR. DEPUTY CHAIRMAN: It will be taken up.

*Expunged as ordered by the Chair.
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Report and Accounts (2007-08) of the R.S.C. and related papers

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
RAY): Sir, | lay on the Table, a copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the Rajghat Samadhi Committee (RSC), New Delhi,
for the year 2007-08, together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Committee.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a) above.
[Placed in Library. See No. L.T. 957/15/09]

I.  Notifications of the Ministry Personnel, Public Grievances and Pensions.

Il.  Report and Accounts (2008-09) of INCOIS, Hyderabad and related papers.

lll. Report and Accounts (2008-09) of IITM Pune and NIOT Chennai and related papers.
IV. Report (2008) of CVC, New Delhi.

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY, THE
MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES, THE MINISTER OF STATE IN
THE PRIME MINISTER'S OFFICE, THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Sir, | lay on the
Table:—

l (i)  Acopy (in English and Hindi) of the Ministry of Personnel, Public Grievances
and Pensions (Department of Personnel and Training), Notification G.S.R.
545 (E), dated the 23rd July, 2009, publishing the Central Administrative
Tribunal (Salaries and Allowances and Conditions of Service of Chairman,
Vice-Chairman and Members) Amendment Rules, 2009, under sub-section
(1) of Section 37 of the Administrative Tribunals Act, 1985. [Placed in Library.
SeeNo. L.T. 809/15/09]

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry
of Personnel, Public Grievances and Pensions (Department of Personnel and
Training), under sub-section (2) of Section 3 of the All India Services Act,
1951:—

(1) G.S.R. 616 (E), dated the 31st August, 2009, publishing the Indian
Police Service (Uniform) Amendment Rules, 2009.

(2) G.S.R. 714 (E), dated the 30th September, 2009, publishing the Al
India Services (Discipline and Appeal) Amendment Rules, 2009.
[Placed in Library. See No. L.T. 808/15/09]
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. A copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the Indian National Centre for Ocean
Information Services (INCOIS), Hyderabad, for the year 2008-09, together
with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Centre. [Placed in
Library. See No. L.T. 806/15/09]

. () (a) Annual Report and Accounts of the Indian Institute of Tropical
Meteorology (IITM), Pune, for the year 2008-09, together with the
Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Institute. [Placed in
Library. See No. L.T. 804/15/09]

(i) (a) Annual Report and Accounts of the National Institute of Ocean
Technology (NIOT), Chennai, for the year 2008-09, together with the
Auditors Report on the Accounts.

(b) Review by Government on the working of the above Institute. [Placed in
Library. See No. L.T. 803/15/09]

IV.  Annual Report of the Central Vigilance Commission (CVC), New Delhi, for the year
2008, sub-section (3) of Section 14 of the Central Vigilance Commission Act, 2003.
[Placed in Library. See No. L.T. 807/15/09]

MOU (2009-10) between Government of India and the TCIL

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI SACHIN PILOT): Sir, | lay on the Table, a copy (in English and Hindi) of
the Memorandum of Understanding between the Government of India (Ministry of
Communications and Information Technology, Department of Telecommunications) and the
Telecommunications Consultants India Limited (TCIL), for the year 2009-10. [Placed in Library.
SeeNo. L.T. 763/15/09]

Reports and Accounts (2007-08) of various groups of Ashok Hotel
Corporation Ltd. and related papers.

THE MINISTRY OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED): Sir, |
lay on the Table:—

I A copy each (in English and Hindi) of the following papers, under sub-section (1) of
Section 619A of the Companies Act, 1956:—

(a) Twenty-fourth Annual Report and Accounts of M/s. M.P. Ashok Hotel
Corporation Limited, Bhopal, for the year 2007-08, together with the Auditor’s
Report on the Accounts and the comments of the Comptroller and Auditor
General of India thereon. [Placed in Library. See No. L.T. 753/15/09]
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(®)

©
C))

Twenty-fifth Annual Report and Accounts of M/s. Utkal Ashok Hotel
Corporation Limited, Puri, for the year 2007-08, together with the Auditor’s
Report on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

Reviews by Government on the working of the above Corporations.

Statements (in English and Hindi) giving reasons for the delay inlaying the
papers mentioned at (I) above. [Placed in Library. See No. L.T. 754/15/09]

Reports and Accounts (2004-05, 2005-06 and 2006-07) of various

Corporations and related papers.

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRl VINCENT
PALA): Sir, | lay on the Table:—

A copy each (in English and Hindi) of the following papers, under sub-section (1) of
Section 619A of the Companies Act, 1956: —

()

(®)

©

C))

©)

Thirty-second Annual Report and Accounts of the Kerala Land Development
Corporation Limited, Thiruvananthapuram, for the year 2004-05, together with
the Auditor’s Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon. [Placed in Library. See No. L.T.
838/15/09]

Annual Report and Accounts of the Uttar Pradesh Projects Corporation
Limited, Lucknow, for the year 2005-06, together with the Auditor’s Report on
the Accounts and the comments of the Comptroller and Auditor General of
India thereon. [Placed in Library. See No. L.T. 836/15/09]

Thirty-third Annual Report and Accounts of the Andhra Pradesh State Irrigation
Development Corporation Limited, Hyderabad, for the year 2006-07, together
with the Auditor’s Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

Reviews by Government on the working of the above Corporations. [Placed in
Library. See No. L.T. 837/15/09]

Statements (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above. [Placed in Library. See No. L.T. 838/15/09]

MESSAGE FROM LOK SABHA

The Workmen’s Compensation (Amendment) Bill, 2009

SECRETARY-GENERAL: Sir, | have to report to the House the following message received
from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:—
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“In accordance with the provisions of Rule 96 of the Rules of Procedure and Conduct of
Business in Lok Sabha, | am directed to enclose the Workmen’s Compensation
(Amendment) Bill, 2009, as passed by Lok Sabha at its sitting held on the
25th November, 2009.”

Sir, | lay a copy of the Bill on the Table.

REPORTS OF THE DEPARTMENT RELATED PARLIAMENTARY
STANDING COMMITTEE ON HUMAN RESOURCE DEVELOPMENT

SHRI N.K. SINGH (Bihar): Sir, | present the following Reports (in English and Hindi) of the
Department-related Parliamentary Standing Committee on Human Resource Development:—

(i) Two Hundred and Fourteenth Report on Action Taken by Government on the
recommendation/observations contained in the Two Hundred and Seventh Report on
Demands for Grant 2008-09 (Demand no. 58) of the Department of Higher
Education;

(i) Two Hundred and Fifteenth Report on Action Taken by Government on the
recommendation/observations contained in the Two Hundred and Eighth Report on
Demands for Grants 2008-09 (Demand no. 105) of the Ministry of Youth Affairs and
Sports;

(i) Two Hundred and Sixteenth Report on Action Taken by Government on the
recommendation/observations contained in the Two Hundred and Ninth Report on
Demands for Grants 2008-09 (Demand no. 104) of the Ministry of Women and Child
Development; and

(iv) Two Hundred and Seventeenth Report on Action Taken by Government on the
recommendation/observations contained in the Two Hundred and Sixth Report on
Demands for Grants 2008-09 (Demand no. 57) of the Department of School
Education and Literacy, Ministry of Human Resource Development.

REPORTS OF THE PUBLIC ACCOUNTS COMMITTEE

SHRI ASHWANI KUMAR (Punjab): Sir, | lay on the Table, a copy each (in English and
Hindi) of the following Reports of the Public Accounts Committee (2009-10):—

(i) First Report on Action Taken by the Government on the Observations/
Recommendations of the Committee contained in their Sixtisth Report (Fourteenth
Lok Sabha) on Irregular Award of Construction Work relating to the Ministry of
Human Resource Development (Department of Higher Education) and the University

Grants Commission;
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(i) Second Report on Action Taken by the Government on the Observations/
Recommendations of the Committee contained in their Seventy-third Report
(Fourteenth Lok Sabha) on Management of Foodgrains relating to the Ministry of
Consumer Affairs, Food and Public Distribution (Department of Food and Public
Distribution); and

(i) Third Report on Action Taken by the Government on the Observations/
Recommendations of the Committee contained in their Seventy-seventh Report
(Fourteenth Lok Sabha) on Accelerated Power Development and Reform
Programme (APDRP) relating to the Ministry of Power.

STATEMENT REGARDING GOVERNMENT BUSINESS

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY, THE
MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES, THE MINISTER OF STATE IN
THE PRIME MINISTER’S OFFICE, THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Sir, with your
permission, | beg to announce that the Government Business in this House for the week
commencing 30th November, 2009, will consist of :—

1. Consideration and passing of the Legal Metrology Bill, 2008.

2. Consideration and passing of the following Bill, after they have been passed by Lok
Sabha:—

(a) The Central Universities (Amendment) Bill, 2009, to replace the Ordinance.

(b) The Essential Commodities (Amendment and Validation) Bill, 2009, to replace
Ordinance.

3. Consideration and passing of the National Commission for Heritage Sites Bill,
2009.

MATTERS RAISED WITH PERMISSION

Sixtieth Anniversary of adoption of the Constitution

37 .09, IRl (SIRTS): SUGHTIRT HeISd, 37T Yd§ U Pl Y 814 4 U8l
B sl ATd 26 TR B Hds # Sl AT Blcdl 3R GARI S8l UR Sl 3Tl AT, IFH Sil dART
EIS §U, SAPI STGiolel &1 iR ITDbT ATHT BT ifT & forg i ff 311 78y, ot dnT {as
TR Bl & RIARTe # 26 TdaR BT ATE T B &, ol 26 TR FAR forg gafey ft weaqrl &
RSP TS I 60 TY U8, 26 TAaR, 1949 DI BHR S BT HIJLTT adopt T3 ATI AT 60 Y Il
b T, 39 WG H B 109 SFTSHCH 81 g & AR AAYT BT T Preamble &, 3D Tl ISl
W D] Ieeld & [ T8 ARG 26 TdaR, 1949 BT adopt T3 IATST &9 I [ BT Y T &1
I IT DY 91 §:W goll b oot frdfl oRaaR 3 SHdT Ioerd e 7, fhel <enfase
Tl TR 3R] Seoidd 781 8, 3R 1 3R, T Ae ol BTel § I8 adopt fbam 1T, 99 W@IH )R HF
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A FH Poll BT U TSI I BIT, Td WY 36T A1 I8 Rt 89RI SIHSRI & forg 78],
QAR 37T B S geiHT SR 7, IAD! TR & oIy, FAN AIotard AR Tagafcrai ol
SR & forg iR wfasy # S9! 9am & fory & Isfg alRa &1 fmfor wae wragsfia,
PR IR, IS 3R TS 72T AIed YGhR 8 Aal (eI, S99 O 3Rl Sai & folg I
AT 7, <ifh 39 g T8 & folw 89T St et ifieRl @ |fagm g, S |9ed
FST T & 3R 39 Temple of Democracy & =1 §36x, T FfAem= &1 A6 89 1 I 8,
1 R SAd WReTd & T8l 8, dfed 89 SHB! U ft SRl a1y, SHa! arg Wi G-

Iy

gAR Jd g2l o, RT=M e werh |fqer uRd @I fan, fea- et <F & ae
Transfer of Power ¥ Wl Blcl H g1 31X ¥ gl BTl # SHDI adopt faaT T 3R afdd: 24
AR, 1950 Bl 3 IR SRIId gU MR R I8 26 SaR, 1950 I enforce a1 AT 849 26
STaRT 1 0TS f&aw A1 4416 8, <ifeb 3171 il Law Day 8, foTIds I8 84 H1 a4 ©,
RTI T8 SHRI I8 UIfIRie geld] 8, ORI d8d 891R I8l vasiiagfcd 1 Bl 8, [od
q8d BN I8l JRSRRRY Teril 8 IT UFBR U1 BTH BR A &, SAD] G BT 84 e
T AR 31T 6091 ATl &, H AT § b 89 b S 6, Yo §s ©, SP] A U 89 39
Tt BT oI o o a7Tel |Tel 9 89 39 1o &1 91 #9131 1| gr=dTa |

MR. DEPUTY CHAIRMAN: The entire House associates with it.
Cultural and Heritage Committee of Railways and safety

SHRI PRASANTA CHATTERJEE (West Bengal): Mr. Deputy Chairman, Sir, | wish to bring
to the notice of this House that the Railways, recently, constituted Cultural and Heritage
Committee. The Chairman and the Members are full-time. For the first time, the Committee has
been formed and will get salary of Rs. 50,000 p.m., apart from daily allowance of Rs. 520, First

Class A.C. fair, medical facilities and so on and so forth.

Sir, on the one hand the Government of India is talking about austerity measures and on the
other the Indian Railways have decided to act contrary to that. The posts with higher salary,
etc., have been created in the senior administrative cadres in spite of the fact that the Sixth Pay
Commission’s recommendation that except functional consideration no new post of senior
administration grade will be created. This decision has been flouted by the Railways purely on
political considerations. Railways are naming stations without consulting the State
Administration. However, it had previously been a practice. It is not caring to properly invite the
State Ministers and others, obviously, with political motives. And, Sir, what is the main duty of
the Railways? In the Citizens’ Charter, the Railways are committed to provide a safe and
dependable train service. While dealing with disaster management, including man-made
incidents in Railways, the audit, in 2008, observed that preparedness was not geared, the relief
equipments were not strategically located and maintained, could not provide an organized relief
in many cases, and there was less than 25 per cent of the frontline staff, required to respond in
disaster management. The Railways, instead of properly addressing such crucial issues,

are now engaged in cultural activities and functions, in a big way, in moving trains for a person,
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associated with one designated party, and that too at a time when the Government is talking
about financial austerity measures in the administration. | would like the Government to look into
this matter.

Children falling sick due to inferior quality of mid-day Meals

it IoTfer TR (9ER): ¥R, 31 980 @ & A1 I8 He] uedl © & “frs-S Hie 9gd
Bl 3Te0 I A 9 < A o fHa1 71 7, A1 $U T W S MR ITDI SRR B
Ao e I8 g 3res] 914 & 3iR ARGR - A1 “Hd el ST & q8d g9d] e Bl
BT BT 21 i1 I “frs-s wiier U1 81 1 © 13 31 & &R SReaR 3 B & o Wi
e & ge “fie-T Hie WM & 918 SR U Y TS T FeTY 989 9N Wl 3§ 81 78 8
3R P BRI HEl-Hel al “fre-S Hier de o= e man g a1 a8 781 &

TR, § I ST 1T § {5 §71 3128 HT & oI 91 HIE administration &1 &, FT HIS
infrastructure &1 & &b gU®! I &1 & Tl AH? H I8 YA ST AT 3R TWHR A
ST ATE S 98 $9S aR # &1 HRAT A8l 52 -1 I8 Hel § 16 “fre-s i & forg
ARBR J S ST AT & MR S ATST Tl H I &, S FHI Tpel H STl 8, SHH diversion
BIT &1 Wpel H @RI ATl S 8, TieAT AT ST & 3R Sl 3787 Al ARSR A ferdr 2, 5l
FCI & e 3 feTdT ©, T8 AT divert 816} ST9TR & Tel SirdT 81 feR 9 ot 38! fRufy 81 s5ar
Aol I8 gl b “fHs-S Hie” U white elephant & 3R Sl AT Wb dl 9 §9 B HT HaTed
PR &, ST FATA W 954 TS 2, TAfY § WRaBR A I8 AR Ho {6 “fire-< fier F IR
H SRR PV AR B SR AT fa=aR TEl X, I a1 pious ST JATIDT ARAH &, 98 e
Wel B1 SITUHT 3R g2 SR 4 ¥l T8l SG, qifeh SR d Tpel S, Al S9! “frs- Hier
foram SITQE 3R IS WM & 918 d FHR T8 TG, g9y § TRBR 4 e H=1 arg fb
IE SHD IR H SR IS IR |

it wreTial Teslt (Ui e : HEled, H 39 vy 9§ o+ & g dRar gl

Withholding of additional Central Assistance by the Central

Government to Uttarakhand

it wra RiE Pt (SRES): AT ST #'iey, SR, 2010 H gRgR #
TG B a7l 8139 $H Hel & fofg v ISR 0T a9 Ferren <l 81519 W 9 AT 81 g,
I o e 4 o, St =rad, A 2, IRER IR 9eradl <l §1 59 IR 991 gHIa © {6 «gw
HeAT, ST IR BT G I event 2, NI 97 W 9 3R fagwil & Y & o €, S9& fog
AR Y= GRBR 7 ASTHT AN P YT 400 BRIS DT WS Ybol AR $HD A1 -91Y Ui a9
ST Additional Central Assistance (ACA) el & 3R 8% HTd &9 UR¥T dgdr el &, IUdh
fIT 330 RIS BUYY & ToIc BT UG YT, ISHH U JT 77 3R 31.08.2009 B1 4R A =it
STt @l g HAT SR AT START & IUTedel & A1 il 966 g, IH 730 RIS $UY Bl a1 7
S, TIfth $h5 TRER -1 ITH Sl 330 BRIS BUAT B, ...(TLM)...

SHRI A. VIJAYARAGHAVAN (Kerala): Sir, where is the Minister ?
ot a7t e ream: Sl & ATt ACA H ferdl &, 98 ACA 1 U1 1e & 1 ...(aHM)...
SHRI A. VIJAYARAGHAVAN: What is this, Sir? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ... (Interruptions ... Where are the Ministers?
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SHRI A. VIJAYARAGHAVAN: Why is Zero Hour going on here? Who is going to respond?
...(Interruptions)... Sir, please adjourn the House. ... (Interruptions)...

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, please adjourn the House.
...(Interruptions)... Let the Minister come. ...(Interruptions)...

SHRIMATI JAYANTHI NATARAJAN (Tamil Nadu): During Zero Hour, no Minister has to
respond. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. | cannot run the House without the Ministers.
...(Interruptions)... | cannot run the House without the Ministers. ... (Interruptions)...

SHRIMATI BRINDA KARAT (West Bengal): Sir, this is a contempt of the House.
...(Interruptions). ..

MR. DEPUTY CHAIRMAN: The House is adjourned for five minutes.
The House then adjourned at seventeen minutes past twelve of the clock.
The House re-assembled at twenty-two minutes past twelve of the clock.
[MR. DEPUTY CHAIRMAN in the Chair. ]
SHRIMATI JAYANTHI NATARAJAN:: Sir, they created unnecessary ... ... (/nz‘errupz‘/ons)...
MR. DEPUTY CHAIRMAN: Let the Minister give the explanation. ... (Interruptions)...

SHRIMATI JAYANTHI NATARAJAN: The Minister was in the House. They don’t want to run
the House. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No; no; please. ...(/nterrupz‘/'ons)... No; No;

...(Interruptions)... One minute; let us not waste our time. ...(Interruptions)... 314 ECRSIEN
ATl

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): Sir, | was sitting
in the House and just for two minutes, | went to discuss some important matter with Mr. Arun
Shourie. | was sitting. But, in the pandemonium, | could not hear what was going on. That has
happened. That is why the whole thing happened. ...(/nterrupﬂons)... | came to know what
happened after the House was adjourned.

Mr. Deputy Chairman, Sir, | regret the inconvenience caused to you and the House.
...(Interruptions). ..

PROF. P.J. KURIEN (Kerala): Sir, kindly see ... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please, please. She can walk anywhere but not
...(Interruptions)...

SHRI ARUN SHOURIE (Uttar Pradesh): Sir, Mr. Ravi had come to discuss about the
Business of the House. ...(Interruptions)...

Y ITHTafn: 21 W (98 BIearRl| BIIRY Sf, ST8f O A9 arel gob o, 81 J A9 Y
ERHINY
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ot wira g Prear): 9= SugaTafs Sit, A1 530 3eR d1 Siold © o 99 31y, oife
TR STRIES & doIc H 330 HRIS BUAT ACA & 371G, Additional Central Assistance & 3ax
e Tnfew o, < &% Aret fAerdr 8, 8% AT T URNC gedhN (Heldl g1 ATSTHT MR- & 1T
G BN A H& H31 AR AT H31 BT 48P g, ST I8 79 AT 1 400 BRIS DUAT H¥
P 1T 39 91T &b U, one-time ACA & U & et 3R S¥P 3T1eTTdT 330 BRIS BUAT extra, Sil
BY Tl 9 URIC QIR fHerd &, a8 Heltl S Wi 8l Tl oifd Sdd are guig 3
TR 8T AISTT AT & i RS oY, o et qR1 figpy 7181 a1mar iR Fael one-time
ACA & U H 400 PRIS BUT < 7| $9 TRE W 330 BRIS BT JHAM 811 I I AR faorer
B, I B, TSP B T TR B AN ff, T YIS 0 B & IR R &1 $9 UHR A
T Al EH ART BUAT $39 § o & AT bR I AIST1all Bl TGl $9 TR F T3 1 Idd
YUY 81 Y81 ® 3R AR 31 AroTe W) yifad 81 <8t 21 #eledy, &9 oo d9 98 9
PR W HE 3 © [ TRHR DI AR 7ol & oY S e & — HH F B 6000 Hifgd 7 1,
ST 81 9 3R 31 UhR & FI1...(IET)...

PROF. P.J. KURIEN: Sir, if going to that side is objectionable, going to this side is also

objectionable. ...(Interruptions)...
MR. DEPUTY CHAIRMAN': Please, please.
sft e e PITar): S 89RT I 8, S (U™ ). .

MR. DEPUTY CHAIRMAN: | think, it is better if some Ministers sit on the front Benches and
not on the back Benches.

£} W g St #EI9Y, R BARI A1 Pl T&1 YT ST Al A B <l M? I
Igd HEAYUl A9 8, T8l UR ANl H SR Hell gall 81 78Ied, 2001 & $¥ & Aol H, A8
TR 1 81 AT 1998 BT ERER BT AT 81, YUY P TR TR 19 ARBRI DI (7T T, oAl
31T AR T&1 B! P75 TRBR YUY BT Sil W &, T8 S & W IR I8 el 8 [ ga el
ISR ¥ 1 3f1R =1ael oll| HEIGd, 31 S ¢ b SRS Uob ISl gaTl Selldhl &1 3R 98]
TR R ARPR 1 QI H RE 1 &A1 A1 §AR fIY 3 Bl Il JfRepel 81 S 3R
IBH 3 TR I 303 BRI BUAT he $Y (g1 T 78] faaT, a1 319 S+ & b 9RT W
ISR BT SATDI 8, SER F AT 3R IR I 1T &, § el g b 399 gaR) (RART g wR1e
Bl TG 9 HRUT SR A1 WSHIT BT 3R ¥ Bl ek 7 ST, Fel Ta1 2l 7eled, 31T
AT AT ¥ 98 & o TRBR dcahTel JAMGaR HRb g8 MR SHd] < 3iIR ATaegds e Al
BHD! | T |

DR. (SHRIMATI) NAJMA A. HEPTULLA (Rajasthan): Sir, we associate ourselves with the
matter raised by the hon. Member.

S} SEARTI 91T (ISIAT): HElGd, § 1 SHY MU AP Fg Bl gl

Non payment of promised assistance to victims of 26/11
terrorist attacks in Mumbai

S} TR ATASHY (FERTE ) : SUHIRI HEIG, AT 26/11 B, Tob ATl g3l & Jods IR §¢
Bl B THH 164 AT AR I 3R 239 AT SIEH §Y 1 AfB U ATl & 91 &9 Al Sgioifer &
&1, S AR SR 1 9T gY AT Bclled gU Al ol 59 IR H FIT hacl HAgioter H & B
FN? TRHR 7 T Al & forg it Tpot enfya foma o, 91 Us |1dt & 918 98 S9! e 22
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SUFHIIRT AEIGY, AT ATogd BT b TRBR Y ekl 8, SHP] I8 9gd 8l g1 7977 2
e #3A1 St  "ife fham o1 i S1 g B¢ 8vUd 403 SRS TAT Bl18d gU ANl Bl Aol
W1 Qe AT & dTe AT b (& Tb Pt 403 ARN H A Phael 118 AN bl 81 U el &1 59D
JFSATAT 403 ARTI BT &1 TG BT TS W 2| el 21 I8 Bl TRbR 57 8M ff e 7 9iffq
foraT o fo T oIa &7 Hu=Te <311 S A1 HATe 81 T {6 $B AR &l e A firel, 399 9
M TP AP W U & S § 3YBT < &1 §, TS A ARG DI Uk AT AT 3R T8 §b A
fS-3iT= 81 7121, IS99 81 TTI R Y8 TATHE P b 59 IvE I BT 8 R gH IR A 95 7
WT & Y dic Bl 2| R A IR HEH & a1 1 59 g BT YUK 6] 8Id © <l S0P A
2 % 9gd ARaTl B

3P fTaT ¥oId A 9wt T o fh S 52 AN wEufy Ra e i R W 9,
Ik URAR & fhAt U FaRT Bl AIdb) <3| Afh 31ToT BTeid I8 & fob 3719 | $hdet 20 IRAR
P AW Bl & Alp]] Frell 8, 91! 32 AN & YRAR dTel gH 8 & AR ITD! J4! AP b
Tl el §1 S 52 AT gris A WovH0SIo R WY ¥, ITd] U XIRY Foid a1 41l IR,
MR qToold BT o ST & Ryt 12 G & &) SN Fold T3 §U 8 201 J1a! Al & Ford
T T8I gU &, STaidh SHD! U ATed il 11 B

Uetfera MfeR =1 1 Pe1 o1 5 53 81e™ § ST YforT 1R 3iiR JRemeH! IR Bl
e gV ¥, I8 IRAR Bl Uh-Udh Red AScele 9 Ugia oo f&am SIrgem saat &
qrefaddr 2 6 Igie oo a1 feh) o1 e 21 3R 39+ 918 # ot a1 1 % they will be
entitled for the commission of Rs. 25,000 per month. ST FT Heeld G312 31T 41 &1 a1l |
HHR I Bl 3R 3R Teb ATel Bl b d1a 41 9 <IRE | B 8IAT XS <l 11 818 gY AT il
TR WY F ST &, NTd! T IR fewarst e iR e 361 78 daelih g 81 T a2 i
W AT H USFT gaTl, SHHT BIs @l ITd! el {7l 8T &, 1 $9 A Bl i ATgRare! 8
T8 fegprel TRATRTT 81377 : §4 IR R BRATS! Bl A1RT GAT Ha P yed IR 9 X1 A1y
o 51 Sdy 3 g9 /e 7 {1, I8 I =12yl

7 IFETH AT (ISR : He 153, H ST GHLT Bl gl

37 SEARTIYT 91T (SSIAT): Heled, H I 39 THIRIUT BT |

DR. (SHRIMATI) NAJMA A. HEPTULLA (Rajasthan): Sir, we associate ourselves with the
matter raised by the hon. Member.

it SuuTafa: & g, JuH Fifes faam o 59 faw uR, &1 8y vHifive 3 SIfT

7 g7 S 91 MU (HBRTSY) : HBIGY, H TAIRIUE $Ho, oift 394 &l v &, o
R ERIEICIEUIT

Ig Yoaol B, eiferam & ok ursy faferex &1 anfthd 8, 5 9o St Reli 311 =nfa v o,
IE TE1 311 X815 R Y81 UexX 4§ g4 B & [T BIg U e ATBAR e fbam Sy, a1 a8
B BT A 3TolC Y8 & fob BRIT 12 AT U & FoTep 3fex Miferdi gt off 3fiR s57ap! fAieprer
% T SHTIRE HRAT TS $HS oY 3 g I8 & AT IR & o1y i I $© 81 (7l 78T
gl

MR. DEPUTY CHAIRMAN: Mr. Siva, please, let the Minister listen to the discussion.
Please, this is not the time. Please allow the Minister to listen; you can talk to him later. There is
an objection from the other side; this is an important matter.

206



SHRI BALAVANT alias BAL APTE: There are, at least, twelve people who are having bullets
in their bodies. They need extraction; they need operation and that needs money. The money is
also not being given. ST I ST &I-<fH dTd &, §TH urgently P& BT BT SR ©, ATy
TS P BT gl

Concern over the crisis arising out of the lack of fertilizers and
seeds in Uttar Pradesh

it A5 fReR AT (STR U<w): SUGHTIRT A8ISY, § 319 AT ¥ &g AXPR BT &1
TR Fw | TR W1 iR 1S & Hhe B aR% AT e gl R, IR 9% H GG B
B 9IS 81 T, SR Y3l & $O BRI H d15 31 75 AR P T H 1 Us 11, O ST
<9 BT fhAM, ST 919 ST BR- BT HTH HRAT 8, SAD! 19 B B e I8 8 21 39
FHY I DI B B G3lTs IR Yol H 3R S & =Y ¥FN H =9e &1 2 ol g1 auf | STR
e # N &) AT S FHY WIg BT TR Fehe S+ &l a1 B RAIRY 97 8 ¥ & 5 wem
TEHR) AT IR S TRBR B W1E TRt &, 89 IR fHami &F awil-owl ofrg o 38! 8,
e o1, foraml 1 WTE IS T8 81 U1 ¥&1 21 T81 IR WP ©U U WIS Bl BIAETSIR] 8l IE!
21 STl ITR I<w 3 i 41 B9 A AP G 8OIR BUY UfT IR el <1 1 ...(aem ). .

7t AR g FIGH (STR U< ): I8 A1 s AXPR DI RS 9 ...(FGLH)...

oft Sgqgufe: 71, T 319 95 STSTL....(ELM)... 39 19 | 919 99 HRTI ...(FGLH)...
g SIRT 3MTAR Bl ...(ILT).... 3T e Bl Bicdl BT ..(FGET)....

S1. 31fgerer </ T *
=it sraar g Baagd: *
it Ik Rre: *

S} SURTATARE: H TUD! 3R a7h el < Ahdl gl AT FIATY ...(FAEM).... AT TG TSV,
319 dIedd STYL...(FALM)... AT 98 SIS ...(FALM)... I $& 1 HE gl Jred Sil,
39 geTd STV 3T R F ST ..(FALT)... <RIV ..(FEe™)... 3! a1d Rbls I8!
Bl R Ireg Ar8d &1 ard Rabre 81, gaR IRl &1 9 Rbre T81 8l ...(aem)...
gred i, 39 9ifolvl ...(@ae™)... | have not permitted you. ...(Interruptions)... | have not
permitted you. ...(Interruptions)...

oft < fH9IR g1ea: IR, WIS ) BTSN 81 X8l 2] ...(dHH ). .

MR. DEPUTY CHAIRMAN: | cannot help. ...(Interruptions)... If time is over, | cannot help.
...(Interruptions)...

sft dR=g wnfea: *
MR. DEPUTY CHAIRMAN: Nothing will go on record. ... (Interruptions)...
37t 3R R HHIgR: *

it < fPeR AEa: IR, HIAESRT 8 Y8l 81 SIvY Udh §9R $UY I8 §) S Y&l &
..(STAT)...

* Not recorded.
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ot STumafe: AN S IS L (EEET). .

2} T fFeIR Fea: WR, g9 1 91 21 81 TS 1. (Fae™).. ¥R, TARI 1 a1 e 8
1 B1...(FETH)..

3} SgaHf: RAY, 37T A 91 AT 87 WG F RFRE BR I8 € & Please don't
disturb. In spite of that if they disturb, the House will go on. The proceeding will go on.
...(Interruptions)... 39 ST &, 98 RHIE H ST ...(FGHM)... ITd! 91 Rbre #§ T
TG, I a1 RbTs H T8l G| ...(FFeH)...

At 75 fPeIR ATed: AR, T BT ST DA 81 T 8 3R QR b 50 o g bl e
IR 3T B elfhT SR el H 377t SIedl &l @i Tl el U1 8! 81 511 ¥ SRR &, Sl qre
HehR! AT 8, 9 qR1 ORE 9 el 81 7S o Sl IS BIWPR &, SAd] [l TRE F $had IR
AR ETe e T RET 21 H b AIEH A s WRBR Pl LT ATD N HRAT A8 8, J31 I8 al
a1 1 foh SR U B WRBR 7 fhdw Wig &) MaeIhd §, SHH! Bls JIoTT AT SHBT Bls
TR s TRBR B AT & T 81 ATl 8, oAl G H SR T2 | WIS BT THR Hhe 8l
..(TTET)...

off STauTafa: Mg Siferyl

3 T< fHeR Fea: H TUP AIgH ¥ be WRGR Y IRIY BRAT 18l § [P 98 39
FHRIT B TR ST S Bl BT By | TG -9gd FIdTG | ...(TIeTH)...

MR. DEPUTY CHAIRMAN: Nothing will go on record. ...(Interruptions)... 3 45
SEUL....(FEe)... St dR=s 7ifeT i, MY 96 S8V ...(FQE)... Mr. Bhatia, don’t disturb the
House. Please, sit down. Now, Shri D. Raja.

Agitation of fishermen in the country, particularly in Tamil Nadu

SHRI D. RAJA (Tamil Nadu): Sir, | am raising an issue which is not partisan political issue.
It is an issue which concerns our fishermen which needs united focussed national attention and
also urgent action by the Government. Indian fishermen, particularly lakhs of Tamil Nadu
fishermen, are deeply agitated at the restrictions on their fishing. As it is, Tamil Nadu fishermen
face violence from the Sri Lankan Navy, from which our Government has offered no credible
protection. Now, it is all the more shocking that the Government wants fishermen not to cross
invisible lines in the Ocean. It is strange that the Government wants to levy lakhs of rupees as
fines on fishing boats and even desist them if they cross 12 miles limit. How will Indian fishermen
know where that 12-mile limit is when the huge Indian Coast Guard, with a huge fleet, is unable
to stop seizure of Indian fishermen by the Pakistani Navy and by the Sri Lankan Navy? How will
they enforce the draconian rules in our waters? | urge upon the Government to review all the
foreign treaties touching on our marine resources. Fishermen already face severe problems.
When the State Government issues licences for fishing boats, there is no need for the Central
Government to set up a parallel licensing system. Before the Government finalises the draft
Marine Fisheries (Regulation and Management) Bill, 2009, all the coastal States must be
consulted and it is imperative on the part of the Union Government to consult all the coastal
State Governments. Very recently, it has been reported that the Tamil Nadu Chief Minister has
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raised these issues with the Union Government. All sections of fishermen are agitating in Tamil
Nadu. | urge upon the Government to intervene and give a concrete assurance in the interest of
fishermen. This issue cannot be ignored or undermined by the Government. | appeal to all
political parties to come forward. It is not an issue of one party. It is an issue concerning our

fishermen. All parties should unitedly raise their voice in the interest of our fishermen.

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, | associate myself with the matter raised by Shri
D. Raja.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, it is like adding fuel to the fire. Sir, we have been
repeatedly raising the same issue, and on these lines only, Mr. Raja has raised this matter. Sir, |
associate myself with the issue raised by him.

SHRIMATI BRINDA KARAT (West Bengal): Sir, | associate myself with the matter raised by
Shri D. Raja.

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, | associate myself with the matter
raised by Shri D. Raja.

MR. DEPUTY CHAIRMAN: Now, Shri M.P. Achuthan....(Interruptions)...
DR. K. MALAISAMY (Tamil Nadu): Sir, please allow me.

MR. DEPUTY CHAIRMAN: This matter is over. You can associate yourself with this
matter...(Interruptions)... Mr. Achuthan, please go on...(Interruptions)...

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): Sir, regarding Sri
Lankan Government, | can make one response. This matter has been taken up with
the...(/merrupt/'ons)... Sri Lankan Government, and | believe, this is a matter concerning
different coastal States... (Interruptions)...

DR. K. MALAISAMY: Sir,...
MR. DEPUTY CHAIRMAN: Mr. Malaisamy, please...(Interruptions). ..
DR. K. MALAISAMY : Sir, | hail from that State.

MR. DEPUTY CHAIRMAN: You may be hailing, but, notice has not been given. Please
understand that it is Zero Hour.

DR. K. MALAISAMY: Sir, | may be permitted to raise it later on.
MR. DEPUTY CHAIRMAN: You have to give notice for that.

SHRI VAYALAR RAVI: So, Sir, | will convey to the hon. External Affairs Minister and hon.
Prime Minister that this matter has been raised here with all seriousness. And, | hope that it will
be looked into.

Special Financial Assistance to Kerala

SHRI M.P. ACHUTHAN (Kerala): Sir, the heavy rainfall in Kerala during the month of June
this year caused widespread damage. The calamity affected more than one million people.
About 127 persons lost their lives. The damage to agriculture was so severe that standing crops
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in 26,000 hectares of land were lost. The total loss due to this calamity is estimated to be Rs. 741
crores. To assess the damage, a Central Team visited the State. Though the Central Team
recommended Rs. 116 crore as special aid, the Cabinet sub-Committee proposed only Rs. 61
crores. Even this amount has not been released.

Now, the Government is saying that the State Government must arrange the money from its
own funds and from the allocation under different heads in the next year. By denying any special
assistance to Kerala, the Union Government is discriminating against the State. This is a breach
of promise. The Government must sanction the assistance as recommended, at least, by the
Central Team. Thank you.

SHRI A. VIJAYARAGHAVAN (Kerala): Sir, it is a serious issue and the...
...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Please associate only.
...(Interruptions)... Next is Shri Mysura Reddy. ...(Interruptions)...

SHRI A. VIJAYARAGHAVAN: Sir, let the Minister say something. ...(Interruptions)... He is
from Tamil Nadu. ... (Interruptions)...

SHRIMATI BRINDA KARAT: Sir, let the Minister speak on this Kerala issue.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: It does not mean that | am opening a debate.
...(Interruptions)... | have asked him to associate. ...(Interruptions)... No, no.
...(Interruptions). ..

PROF. P.J. KURIEN (Kerala): | associate partly. ...(Interruptions)... | do not associate
with the discrimination part but for the rest of it. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Associate, and, keep quiet. ...(/nterrupt/ons)... Mr.
Mysura Reddy, please go ahead. ...(/nterrupz‘/ons)... Please do not wait. Please go ahead. No,
no.

lllegal mining by M/s Obulapuram Mining Company

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Sir, | wish to raise a matter regarding
illegal mining by M/s Obulapuram Mining Company. ...(/nterrupt/ons)...

SHRI  A. VIJAYARAGHAVAN  (Kerala): Sir, the Minister should respond.
...(Interruptions). ..

MR. DEPUTY CHAIRMAN: Your Member has spoken. It has gone on record. That is all.
...(Interruptions)...

SHRI M.V. MYSURA REDDY: Sir, never in the history of Independent India, such a daylight
robbery. ...(Interruptions)....

DR. (SHRIMATI) NAJMA A. HEPTULLA (Rajasthan): Sir, the Minister is from Kerala. Let
him associate. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. | am not allowing. Please. | am not allowing.
...(Interruptions)... Mr. Mysura Reddy, please go on. ...(Interruptions)... You only associate.
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...(Interruptions)... Mr. Reddy, please speak. Nothing other than this will go on record.
...(Interruptions). ..

SHRI M.V. MYSURA REDDY: Sir, this matter is regarding illegal mining by Obulapuram
Mining Company. ... (Interruptions)...

SHRI A. VIJAYARAGHAVAN: *

SHRIMATI BRINDA KARAT: *

DR. (SHRIMATI) NAUMA A. HEPTULLA: *
PROF. P.J. KURIEN: *

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions ... No, no. | cannot create new rules.
...(Interruptions). ..

SHRI M.V. MYSURA REDDY: Sir, never in the history of Independent India, such a daylight
robbery... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Kurien, please. ...(Interruptions)... Another hon. Member
is speaking. ... (Interruptions)...

DR. (SHRIMATI) NAJMA A. HEPTULLA (Rajasthan): Sir, | am endorsing your ruling that
he should associate. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Najma ji, hon. Member is speaking. Please. ... (Interruptions)...

SHRI M.V. MYSURA REDDY: Sir, the Government of Andhra Pradesh has granted a lease
of 180 acres out of 827 acres to M/s Obulapuram Mining Company-I, M/s Obulapuram Mining
Company-ll and M/s Anantapuram Mining Corporation. But these companies have illegally
grabbed the entire Obulapuram (Survey No.1). They are doing illegal mining in Obulapuram
village. They are doing the mining work illegally without any mining lease, without any
environmental clearance, or, without any forest clearances. Material worth thousand crores has
been transported to China. There was a huge hillock that has vanished and has entirely been
transported to China.

Secondly, Sir, in the adjoining area, M/s Mahabaleswarappa and Sons and M/s Ballari Iron
Ore Private Limited are having mining leases. In between these five mines, there is a ‘no-man
land” of ten acres, where Sunkulama Gudi is situated. There are rastas to go to the Sunkulama
Gudi. This was also illegally mined. This is also worth of few hundred crores.

| want to bring to the notice of the august House and also the Government that there are
lot of iron ore stocks lying in the stockyards. My demand is that it should be seized, and, under
the Revenue Recovery Act, the entire money should be recovered from the illegal mining
companies.

Sir, | also demand that a Joint Parliamentary Committee should be constituted to probe into
(i) the irregular sanctioning of mining leases, (i) the irregular mining in Obulapuram, the entire

* Not recorded.
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Ballari Reserve Forest Area in Andhra Pradesh, and, Thumati and Vittalapuram villages in

Karnataka. Thank you.
SHRIMATI BRINDA KARAT (West Bengal): Sir, | associate myself with this issue.

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, | also associate myself with this

issue.

SHRI D. RAJA (Tamil Nadu): Sir, | also associate with the issue raised by Mr. Mysura
Reddy.
Demands of Public Sector Employees

3 SEARTAVT 91T (SSINAT): F=aTe IUGHTIRT HBlGd| Central Public Sector units & SiI
employees &, ¥ 3TST ST AR & IR § Y BTt H ATIDT FART F AT ST 38T E 1 9 W
# Central Public Sector & T AR REM &, YIS &, T8l &b HHAIRAI BT T BT &,
Public Sector Employees National Confederation (PSENC). PSENC BMS & SR & Id &4
PRAT B Bl I F DI-HI A 76 employees MY A1 SR HAR TR IThT ERAT-UGLN gal
IR @ R e & Raards S9! smarst ot It a8 77 ot f Central Public Sector
employees ®T wage revision 5 AT A BI110 Wﬁwage revision ®Xh I THRTE RIS
3R WRBR ITH! AT ST ST A YRT &1 Bl 51 3G wage revision 5 ATl H 81, T ISP
LRI S Central Public Sector units § &TH B %, 96T fI9IY concern % o fafaer =1
fopa STl S==1H Uem= |3 & A1 9 S F-u €1 7, 98 39 9K 21 “The Government should

not make disinvestment in Central public sector undertakings. Sick PSUs like Hindustan Cables,

HMT, NEPA, Scooters India, ITl, Tungbhadra Steel, etc., should be given revival packages. For
some PSUs like Hindustan Cables, HMT, ITl, etc., recommendations are pending for the revival
which should be implemented. Wage revision for the employees of these PSUs should be
effected. Contract employment in PSUs should immediately be done away and all the employees
working on contract basis should immediately be absorbed in permanent cadre. Kelkar
Committee recommendations for disinvestment and also FDI should not be implemented in
Defence PSUs like HAL, BEL, BEML, BDL, Midhani, etc. Ordnance factories should not be
corporatised as recommended by the Kelkar Committee.” U I Sft & A SHBT 9T
JET B Tlflﬁﬁ—d, o 3R ﬁ‘é ?Iﬁl'&—*{ representatives Eal U tripartite committee B I profit
making industry I & fTT review ST 12T ST § oMU ATEHT | I§ AN HRT § (5
Central Public Sector units @1 ®ds fafder 7 far Sg| F2l s w21 5t +ff Hige &, a1 &9
employees & fedi &1 =T fopan NIg...1

it SoguTafer: 9rfoT ST, JMTUHT HHY AT &1 AT 8, A1gd WY g7 81 AT B 3R I8 YhTS H
ERISIEER

3t IR, Rig (ufeaH dwrer): Hele, | 319 YS! AIFFIY W & 99 (a9 & |1y
FIg AT

3 T 918 (U §Ter): HElGd, H (U U] AHIY AW P 39 A9 & @iy
g AT
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SHRI TAPAN KUMAR SEN (West Bengal): Sir, | associate with Mr. Pany.
SHRI D. RAJA (Tamil Nadu): Sir, | associate myself with him.

MR. DEPUTY CHAIRMAN: We shall now take up Special Mentions.

SPECIAL MENTIONS
Concern over health hazard due to unsafe water and lack of hygiene

DR. GYAN PRAKASH PILANIA (Rajasthan): Thank you, Sir. According to WHO report
‘Safer Water for Better Health’, one in every 10 diseases and 6 per cent of all deaths globally are
caused by unsafe water and improper hygiene. In India, 1.03 crore people die annually of which
nearly 7.5 per cent, that is, 7.8 lakh deaths are related to water, sanitation and hygiene.
Diarrhoeal diseases make up a chunk of this number causing 4.02 lakh deaths, followed by
malnutrition, which accounts for 2.17 lakh lives. In the 32 worst affected countries like India,
15 per cent of the disease burden could be prevented by improving water, sanitation and
hygiene. 9.1 per cent of the global burden of disease could be prevented by promoting clean
safety and sanitation. In developed countries, water causes less than 1 per cent of deaths; and
in India, it is a horrendous scenario.

The World Health Organisation Report says investing in drinking water and sanitation will
allow healthcare agencies save $7 billion and individuals $340 million a year on healthcare costs.
Values of deaths averted, based on future earnings, would amount to $3.6 billion a year. “In
summary, there would be a total payback of $84 billion a year from the $11.73 billion annual
investment needed to meet the drinking water and sanitation target of Millennium Development
Goal — 7.

In view of above horrendous scenario of health hazard, | would request the hon. Minister for
Health and Family Welfare to take immediate corrective steps on war footing. Thank you, Sir.

Need to declare Cow as the national animal and
impose ban on killing of bovines

it $TRTOTe ST (B<ITTe) : SUQHIURT Aeigy, |idem & argews 48 H TR, I8! a2
3T gUTRs TR & e BT TRINY PR & Y ST Pl Had IS & (oY BT AT 81 T
TR, 2El Ud Ahel Sel A g ) e & 6 7 & Hel-53 9 9 IcdTe S gY 7 31 & a1
A AUBRY 91 X2 1 < b AW FHEI b g™ g He M-a¢ BT 9 B 81 B Irodl §
feE &, IR S XS] A ATl TG 37 191 H o S S REN ©, T8l iy T8l § 3R a8l 9
AT ol & AP &b H1eH 3 MY el # Y S %€ 81 bR« 971 © 3 wi1-w1 Frafa
REEICI

et TSt W UTHIO &1 W AW 3R A1l G b o w9 31feres St €1 MeR Sl &t
HId 81 SURIh B &I H g PR I SIS 7 [oRTd & AYU 1-d0 &l g1 W Ffrde &I 9g
CENPIRS
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99 G < F “fgd Gl T Ut AT olieh STROT g 18707 3 70 orel ¥8) 81 8T WRpR 4
e 2 fob <1 &1 u=RwRy, Afem &1 w9, $ F AR R qaiaRvl &1 e gd gfd=ar
& o g o1 I woft \nfya Y gd el <ur F wil-de afed SHS gy W akiedy o &
IRINCISSERIY

i IS 3E (JORI): AR, H 577 AT Ieoi Bl AT Bl gl

it SgARIgor gifdn (ST SUFHTT HEIed, § W 3% 39 faRiy oo &1 wwele
PRAT G

MR. DEPUTY CHAIRMAN: Hon. Members, those who want to read their Special Mention
can read it and those who want to lay it, they can lay it.

Demand to implement three language formula

DR. JANARDHAN WAGHMARE (Maharashtra): Sir, does India have a national language ?
The answer is not affirmative. Does India need a national language? The answer may not be
definitive. If India needs a national language, can it be a foreign language? The answer is ‘No.’
We should not forget that like national flag and national anthem, a nation must have a national
language. Like the national flag and the national anthem, the national language is a symbol of
national identity and pride.

Even though we believe that Hindi is the national language of India, we have been
ambivalent towards it. We feel elated in speaking English, but we are not proud of Hindi.

English is the international language no doubt, but we should not forget that Hindi is the
national language.

All other Indian languages are provincial. If we develop Hindi as a national language, it will
be approved as one of the official languages of the United Nations. India is likely to get
permanent membership of the Security Council.

Hindi is the link language on record, but we are not particular in using it. There is a
difference between a link language and a national language. The link language links whereas the
national language cements.

In view of national unity, we should implement the three-language formula. Linguistically,
we should be a three-dimensional people. |, therefore, demand that the Government should
consider implementing the three-language formula. Thank you.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, India on linguistic basis has got many nationalities.
...(Interruptions)... So, he cannot ... (Interruptions)... on the one language.

it et aTe YT (4979 : R, § 59 W .(FGEH)...
it ITFHRT: ST SSXHIR A DINY, RPTS IR $O T2 ST ...(FGEH). .. |
i} € UTeT AYATe: TE) AR, H HEH1 AT § ...(FIEH)...

it STauf: RerE W o TE SO ...(@au™)... I8 VR 3= § 6 g, 08
...(ALT)... T T T Tal Ugd, WL A= H Bl 3R 1 el Syt

7 & 9Tl AyETer: AR, § FHT BT
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it SuwuTafer: oy wHed FHIY, oifeh g+ a8 N T B
it et ITel WyETe: oif S, ¥R ..(FaET)... |

it SuguTafey: < forRad & <9, 98) SITeeTT ... (FaEm ). ..

T AR MR 99 A1 S Fohd 27 ...(FagM)...

7t STRHTAfT: A9 & fo7U 36 R a1t Fahdl © ...(ALTH)...

i} e+ 1ol GYETel: 9G¥, 3177 2Ts] 59 1SS ¥ o ofifou ... (e ). .

MR. DEPUTY CHAIRMAN: Let us not waste the time of the House. ... (Interruptions)... 1
AT YT I o ot TS| ...(FLTH)... IS a1 1 ...(FILT). .

S10 I FhTeT (BRATOM): TR, H 59 Werel HI 9 37U MU TG Bl ¢

Demand to set up a memorial of Chaudhary Devi Lal, the former
Deputy Prime Minister of the country

SARDAR TARLOCHAN SINGH (Haryana): Mr. Deputy Chairman, Sir, | seek the support of
this august House for the justified demand of the Chaudhary Devi Lal Trust to make a suitable
memorial in honour of the departed leader. The hon. Members of the House are aware that
Chaudhary Devi Lal joined the freedom movement at the age of 16 years and courted arrest. He
remained in jail at different times till India attained freedom. Chaudhary Devi Lal was the first
person in Punjab who distributed chunk of his agriculture land free of cost to the poor landless
farmers and dalits in his village. He belonged to a very rich agriculturist family. His brother was
elected an MLA in Punjab Assembly, Lahore in the United India. Chaudhary Devi Lal was elected
an MLA during the first election in free India in 1952 and remained a Minister with S. Partap Singh
Kairon, Chief Minister of Punjab. He was thrice Chief Minister of Haryana. Chaudhary Devi Lal
got a rare honour of being elected to be the Prime Minister of India in 1990, but he himself
declined the honour and put up Shri V.P. Singh in his place as the Prime Minister. He served the
nation as Deputy Prime Minister of India. Later on, he was a Member of this House also.

He lived in House No. 100, Lodhi Estate, New Delhi, where he breathed his last. Chaudhary
Devi Lal Trust is helping a large number of poor people, specially the students in projecting the
ideals of Chaudhary Devi Lal and is serving the people in right earnest. The Government of India
should accede the request to allot bungalow at 100, Lodhi Estate, for the Trust. There are
instances where the Ministry of Urban Development has allotted houses in the name of some
National Leaders. Thank you.

Concern over converting all seats of a medical college in
Ahmedabad into self-financed seats

SHRI PRAVEEN RASHTRAPAL (Guijarat): Mr. Deputy Chairman, Sir, there are two medical
colleges in Ahmedabad city. One is attached to the Civil Hospital and the other to NHL Municipal
Medical College. There were 100 seats in each college. The fees to be charged was only
Rs. 6,000/ - per term per student. Both colleges were giving admission on merit. No doubt,
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1.00 P.M.

there was reservation for the S.C./S.T. and local students. There was also all India Quota
too.

Recently, the ruling party in Ahmedabad Municipal Corporation has converted all 100, 150
seats of NHL Municipal Medical College into self-finance seats and the fees to be charged is
running into lakhs of rupees. All the S.C./S.T. and poor students with merit will be deprived of
the facility of medical education.

I, therefore, request the Minister of Human Resource Development of the Government of
India and also the Health and Family Welfare Minister of the Government of India to examine the
issue and take pro-poor decision at an early date.

MR. DEPUTY CHAIRMAN: Shri Rajeev Shukla—not present. Shri R.C. Singh.

Concern over death of workers in BALCO construction site accident

3t IR, R (uleadl dwmer): Helew, 23 RIdwR @1 qred! d o ol & kT 4
AR vfase garl, o, 39 w5y g8 Rl off f6 dasi ol R T €, oifd a1e 4 I8
IR MY b 40 T TSI fireft €1 T8 U AR vfRase ol i 40 TS dieio fyeft off, S
A 9 BT identification &I &1 DT AT, R T-T IR fhil A8 BT BIy Rbrs HeH T2 BIell B
Teh] ¥ FYBT Bl contract T 2T 3R AYHT T Gannon Dunkerley & Co. BT sub contract T
o1, % I BIs Rebre 7T a7 3R AFT B bIs gawerm 21 o Tp gt RE= R & 40
I Y i 81 TR, R 9 9 identified T 91 T8 HiRT™ #ex o111 98T rescue B BT el
T2 oftl BT I rescue B BT W1l 99 fbTell it 9 T ST BT 91 TF TS HTS
T g2 a1 g I fewie & fs <t fifiel g, et © &iR 9% il §a-digaes Gannon
Dunkerley & Co. &, 39T immediately arrest fhaT STV 3R &Y & AR records seize fHd
S| S Aol ah¥ & fRd # 8, S SHBT Attendance Register, 9T identification 31fE, S
immediately seize BT S| EA H&T AT fh IR THH BT DI acy immediately 10 ARG BIY
UHe B 3R 3% dependent BT dTedl H employment ST SITT| S % A1 Bl dTed! §RT WTSAT
ga%cd Bl S Y 9 fhd TR &, Sh! HAcT B dTed! B fully nationalize fhaT SITTI g9
g feHis Tt ol

SN A AT (TRt Ter): R, § 59 fawy & 370 U] Hag R

SHRI RUDRA NARAYAN PANY (Orissa): Sir, | associate myself with the Special Mention
made by Shri R.C. Singh.

MR. DEPUTY CHAIRMAN: Shri Kalraj Mishra. He is not here.

Concern over increasing number of diabetic patients in the country

Y wes WA (R EIé“%T): HeI&d, World Health Organisation 3R International Diabetes
Federation §RT &1 1§ SI®HRI & JdTdd WRH Diabetes ARSI &1 W1 4 feq # a1 2
2007 % IR <% H Diabetes P ARISI I TRAT 4 BRI oY S fdb 2025 T 98 PR 7 PRIS 81 S
DI IFNE DI A 2, RTAP HROT ARG BT AR I Diabetes Capital of the World BT STt f&m
SINERIE]

IRIR ftC A Diabetes B IMIRT 3R Jg AR &l SHARY AT ST o1, TR 379 g G
e Tl ®1 31T Diabetes =1 3 avf § oft gl o1 & 81 erdid Rrar &1 faway ag @ b <=t
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Diabetes 3R 3R TRIg &1 IRTER JHAH UgdT I8! 8, I81 I8 &R} iR al 31 g8 o1 ) firer
@%,mw%ﬁDiabetesﬁﬁﬁﬂ@%l%@ﬁéﬂ%%?ﬁgwqﬁﬁ,
Fifh BARY 72 UFTerd ST 7iTdl # &<l B Diabetes B 21 # fARadTd ©U | el <@ I8
3MMITID T b 2 & AFRDT & ¥Ry B %67 & fory 39 &2 # 81N Hew Ser STy

A W WREHR A IE 91 & 6 Fagerd arl o 39 vy § S & far Sy qen sa96
PROT B dTell 31T JATRAT & IR H T SR AR B TRING AT & |18 SR g
It BRI TrfTﬁ’ 3R ST @RT BT Diabetes 81 Y €, S9HI BH HIFA aTdd Glucose meter,
MWWT, Insulin 3R insurance cover@?ﬂﬁﬁmﬁﬁﬁﬁwaﬁéﬁﬂﬁﬁﬂgﬁlﬁ
fore 3 T AT gRA STY 31k 9 UR QR 31 T gl

MR. DEPUTY CHAIRMAN: Shri Gireesh Kumar Sanghi. He is not here. Shrimati Jaya
Bachchan. She is also not here. Shri N.R. Govindarajar. He is also not here.

Demands for making process of educational loan applications
online in all banks of India

SHRI A. ELAVARASAN (Tamil Nadu): Sir, | would like to raise my request regarding
implementation of online application with downloadable facility for educational loans. The
courses which have employment opportunities either in Government and private organisation
should be considered for grant of educational loans. All nationalised banks are being reluctant to
provide educational loans and even to issue loan application to the students. Furtherly, the loan
application is given only after ensuring the fiscal background and third party surety. For other
students who do not have financial backup, the issue of applications are refused. The actual
number of student beneficiaries released by the Government by now and then are only who have
shown fiscal background and third party surety. It is also insisted by the nationalised banks that
the third party surety should be drawn from any State or Central Government employee.
Resultantly, a huge number of students seeking educational loan for their higher studies in
engineering and other courses with employment potentiality are affected because of the fact that
they do not have any financial backing and third party surety of employees from Government and
other public sector undertakings, and the exact number of students who need education loan is
obviously obscured. Therefore, | request the Government to issue directives to all nationalised
and commercial banks to accept loan application online. Also downloadable application and the
application status of education loan should be available on their respective bank websites
transparently so that all students who are going for higher studies will be benefited. Thank you.

MR. DEPUTY CHAIRMAN: Shri Rajkumar Dhoot. He is not there. Shri Ali Anwar Ansari. He

is not there. Shri P. Rajeeve.

Need to reduce arbitrary hike in application fee for post of
Junior Accounts Officer in B.S.N.L.

SHRI P. RAJEEVE (KERALA): Sir, | would like to draw the Government’s attention to the
arbitrary approach of BSNL towards the unemployed youth in this country. The fee prescribed
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for applying for the post of Junior Accounts Officer in BSNL is Rs. 1,000. India is a country where
78 per cent of the families live with less than Rs. 20/- income per day. The entire means of
livelihood of families are not sufficient enough to educate their children. They are compelled to
secure loans for educating their children and pursuing their higher education. But the dismal fact
is that no financial institution provides facility for financial assistance to the unemployed youth to
apply for getting jobs.

By charging such an exorbitant fee for applying such posts, the BSNL earns millions of
rupees. But for the unemployed youth, it is a grave injustice. Most of the public undertakings
and nationalised banks in this country have followed the same approach in recruitment
process. Actually, this higher application fee is an instrument for excluding youth from poor
families.

This is an urgent matter which needs an immediate consideration since the last date
prescribed for applying for the post is 15th December, 2009. Thank you.

PROF. P.J. KURIEN (Kerala): Sir, | associate myself with the Special Mention made by
Shri P. Rajeeve.

SHRI P.R. RAJAN (Kerala): Sir, | also associate myself with the Special Mention made by
Shri P. Rajeeve.

SHRI R.C. SINGH (West Bengal): Sir, | also associate myself with the Special Mention
made by Shri P. Rajeeve.

Need for formulating an anti-discriminatory law to address the violation
of rights of people living with HIV/AIDS in the country

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, | may be permitted to draw the
attention of the House to the rampant discrimination faced by people living with, and affected by,
HIV. They have suffered discrimination in employment, education and medical treatment.
Children have also not been spared and there have been instances of expulsion from school due
to the HIV status of the parents. Discrimination in hospital settings takes the form of public
identification, isolation and denial or delay of treatment or untimely discharge.

These practices are an affront to the Constitutional guarantees of equality and non-
discrimination and if unchecked, they will drive the epidemic underground. People will be less
willing to test for HIV or access healthcare services owing to legitimate fears about the stigma
and discrimination that will follow. Consequently, efforts aimed at ameliorating public health and
preventing the spread of HIV will suffer.

The Indian legal framework must address incidents of discrimination and breach of
confidence in both public and private settings. Further, the law must also guarantee free,
complete and accessible medical treatment to the people living with HIV. Presently, second-line
anti-retroviral treatment for those who develop resistance to first-line drugs is not freely available
in the country, nor are nutritional supplements.
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To this end, an HIV/AIDS law is required in India which should protect and promote the
rights of people living with HIV.

| hereby request the hon. Minister of Health and Family Welfare to take the initiative to
introduce a Bill to address the above concerns at the earliest. Thank you.

PROF. P.J. KURIEN (Kerala): Sir, | also associate myself with the Special Mention made
by Dr. Sudarsana Natchiappan. It is a very important issue. | request the hon. Minister to
respond.

SHRIMATI VASANTHI STANLEY (Tamil Nadu): Sir, | associate myself with the Special
Mention made by Dr. Sudarsana Natchiappan.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | associate myself with the Special Mention made by
Dr. Sudarsana Natchiappan.

MR. DEPUTY CHAIRMAN: All are associating.

PROF. P.J. KURIEN: This is a very important issue. Vayalar Raviji, why don’t you respond ?
...(Interruptions). ..

MR. DEPUTY CHAIRMAN: No, no. He will respond through a written reply.
...(Interruptions)... ... It will be responded through a written reply. You will get it.
Shri T.K. Rangarajan. ... (Interruptions)...

SHRI RAVI SANKAR PRASAD (Bihar): Sir, | also associate with the Special Mention made
by Dr. Sudarsana Natchiappan. A legislation is better. ...(/m‘errupt/ons)...

PROF. P.J. KURIEN: It is very important and urgent. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, the Government will respond. ...(Interruptions)... The
Government will respond. Shri T.K. Rangarajan.

Concern over appalling condition of the workers engaged in
manufacturing of fire works in Sivakasi

SHRI T.K. RANGARAJAN (Tamil Nadu): Mr. Deputy Chairman, Sir, | would like to bring to
your kind attention the appalling conditions in which the unorganised workers in the Sivakasi are
engaged in manufacturing fireworks.

In the recent past, several accidents in Sivakasi have taken place in firework manufacturing
units killing and injuring many people. | sadly point out that neither the provisions of the Indian
Explosives Act nor the rules framed thereunder are being implemented. Particularly, when the
manufacturing season starts for Deepavali, manufacturers in their anxiety to catch the markets
violate all rules and norms specified in the said Act. In India, as the demand is seasonal, huge
quantity of manufactured fire crackers is stored in a single place against the rules and whenever
any accident happens, it results in huge loss of lives. It is also reported that in addition to the
licensed units, a number of unlicensed units also engage in manufacturing crackers. Sections 96
(B) (1) — the maximum quantity of explosives that may be kept in a building; 96 (B) (2) — the
maximum number of persons who may be in the building; 98 — provision of lightning conductors
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and 102 (2) — balance of material not used should be immediately removed, etc., of the Indian
Explosives Act are not being followed.

Steps to remove static electricity are not followed. For example, in Western countries,
workers entering the factory are required to touch a copper plate to remove static electricity. |
would like to quote from Dr. Arjun Sengupta’s report which says, “In match making industry in
Sivakasi, deaths are reported due to fire. Deaths are also reported in the homes of home-based
workers in the industry.”

In view of the above, | request the Government to take immediate steps to check all
malpractices that are happening in Sivakasi and to strictly enforce precautionary measures
envisaged in the Indian Explosives Act to avoid such frequent fire accidents. Thank you.

Need for proper implementation of the labour laws in the country

SHRI SYED AZEEZ PASHA (Andhra Pradesh): Mr. Deputy Chairman, Sir, the Indian Trade
Union Act, which was enacted long back, is not at all being implemented property and
effectively. It has become very difficult to even register a trade union. The Ramanujam
Committee has recommended that if all the formalities required for the registration of a trade
union are completed and if the Registrar of Trade Unions do not give the registration number
within three months, the trade union should be treated as automatically registered. Today,
around 1,000 applications of unions for registration under the Trade Union Act are pending. But
no action is being taken by the Labour Ministry to ensure their registration. The Labour Ministry
must give notice to the concerned officer seeking explanation as to why the registration
number has not been given despite completing all the formalities. Only then the situation would
improve.

No labour laws are being implemented in the Special Economic Zones. In many States, the
units in the SEZs are exempted from implementation of labour laws. Similarly in the IT sector, no
trade union is allowed to be formed. The V.V. Giri National Labour Institute of the Labour
Ministry has studied the conditions of the workers in the IT sector and has prepared a report,
which says that the conditions of the workers in the IT sector are ‘comparable with those in the
19th Century prisons and with the condition of the Roman slave ships.” But the Labour Ministry
has not acted on the basis of the NLI report to improve the conditions of the IT workers.

Hence | request the Government for proper implementation of the labour laws besides
implementation of the NLI report at the earliest. Thank you.

it e-TRTIOT gIfdT (ISHAT): SUFHTART SN, H U Bl 39 AR ool & AT TG
PHRAT G| T ofeR Ffees Redts dar?

ot STumafa: 81, 7 918 # Reatrs Ioi

Demand for enquiry into the decision taken by the DGS&D, which is contrary to the decision

taken by the Union Cabinet on Jute Bags

SHRI PRASANTA CHATTERJEE (West Bengal): Mr. Deputy Chairman, Sir, on 7th
September, 2009, the Union Cabinet decided to use jute bags only for food grains and sugar. On
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6th October, 2009, the DGS&D Department under the Ministry of Food directed the Food
Corporation of India to purchase 50,000 bales of artificial fibre bags for use in Chhattisgarh,
Haryana and other States on the plea that jute manufacturers may not be able to supply nine
lakh bales of jute bags in the ensuing rabi season. It is reported that this decision was taken in a
meeting which was attended by the Joint Secretary, Ministry of Food, two officers of the rank of
General Manager of the Food Corporation of India, officers from Haryana and Punjab, high level
officials of two artificial fiore manufacturing business houses from Ahmedabad and Dhanbad and
officials from All India Flat Tape Manufacturers’ Associations. | want to know from the
Government as to how some officials of the DGS&D dared to flout the decision of the Union
Cabinet. According to the Indian Jute Manufacturers’ Association, jute manufacturers are quite
able to supply nine lakh bales of jute bags in the rabi crop season. | also demand an enquiry into
the decision taken by the DGS&D which is contrary to the one taken by the Union Cabinet.
Thank you.

Need to strengthen the Child Labour (Prohibition and Regulation) Act

SHRI RAJEEV SHUKLA (I\/Iaharashtra): Sir, the week, from November 14th to 21st is being
observed as the U.N. Child Rights Convention Week. This year is significant because it is 20
years since the Child Rights Convention was signed. India is one of the signatories of this
Convention. The Convention recognises the right of the child to be protected from economic
exploitation and from performing any work that interferes with a child’s education or which is
harmful to child’s health, or, physical, mental or social development. The Child Labour and
Prohibition Act, which does not ban child labour, applies only to those categories of work that is
deemed hazardous. Many other categories of work are left out. Though the Central Government
has undertaken various schemes for the welfare of the children, yet, a lot has to be done. There
is, therefore, an urgent need to amend the Act to make it broad-based and effectively enforced.
Children working in hazardous occupations are to be withdrawn and rehabilitated, and the
working conditions of children in hon-hazardous occupations are to be regulated and improved.

Only then we can truly celebrate a day dedicated to children.
MR. DEPUTY CHAIRMAN Najmaiji, you wanted to say something.

DR. (SHRIMATI) NAJMA A. HEPTULLA (Rajasthan): Sir, now that you have properly
codified the Special Mentions, and they are made in a proper form, it becomes a part of the
business. | am sure the other Members also would agree with me. Just like we have the Order
Paper listing out the business of the House, and we also have the Supplementary List of
Business, | would suggest that the list of the Special Mentions, which are going to be made in
the House, should be made available to the Members so that they would know what subjects are
being raised through Special Mentions, and the Members, who would like to associate

themselves, can do so. This will properly codify the effort which you have taken.

MR. DEPUTY CHAIRMAN: The problem is that though it is codified, we are not able to take

221



up Special Mentions every day. Depending upon the business of the House, we may or may not

take them up every day. But the list is being circulated...

DR. (SHRIMATI) NAJMA A. HEPTULLA: The list is not circulated to everybody. It is only

circulated to those Members who have given their names for Special Mentions.
MR. DEPUTY CHAIRMAN: Your suggestion will be examined.

DR. (SHRIMATI) NAJMA A. HEPTULLA: What | am suggesting is that you can circulate it
to all the Members. In any case, we do not have many Special Mentions every day. It is only the
photocopy of the list that needs to be made available. Then, it becomes easy for Members, who
would want to be present in the House when Special Mentions are made, and, perhaps, | may

not repeat the same Mentions. It will help the House. Thank you.
MR. DEPUTY CHAIRMAN: The House is adjourned till 2.30 p.m.

The House then adjourned for lunch at nineteen minutes

past one of the clock.

The House reassembled after lunch at thirty-seven minutes

past two of the clock.
[THE VICE-CHAIRMAN, (PROF. P.J. KURIEN) in the Chair.]
PRIVATE MEMBERS’ RESOLUTIONS

Need to take effective steps to avoid confrontation between

Legislature and Judiciary

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, we take up further discussion on the

Private Members’ Resolution moved by Shri Ramdas Agarwal.

SHRI RAMDAS AGARWAL (Rajasthan): Sir, | am not aware if anybody has given his name

to speak on this Resolution.
SHRI'S.S. AHLUWALIA (Jharkhand): It is over, Sir.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Over ! Any more names on this Resolution?

No more names. Okay. ... (Interruptions)... Do you want to speak on this?
SHRI RAVI SHANKAR PRASAD (Bihar): Yes, Sir.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, you speak on this. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, Ramdasji has brought about a very good resolution,
and | was going through it. In view of the seriousness of the issues involved, | thought, | must

share my views today because the hon. Law Minister is also present here.
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Sir, our Constitution stipulated a very fine blend of understanding and coordination between
the Executive, the Judiciary and the Legislature. This is what is based upon the principle of
separation of power, and separation of power means that each body is sovereign in its own field,
and all the three are collectively accountable to the Parliament. The job of the Legislature is to
make laws, the job of the Legislature is to ensure Executive accountability; the role of the
Executive is to ensure governance, lay down policies, implement it and the job of the Judiciary is
obviously the power of judicial review, with a clear mandate that it can also declare any action of
the Government and the Legislature as unconstitutional, if it is found to be so. Sir, | hope, you
are aware that we have got a chapter, part-Ill, in the Constitution of India, which clearly says, “If
any law framed is contrary to the fundamental rights, the court can declare it to be ultra vires.”
Sir, this whole issue arose in a very fine coordinated way. Occasional differences were there, but
the inner strength of the Parliament, the extraordinary understanding of the Judiciary and the
Executive ultimately sought to ensure that any differences should not spill beyond the limits of
the Constitution. Sir, Keshav Singh’s case is very well known. You know it very well. When there
was a confrontation between the Judiciary and the Legislature, there was a reference by the
President of India under article 143. But, Sir, why | said Ramdas Agarwalji deserved to be
congratulated? Of late, this very fine lakshman rekha is getting breached. The job of the
Executive is to govern; the job of the Judiciary is to undertake rule of law; the job of the
Executive is to ensure that the laws passed and policies made are properly implemented. And,
all these three are collectively accountable to the Parliament. Now, Sir, how this problem has
arisen? We will have to find that. The reason as to why today | wanted to speak on this is, | want

to lift this whole debate to some higher level.

First came the instrument of public interest litigation in the Judiciary. We need to welcome
that.

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): With the permission
of the Chair, | would like to bring to the notice of the veteran Member that today is the Law Day,

the day on which our Constitution was signed.

SHRI S.S. AHLUWALIA: But, it is very unfortunate that though today is the Law Day, the
26th  November; everybody is remembering about 26th November, 2008 but nobody is
remembering this day, even the Government! In the Central Hall, not a single flower is put on the
table where this law was passed, where the Constitution of India was adopted ! Now, you want
to remind me this! During Zero Hour, | raised this issue, but nobody came forward from the

Treasury Benches, to support me on this.

SHRI RAVI SHANKAR PRASAD: Mr. Law Minister, we deeply appreciate you for reminding

us. The Law Day is celebrated in the courts very well.

Now, Sir, this public interest litigation came about. The reason why today | speak wearing

many hats. Obviously, the first and foremost is the Member of Parliament’s, the second is that of
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a lawyer and also an active lawyer who has done a lot of PIL matters, and also a man having
experience of governance as a former Minister in the Vajpayee Government. Therefore, | shall try

to very briefly coordinate the teething problems as to how we have come to this situation.

Sir, public interest litigation is a good instrument. It has enhanced the image of our Judiciary
world over, for the poor, for the downtrodden. If there are cases of corruption, Judiciary has
intervened and ensured that many people are accountable. But, what happened was, of late,
public interest litigation started degenerating. It became a kind of instrument where some people
thought that they shall use it to have Executive accountability on a repeated basis. Kindly
appreciate this aspect, Sir. | had occasion to raise this issue on some forum, and today | wish to

share that in the Parliament.

Suppose, a particular agency is not functioning well. The court can give directions. If it is a
municipal body, the court can give directions saying you are not functioning well. If the court
decides to have a committee to oversee the functioning of MCD, sorry, it is not the functioning of
the court. There are differences. We had a problem in the All-India Institute of Medical Sciences
where the Director and the then Health Minister had a problem. Now, would the court appoint a
committee to oversee the functioning of the All-India Institute of Medical Sciences? One of the
problems which | say with profoundest respect to the Judiciary is that issues of governance are
too complicated and the Judiciary should not intervene in the issues of governance under the
plea of special committees and monitoring committees and the whole range of things. That is
one of the biggest teething problems which is happening today. | had occasion to appear in my

professional capacity in different High Courts of the country.

Sir, now let me raise a further larger issue. The Government undertakes certain work. A big
road is required to be built, a big dam is required to be built; other infrastructure activities are
required to be built. NGOs have grievance, they are entitled to have their grievance. They go to
the court, they get a stay. The court is also under legal right to give a stay. But a question needs
to be asked today. If a stay is vacated after two years, what happens to the delay which was
caused? The reason as to why | am flagging these issues today is, as to how these teething
problems have come about. Legislation is the job of the House. Let us be very clear about it.
Judiciary repeatedly says that legislation should be left to the wisdom of legislature. But, at times
what happens, Sir, certain areas are areas of problem. This may be because of our inefficiency
or Governmental inefficiency. | will leave it there. But if judiciary says that because this is a
pressing area, we will give directions, then, they have got to give directions. But, we should not
forget that we have the highest regard for judiciary, we are proud of Indian judiciary, their
independence, their stature, world over it is being talked about, but, judiciary is not the
alternative for good governance. This fundamental issue is required to be appreciated. And if this
rule is not understood, then, the Lakshman Rekha is breached. That is a very teething problem

because where the boundary of governance ends and where the limits of judicial accountability
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starts is a very complicated question and therefore, the wisdom is required to be trusted.
Sir, today is also the occasion that we need to look inwards as to why this problem has arisen.
The problem has arisen because people are generally having not a very constructive image of we
who are in politics. We need to do introspection as well and this is very wrong. There is
degeneration everywhere. People have a very good image about the Army. Fine. But you also
had the occasion of a Former Chief of the Army, who was a Governor, was found to be involved
in a scam. There are good politicians, there are bad politicians. But, today, as a class, we
politicians don’t enjoy a very good image. What is happening is, this kind of image deficit is also
in some way provoking the people, inspiring the people, agitating the people to have a view that
judiciary is the only answer. This disconnect is required to be plugged. That is very important
and the reason as to why | am saying so is that we are proud of our democracy. As | always say,
it is now 60 years that Indian democracy has been functioning and with the unfortunate
experience of 70s when Emergency was imposed, no political party will dare to curb freedom,
impose emergency. India shall be governed by democracy, by political process, by elections.
Today they are in power, someday we will come to power, and the people of the country know
that they can defeat any political leader howsoever popular; and they can unseat any political
party howsoever powerful. If this is the strength of Indian democracy, then, why this image
deficit? That is the question that we need to ask today. | think, this is a problem which has to be
responded to by the collective will of all of us. We need to restore the pristine image of the
Parliament and the image of politicians, which was the great tradition of our democracy and
freedom movement with towering leaders of Congress and other political parties, who worked
together regardless of political differences. This is also an occasion for us to look inwards.
Thirdly, Sir, the Executive also would learn to be a little more active, responsible and
accountable. Sir, there is a very famous quote. Some of my friends from Bihar will know it. If
they find something in a jam they will say ERTCET PBIE J PRIBR o 3TV, 8H PN 1 You get it
redressed from the court, then, we will do it accordingly. This is not a good sign. After all, courts
are also overburdened. If people start going to courts and they have got so much of arrears — |
hope the Law Minister is listening to me — if the people start going to courts for everything,
ultimately what will happen to the democratic process? Sir, | won’t take a long time but | am so
grateful that you gave me time. But, let me conclude by this comment that we should be proud
of our Constitution which has laid down the fine blend and coordination and the respective
Lakshman Rekha of all the three State organs. Yes, there would be an occasional hiccup. Yes,
there would be an occasional effort to encroach upon. But, we need to trust our inner strength.
We need to trust the basic spirit of our Constitution and we also need to trust the abiding

principle of democracy which, ultimately, ensures that we all work in co-ordination.

| am very grateful to you, Sir. Thank you.
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SHRI Y.P. TRIVEDI (Maharashtra): Sir, it is rather unfortunate, today, there is an apparent
conflict which even a blind person can see between the judicial complex/hierarchy and the work
of Parliament. The judicial activism was started with Justice Bhagawathi’s intervention by way of
Public Interest Litigation. It has, probably, now reached to a limit where certain guidelines and
norms have to be issued and adhered to. This can be done only by lawyers and the people
sitting on the Benches. It is unfortunate, today, the credibility of many institutions are falling. The
credibility of politicians, as it was stated a little bit earlier, is also receding very fast. The judiciary,
certainly, has a role to play. The people have a considerable faith in the judiciary. But, the
judiciary should not stand itself and consider that it is standing and taking a contrary view to
politicians or Parliament. Now, we have seen, very often, conflicts do arise between the
interpretation given by courts and very often people try to find out as to what is the will of the
Parliament on this. What did the Legislators want to do about this? This is something on which
judiciary, very often, uses its own interpretation and on many occasions it is quite at variance
with what Parliament intended to do. This conflict is not something new. It is an old conflict. It
has been witnessed even in the USA. When a Judge of the Supreme Court asked, ‘After all,
there are limits to the powers of Judiciary. If the Parliament says that this is white and this is
black, then the judiciary cannot intervene at all.” And, the Judge said, “No. We are the final
authority, because even if you say this is black, we will decide what the shade of black is and we
will determine a shade which will almost become white.” So, this conflict between judiciary and
legislature has been going on for a long-time. Now, the time has come that we must try to find
out — as it was rightly stated — a Lakshman Rekha. The Judiciary has its own functions. The
Legislature has its own function. And, to draw this Lakshman Rekha, it is the primary duty of the
lawyers who are appearing, it is the primary duty of the Judges who are presiding over courts
and also the Parliamentarians who should try to lay down their own limitations. If will arises, a
certain requisite statute can also be passed in order to define the parameters within which the
judiciary should function and the parameters in which the Parliament is supreme. | think, it is very

necessary and it is high time that it is done. Thank you.

SHRI VEERAPPA MOILY: Mr. Vice-Chairman Sir, | am quite happy that this Resolution is
now put before the House, particularly on an issue which is of this significance, for
consideration. ... Particularly with regard to the Legislature, the Judiciary and the Executive on
the day when the Constitution of India was inked, we celebrate it as a Law Day. This is a
historical day because we adopted the Indian Constitution on 26th November, 1949. It is a
comprehensive document. | would rather say a step further that it is a document of concrete
resolution. It has addressed the problems of this country. And, | would also say that even though
we say hat it was debated in the Constituent Assembly, we should not forget the fact that this
has the backing of wisdom of thousands and thousands of years. So, | would like to say that this

is a spiritual Constitution that has been sanctified by the Constituent Assembly;a kind of
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3.00 P.M.

document that has really bound the people together notwithstanding the religion, the race, the
region, the caste or the language. That is how, today, we are proud to say that we are the
largest parliamentary democracy. As | had already told yesterday, around eighty crores of
electorate are, today, entitled to vote in such a big democracy as like this. It has provided a
detailed structure of the Government with three pillars — the Legislature, the Judiciary and the
Executive. It recognizes these three pillars of the Democratic Republic of India. The Constitution
itself has clearly assigned specific roles to these three pillars. Ever since the adoption of the
Constitution, the Executive, the Legislature and the Judiciary have, by and large, been
functioning within the demarcated areas. This is the major achievement of our democracy. We
live on this democratic system. The division of power between these three wings of the State has
specifically been provided; and they need to operate in their respective spheres. The doctrine of
separation of power has received judicial recognition at various stages. In the Delhi Law Case of
AIR 1951, SC 332, the Supreme Court noted that though there are no specific provisions of the
Constitution vesting legislative powers exclusively in the Legislature, the judicial powers in the
Judiciary, the essence of the doctrine of separation of power was implicit in the constitution of
scheme. Later on, in the Indira Gandhi versus Raj Narayan case also the Apex Court treated the
separation of powers, as a part of the basic structure of the Constitution, comprising three
organs of Republic. The court further observed that it is through each of these three organs that
the sovereign will of the power has to operate and manifest itself, not only through one of them.
We need to be conscious of this kind separation of power. That is the essence of the
Constitution. We are going to stabilise this process, we are going to sustain this process for
many, many hundred years to come. This could contain the aspirations of the people belonging
to all the strata of the society. They have a solution there. That solution will have to be provided
and those solutions will have to be nurtured by all the three pillars of democracy. Even in a case
of 89, llyasi Versus State, the Apex Court observed that although the Doctrine of Separation of
Power has not been recognised under the Constitution in its absolute rigidity but the Constitution
makers have meticulously defined the functions of various organs of the States. It is a time-
tested document. It is a document which remains and will continue to remain sacrosanct. That
does not mean that we should not respond to the changes. Changes do take place. Changes
should take place. A State is not a static organisation/society. We need to respond to the
changes. Somewhere, Dr. Babasaheb Ambedkar did say that if you do not make a change and if
the Constitution and various wings of the Government and the State do not respond to the
aspirations of the people, it will become a volcano and explode itself. This is the caution which
needs to be taken by the Legislature, by the Judiciary and also by the Executive. In S.S. Bola
versus B.D. Sardana, the AIR 1997, there Supreme Court said and | quote: “It cannot be denied

that the harmonious working of the Judiciary, the Legislature and the Executive would always
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advance the cause of democracy. In any written Constitution, Sovereignty vests in the people,
with the people as represented by the three wings and no wing can claim supremacy over any
other wing.” This is what all the speakers including the hon. Members, Shri Ramdas Agarwal
and Shri Ravi Shankar, many of you and many of us canvass for. The spheres are well defined
with the balances and the counter balances. When we analyse the problem in true spirit and
perspective, there is no occasion for conflict. On the other hand, it will develop mutual respect
and harmony in otherwise gruelling giants. This is the beauty of our Constitution. This is how all
the three wings will have to be synchronised. An independent Judiciary is the sine qua non of a
vibrant democratic system. Independence does not mean that there should not be
accountability. Independence will, definitely, be coupled with accountability. That is how we are
now thinking. Maybe, a proposal is going to the Cabinet that we need to replace, with the
permission of the Parliament, the Judges’ Inquiry Act with the Judges’ standard and
accountability Bill. Whoever it may be, whether he is in Executive or in Legislature or in the
Judiciary, we need to maintain certain standards. We need to be accountable to the people and
the Governance, ultimately, will become the fulcrum of one of these bodies. This is what needs
to be done and | hope to get support from all of you when | bring that Bill to you. That will
definitely be a new path-finding Bill with an innovative approach to reassert and reassert
ourselves to the constitutional aspirations. This is what we intend doing. Only an impartial and
independent judiciary meted out, even handed justice without fear or favour. Judiciary is the
protector of the Constitution. As such, it may have to some time strike down executive,
administrative and legislative Acts of the Centre and States. For rule of law to prevail, judicial
independence is of prime necessity. Ultimately, whether it is the Executive, Legislature or the
Judiciary, their ultimate aim is to ensure the rule of law. Even the last man in the queue should be
guaranteed with this kind of a sense of rule of law. Unless that is achieved, | don’t say that we
are living in an atmosphere which is intended to be created by the Constitution of India and this
needs to be revisited by all the three Wings of the State. The Members of the Constituent
Assembly were very much concerned with the question of independence of Judiciary and made
provisions to ensure this end. The Supreme Court itself — | have already quoted — never
wanted that there should be any supremacy saying that this is supreme or that is supreme. This
kind of a rivalry of supremacy to be established will have to be put an end and it has to be
balanced, and, ultimately all the three wings will have to be equal and cannot override one
another. This is the principle. The Supreme Court has itself laid emphasis on independence of
Judiciary from time to time. The apex court recently in A.C. Talwar vs. the High Court of
Himachal Pradesh 7 SCC has observed that the constitutional scheme aims at securing an
independent Judiciary which is a bulwark of democracy. In State of Bihar v. Bal Mukund Shah

and others (2000), the apex court has observed that ‘the concept of separation of powers
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between Legislature, Executive and Judiciary, an independent Judiciary, as a fundamental
concept, has now been elevated to the level of basic structure of the Constitution and are very

heart of constitutional scheme.’

But, ultimately, with all these, the soul of the Constitution is the citizen of this country. None
of these bodies can meddle with the soul of this country, /.e., the citizen, its liberty, its rights and
its getting access to justice everywhere. That is what we call in the world as ‘inclusive justice’; it
cannot be an ‘exclusive justice’. No one can feel deprived or alienated from the mainstream of
rule of law or the justice. That is why the essential doctrine, /.e., the sovereign will of the power
has to operate and manifest itself with the three organs of the State has been recognized. We
cannot silence the sovereign will of the people. We cannot ignore the sovereign will of people.
None of these three bodies should interfere with that kind of a sovereign will. That needs to be

asserted and reasserted again and again in the democratic society of India.
SHRI D. RAJA (Tamil Nadu): The Parliament represents the will of the people.

SHRI M. VEERAPPA MOILY: The sovereign will of the people; you represent and we
represent; Yes, in Parliament. | don’t want to use the word ‘supremacy’. After all, you are the
law-giver. But the law-enforcer also becomes important. But, ultimately, it is the people who are
important and none of us can claim that we are superior to the people. The sovereign will of the
people will have to manifest, reflect in the functioning of all the three bodies. That is what | would
like to say. Hon. Members have raised a number of issues. | am not referring to individual issues
that were raised, but | would like to sum up issues which have been raised on the floor of this
august House, from the manner of appointment of Judges of High Courts to corruption in the

judiciary and public utterances by some in the judiciary.

Shri Ramdas Aggarwal had referred to judicial activism becoming judicial adventurism. In
this regard, | would like to invite attention to Dr. Kailashnath Katju Memorial lecture delivered by
respected, Shri Somnath Chatterjee, former Speaker. | quote, “The obvious consideration
before the Constituent Assembly was to preserve and protect the freedom and democratic rights
of the people and the supremacy of the popular will in our system of governance”. Here, | would
like to say that we just forget governance. Whether it is Judiciary, Legislature or the Executive,
governance is the fulcrum of the entire activity. If governance fails, everything will collapse
altogether. This is what we need to address. | quote again, “The centrality of will of the people
finds its expression in the Preamble of the Constitution itself. The words, ‘we, the people of
India’ and ‘do hereby adopt, enact and give to ourselves this Constitution’ recognises the
sovereignty of the people and their primacy in our Constitutional system and convey its eternal
message. And through the provisions of the Constitution we have enumerated the powers and
responsibilities of the organs of the State before the facilitators of national will, leaving hardly any

scope for doubt or confusion in the mutual relationship”. Shri Somnath Chatterjee further quoted
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Chief Justice Verma, who was a former Chief Justice of the Supreme Court. | quote, “The
sovereign will of the people finds expression through their chosen representatives of the
Parliament. The real political executive is the Council of Ministers which also controls the Lok
Sabha wherein lies the real legislative power. Parliament exercises political and financial control
over the Executive. And there are inherent checks and balances to keep every organ within the
limits of Constitutional power. The grey areas are meant to be covered by a healthy consensus
developed on the basis of mutual respect keeping in view the common purpose to be served by
the exercise of that power”. Shri Somnath Chatterjee had on that occasion also referred to the
words of Pt. Jawaharlal Nehru when he had intervened in the debate of Constituent Assembly on
the issue of Judiciary functioning as some kind of a super-Legislature or super-Executive. Even
at that time, that perception had come in. | think he clarified that. Panditji, while speaking in the
Constituent Assembly, had said, “No Supreme Court and no judiciary can stand in judgement
over the sovereign will of Parliament”. This is what you had referred to. That is what was told by
Panditji in the Constituent Assembly. “If we go wrong here and there, you may point it out, but in
the ultimate analysis, where the future of the community is concerned, no judiciary can come in
the way. Ultimately, the fact remains that the Legislature must be supreme and must not be
interfered by a court of law in a measure of social reform”. So, you have the ultimate say in that

and particularly, in social reforms.

| think the Parliament and the Legislature can better understand social reforms and the
social fabric of the society than anyone else because we represent the people. | hold that view.
We need to uphold those great principles which have been enunciated by our great leader,
Pt. Jawaharlal Nehru. This is what many of our hon. Members spoke about. Our Ramdas
Agarwalji has referred to the hon. Prime Minister, Dr. Manmohan Singh, who mentioned about
the enormous powers of our judiciary and enormous responsibility in the exercise of these
powers in his Address to the Conference of Chief Ministers and Chief Justices in 2007. Our
respected Prime Minister said, “Unless the three wings of the State understand each other
better, they will not be able to function effectively in the interest of our nation and our people.
The three wings have well-defined roles and functions under our Constitution. However, all the
wings have a common goal which is the fulfiment of the hopes of our founding fathers as spelt
out so clearly in our Constitution.” He further said, “l do sincerely believe that the Judiciary, the
Executive and the Legislature have an obligation both to our Constitution and to our people to
work in harmony. That is the mandate of the Constitution. | don’t think that any one of these
three can violate the mandate of the Constitution which represents the sovereign will of the
people.” Constitution represents the sovereign will of the people. This is what we need to focus.
| quote again that “Each one of these organs of the State has an important and vital role to play
in improving the welfare and well-being of the people. In each one of the organs has

constitutionally-assigned roles and responsibilities and these must be discharged in all honesty.
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Each organ must respect the roles and functions of the other. Powers accorded to each organ
must be exercised cautiously. In the context of judiciary, the primary obligation is to enforce the
rule of law, uphold the Constitution and enforce the discharge of obligation by any authority of
the State. These are all delicate issues, which need to be addressed cautiously. All organs
including the judiciary must ensure that the dividing lines between them are not breached. This
makes for a harmonious functioning.” Hon. Members have mentioned about issues like method
of appointment of judges on the recommendation of the collegium. Shri Rajeev Shuklaji
mentioned about corruption in the judiciary; Shri Natchiappan mentioned about the role of the
Executive and the method of appointment of judges through collegium; Shri Rajniti Prasad and
other speakers mentioned about declaration of assets of judges. Dr. Gyan Prakash Pilania
submitted that the purpose of all three wings of the Government must be to look after the
daridranarayan, the common man or aam aadmi. Some important issues were raised by Prof.
Ram Gopal Yadavji. Shri Sarkar, Shri Rama Jois, Shri Ganga Charan and Dr. Prabha Thakur
raised issues regarding reservation in the judiciary, judgement on executive matters, contempt of
court, supremacy of legislature and observations by the Supreme Court. These are all some of
the essential things which have been raised. Today Shri Ravi Shankarji has also mentioned about
some havoc played by PIL. How they are doing? It is a common knowledge that many a time
people who file the PIL have made it a profession. | think we need to address this question. They
take away a lot of time of the court at various stages because they are popular issues.
Sometimes the populist hunger to get the publicity will definitely take away the precious time of

court. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: Sir, the Supreme Court has said that PIL has now become
Paisa Interest Litigation. And, it has become ‘publicity interest litigation” for some. Therefore, |
thought | must let you know that. Even the Supreme Court is talking about it. There is need to

take concrete action.

SHRI M. VEERAPPA MOILY': | totally agree with Shri Ravi Shankarji because ultimately, the
authority of the Court should not be abused. If any individual or association wants to abuse the
process of the Court, | think, the Parliament has to look at it. | think we will address those

questions.
SHRI D. RAJA: PILs have some relevance. You cannot totally ignore them.

SHRI M. VEERAPPA MOILY: No, | don’t mean that. Genuine PILs are being overtaken by
these fake and fraud PlLs. We are referring to them, not to genuine PILs. PILs have played
their role. For a while, | should not be mistaken, or, Shri Ravi Shankariji should not be mistaken,
that we are against the PILs. They are good if they really represent the citizens’ rights and

liberty.

SHRI RAVI SHANKAR PRASAD: | only quoted the Supreme Court.
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SHRI M. VEERAPPA MOILY: Now, the question is that we need to protect the concept of
PIL. No one should take away that precious right of any citizen to go to the Court and file a
Public Interest Litigation. They should not be seen as suspects. This is what we want. | think,
Sir, the time has come to revisit some of these issues, and come out with some legislation.
Maybe in that way, we can address those problems and we need to do it. Precious time of the
Court, which is meant to provide inclusive justice, to re-assert many of these things, should not
be wasted. Because, we have seen judicial system in many countries, and when we compare
our Supreme Court with that of other countries, it is becoming fatter; the Supreme Courts of
other countries are becoming thinner. On question of litigation, | think we need to look at it. We

are separately addressing those issues.

As mentioned by some of our hon. Members, and particularly the point arising out of the
resolution of Agarwalji, | may add that in so far as the declaration of assets is concerned, we had
brought a Bill here, but there were some disputes even at the introduction stage. Normally, it

does not happen. Even then, it has got its own effect on the Judiciary.
SHRI RAMDAS AGARWAL : You have achieved your target.

SHRI M. VEERAPPA MOILY : Ultimately, we want to achieve this objective, whether through
this Bill or otherwise, that does not matter. We must commend the Judiciary. They have
responded well to the wishes of this Parliament. This is what has happened. We have been
practising as advocates either in the Supreme Court, or the High Court, or the subordinate
Courts. | had an impression, a hesitation, an apprehension that on many of the things which we
need to take forward, there may be resistance from the Judiciary. But, after having had various
interactions through the national consultation on the judicial reforms focussing on the disposal of
cases which was held on 24th and 25th of October this year, with congregation of Chief Justices
of all the High Courts, all the Judges of the Supreme Court and also with all the Chief Ministers,
the kind of resolution which we have passed is far-reaching; and | get an impression now that
the Judiciary is totally, actively responding to the changes, to public accountability, and to the
need of taking the Judiciary forward to make it relevant to the lives of citizens of this country. |
must tell you that all the Supreme Court Judges, including the Chief Justice, participated on
both the days actively. They presided over the groups and workshops and came out with very
positive resolutions. There was not even a single negative resolution that was passed on any
day. This is a great thing that has happened, and the impression that the people have that
Judiciary is not responding to changes, not responding to accountability, | must say, with my
knowledge and experience, that it is not correct. We need to trust each other and all the three
bodies will have to trust each other. And, if that is done, | think, the picture of the country

will change. We need to destroy some of the prejudices, destroy some of the rituals and destroy
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some of the systems, which have crowded the system in Parliament or Judiciary or Executive.

We need to take it forward. We cannot be slow. We cannot afford to be slow.

While launching the First Five Year Plan, Pandit Jawaharlal Nehru said, “we have chosen to
ride on the tiger, and, having chosen to ride on the tiger, we need to speed up; otherwise, the
tiger will eat you.” That is the stage through which we are all going. Many people say, Moily, why
are you in a hurry? Why do you hasten? It is because ultimately this is the picture. Now, the time
has come when we need to walk fast, run fast. When running is possible, why should we walk?
This is the principle, | think, we need to work on. We are working on many of those things. We
need to develop that kind of confidence among all the three wings. Regarding confrontation,
when there is no need of confrontation, and, when there is a possibility of convergence of views,
why should we go in for confrontation? This is one message which | would like to share with all
of you, and, | am confident that whatever the Constitution requires or expects, it can be done by

mutual consultation and taken forward.

You have raised many issues like appointment of judges, the accountability etc. We are
addressing them. We are actively working on them. So, | am thankful to all the Members who
have actively participated and expressed their views. That is what is required. | think, many more
days will come in the Parliament when we will come up, one by one, with measures to improve
the judiciary and also develop proper bridges among the Executive, Legislative and the

Judiciary.

With these words, | conclude and thank all the hon. Members who participated in the
discussion and provided many, many valuable inputs which can be guidepost for me to proceed
further in this matter. Mr. Vice-Chairman, | also thank you for the opportunity given to me to

reply. Thank you.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you. Now, Shri Ramdas Agarwal.
37l IFTSTA STUATS : IUFHIEIE Sil,...(FGLT)...

SHRI S.S. AHLUWALIA: Sir, the Minister has not requested him to withdraw

...(Interruptions)...

SHRI M. VEERAPPA MOILY: Sir, | think, | forgot to mention it. If the hon. Member can
kindly withdraw ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. There is time. You can say it later.

...(Interruptions). ..
Y WS INATS: SUFHTEILT Y, H O I8 Hhod...(IHT)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): If he convinces the Minister, why do you

worry ? If he can convince the Minister, why do you worry? ...(/nz‘errupz‘/'ons)...
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SHRI S.S. AHLUWALIA: First of all, the Minister should convince the Mover.
...(/nterrupﬁons)... It is not the point. The point is that while the Minister was responding to the
queries or the questions raised by the Members participating...(/nterrupz‘ions)..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Let us see if the... ... (Interruptions)...
oY IS IATS: R el P I8 B o ....(HIHTH)...

SHRI S.S. AHLUWALIA: Sir, the normal practice is that while concluding, the Minister
requests the Member. ... (Interruptions ...

oY IS 3RAAT : FR I P g1 DR | ...(HIL). .

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): He can request after the reply. Let us see
whether the Minister has convinced the Member. ... (Interruptions)...

SHRI S.S. AHLUWALIA: Is the Chair participating in the debate?

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | am only saying, let us see.
...(Interruptions)... | am absolutely neutral.

7t ST IATS: IUAHIEIE STY, 39 W& H 1d 1 Ig APhod I (BT o1, 9 9
ﬁ?ﬂ?ﬁﬂgaﬁﬁﬁﬁﬂgﬂgﬂsensitive matter%},ggﬂmﬂﬂﬁmﬂﬁ,iﬂ?wﬁﬁﬂmﬁ
HE! [l BARY judiciary D1 AT 3= BT 1 1 pIg SATET 1 &1 T <ifeh1 AT H I8 ATl
TS TG W H' FH1 § (& 59 97 31 59 e A o1 dfivar & e &R o famm fafeerear
& W fedHa f5ar T, 98 A dTel 99g & oIy 9gd Aedqul 81 SHIfey § oA e
AT AT HE 1S BI Al @h BT ATedl g, ATID] Al <1 1T § 3R §9 T & A
FET BT W 7 @TE § fob 79 a1 I8 faw 97 81 %@1 o, o1 S9! ARG IgTh] 59
T3 ¥ fl 39 w3 &1 o & forg orgafcr waT™ Y, S8 foIg § SMueT STHR &eh Hl gl |
Bl 3ATST S AT |31 ST 7 Pel b 3T 1 & “dl $° &b 19 § g1 AedqUl &, Aol I
o1 {49 ©, 3191 & 81 f& constitution T TITAT g5 AT J21 39 910 BT 74 7 o 3771 & a1 v
He@yul vy ge 3iferd afRorfer # o ¥81 § 3iiR swfery I8 a1+ 3md # fhe 9§ e Vet fam
9 FHdT 7l I FAR H2A1 A8IgY, TR ARGR THRAT & 121, R fQwal & 3=+ e
R a1 7, 3¢ SW HEAFEIT R & oY 3R 396 SR g IR F AMaeH R
BT A b AT AT BN A1 FRT TR 4 AT “ell S b fa constitution & Y ¥ 84 TS
BRI &, I B BHR SMERVNY HAA1 HBley BT Wl TS I8 (a7 A1 Fhdll 8, 574 89 Al 9 4 60
PR IE ITe BT b 2009 H TS & &1 &7 SR A H3AT ST 1 $a 1R 9 &1 fog R
BIPR I gH Bl 1077 fera|

IUTEE ST, # T 79 W ORI 914 SR HEl aredl g1 H I8 gafoy deel dredl g,
Riifh B AMIH 4 UH-gaY & Adeeid f[Awdl W ==l & -9 R Al 7 Big
achievement Tl &, A1 9 TR W $© 91 Pel S ANRY| 3 oI STFBRT el off fh
UG 7 AR BT A3l ATEd B Yo 984 MaR 3fdTs, Jiadl REPR, a1 8 3R g8 9
gafeTy & 8, wiifd I8 M IR Sa1 MR Y= ford] 2 o e oeir 9 <wr 4
3R faror YR # ARy U A &1 Vel &1 4§ S 9 SIS YREBR UG bR b for Sl 3R 4
SESEEENRCECECIFECIE-
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SUHHTETE] HEIGd, AR gl Y=l bl fIwa I8 € fob for fawar uR o1t 98 |e 90 dx
3 U 3 f$qH B BT 8, IqH Dol 81 AR A G AT, GolA BIS A U arall
TR D1 oY, S ATl § S W 39 91 B WHR fonan 7 {5 wriurfera iR faenfireT # foaeh
i TR BT TdR1E, fHdl N TSR &1 798 iR 5 9 goR 4 kgt 981 8 a1fey, I8
IBM WHR AT 81 AT Y31 59 a1 BT G & 6 AR 39 favg & SR 89K 39 Aed
ST, $.7H. YA Ardrgw T Sft |, st ST e S A, 1. 9 g et S A, .
R T ITed St o, 21 AfTelTel ARPR St 1, 211 roid gerel Sff 7 3iR 211 4. M7 Sl Arge
, ST. 99T BTgR 7 MR 3f # AR dRI BT SAhad B gY AR 311 I(q bR g1 Sif 7, Rl
ART fawg I'M R A 3R Ue dIb 4 ga- &A1 & faRTel H i1 gl Y 2, 1T I8l R A
T HIYUT TR 39 AT & R TT fARTE ThTel STaTl STRHIETE Fe1ed, H I 99 AeIgHmai
ST U TG Ube B & b §49 39 Gde1efier fawy &1 e § ohx Uh 35T o fhar g, d
el AU S B ORI 2

IYFHTEIE HRIG, Sl ISt 89 918 9, 98 Bl B A BRIl §, B4 a4l I Bl 8, B
989 3 Bl © 3R pW-aW) U sfepe= 9 W) BIdl 7, 3R I 91 8t 31 7 g9R o fAifex
W@WWWWE{%WN%%%%SMS and property%ﬂmﬁzﬁﬁ’cﬂ\?ﬁw
PRAT AT ¥, s a4 U8l FR BIIA P §IRT AT $4 I PR BT YA 6T o1, s ATell A
Y8 BIYA I &b Y TR T, ARPR 41 =re<h! off, <feb I8 S a1 T8l Ul I8 IR-aR
3CHT, TR-AR BT AT, s BRI A DT T, IFH B [ddTe TS fbY 7Y 6 S8 A Ul
ORI I Y AT 3T TS, ST 81 AT A1feg off, <ifeh 3 H % Webed & 3 & a1 o9 YR
D! 989 Fe1 1 g 3R 1 R F AR 3 F=f &, H wasian g o saw | A =amareder
HEISY 9 g1 Bl S & [ JATST WS H AT [ b 18R, $9 <9 H AR ST § I aR |
%1 UpR 1 gl 81 8! & AR 2 3 a1 &l eI & o 7811 37U P11 A $9 G B! SfTaTS]
D1 G, ST DI WIEI3 D1 GAT| Heled, fUeell aR 1 5Ta 7oy 2 o, 99§99 89K 91
judges ¥ & b o1 o BT T BT ATILIHAT 7 31T, MY T T TEHR 37T T
1 EYOT b fTY ST 31T SITS Y, A SATST 36T BN MR 31 $9 a1 i G & 35 31751 AR <2 &
high courts 3R ¥ HIC & AT SToil 1 39 a1 B bR 61 © fh S 1Y a1 7 211y,
URETRIAT & oY I 39 3T D1 ST &b ATHA UK DR DI IR &1 H I F HSGHTG STl
DI, courts BT AR BAN T X TS Bl Wl 39 911 Bl 4TS <1 § [ MU HTIA a1 a1,
oIfepT BT 7 a1 1 MU I 1 I R ol 2, T8 BAR e & forg 1 71Ra &1 91 2 3R
AT H30 FRIGd & fofg WY I8 ga=Tall ol fqwa 2

SUGTEIE] HB e, § 3MTYd QM &1-31 a1 Tl g1 H 39 Adbed § Sl ai bel
off, 3R 37TY SSITSId <, ol H Hehed Pl b IR Q18RI dTedl g

“Ig JaT faenRieT IR =IuIfereT & ST IST BaT 84 dTdl Thid R T8 a1 b
w80

ST 31T Fa B Bl

“3fIR ARPR 4 UE B & b I8 I8 JMARad R F oY Geae 3R RIR ST X
o AP BT gD 3T 14T faenfesT, =marferat iR wriufere wfdam # afisiiig
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S| P AR FaTS, WaAH WY A R UH-gAY &b SRET & &7 BRI X AR < &
Ahdifare 3R T ST BT BIs G=T 7 81, TP 3T ST P AT, S gAN I |

ST 31 SR HIFA F301 S < el fh 399 991 & 3SR ol SIFd] TR 8, $aol S-dT 89RT
AT B R TAR FUR Bls ATfoTP 8] ©, ST I8! 91 Bal s & fb < B Sar St FaiaR
%—a

“PTs T 3T TN 3T 41 7] 2 MR 75T & FHl <41 31T IF U STardas o

HET H3) HE e 5 39 ¥G] Bl WdR {1 & 3R 37 2ea] & A1 S8 1+ 337 91d dl 719 forar
2 5 I Y 97, S 319 e | RI<h Bl TS ©, SH S8 hls YaRTSl T8l 2l

SUHTEIE HRIGd, § Hacl U d1d 3R MMUd AR HEAT A1l g b AR A1 el
A A0 o aacs ot off, Oy S8 WY 1= forn &1 faw g9 &, o 9es ugedt fan ot f
1 fyenfent iR =gmerarferat # 951 HaT fhgl faval w8 aTel THRIG HI <Tell ST A1y ?
HRIGY, $9 THIE Bl Tl & ol 980 STedl Had SO Bl STaTIDhdT & it H quote HIAT
aredl §, ol A 37 user €1 o Qe wur & A oreer weley o fHdl udt &
HERI & HIUF H WA B & Fde H DI o7 foram 411 I favg $© AN 8T8 DIC 3 1Y
I 8BTS DI 1 T8 SR fopam| ife e qur & S1eget Heled ° S TH P ohy 3N Tl
gfch B fagT |91 | &1 3 {337 3R T el T2l gaiTl Helqd 59 UhR &I THId Sid
2] 1 3TTR 9 UHR BT THIIG BT AT SAP THR TR N1 | think, the hon. Minister might

be understanding what | have told that in the Rajasthan Vidhan Sabha, the Speaker of the

Vidhan Sabha has denied permission to those persons who came with the summons in the
Vidhan Sabha to serve it, and | do not want to go into the merits of the issue. | am just telling that

this kind of THRTT ST TIC¥T B fSETS <1 7, I8 Sfud 718! 81 39¢ IR H dohldl BIg 7 Bl
AT B ATV HIf G q1 ®1 reger GUIRIR B, Aldh G491 B fedel YUIRAR 2 AT 8T8
BIE BT SToT UIRIR &, 37 101 P BRYI IR THRIG UaT 81 S Al 4R foIg SA1eT ariep
BN S99 S T 9T G, H TE S, Afeh 3R §9 YR & Shvrd 811 ol 3 §R forg SareT
T BT I8 T 89 <INl A I8i @<h @l & S 7 Ha oft & Aifeq g1 gast o u
AT IS & fh ST fRIIfeR 8RR STorst &1 U €, I96 SiofHe & $HUR 919 dIs Uffshar
h BIC A1 a8 IR g fAwg o 917 § o6 g BIS & 31w & Raents &Yl 917 W&T 81 A8led,
# fopeft ot fSifererst & Raetts a1 el BX &1 §, cifbT § I€ Bl A8l § b 3R &4 84K
7 fordt enfies =T & |11 BT foRIY 3R Fhd 8, 9 IR U fIaR b B Aol & ol BIs WY
BTS DI 3R FHH PIC & SToTHC & IR H &H 370 IR B Af¥eh 1 781 B Fabdl, 39 TR
0 9 <9 H fIaR &=A o e dhal g1 Helgd, st favy famarers 81 S e et & foh
STOIST & JWTESHSH & IR # U Fviads ufshar sreiqe @l S a1fey a1 39 IR # W8
3R THIRAT BT IR T &1 3R SToisl o A@TSCHSH H HTY MU, 3R STolol & FETgcHSH H
2 & dag B a1 iR ol @l A 8T, FH1eTe dEt | 81 ? $9feTt Heley, H v e
HIAT TR § 371 AR A & IR e 7 R gaR A 19R a1 797 o, fageryor faan
Wﬁﬁﬂ%ﬁ?ﬂ, Just a minute please. | just want to request the hon. Minister. He is capable to
do things, and | believe that on this auspicious day, he will take certain decisions and will convey
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to the country, convey to all organs of the society and convey to all the organs of the
Constitution that the public is supreme, and we will have to follow them, and we will have to
change the rules, regulations and the law, if necessary, and if any one of them attacks each
other, they have to be protected, but not by giving any special privilege to any section of these

three wings. Thank you very much, Sir, for the opportunity which you have given to me.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Minister, do you want to say

something ?

SHRI M. VEERAPPA MOILY: Thank you, Mr. Vice-Chairman, Sir, for providing wide
opportunity to me and all the hon. Members to reflect on an important issue like this. | think, in a

situation like what we have discussed, ultimately, the sovereign will of the people will prevail.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. Just a minute please.

SHRI M. VEERAPPA MOILY: You wanted me to say that. So, all three wings will have to

reflect that.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Minister, there is one problem. He is a

mover of the Resolution and he also has a right to reply. So, you only request for withdrawal.

SHRI M. VEERAPPA MOILY: | request the hon. Member to withdraw this Resolution as my
reply has already reflected the full body of the Resolution which was presented before the hon.

House. In view of all that, | make an appeal to the hon. Member to withdraw his Resolution.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): So, Mr. Ramdas Agarwal, are you

withdrgwing the Resolution?

7t IS STATE: Heled, H A1 H3A S § U W11 =1 181 § & B a9 df
RRE TTOT 8.. He wants that the law should be made. But, Sir, in our country, in our
administration, in our States, s W TATHE BRN, HTT T ¥ ST GHI, Tt o Bl &
5 S®T ARY WG 3R SHH! ART SMILABAT THTG 81 STl 71 F A= H2fT Sft & wref=r
B T HIGT AR STATIDH T FHTE 7 Bl, ST YB IATT DS AST PIIA THR b 59 2 b
3fER PIS ST FARAT A BT YA B | AR JATIDT A8 VLGN & Al H YT Hebed iU il

gl

The Resolution was, by leave, withdrawn.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, Shri O.T. Lepcha to move a

Resolution regarding the development of the State of Sikkim.
Need to prepare an Action Plan for all-round development of Sikkim
SHRI O.T. LEPCHA (Sikkim): Sir, | move the following Resolution:
“Having regard to the fact that —

(i)  Sikkim was merged to the Union of India out of emotions in the year 1975;
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(i) the Hindi speaking people of the State are proud to be Indian;
(i)  Sikkim is the land locked State with no air and rail link to the State;
(iv) the State shares its international borders with Nepal, Bhutan and China;

(v) Sikkim is popularly called “mini Switzerland” of India with abundance of natural and
scenic beauty including Mt. Kanchenjunga at its peak;

(vi) even after 35 years of its merger, there is not much development in the State;

(vii) there is no representation of the people of Sikkim in high Constitutional posts and
other higher authorities;

(vit) only life line of the State /.e., the National Highway No 31-A remains disturbed
throughout the year; and

(ix) there is resentment in the peace loving people of Sikkim in view of its neglect, this
House, therefore, in order to bring the people of Sikkim in the mainstream of the
Country, urges upon the Government—

(a) to prepare an action plan for an all round development of the State of Sikkim;
(b) to connect the State with air and rail link at the earliest;

(c) to improve the road infrastructure in the State by acceding to the proposal
received from the State Government;

(d) to consider appointment of the people of Sikkim to the Constitutional posts
and in other higher authorities;

(e) to develop Sikkim as an international tourist destination in view of its vast
potential; and

(f)  to preserve the natural reserves of the State.”

Sir, | am thankful to the Vice-Chairman that | have been given the opportunity to move the
Resolution in this House. | represent the State of Sikkim in the House and | am the sole
representative of the State. In view of the lack of development in the otherwise a potentially
strong State of Sikkim, | have to move a Resolution specifically pertaining to the State. Sikkim
merged with the Union of India in 1975. The people of Sikkim are peace-loving and proud to be
Indian. However, even after 35 years, not much progress has been made in the State. There is
no person representing the State of Sikkim at the highest constitutional post and other highest
place. It is a landlocked State and connectivity to the State is one of the major problems at
present.

SUFHTEIE HEIG, 35 AT &1 ST &b d1e Rifadd 197 & IR § O I 39 A&7 H 3@
BT ST TR el B, T8 U 714 IR B &l 91d 1 9%, 1975 H Ud Ribed — S=9d 3 89 o
S ST P A1 SHIT SCHIC 3T 21 37T 35 AT didl ST b a1 Ffdwd & ari &1 Wi I8
HEYH Bl V8T & [ b ARPR Bl 3R A Sl 8 AR AMBR Teb 15y P! Al =112 iR <1
ey, I8 wel # i <81 € a1 e et <87 8, S0 AR | g9 A o9 @ v Rifden
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B WBR BT &, FAfFHa & qEg 430 &1 51 gAfey I 919 37 § 39 ¥+ H @1 918l gl
fafaps <21 &1 Jad BIeT yw 8, Jai whifer 2, S 39 ARl &l Ao o1 Rifaw &1 <led gRan
96 TR fHaHIeR &1 98] Bl ST Ui oRg a1l BOIR & 3R UIerer SRict 76 9%
TR-THRR fhaldiex g1 981 BT TR-hiel 375 39 89X 632 & 3R o<l Ye 82 _3c g1 981
P ATB R Svaet fwdl, 3Sh 3R AUTell &1 TAT U BIel-AT U ST i R, oft
ST qred &b A1 ST §all 8, U WIS H dI 2, U AIgs H YT 8 3R U aIgs H
T &1 31U Ul & fob a8 A BN & dTasie 81 UR AT db il 8, 3781 2| Rided &
AN <91 & g 3FTUS AIesTd B A8 P19 PR B 2, A b [Ty, GRam F g, b a1ret 35
AT I ST & 18 H VA1 U of S dlgs ¥ &, el Siia YT 31 TMd 8Tsd & 7eldl $B
TET 81 ¥R, 35 ATet 1 91 & 915 | 4 U 190 Bl < 6 8T8 375 3 7 SirsHl, TIRUIE | 81
ST, TR fords | 72l SireT iR ST TeexAfed faded Terd 8184 &1 811, I8 984 a9
farera=1 @t 91 1 31T Rifdpd & AT 71 B &, B B & [ 89 AN AR &, 89 AN
&1, I1 6% BRI &1, H I8 Al 8 8] Al § [ NfFHd Bl 3wl §s ©, I8 a1 T8l Gl
g, = 91, BI-%1 89 ATl Bl H8™ 81T & b Vs T Bl Sl s ARPR Bl AR I e
o, ST 8, AIIPR 3R Fag Hert a1ty off, I8 Mo d& 8! el Bl sHifert § g WRaR
BT ST BT HRAT AT § [ T Jdhds T Sl ofs dids 8, IFPI Dls [ddheq T8l o,
AP U R HR AT € ? 75 IRBR I 3R A 9 I & foly Rar-a-1 foran st Apar 2
U T P AR & TN H J-T SIHBHRI <A1 18T § 3R I YIS RIet F Ul Ferd g b
fafamd <o & g fra=m Ae@yul 759 € 3R B4 U <31 § I8 I Racorels &l ave 9
9 Fhal g1 fad T & BRI 981 Tlcd 28 AISSH 8 3R T8 o Us e ofs 227 8 3R 8l
BT 21 €1 S TRE | AHH DI 150 RIS 8, 989 552 &, JeUals Bl 690 US fher ol 48
IRTSEIST € | BeATaRT Wicd 4500 & 3R Rhododendron S G¥RT §iFAT H $a91 81 &,
Rhododendron R URT Y dield &, sHd! 36 Ryl Rifdmpd & 81 sad 91 919 &, WX,
g orchid BT IRTICT B, T Tos Bl 9 RO orchid RRIIST §; 3TB] 515 WRI¥SIST Rifdma &
forerely €1 9 ararar Rifdwd # Sled 82.32 TRYT BRIE $aR ¥ 3l 3T 81 -Tal, Blssd
UTaR H S 8000 FTETE fIE]d ST a8l 81 61 R, T8 UR Ha¥ g disl AISC ba-Toi,
Tos BRURE UIe B, RNTa! 3@ & forv fageh wics w1 Rifeda § &9 3 BH 50-60 89TR &1
=T H 31 B

TR, A G Aol AR I P A &) Th Iog P ¥ 81 537 5T Bl Sdold B & g,
P ATH ©Y A Uh doe Tl CROH, TheT W 91 & fU &5 TRBR 31 3R 4 98a
AR AGE Bl ST Bl 39 H | T Aol il 81 off, I o1ro1 T Wt 721 g3 §1 H o1rol 39 He A A
TS G S A1 BT AR § (b 35 ATl A ST & d1e WY Ryfdnd I 311S1 I b 6 T 1
PIRESEA IS TR s Rusicied T2 51 37 #31 $I a1 A1 BIS 1 IIY, 31T d Bl
HHITM BT BIs FFaR WY Rifdma I 721 9911 71 1 519 9™ 81T & 8K e H IRBR BT
e+ B 8, fufdea &) € te O ardl 8, S Uil WReR # el 8, SRl 3 -hi$ed
THT BT &, FUIE Bl 21 EH AN DY DIg AN T8l 8, BIs (SATS T2 81 8H AN < & A1
TR RE 9 S gU 51 g8t A e N Rfded 8% F 1AS, IFS 3iR IPS JMfhR @l I8f & @i
P g PR P forv, Rifesa STarude & v 9 8, oifhd s IRGR | A9 531 AT
qAT I AT TE IHHS B S © b 1 AN Dl 199 JATIT ST 60 TR IAS IMHER, IPS
MFR 3R IFS 3MfhaR A9 faeell # 81 39 aRE | I 60 TRHT o feeel # ¥&d € &R ST arat
40 T¥E AT €, 9 Rifesa A g w2 €1 Ot gTera Rifdew @ 81§ fafdma ot ofs dids e
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®T a1 €1 I8 31 National Highway RIfdHH & fog e &1 oISt oTe © 519 TR H q1iReT 8l
g, dl ol TATRIST & PR IE 98 81 ST 5l HHI-HH MRETeS dTel 98 PR < 6, 9 [T
National Highway STTH X <d &1 9 Al BT faeell & A9 g Al 6l 81 STSh B+l TSl &
5 339 National Highwayﬁ@ﬂﬁ,mwiﬁmwwglﬁﬁﬂﬁﬁw
el Y ? 519 §9Tel § MRETele a1 YRe e BidT 7, a1 Rifadmd S &1 ST 21 a8t 91+ & forg
BIS ST IR T2l & AT 3MR 7 81 DIS W 21 7 I WA ¥ 6 Aol U8l Uh g dhIex
DI AT B oY, AfB 3MTST T T8 BelldbIex W 8H RN &I Te] fer B H g8 R et A
HAT BT AR TEI I, <fhT I8 9 % P 91 © b 19 National Highway & 81 Il 8, S
<739 R Rafadmd & T 91 @1 811, 91 Ui BId 811 20T a8t & Mfh< &l dIH Rd 81?2 9
fafadmd @1 a1 o1 B GlAeTg ggard eR1, I8 f6dl & uar 721 81 St Rifded & AR ot
AT &, deT ® 3R €< 7, I8 $acl RIfFHA & A &I & gar 21 7 il 819 & 9 Uh
Reve =1 aT18d g % $9 31 National Highway @1 RIf U=t 2 o a8 1= Tt et a1 R,
afg 3y g8t W =T ft g, a1 9 ff T e g8t W) gl W fR Som w=ife a8t &
KT B U B 8H AN A 59 IR § BT forgax & ® 6 59 31 National Highway @1 #RFd
B Q| Hel B Aleb G H A U A3 7 39 31 National Highway & IR H T 48T AT| HT ST
q I8 YwTs {1 f | have no idea. T8 BTH! g1 910 & b T H30T ST BT 31 National Highway &
IR ¥ A el 21 WX, I 31 National Highway; Sivok I Nathula T ¥ I $HF IR I8 gl
SIS o B & folg Haer gar o1, Afdh ot ST <9 fhaliier a@ &1 &M i Felic
I B3I 81 I 2006 ¥ Nathula S ¢ @1 AT g8 21| SH FHY TS AISC H PIs KT T8l
oT| 319 2006 &b dT& I AN 7 T AT b TR T 1S HE U1 G1 [T &, Sl aTex A SR =l
T 81 89 AN & Highways ST 2, I 81 81 89 AT 7 g dR ga%e (a1 2 b var il 8
TS, A 9dTd & fh BRY SaRR=e ¥ fFaa™y 7l freh 2

3R 9141, JE Forest and environment Department ®&f BT 87 T8 BIRT ol BT & AT I
<% BT 87 U FIHNT IR< Ha P 8T 8 3R gaR [N Bl A1 T8l & SHB! B B, a1
PN | I GG T 27 AT < H I8 99 127 I8 W U ST 3t =t 81 i U sifesraer
B £? g A BT5-d Bl 914 &, 37T WIgdT IS B 91 Tl 81 6, IE 1 12l 8- 31
P IR W 21 gAY U RFuel G191 &, <ifhT 89 ANl B 98 dPeiih 81 I8l 51 H 31T ARN Bl
RIS BRI ATEdT g o RIfgSt & qmHe waie ¢ Rifer[Sl & dig 3§ SRe 8% fhaHier &
3R 31T &b AN A1 GRT SIS ST 81 BT ST & flu Ueb aichs oIl &, Aol &b Tk 3
S & fory 8P o RIT 7, U6 d¥hs 39 § o & forg off o B &R freier § <9
RIS o g1 Rifdmd ot R ff mfsai agt el €, S s+ | Wl 891 Usdl 81 89 Al
DI g8l WS Y& USdl 21 Fifds 3T 7 g8 UR VAT SRI%S T 81 §81 9o g15-d 31 Bl
ft 1 R 1 21 98 FEl 9% a1 ) 91d 22 I8 RBIS A @l 91 B A #HA1 S 7 39
Reprs fpan €, 98 agd oresT favy 81 98l & -edl 815-d B 39 Ixe &l (RART 81 a4t a1y
et & 99 @1 vie & Q... (raum)... e ff e gea 4 98 71 Suaens weiey,
3R AT I8 | A1 B ol Y HICT 9ol ol 3R T8 VIR H BT A1 I8 37261 37| 39 ARE
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W gg Rifepa we & gEad SeHl & 8l 8, I8 IA1Y &1 bg RPN g9d HUX IR
AT, U # Ared 1 999 g1 A9 § 6 31 99 B 8¢ Al 89 dRl IR 98 9IRT WRR ©l
TER W AIAIERE, JeR A AIAIEIE, JeR A ol Udl I8! Fa7-aI1 Bl 31l 9gd IR) 9AR] &,
ifepT O 1 &9 @il 7 Rafaps o1 a1l b orefuvr R &, <9 T8 81 faaT 81 98 <9 & oy
I TSI AT 81 AR A FAFRER 81 BRa & (6 &4 AN Rifdnd Y Sielr 81 8 U e gl
IR Rfdrs B ST U U AIeoR &l 89 Al 991 U9 foTg <21 o1 GRef &1 &1 $d 2
W q HA VAT e ©, I8 a1 9ol ol I§ MY A+ W Hegs fHar s fafawd 3
PP B I1 BR X2 &l ST 817 P Faole Hl bg ARPR DI AR I Sl b 89 AN Bl fFrerd
2, 98 Hhe TS IR {3 uTeelerd &% <31 @ a1 8IFMI? 89 WIT 5.40 WG 21 I8 g1 91 99 &,
SHH AT BN TS R YTele o frerdr £2 3 | Aol €1 89 | W $elRT 4 §1
Reret WfAST 371 (f) & Sicid 89 @Il &I 31 741 21 981 & fory dfdem 7 g4 aaem <,
A H-H) BH AN U1 HEG PR © [ A AN AfIeT &7 Seeied I8 51 I8 T 8,
U1 e 1 WIS A1 2, WifdhT b gl &b oI Um @R a1 o & o g seR 9311 asf |y 401
TET 8, a1 el 81 a8 9] fhan faT fe1 18?2 U WIfasT <o) X1 81 $B T8 5 39
TARE 3 ATST RifadH BT ST DY U g2 81 H $s PR 3 request AT A8 §, Al
AT ATEd1 § o ffdewd d 9gd 9R1 UCRRId 21 98 e R RaesRelvs # Tl 21 3ot yuor
ot St iR # fgesRervs fafste & Y 81 89 ANl RICSRevs I Torald 4 <l 8
T ARy 1o 1oy Rifad 3 &, S USRI 99 <% 4§ 81 81 89 Al RacoRelrs
H Y JEAR 370 T2 H U T FISoRevs TRIR &R e Bl

IE AU < b [ &, T8 Rfepe ol STeferr o forg e & a1 fhet 3iiR gt widt, g e
¥ fore 181 81 98 <91 & oY Ua % @t 91a 8RN, I Y 91t @5fH 9@ W &H T U world
class tourist destination JIR B A 8, AT FTHAR &b 1T fd99 & 3rd highest peak ATSE
AT Bl S F oY &Ik 5w &) wawt el -|re) S9d1, S U@ disciplined soldier &,
I I & oI AR S F AT g1 G| 9 9 B aRad! 211, 9 ST SAfAY &9 A
DI S BT AT BHASIRT &, I I 3 YT §U Yo X YR T D1 RS ~I2Ie] HIolae & & H
IR 5 ARBR AfFRT BT I g™ B AT IR B, 1 IS RfapH & Al & aqrer
TIYdd B BRI H ST T resolution a1 , A1 Rafdws &1 Faqa g™ @ ve
g el 3R Rifddd &Y ST BT 31941 8% 3R MfHR Al Thank you very much.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Mr. Lepcha. Shri Silvius
Condpan.

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI R.P.N. SINGH): Sir, can | just intervene to respond to hon. Members reference to the

position of Highways in the State of Sikkim?

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): It can be done at the time of the reply.
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SHRI SILVIUS CONDPAN (Assam): Thank you very much, Sir, for giving me this
opportunity. | support the Resolution moved by my hon. colleague, Shri O. T Lepcha. The hon.
Member has very clearly and elaborately put before the House the different areas in which Sikkim
and its people have been suffering. There is no point in disagreeing with the grievances that the
hon. Member has highlighted before the House.

Sir, Sikkim may be a small State but, at the same time, from the national security and also
from the internal security point of view, Sikkim is very important. Sikkim needs all kinds of
attention from the Central Government, and much more than what has been given so far. This is
not a fact that ever since Sikkim was merged with India in 1975, nothing has been done. That is
not true. Much has been done but, yes, much more has to be done for the people of Sikkim and
for the development of Sikkim State. From my experience in Parliament, | can say that | have
come across a good many legislations, a good many Acts for the welfare and benefits of the
people of Sikkim; all those had been brought forward and passed at the initiative of the Central
Government. The Central Government recently passed an Act giving a Central university to the
people of Sikkim. That shows how much is the Central Government interested in giving higher

educational facilities to the people of Sikkim.

Now, the one of the major points that my learned friend has highlighted is Sikkim’s
connectivity with the rest of the country by road and by air. Of course, there is some difficulty for
the Government so far as the topographical situation of Sikkim is concerned. Similar is the case
of Arunachal Pradesh. The topographical disadvantages are there in the construction of roads,
in the construction of air strips and so on but there is also as much necessity of connectivity for

the country as a whole as for the people of Sikkim.

The other side is also very important. But the difficulty for the Government is to pursue the
schemes of development, so far as the questions of giving them better roads, more roads and
more air connectivity are concerned. Yet, it is not a fact that the Government does not want to
give. But, at the same time, the Government has to think and find out ways and means to give
them air linkage, to give them rail linkage and to improve the road system for the people of
Sikkim. He has mentioned, in his speech, that whenever there is agitation, followed by bandh, in
the neighbouring State of West Bengal, Sikkim is the State which is the worst sufferer, and till
the grievances in the neighbouring State are resolved, the people of Sikkim, without any reason,
will continue to suffer from road blockade and from other transportation point of view. He has
already mentioned that there has been a long cry that, at least, instead of air link, there should
be helicopter linkage with the State, but that has also not materialised. | think, for a small State
like Sikkim, on medical ground, on emergency ground, on border emergency, helicopter
communication facility was a must by this time. But, that is yet to come. So, | request
the Government to see that air linkage, road linkage and other communication facilities are

to be given to the people of Sikkim, the border State. He has already mentioned that Sikkim is
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surrounded by three international borders, /.e., Nepal, Bhutan and China. It is a very sensitive
area than other bigger States of our country. The bigger States of our country have no such
problem in the border areas what Sikkim has. On the other hand, our learned friend has made us
to understand that Sikkim is rich in its natural resources, and the Government of India should tap
it; should exploit it in the interests of the country and, particularly in the interests of the people of
Sikkim.

Now, the Government of India is talking about development of tourism. The potential of
tourism is much more available in Sikkim, as has been transpired in the speech of our learned
friend, who is the mover of this Resolution. Why should we worry about developing the
international tourism? If we develop Sikkim, it will attract the international tourists to Sikkim. The
tourists are now limiting up to Darjeeling. They cannot go beyond Darjeeling. If they go up to

Sikkim, then Sikkim will earn a lot of foreign exchange for our national exchequer.

Sir, again, | would like to stress on the point that Sikkim immediately requires the steps
taken by the Central Government for preserving the natural resources. We have passed the Act
for giving rights to forest land. | think, that is also applicable to the State of Sikkim. And, this
spoiling the forest resources at the cost of forest rights is not in the interest of Sikkim, which is a
small State, which is very much rich, as on today, on natural resources. If it is allowed there,
then, that will be spoiled. That will culminate in the destruction of the environment. So, this point
has to be taken into consideration. Now, my friend has expressed his concern that even after 35
years of their being part of India, the people of Sikkim did not get any constitutional posts. He

has elaborated as to what are those constitutional posts.

It is a very important point. | think, the hon. Ministers, who are taking note of all these
points will take a note of this also. | think, getting back the IAS officers, IPS officers and IFS
officers on deputation frequently, and leaving the people of Sikkim at the mercy of the State
service officers is not going to do justice. That is delinking the people of Sikkim with the rest of
the Central administration. That should not be there. It is happening not only in Sikkim, but in the
north-eastern States also. It happens to Meghalaya, it happens to Arunachal Pradesh, it
happens to Nagaland and Mizoram. They are suffering in that way. So much of deputation to
Delhi leaving the State in the hands of the State civil officers. This is a serious point he has
raised. This is also applicable for the rest of the north-eastern States and Sikkim is one of the

north-eastern States.

| support this Resolution on these contexts. | hope, the Government would give a very, very
positive response to what my learned friend has brought out in this forum of Parliament, for the
knowledge of the Government to take action on them. With these few words, | support the

Resolution. Thank you.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri S.S. Ahluwalia; | think, he will come.
Shri Saman Pathak; he is not here. Shri Brij Bhushan Tiwari now.

2} g1 AR (STR U<¥0): WeId, UKiad Heied - Nfded & fqar & Rieliel 4
ST IR T &, § IHBT FHT BT ¢ 317 AI-E1-H1 Sl I7h! 9ISl 3R IT0h1 I 8, I
off & Strrst AT )

TEIGY, T 91 IS AEIed 7 W FEl 3R S6d rgHIeT H o1} Ud awht Aered 7
I o5 <11 RAfded oeeT &, 98 69T TR A AR it 7 3fiR AR gRe 3l efe A aga
& weayYl 21 Rifaws o Sar 9gd € enfRif 2 &R SuaT faeh aa wRd &) Sar 9 1,
ARA & RN A 21 AR 3R IARBT T4 ARDHID © 3R A7 ) 8, Afee R i 9,
SqS fa®Td 81 =112Y, a8 faera 21 81 uranl 98 |el © & 519 9 S9a1 wRd # faaa ga,
% PR B IRE F I AGS ST [Hel], WReg ITHT Sl [TH™T 2, IF@! i ANt & FHH
2198 U 9gd Hecaqul GaT 2, T3 21 ST ol RS Heled 7 W dEl fob S9! Sl dHg
g, U 9, I 9 SR Y ¥ et € 9o 39 et siaRe yaer ufeas €9 e B

ey, # free Aret fafams T o a8t 921 71 o ST &1 Y /et et NH-31A, it 98t
B SHET-YET &, I8 ASD W &A1 <1 1Y ol I I & Y Sl TSP 8, I ol F a1
=Y AT I8 Fga W19 (RART F 1 I=I1ae 78iqd 7 Wel Hel (P AIex B9 &8, °isl 4 59
R WR T8 Il Gehell 2, 98 QAT WRTe RN 3 1 379 3179 o1 B Aol & b Sfl gl AR
R & forg g1 Aecayqol &1 3R S 0wl & U A1 s o1 Q¥ g &Y, o g s
PA? b= 13 (qeafderer el ST 4 & Al ART fdebrd T8 &1 S ?

9 6 I IGA] [TBT DY BIs HAAT IT BRI AR IS T8l 8, a9 ddb &4
I U BT el WU H (AP T8I PR qehcl| T8 Padl RifadH BT 81 gHI 78] &, dfcp 8AR
Rore oY et waer €, S9! 45 gRT A Sied @ g9 dRG A S IR 8 91T, 98
BH 81 B} UKl 1Y URATadh HBIGY 379+ WYl § 9411 b a8 NS, T.TH. B RY 8l AT
3. .7, AR, R sfratRat @t +ff 371 wen # Fgfs el 8, 9 981 & el S
A&, I T8I ST T2 18| TR IHT T8l iy gial ) 8 a1 S7a! a8 frgfen et it &
I SIR-3R & RIBIRE i ax G981 | ol 311 &1 3R §AR SfIGRT g8l Tel S, 3R R
ST g81 8T S 3R 3R a8 & ANl § SHRT AU 81 814, Al 89 Bl WIS Yl
BINIS PR b &7 B 9 DI UHdl Bl b AT BR Al &7 I8 hdel WU 3 T&1 81
Sfery &4 ST WIRI UR AT HRAT 81T U a1 [T & WX WX, Rifds A9 S & o 37T -
T & S G T, STET SUS 2, 37T B, S IUT AR MY BT HROT AT B? BT 39 IR
P I TS BTH B B, SMdbdle] IS B B © 3R S S9N Tl 297 7, hl 89
FeTdl 72l &, S TR 6™ 1 3@ &Y el W@ €, 98 AR A6 & I # AT ASHM]
ATed 8, 9 39 Uiiagpd IRIRRARTRAT &1 ATt BIIa] 38T HR 9N RIcTh Yab 3roiid UdbR BT
IIATIROT T Bt HIRMT B 2| SAFTY &H 9 91T DI 98 & TWRAT | Fra1 8hm {6 gAR
S AT $efTeh &, S9Th] qTa+T &l e |, fIerd ) efte 9 3R Imei o efte F $ Sirer
S| I8 i B el T b RAfdmd & Tt nififig §1 i 9 SWie o §Y © f s @t
WRBR RIS AR A1 YR B, TR 3 Y20 P ANl Bl X8 81 R T8l & Al BT &R,
T8l & Al & fewad it g SITgt oiR 98t W $8 IuSdl I 9 UHR ST aIdraxvl 947 <31
AR o1y I e @av=te Rufy grft, 89 Saa! doae1 o) o 2l
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) U A e S A dal fb a8l Hiford W 8, 98l IR giivdd ddhd g,
TR I 91 A G A T2 Ml f STet Saaron sai Saerd 81 Wt 81 3i) 3 g @
T §1 IR G &1 ST < &1, g8l Q1 Al ol &1 # 979 - R A} g a1feg|
T AT b R H = P gelTh H <l [ g8l [ TbR A <IS] T & T 8 3iR g4 Sl
G FEYUl AHRS TSP 8, T8 3MTS db Y1 Tl 81 URiT 394 b1 |ret ol SIQm? 54
TR B TAR M S AR 8, 39 AR 31 efewd 3@ gY 89! Jar) g a1yl
SRR BTRYT T &2 URY T HHT & AT SON A BT BHI & AT SHD! SGHIE DR ATl bl BT
27 gua! AR 8kl & f5 72 el 82 w1 s 2 5 59 9% 31 B9 &1 qR1 81 S
=T AT, g8 T 379 b X1 -Tel 1 YRl 87 Ffery A%1 U8 del & fob Rifdepd & faerer a1
€fte # X9 R B4 B9 BT AT

TIdd AEIGd & A J3I Racoreis S &1 il fHan #+ awn {6 georeds &
garael fafam 3 i M wwaet § a1 a8t gRW @l efe 9§ e &) S |9v1e 8, 98 @S
T SATET &1 81 IR Ueh “TIY 37T & R 81 “TI7 37T & JRIT” 13 BOIR Pe Bl HdTs K 8
TR AN 71 ) AT U8 el ¢ &1 <1 S8 1 TR & 3fay red 91| fagsRele & gRsd &t
SIS T HEH TSI AN “TI MM I IR T AT T_T I DI I ST &, FER Bl <@ e
S €, WER A1 9 &R N8 9 ofd 81 981 Sl UTpfe A 7, Id B AT 16T §AR I8 B
T&1 fafdms o veifedt €, Favstar ot geifedr 2, 89-91 iR FaeRd ok f 3 &8 wicy
g, o1 89 faer o 9o Bl

A1 8H HH A HF Y S 7 8, A S AT & YA ©, S5 gRT (FHH Bl ST B, STeTl 4
S B1, o5 I Siie B, T$b I Sire B! BIFTE B! A1fev 3R 399 &4 fhar BRIl
BT, B9 SHP! BT B Ahd &l ST hdd RifdpHd b) S-dT &1 81 BT de! 2, Rifdmd
AT 1 &1 PIs SREET I81 ¥ F8] Ahdl, YITIRYT B £ I THH UhR &1 ATaRiai s
TE1 IR RIS & AN 8, YR PedR & — oIt AP 3R gaN T8 W1 8, d Phac Wil
BRI B G N g B L MR AR o7 BIS A1 g8 ¥ T, gHEER), AR B
T T8 8, i JATEET 9gd B gl Al 59 q18x & ¥l $I g8l gde B, A H
JIIeTd I, T2 H W 3R qT8R P I, Sd SF1 A8 b YATH d8i S, Al 981 uR BT o7
3T B T i fahrd & R H U8 914 & fh 1R 31y fhsdt e &1 A& 4 < <IN,
o 4 Sire ST, 9y 91T 4 ST IRY, $9 TR STd ARl & 31T+-SH &1 gfae 81 Sme a
fIeTT QTa=T SITY &1 T &1 31T AT o ur T off ® iR 3 S o |red &, oifh gfdenai
& 397G W d & S UTd, SAITY 3R B9 ¥ JIIETd YaT &R &, Al 74 [ gl s9fer,
# P aredl § {6 S g9AR 79 &I, fSATT & 9 8, S9 I919¢ DI I&oAT1 TS| Had
T YT Y T TR & TSI TehelT BT T 810, TSE Tebell BT v 3 & TAih &
— HATY 3R AT 3R & I&T & AN DI MBI BT, T&f & A & g8 BT, I&f B Al
DI IFICT BT IEATT & BNl 3R 3R TART §< ITHT G4 Tal 911 TAT STHT G4 8HRT G4
TE g, A EH B Bl f I HRT & AFTRS & AT §ART ST et Rea a1 yra=reqs Rear
21 <9 $ad UBTS IT B! ARl I 71 977d1, < 37 TgTe! 3R HHAmsit & 3ex I8+ a1l St
ST &, IR g1 8 SR b Red B4 8, I8 Wl 9 B Yebell & (1T a8 ATqeheh e T G
2131 84 gl I8 R Sire &1 a1 B_1 8111 3R R, TIR, &4 <@ 81T & 9RT <fedy
g1 oM H ®aT {6 dsFde Riume! €, 9 ared € 6 Wi @t 18l &1 381 811 J S W &,
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AT SR I ATHHUT 3T AT Tl Fa Ul AT Bl dieb] U= I+ G7 ug=iil 3R qad a1
AT U AT PTG Al RITFHH b AT B B3| 3R RifadH &b AR &b 79 H I8 WIg 781 81T b
T I EHART B, S DI & HRAT 8, SAP [T S WY =ATBTAR B T Al 89 BT, ol {330
P eqT 2T YUY 3R UE 919 &F I UST B UTH 9 I FHRT ATGHT BT, AR IS4
TG BT 3R SB! I 1T fob SN Hq1e §, S1ebT SCaRT i 81 38T 81 314 Yeb R foed!
H qRE W IS I I&<H & Tgi R SN HA1E 8, ST 67 U 7, 99 9 & foven frn
Bl IR G BN, ST IR 31d a¥E A BIFT1 A1y, Rifd 3R fwd) &1 I8 o f gIR
forg oz w2t ave & 72 wd g, A favHdaTd 9 adTas wEed A Sd € HEl § {6 evR '
TS AR & IH YR BTl BI A b SETET &b 3019 | FA1EH] BT dSdRT B Al SHD
AR A1 RAfFps BT W TH=R &1 81 MY, BIC-BIC TS HT B TH=R &1 el A
gafery 3meETel 3iR STt & AT fadT B T B BT IR IFF A1 & 1Y IABI HRA &
farepTr ®, WIRQ @1 &M ¥ e o1 &, §1 <A1 Dl SR BT AMMEY, TH AT AT BT ST
TP A IR B GG, a_AT ol Ugel & s € a1 RreiF 89 I d9ame! &1 Jatfis
BIRIGT SOTAT 7, d 3R 31 93 ST9 iR ! wamed &4 el €, 9 aarR fssd ser ar
97 H S ORI far %, RTFT 31T balanced development Eb_s-'ﬁ%, I8 D faerd 81 8
BT 81 3R IRI% fhrT 181 g a1 S99 g4I eitaar fawsar gg+it ofR et fawwar fagie
&1 1 faere &1 9gd 981 HRUI It 2| SAfTY &1 fIwdT &l Wt & & forg fafama o
Tg 81 YQER SR GayRd g9 & o1y iR IHd! UThide Yavdl A1 Wigd &I qaifde BrRIa]
IS & forg, XA 91 RS, ST aRE & Reh! Bl MHNT B & oy I8 maws 2 b

S oI SR HTEH1 B SMaeddsdl &1, df [y SURT xh FHTe JeTY SY| 3721 ereai
P 1Y § IR Heled P YRGBT FHT AT g IdTa |

37 A 91 (UL ST ) : SUGHIEAE He ISy, A1 e AUl il 7 Sl Hebed 31T
Tt fafded o0 & e & IR J oga 61 €, § SHHT qROIR qHT &Rl gl 9ot gd
A AT 7 U1 a1l I8f Bl AR IBI g9 AID aid A AR, H I G894 gl

YIS FRIGd, 1975 9 4R # ffdems &1 faera garm o1, o1 S9 a4 §U 35 |1d 81 Y
g, It 31 35 rell & Rafdma o1 Sora feme | fawr 8191 anfe o, 98 8t de =781 &1 uran
2, I8 93 9 1 914 &, IT I [AST1 8| IR<ITadh Helqd = 37T Y1d g Y 91 & I8
g & 91 & o Rifess & o it eroeft wiofore duer &, af et o s fopar sira, o
g8 o BIT ST FhaT A1, Wifdb $9 35 Al H $B Sl 8 U SHBT infrastructure
development, economic development T2 8 U ® 3R Exil BIGRES ﬁf@?ﬂ gl Bl ’s’ﬂﬁﬂ'
IR WEIGY 1 Sl Hehed I8f IR IE@1 &, 391 § T $Hdl

IuquTEe WEley, Mfdmd AT dHr 3 W) 1 gon &l fifded # IRl dR% 4
RISl & 3R I8 SfRTSHT HHT 3 © 91 I8 9, e SR AuTet | <1 ganl = Rafaws &1
U I8 ¢ o 30 IS0 DI < b gAY 131 A WY S & fog BIg Veld oTg A1 gd18 Hamy
IuTE e 81 I8l B lifeline HaA Uh B3 & — 31A, Tg el 8184 8 31X Rafdmd & lifeline
2, oifd fIfi=1 HRUT | STSTR 8 91fed Y&d1 8 — B 9§ & HROT, BT landslide & BRI,
B4 el 3R RO I8 § &1 ST &1 $ATU I8 Sl lifeline & — 31A, FHD! Sl ga2IT 8, 3141
EHIR A1 A1) <1 g o6 19 9 Rafas ™ g, 1 Sa1 (64 IR &1 gHd I8TI HH I BH

247



S A9 8154 8, S9P! el dXie W YT, I9BT T BeA1, 3¢ forg SifaR<h duic &l
JNMITIDHT &1, Al s IBHR DI 3R FoIc o1, I8 Aag B Rafadwd of 781 fireft g1 agi &
AT R SIS &1 T B &, S 99 | Fs WeR Bl Rifdrd o a_e sarer
&1 o1 ATl

SUFHTEE Sff, § RAfads & TSIl 5 3 31T §, ART &3 QTSI olT, SU fdegel o gar
g1 #9 Rifewd B S9aT @1 9gd Y9 I <@ 81 981 Bl S agd T €, a8l W 9gd
BISATSYT &, ISP Sia el TG DS 21 T8T B 3H ST PN UR 1R Bl &, s piy
W I AT D 81 B, FIfPh SHBT IaTe -1 Halgoi-ich T2 81 g1 BIe-qIe e
PI BISHR, T8I UR ISR BT G Pl AIET 8| 8| g8 P AN ATTD Fhe A I 8, fhr ¢
&1 Bt ST B WY BIs RIBTId, BIs agitation, ®Is S-HATE IT $9 T¥E BT TAMART T
PR & 3R I AN AR &1 311 FHRIT 819 & qra[E, AT H a1 HH1 b drav(e, a8l &
T 9 <3 P U TRAY B & & 1T, T &1 RgSdT MR Ydhdl b el & oy g9em
Bfcdg &1 H TS AT | AR I IJGRIY AT A b e wu 4 Rifdewd b1 qaet
g1 98 S]] &, RilfP U BITT ST I & IR I8 AT [T SR Fare=i o 41
el 8l

I8l &b FIRBI [TH oY s ARBR THRaAT A G| Riefr, ISR iR $ S &3 Bl
geTdT 2 P foTT TSP Ao 99101 HeIed, Rifdpd & 8% &H & @, 8% SIfd & ol 3R 8%
HTHT & AT 3T H U 3R FgTaT 1 & & 1R T DI RGuSdT Pt &7 & ol 39 RN Bl Al
WIGT 8, SUB! IRBR HF F HF &% B 3R SA1eT 9 sare] Rifdrd & e w s <
AT e I Sl Hahed ATg 8, H 39 weAd gl Rifawn & e & - gy 59
Xl AT 3R BaTS HAT §IRT < P 317 &1 & A1l SIST SY| I ISR 9. 31 BT 9317
R g | W fham 8 @R oy A= el = Y fhan ® fb st < [T 2, 39
foIU BIS JepfATes IR, DTS Jdhfctid VR & 7T Hrg WK foaR o

Heled, fifdwd o f3aTera & 2 ok I8 fedTera &3 9 1 garl 2| sl fafi= v,
faft=1 e far aiR fAf=T ST 1 11 o1 2R 3R Feer 2, I8 UTdfiad JUal I WRUR 2
fafdrs & ST gl ST STSIITolT BT &3 ©, SHH WIdhiad Higd & oy RIS VR &1 Wied
I T B HHTGT 21 ST AT Bl S8 §Y TRBR HH 1 HH RIfdhH DI ARSI e
& HIT B SR AT B9 A T&T P AT BT ISR e iR T8t & <l o anfére fRafer &
JUR AT $qD A1 B A1, I8 & SISl ANl DI S AW AR BT &, 3D AR
G 8, 3D GRE AR eIIT 8 b ARBR bl HRYR ABIIAT <11 B A1 & A1, I
ST & SMfIBRT @ &7 ford TR ERfl, 396 IR H Hl IRGBR S &7+ <A1 N1 314 8Tl | S
fafars i faeafdeneaa o WU g8 2, Sa! W 1fded 1R 9eM &, d1fds Afere w0 3
afdrH iR ASTgd 811 S STeTal 3R S G &3 &, ORI A1 &3, Sed [1el1 Pl &7, 371
IR fI9S &a1 <9 BT MaTIHhdT 21 g 1en & forv Rifdps &1 S+a1 &1 918 9 91 U, 396
fore off 9 | &4 Rifdes qﬁ’dﬁﬁﬁ & fAf¥= faculties, <19 fafd= engineering faculties 3R
3T Th1b! faculties DT MR FOGA BN qAT Th-ileb] RI&T B R TG BRI 3D A &
SERICAREIEIET %R’ Engineering Centre for Excellence §-TdT SITY 3R AfSHT Bictol BT A
e fopan STTU1 Rafaes & ST TaRed Al ©, SHG! At U forfiee ®1 981 R 3FR fhdl ot
PIg THR THRT Bl 8, 1 S AT & oI el a1 Aol ST ISl € AT Hal d8x Sy
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SISl BRIT sl Bl gty Rifeepd & Y “urgr <15u & giied &f foRaR fhar Simel am=-g
R 7 Sl Hehed IR [T B, ISP 1 H $HD! SIS aradl g

RN, £7 3N EY. o ST gRT 1 Hehed ol 71 €, H IHHT U IR b wRyR gl
PR § 3R 3T HRAT § b ARBR $9 W response XN R RAfFHH &1 ST B S integrity
g, S W91 §, S9D! &g S| 9 UHR | 981 & AN 7 S B IRGUST DI e & forg
ISR <1 | TRINIRA 7, T TR & 9 1 Ueb MR 819 6T 19 B 8, S¥! 399 o 8
R 9 TRGR G SATGT &9 91 AT, H VAT 31T Ho | HHt-wHt oF Hifsar # omar & fo
B BT TS iR HHY Rafdms # 99 949 7 o foran, 99 99 & W1 <71 %=1 81 |1 7e e
Ugel WS fhdT SrEaR W VAT 31T 2T, foTIdh HIRUT R &3 TR ST 3RR gail & agi S
Tied ST Ared o, d T8 Y 3R S AT 98f 7T &, 9 AT Al S 6 9199 M o 981 39
TE ! HaTag (R 451 & St 21

Sl § 31Taeh AT 3 HFSAT A W SgRIY BT AR b AT 30 ARE Bl DI 4l oharg
B 1 39 IRt o1 eT & <, 1fes 39 w07 Rifded a0t it ¥ wfE €, aef S wnfa g,
T8 W T BT 3T b A1 H 7h Aehed b1 AHT HRAT g

SHRI R.P.N. SINGH: Sir, if your permit, | would like to intervene here.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, you can intervene.

SHRI R.P.N. SINGH: | would just like to bring to the notice of the House that there has been
a lot of discussion on the National Highway 31-A which links Sikkim to the rest of the country. |
would just like to bring to the notice of the House that we have taken a lot of measures to
improve that road. Mr. Vice-Chairman, Sir, if you give me some time, | would just reply to that.

The total length of the road from Sevoke to Gangtok is about 80 kilometres. There are 77
identified critical locations on this road. The Ministry has approved estimates for improvement of
69 locations at an estimated cost of Rs. 46 crore. BRO has started the work. The estimates for
the remaining 8 locations will also be approved by the Ministry as and when they are finalised by
the BRO. For the 2-laning of the entire NH-31A, including the improvement of critical locations,
the Cabinet has approved investment of Rs. 700 crore on 30.07.2009. The estimates are under
preparation by BRO. These will be sanctioned as soon as they are finalized. There are difficulties
in forest clearance and land acquisition in West Bengal portion which are being sorted out by the
State Government.

Another road which my Ministry has taken up is the Gangtok-Nathula Road. This is about
90 km long State road connecting Ranipul to Nathula, the Chinese Border, the issue which the
hon. Member had raised. The Ministry has approved estimates for improvement of entire road to
2-lane standards at an estimated cost of about Rs. 600 crore. In 67 km length, the BRO is
executing the work and in about 23 km length, Sikkim PWD has invited tenders for Gangtok
Bypass.

I would also like to bring to the notice of the House the Special Accelerated Road
Development Programme of the North-East. Sikkim after Assam, is the State which has got the
highest grant of Rs. 650 crore. We have taken in principle decision about another alternate high
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way to provide connections to Gangtok being landlocked and because there being always
demonstrations on NH 31-A. The road getting closed down frequently, a high level team,
headed by the Secretary, Ministry of Road Transport and Highways, visited National Highway
31-A on 19.11.2009. The team has recommended a number of engineering measures to be
adopted to ensure efficient traffic movement on NH-31A. In fact, the Prime Minister himself has
taken interest in this matter. The Government of West Bengal has been requested to take all the
necessary actions to see that this road is never blocked and for all improvement work, forest
clearances and land acquisition, etc, which are required, should be taken up immediately.

Another proposal which we have moved regarding Sikkim is this. There are 4 district
headquarters in the whole of Sikkim. Gangtok would be connected by a 2-lane highway through
NH-31A. The proposal for 2-lane connectivity of remaining three district headquarters (Namchi,
Gayzing and Mangam) has been included under Phase B of SARDP-NE. The Ministry is now
approaching the Cabinet for advancing the connectivity to Namchi and Gayzing from Phase B to
Phase A. This would pave the way for construction and improvement of 112 km State roads.

2-lane connectivity of Mangam is proposed to be taken up during the 12th Plan.

| can assure you, Sir, that the Government of India is extremely keen and is taking all
important measures to improve roads of Sikkim. In fact, there is another proposal to construct
an alternate highway of about 242 km length form Chalsa on NH 31 to Ranipul which has been
approved by the Government in-principle and the BRO is engaged in preparation of DPR and

feasibility reports for this Highway is on.

So, | would like to tell the Members and assure them that my Ministry, as far as the roads
are concerned, is trying to connect Sikkim. We are really taking all the necessary steps and we
can assure them, as lot of Members have raised the issue of NH-31A, that they can be rest
assured that the work is being carried out and Government has released money for that
Highway.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Mr. Minister. Thank you very
much. Now, Mr. Biswajit Daimary.

it fasaiia St (3raw) : weiey, W A =t 3. &Y. oruan St 3 < fifde s & fog
BT W resolution XST AT &, I IR T8F PR BT AU Yo Hidl T, 395 fou § srraept
AT BT 1 H, g Sl BT Sl Ahed 2, Sl resolution &, SHDT THT PRI E1 I8 984 o
genuine 3R A&Vl Whed 81 3 favY IR EHAR PB 7 I7eb WUIC H a1l o &1 g1 Axe 4 H
M o Wrgcd gl # SisA1 arEdl g1 S W) 81, I8 T sentiments &1 a1d 21 89X fifiRex wrgd
A G & folq 31 €IRST 781 8T SV in advance RTs H, 377 HATAT B dRW% A d 9T
B ST 8 &, SUD IR H S8 a1 &1 I8! e, 3l I 1 URdrd <l AT & eifepT g ot
vdied & — fafawa A1 s%¢ d usar & — g8 d® 15 91d 4 Y §, IR TRPR B AR 4
et +ft aRaemTe agt & forg Rigiad: o =it off, S +ft viotees forg 71U 9, 9 ot & =18
BT U1 7 81 {3 TS S g9 H3AT ST 7 I8 U= 91T 2 3R Rfadhs & e7e 818 — U o oy
S aRATSTT &1 970 S81 B8l 8, 98 W eTgHell 7 81 UV Heled, 39 WA ®l oF H Blg
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qfece el 2 HIfd I8 I B Hells & forg 21 =i Aeley W ¥st 2, S I & 91 I3 §Y
E1 H IR BRA1 AE b H430) A8y G a8l Ueb R 1Y 3R TeT 1 g81 W < | fram )
T8l R BHR RIS &, S AT <177 T gU €, 314 < & YacIavell Bios H 1 &1 XET @
FIfh eI BT5d-31, Sl ST oI I B! a1 &Y, A Bl IR B & 918, IFH Dl UHH
Tl 81 98 TATRIE! I ST & MR BT 3RR 71 $I¢ & qral W TR ISl 1 39 A8 dl
BT 81 PUAT 39 TR & | T IRE W gROA & SIATHT & IR H 91t W2 8 5 gan
SRR olael o SRSH H TRIT ST Aehell & H A18d g b SRSH HATe & TR 4 39 W B
&1 f&ar S| g8i g #31 Sif SY d1fd SHD! - & 918 98 W93 $B gl of bl g4l
TNE W TR pHGeiac) &1 91d 31 I8 PIs FHT &1 919 7181 o1 Rfder vfage™ &) avw 3 a8 —
TS| FeATST TR B W, FIST Felge el Bl 1 Ul — P I FHH SellbIex B A4 Al $B AT
F o @t 11 Al 21 3 TRE DY FaARRAT Dl S el 21 Yerd B it gow fham S Fava B
ETd & KT P folg &1 B & foIg STl BIS Hiea 81 & — YT H 89T ST &1 98 @
BT B9 PR I8 51 YT AR Rifdps o gU 81§ gR-IR dic R8T § f$ Y gaR dreicis &
12T ST 31T 21 g8 U= more than 3000 km TS TR BHIRT FIRA B B T&T 7 MR HEA™ o1
H1 Al <@ 37T 21 7R 39 foelt tRan 3§ 98 9R1 &9 = wahan 7 a1 Rifees § =i 78 8
HH? SREIT BT 11 Ig AdeR 8, 98 984 o] 9Pas 8, IH RI 78] B Dl & — TR B
Hhell 21 AT MR &b A1 Aol §Y 35 Aol 1 Y 81 3771 IR -4 Rfrepd & AT 2T gl 3R
AR 89 oW1 € 5 g4 SRea1 & W1 131 811 & 1 31 e, 1 el (Hell, BreT gan a1
JHAT GAT| TT 376! a1 &1 51 TS o= Sfl 7 Sl a7 I8i IR G418 8, SADT SHI 378 781
2 RS TART TrafiRys 2 f& et S # orret 9ga |R @, 9gd A eiReTgoei wRd |
T B P fI A B TET T 3191 8 TAUARIH &1 91 7S &1 R bl &1 99 S &
J AT T B T B, 31T &H ST B a1 [STS 21 PR Tl ©, UTSIGha! Bl I1d fS18 2T
PR Ghd © 9l Rafaesd T gga 1ol &1 TSIV iR -TTel & |1 AISIaTfadl & 37Tl 3TI™
H 3res Rorei™ €, Sowl & A1 ores Rerei¥ & 8iik 3 o Rifdamd gla 8 AT d ST 21 377
I Rith 9 <t Rifdees 7 gfeefads gafery 7€l &= ¥ €, wifd $ @il bl greek Afey
YT T ST & foly, I IR ! A12Y I8 984 & (AdTord (999 21 §9 IR &1 <71 912y,
a1 Rafdms & AT U1 Wiet &1 &R o &9 Tt | SRear & A1 #9181 ¢ €1 Fif aRraw
IR 8, 98 W R foy waes R 21 ot srevmad & forg Y favan fadoe fawa 2
3T IBT R YagexTel Trhay el &1 dR® 4 U 9o & IR H Sfare fagm T b 27
3FpER Bl AR H feurelse M g o agi iR I 0 a1d &1 718, SHH Srovmad & qe $I
TE] ISTAT 7| 981 TR BTeld o1 W19 Bl T3, 399 AT Bl b IR <2 & A ffod g1
S IRE F1 BT 21 FAR S AfRex &lF 814 €, 3FR d 39 AT &1 Bid 81 33 8, $9P HIR
PIs o1 T81 R T A1 < B GREAT B BRI TAT T8 BT MMSH G& DI HY RIS Bt PR
HDH 27 AT ST B! BTl 95 WRIE | APV b A1 FFH 2, bl 3 e d o, Sl
ggd fafd 81 1 59 favy wR e <=1 A1fey 3iR wmae Ol 8 qHR oot ffdend | ot 8l
TG | R S foswarare] T €, i G fAvaarard @ €, 4 8 AT IR-4R 39 Hid Bl
BIAGT IS TAT ART & HEHTH DI Taawlige HIT| 39F A1 & d & AT g1 & |
ford XA TAT TTIAT BT ATST AT SSTYIT, Sh! ITRT <IT, J[T ST 94T BT BT & v
IER XM 3] TARE SUMEe H 4l 811 ST 81 81 981 &b IEaRI 4§ Y o1 & 6 srovmad
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B S TRAT B, IqDI 98d STIUH [T & 3R d &1 N a1 & A1 folep d, o7 are
TSI, TAOSI0THOFI0 = STl <9 & A1J Y I & 3R Wil IR F#1 81 <&l 81 a1 3FR
SITQATT <Y §99 AT T FHTEE B 81 Fh T T SHD] el S J ST 1R 31T EHRT i
g 2 98 39P! FHICHl HaR el BY Ahl, THH $V 1 B Ulea 2| $AH $a1 STedl-
STed] SFEHE BRh PHIH BT Wl bl 1 SATY AT = St Sl IR<ITd oy &, S¥1 AvE
URAITG B ST, YRAaY & AR ¥ B, IR I $I, IR Aded Bl STeq &1 & fog 39
uTferamie # $8 gl o+t S| Rith #3reral @t S giforit 8, TReR @ S giford) 8, 9Rd
P fIHT A BT 1 T 7, T9B HUR R B F SART S B S 8] 81T, RT3
BH AT W B & [ 40 STaTeR dTdl 8% X R 3191 b o1 Y 9ere H3i1 & drRidIe 3V 8
AR MRA BT STAT B & 1T, I BT T8l 81 UT, 99 A6 I&l, N SRl 1 I6
UG ASH YRAIY | &, T 997 v & forw ex ff 981 8, S WM & forw @ ff 781 8,
U ST 37T qRAIY H 81 I8 iV ©, Hifh &9 I8 UR 31<e Uiferd) 39 991 & forv =7&1 o1
AP B 3ot g9 el # Riem & forg gt SR ofde # e a=a €, S9a! 8 g9 IR <o §
SR SR 8, YA SHD] T 51 89 Sl I81 <@ & ©, g8l SfeA1 A 81 @ 21 dfd faeeh
3TCTT &, 3TH 3T &, IR 3Tl &, Jrals 3Tl &l A1 $3¢ H Had @l 91 I8 8 fd 3R
E3TT H & HATT B TG A I Pl I B & oY o diferd) o, @1 70 s & fog
ofTST T @Il H G oIl 7, 3R SHH &1 737 d1 81 7| 37T R # SM$03ms0vH0 — sfea
SIISYC 31T AToMHC [T 81 AR 12 $3¢ B JAK © [ AT ANl DI I8 -IE a1 51 Merel §
JTS0ITSOTI0 IATAT B A1) S¥€ b TR AN Bl Ireldl & b MY A1 BT dT SMS03M0S10 fm Bl
<R 71 98 W9 ® iR g Rifawm & forg o018 wraerea gRm? a1 fsikA & o & forg
PIE BIITTH B2 91 &I A1 fadT S a1yl gaforg $fsar & 99 3eod § VT Institute
BIFT TSV ATST ST Ul 81 AT 8, H HISDHl & IR | a1 BR I8T §, 3771 Mid| A Slaed T8
g, STaex H 8, R T & Al S1-d19 AfSdhal Bieiot # Ria W & S UgTs dR I &
IR T8T U G-I AN & Sl 9 UG JB ©, T d 918 § faeeh 31 S & T4 by Bk § SR
B B I 21 G AN b g G981 91U Tl Sfd 8, Rilfd g9 Al « Sd] a8t g4
PR UGRIT &, T & SR ARSIRIHA §911 2, $781 Al b1 TR AT & IAT Yo H J8T Al
U B &1 R 39 AT 2 @t fham 7, URT 819 & 918 §77ah! Ug- & forg fager a1 < €, a2
T ST aTfosT 12T o1 B

3ITST 7T # a7 HR & ol BIR U Is THAEINE STaex Tl 81 89 Al a1 |ldex
TE™ IR 8 &, Afth I B AT H 89 ITh! oW T&1 Feh, & 9 PO 18R b oIy I I B
TETES! | S AT U BRAT &, I8 YATec! H e] Bidl 8, I gER AT ISl 81 HHI-HH
qr S fory Sfeam § Aia) 781 BKfl €, 9 R gl 9 &1 399 T BIIGT 811 § ? 3FR
H fooeft 71 fo=it uoTae #, fhddl et Bl Ia™ § SHd! a8 BRI | Afdh 99 93 ASH & 99
ASdH, I8 SIS ¥ UG Y, | fI =el MY iR 31T I H B B dlel ATGH Tl &
B9 A1 R 1 910 B 8, I BBl F A AR 91 IRE Bl AR & MR IF TR® <@ T
SR 81 H SIS TTgH 81 ol dT8dl § SHelg JTd HAIEgH 3 WRBR H IRIY Bl g b
fafaemd & foly |Werell Ta Action Plan S9T&R, SHT faeell ST Sdeld &= & forg, s
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ST ST B & 1Y BRI fomarm ST anfeql a8t &1 SHr ®I Saoid R & fol§ TRBR Bl
3 U Bl B R HRAT AT &H AT = IRIH H 3Mia Tl fhaT ©, 31197 42 |1l 81 U B, 1967
B9 STieler Y 81 Rifadmd 1975 1 S$A1 & A1 T 7T 81 AT b g8 D1 SFaRAT 42 AT
gl ST &1 B Pls 3BT 3MSHT, ST+ dTell JMMSH], &1 IRdTd o1l &, T IS easily pass &
ST 21 §aoiEe 99 1 a1 21 §aolds g9 BT URTd 31T IT7, I8 1 I el 81 uTaT, A
IAS oY BOIRT BRIS SUAT WeTd Uhsl & 14 R < 1 791 €1 89 ANl & drelels e,
Bodoland Territorial Council & el 500 BRIS U, Ui AT & oY 9] < 3T AR $9P
I TRHR & TRE F NGRS IST B | DTS &0 el D Rifch AN IR 7 99 UraR 7, 7
SOl €, a1 A1 89 STl 1 U1 e o1, @1 g9 STaRed B BT ATl 39 918 UCs
qIeY, I8 =AY, g8 F1RY 3R AMBRIIS JIRISR oI &1 T, A1 ared MfeR 7 9 3=
H3-1 & 956 H 91l AT fF Bodoland Territorial Council 1 ST 500 BRIS ©UT faT o1, 3%
JfeaTgoTer A AfcABIEs el 81 89 Bl SN < [Tl 584 Q1Y fhwyept o7 ? 31 ave 3 gacds
P T sympathy fa@Ts, F1ei-$%€ & N.C. Hills § S TV 81 T&T 8, S9¢ IR § 99 ST &
a8l IR Ry el | S BIofRAd < &l 8, ciftbT SUD! Saeid B & forg Bt e
&I BI| g7 IR T TBI 8, T8 W Biciol 81 8, anic! 781 8, fTTd! sreel e 721 el
g, I AN S$feaT & RIves & a3 A1 ST 8, 9 AN GagM™ & aR H 1S 8 2 d A
YU FHRAT 41 I ©, SID] FHIRIT DI oI AR WRAGY $ UdaUcH, Sl B Il
TFHUCH B, Sl N RIReH & UaqucHd &, 9 AT §odR d8f & drli & forg, Sl Siid §3 7 ©,
I ol HIF- FaRAT S AMMRY, IAD oY FiT H&H el Sold & ? b I ART Bl &
qierd & & o 3Td @R AIfeTg o 31Tk fofg o =1 & 2 89eb] T Uall © o &Hep! arll e
g1 89! T 81 78T 1T o T HRAT & 2 TR 8T IR YB3 bl FaweT 81 T8I B TS 8
3ATS T I 3 BRI Wpel UleeTdh el RE1 &, W1 # Iell ]! 8, 997 U H Sesd v veT 78 &,
I A 98T A Reras W 81 7Y € oiR dR-R 3 wpet-dierst 9 89 arat €, afe s g w
TART 97 1R TET 1 3FR IS ST I8 e O 5 WIE o7 <t T a1 21, o0t i &
TEAT W, AT firet-Serdy I8+ HiKal, S9! BIg Bl ol foradT Big 9iasy 781 8, 98 5l
STIT 4 XM SR & 2hifer G 21 2, 3MTqeh] Tl dHrd <@dl §, -1 bRl §Y Sl &l
g, T ART U@k AR T faet SR 81T, 3TTaehT Al ST) 8111

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please, conclude your speech.

27} fasaotia SR 331 ARE & BTeld 8, ST § 31U STRT H RIY BT § b e
Al SR T B Aged < a1l /Al &, Sl T8 W AN 7, I SHD] S| J v qawr 7
ST, H RIE BHRAT § b AT BHAR Y21 § A1 ATgY| STRexd T Al 377 S BT UF1 89 Al <31
3R 319 I8T TR RIT A S B Adhd &, $HD] 3B NI <RIV g=are|

3t TH.TH. IrEaIer (STRES): U Heled, gAR fag dfae ameft s ..
oot Sft =1 Rifasa & fadrT & folw 98 # U resolution UeT fasa &1

THE VICE-CHAIRMAN: Hon. Members, the time is over. It is 5.00 p.m. This discussion will
continue on the next day of the Private Members’ Resolution. The House is adjourned to meet at
11.00 a.m. on Monday, the 30th November, 2009.

The House then adjourned at one minute past five of the clock till
eleven of the clock on Monday, the 30th November, 2009.
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